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 Friday,  September  l,  964/Bhadra  20,
 886  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair].
 ORAL  ANSWERS  TO  QUESTIONS

 Jute  Mills  Industry
 +

 (  Shri  Rameshwar  Tantia:
 Shri  Mohan  Swarup:

 anh  4  Shri  Dhaon:
 Shri  B.  P.  Yadava:
 Shri  Bishanchander  Seth:

 (  Shri  D,  D.  Mantrt:
 Will  the  Minister  ot  Commerce

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  initiated  a  new  scheme
 to  modernize  the  jute  mill  industry  in
 the  country;  and

 ..@o)  ff  so,  the  broad  features  of  this
 scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  8.  द  Rama-
 swamy):  (a)  and  (b).  A  statement
 is  laif  on  the  Table  of  the  House.

 Statement

 With  a  view  to  enable  the  Jute
 Industry  to  obtain  its  requirements  of
 machinery  on  a  priority  basis  to
 achieve  increased  production  it  was
 decided  early  in  963  to  permit  import
 of  such  machinery  to  the  extent  they
 are  not  available  indigenously  within
 a  reasonable  period  of  delivery.  Im-
 0I4(D)  LSD—1.

 +  70०54

 Port  of  captive  power-generating  sets
 for  own  consumption  in  jute  mills  is
 also  aliowed  under  this  scheme  subject
 to  usual  clearances.

 Such  of  the  jute  mills  as  are  able  to
 arrange  400  &  credit  with  a  foreign
 supplier  for  the  import  of  spinning,
 preparatory  and  post-spinning
 machinery  are  given  import  licences
 for  import  of  such  machinery  subject
 to  screening  from  indigenous  angle.
 The  import  licences  permit  remittance
 of  the  value  of  the  machinery  in  two
 equal  annual  instalments  or  four  half-
 yearly  instalments  as  may  be  desired,
 the  first  instalment  being  payable
 after  completion  of  the  in3tallation  of
 machinery.  If  required,  an  initial  pay-
 ment  to  the  extent  of  20  per  cent  will
 also  be  permitted  on  order  ind  on
 shipment  of  the  machinery.  Interest
 may  be  paid  at  a  rate  not  exceeding
 6  per  cent-on  outstanding  amounts
 and  thig  will  qualify  for  exemption
 from  income  tax.  If  interest  exceeds
 6  percent  the  entire  amount  of  in-
 terest  will  be  subject  to  tax.  The
 applicant  mills  are  required  to  under-
 take  to  execute  a  bond  to  effect  addi-
 tional  -exports  to  cover  the  value  of
 each  remittance  by  additional  exports
 before  the  payment  falls  due.

 Shri  Rameshwar  Tantia:  What  is
 the  percentage  of  jute  mills  which
 were  modernised  by  the  finance  of
 NIDC  and  what  are  the  features
 of  the  new  scheme  outlined  by  the
 Governmient?

 Shri  8.  भर,  Ramaswam;:  I  cannot
 give  the  percentage.  The  spinning
 section  has  been  modernised  and  we
 are  trying  to  modernise  the  weaving
 section.

 Shri  Rameshwar  Tantia:  My  ques-
 tion  was  this.  My  question  was  about
 the  nature  of  the  machinery  which
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 will  help  modernisation  of  mills
 which  are  not  yet  modernised,

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  The  point  was  that
 the  Estimates  Committee  of  Parlia-
 ment  had  made  an  observation  that
 ‘he  funcfioning  of  the  NIDC  as  far  as
 rehabilitation  is  concerned  could  well
 ३९  looked,  after  by  the  IFC.  There
 were  two  sets  of  opnion  on  that  and
 we  yielded  to  the  opinion  of  the
 Estimates  Committee.  Therefore,  we
 have  transferred  the  work  of  re-
 habilitation  now  from  NIDC  to  IFC.

 Shri  Rameshwar  Tantia:  What  were
 the  total  loans  given  to  the  jute
 mills  and  was  there  any  bad  debt  in
 them?

 Shri  Manubhai  Shah:  Not  a  sing‘e
 bad  debt.  Thanks  to  the  NIDC  85
 per  cent  of  the  spinning  sector  has
 been  modernised.

 aft  द्वारका  दास  मंत्री:  पटसन  मिल
 उद्योग  की  तरफ़  से  कितनी  भ्रजियां  मौडर-
 नाइजेशन  के  लिए  श्राई  हैं  प्रौर  इस  मौडर-
 नाइजेशन  के  लिए  कितनी  रक़म  निर्धारित
 कीगई  है  ?

 भरी  समुभाई  शाह  :  मैं  ने बतलाया  कि
 एन०  झ्राई०  to  सी०  के  जिम्मे  यह  रुपया
 बटने  का  कम  थ।  प्रौर  कोई  4-15  करोड़
 रुपया  हम  ने  उन्हें  इस  के  लिए  प्रोबाइड  कर
 दिया  है

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  it  has  been  assessed  as to  how  far  the  facilities  given  would
 help  them  in  their  capacity  ४0
 compete  in  the  international  market?

 Shri  S.  ्,  Ramaswamy:  It  is  for
 this  purpose  that  we  are  trying  to
 modernise,

 bri  Bhagwat  Jha  Asad:  I  know
 that  purpose.  But  has  it  been  asses-
 sed  or  not?  What  is  the  answer?

 Shri  Manubhai  Shah:  Modernisa- tion  has  helped  tremendously  in  this.
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 The  House  will  be  glad  to  know  that
 in  the  Third  Year  of  the  Third  Plan
 the  jute  industry  has  fulfilled  the  tar-
 get  of  production  and  exports.  Last
 year’s  exports  were  Rs.  57  crores  and
 it  is  higher  than  the  Third  Plan  tar-
 get  for  the  fifth  year.  The  internal
 production  was  13:34,  lakh  tons,  a  re-
 cord  in  our  history.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  there  is  any  programme
 drawn  up  for  the  production  of
 modern  machinery  for  jute  mills  in
 the  country  and  if  so  what  is  the  out-
 lay  on  capital  for  such  a  programme
 whereby  and  what  would  be  the  time
 schedule?

 Shri  Manubhai  Shah:  The  jute  mill
 industry  in  the  spinning  section  makes
 all  the  machinery  in  the  middle  sec-
 tions;  with  regard  to  drawing  and
 furnishing,  eighty  per  cent  is  done
 here.  In  respect  of  looms  we  are  ex-
 porting  looms,  Last  year  the  produc-
 tion  of  the  machinery  was  valued  at
 3.89  crores  which  again  was  twice  as
 muchas  the  previous  year  Onlv  a
 few  types  of  speciali§8ed  machines  are
 to  be  imported  and  the  rest  are  all
 produced  here.

 शनी  यदापल  सिह  :  कया  सरकार  के  पास
 कोई  इस  तरह  का  ह्सि  व  है  कि  इस  प्राधुनि-
 कीकरण  की  योजना  के  लागू  हो  जाने  से
 कितनी  विलेज  लेबर  बेकार-दहो  जायेगी  ?

 श्री  मनुभाई  शाह  :  विलेज  लेबर  जो
 झाप  बिहार  उत्तर  प्रदेश,  और  उड़ीसा
 की  है,  वह  सारी  कलकत्ते  की  जूट  मिल
 में  जाती  है  ।

 Dr.  Ranen  Sen:  One  of  the  difficul-
 ties  of  the  jute  mill  owners  was  they
 had  to  go  in  for  diversification  of  the
 Product.  Now  that  the  modernisation
 question  is  being  dealt  with  and  they
 are  being  given  import  licences,  is
 there  any  scheme  so  that  the  in-
 dustry  may  diversify  its  products?

 Shri  Manubhal  Shah:  The  whole
 approach  of  industry  and  of  Govern-
 ment,  as  the  hon.  Member  rightly
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 Painted  out,  was  one  of  diversification.
 A  new  sector  called  the  carpet  back-
 ing  cloth  was  introduced  in  the  Third
 Plan.  Previously  our  traditional  pro-

 -@uct  was  hessian  and  sackings.  For
 the  carpet  backing,  there  is  what  is
 ealled  a  broad  loom.  Today  we  have
 it  in  much  larger  numbers  than  our
 competitors  and  the  industry  has
 shown  this  performance.  Another
 mew  line  is  being  taken  up  called
 Plastic-lined  hessian  cloth  and  sack-
 ings.  ‘It  has  also  shown  a  great  poten-
 tiality.  Last  year,  in  what  js  called
 ‘self-financing  scheme,  we  gave  Rs.  9
 erores  worth  of  foreign  exchange  to
 this  industry  to  diversify.

 Shri  Ramanathan  .Chettiar:  What
 is  the  total  amount  given  to  NIDC.,
 ‘im  this  industry  for  modernisation
 and  since  the  IFC's  taking  over,  what
 ds  the  amount  given  by  the  IFC?

 हक,  Manubhai  Shah:  Frankly  speak-
 ing,  I  am  thoroughly  unhappy  on  the
 IFC  taking  over  this  work.  But  we
 Ihave  no  choice.  When  a_  superior
 body  says  that  it  has  to  be  transfer-
 red,  we  are  taking  a  trial.  The  NIDC
 gave  Rs.  l4  crores.  If  the  new  sys-
 tem  does  not  work,  we  have  to  re-
 quest  the  Estimates  Committee  and
 others  to  revise  their  view  and  en-
 rust  this  work  back  to  the  NIDC.

 ओ  काहीराम  गुप्त  :  सरकार  या  एन०
 आई०  डी०  सी०  की  सहायता  के  बिना  स्वयं
 ने  ही  रुपये  से  जो  जूट  मिलें  भ्रार्गनाइज

 हुई  हैं  श्रौर  जो  श्रागे  होने  वाली  हैं  ऐसी
 मिलें  है  अथवा  नहीं  ?

 आओ  मनुभाई  शाहे.  :  ऐसी  मिलें  बहुत  कम
 हैं  क्योंकि  पैस ेकी  काफ़ी  तंगी  पड़ती  है।
 इंडस्ट्रियलाइजेशन  के  बारे  में  कैपिटल
 कोरमेशन  नहीं  हो  सकता  है  जब  तक  कि
 खरकार  और  सरकार  के  मातहत  चलती  हुई
 एजैंसीज़  लोन  न  दे  ।

 ॥ छ  Daji:  What  is  the  total  esti-
 mated  loan  required  by  the  NIDC
 for  this  modernisation  and  how  much
 will  be  contributed  by  the  mills  them-
 asives?
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 Shri  Manubhal  Shah:  The  loan  re-
 quirement,  if  we  have  to  modernise
 the  whole  jute  industry  plus  expan-
 sion,  will  be  about  Rs,  65  crores,  but,
 for  the  present,  we  are  only  trying
 to  get  Rs.  20  crores

 Shri  Daji:  My  question  is  how
 much  will:  be  contributed  by  the
 mills  and  how  much  by  the  NIDC
 out  of  Rs.  65  crores.

 Shri  Manubhai  Shah:  The  general
 ratio  which  is  kept  ig  half  and  half.
 For  any  loan  we  give,  We  expect  them
 to  have  a  matching  contribution.

 Shri  ए,  G.  Sen:  How  far  is  the
 scheme  for  modernisation  of  the  mills
 taken  outside  Calcutta?

 Shri  Manubhal  Shah:  Two  mills  in
 Kanpur,  one  in  Andhra  Pradesh  and
 one,  I  think,  in  Bihar.

 New  Railway  Zone  in  South
 +

 Shri  Ramanathan  Chettiar:
 Shri  D.  con  Sharma:
 Shri  Surendra  Pal  Singh:
 Shri  Yashpal  Singh:
 Shri  Vishram  Prasad:
 Shri  P.  Venkatasubbaiah:
 Shri  Vishwa  Nath  Pandey:
 Shri  Kolla  Venkaiah:
 Shri  D.  D.  Mantri:

 {  Shri  Kajrolkar:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  the  Railway  Board  have

 decided  to  set  up  a  new  zone  in  the

 *118,

 South  with  headquarters  at  a-
 bad.

 (b)  if  so,  when;
 (c)  the  areas  which  would  ‘be

 covered  by  this  new  zone;  and
 (d)  how  far  it  is  likely  to  speed  up

 the  efficiency  in  the  movement  of  tra-
 ffic?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr,  Ram  Subhag
 Singh):  (a)  Nof  yet.  The  matter
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 is  under  active  examination  with  re-
 ference  to  the  operational  needs  of
 Railways.

 (b)  and  (ec).  Final  decision,  as  und
 when  taken,  will  be  duly  notified.

 (d)  Organisational  changes  are  in-
 troduced  as  and  when  necessary  to
 improve  the  operational  and  adminis-
 troduceda  s  and  when  netéssary  to
 which  directly  depends  the  quality of  service  to  rail  users.

 Shri  Ramanathan  Chettlar:  How
 long  will  it  take  for  the  Railway
 Ministry  to  come  to.a  decision  in  re-
 gard.  to  the  formation  of  the  zone?

 Dr.  Ram  Subhag  Singh:  As  I  said,
 the  matter  is  under  active  examina-
 tion,  and  only  recently,  on  8th  July,
 I  think,  we  have  deputed  a  team
 of  officer  of  the  Railway  Board  to
 examine  the  matter  there  in  Hydera-
 bad,  and  their  report,  is  being  exa-
 mined  and  necessary  decision  will  be
 taken.

 Shri  Ramanathan  Chettiar:  Have
 they  come  to  any  tentative  conclu-
 sion  as  to  what  are  the  areas  that  will
 be  covered  under  this  zone?

 Dr,  Ram  Subhag  Singh:  The  idea
 is  that  two  divisions  of  the  Southern
 Railway  and  two  divisions  of  the  Cen-
 tral  Railway  would  constitute  this
 new  zone.

 Shri  D.  C.  Sharma:  May  I  know
 if  the  question  of  the  creation  of  a
 new  zone  in  the  South  is  only  under
 consideration,  or  whether  the  whole
 zonal  system  of  the  railways  in  India
 is  going  to  be  tackled  afresh?

 The  Minister  of  Railways  (Shri  8.  K.
 Patil):  Asa  policy  decision,  for  the
 last  several  years,  we  have  said  that
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 Shri  Surendra  Pal  Singh:  May  I

 know  what  is  the  capital  expenditure
 to  be  incurred  to  effect  this  scheme?

 Dr.  Ram  Subhag  Singh:  That  will
 be  examined  and  later  on  we  will  be
 able  to  say  it.

 at  यशपाल सिह  :  क्‍या  सरकार  को
 शोलापुर  के  इलाक़े  की  जनता  का  रिप्रेजेंटेशन
 मिला  है  कि  शोलापुर  की  जनता  इस  नये
 जोन  में  नहीं  रहना  चाहती  है  और  वह
 सोनपुर  के  जोन  में  ही  रहना  चाहती  है,
 झगर  यह  बात  सही  है  तो  फिर  उन  लोर्गो
 को  इस  के  लिए  क्‍यों  मजबूर  किया  जा  रहा
 है?

 श्री  स०  का०  पाटिल  :  सारे  लोगों  के
 ऊपर  उस  का  झाधार  नहीं  है  बल्कि  जोन
 नये  बनाने  का  आधार  मह  है  कि  रेलवेज  के
 लिए  क्या  भ्रच्छा  है  ।

 Shrimati  Yashoda  Reddy:  The
 hon.  Minister  was  pleased  to  say  that
 the  matter  is  under  active  considera-
 tion.  May  I  bring  to  the  notice
 of  the  hon.  Minister  that  the  former
 Minister  of  Railways,  Shri  Swaran
 Singh,  lad  almost  categorically  pro-
 mised  the  House  that  a  new  zone  im
 Andhra  Pradesh  would  be  created  and,
 if  so,  nay  I  know  what  are  the  spe-
 cial  or  new  difficulties  which  are
 facing  the  Government  and  the  Raii-
 way  Ministry  now?

 Shri  K,  Patil:  So  far  as  that
 is  concerned,  Minister  After  Minister
 has  said  so.  There  is  no  backing  ott.
 It  is  one  thing  to  say  that  there
 should  be  a  zone  and  quite  another
 thing  to  demarcate  the  areas  and  to
 do  many  other  things.

 Shrimati  Yashoda  Reddy:  It  was
 wherever  operational  and  administra-
 tive  efficiency  demands,  the  zones
 would  be  created,  and  that  is  why  we
 have,  as  it  will  be  seen,  gone  from  six
 to  seven  and  then  to  eight  zones,  This
 would  be  the  ninth,  if  created.  But
 it  all  depends  upon  operational  and
 administrative  efficiency.

 a  ity  to  create  a  zone  and  be said  it  was  being  finalised.  That  शक,
 the  assurance.

 Shri  S.  K.  Patil:.  The  Hecessity
 of  zones  is  there.  “But  it  is  met
 merely  for  Andhra  that  we  are  creat-
 ing  it.  We  are  Creating  it  because  के
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 will  add  to  the  operafional  and  ad-
 ministrative  efficiency.

 Shri  Kajrolkar:  Has  the  Govern-
 ‘ment  received  a  number  of  represen-
 tations  from  public  bodies  as  well  as
 the  Maharashtra  Government  disap-
 proving  of  the  Sholapur  division  in
 the  new  zone  and  if  so,  what  action
 ह.  been  taken  on  it?

 Shri  8.  K:  Patil:  We
 Tepresentations.  Why
 rashtra  «Government
 pur  division  alone?  There  are
 others  also  who  want  to  take  the
 railways  in  their  places.  Therefore,
 ‘we  do  not  go  by  any  regional  or
 linguistic  considerations  in  the  crea-
 tion  of  zones

 Shri  Nambiar:  In  view  of  the  fact that  the  Southern  Railway  consists  of
 8  divisions  and  6000  miles,  may  I
 ‘know  whether  it  is  not  necessary  to
 divide  it  in  such  a  wey  that  not  more
 than  four  divisions  will  remain  in

 the  extreme  south?
 Shri  8,  ह र  Patil:  It  is  not  merely

 the  mathematical  proportion  of  how
 many  zones  should  be  created.  It
 depends  on  the  workload  on  each
 railway  and  efficiency,  We  are  pay-
 ing  attention  to  every  aspect  80  that
 what  we  create  will  add  to  tha  affi-
 ciency.  q  |

 Sori  Nath  Pal:  We,  of  course,
 ‘know  very  well  that  the  hon,  Rall-
 way  Minister  is  never  guided  by

 Focal,  parochial  or  linguistic  consi-
 erations,

 Mr.  Speaker:
 question.

 Shri  Nath  Pai:  Questions  do  not
 become  meaningful  unless  they  are
 explained  some  times.  We  know
 that  only  operational  and  adminis-
 trative  efficiency  weighs  on  him
 theavily.  But  would  he  kindly  ex-
 ‘plain  to  us  bow  the  present  set-up
 regarding  Sholapur  was  coming  in
 ‘the  way  of  operational  and  adminis-
 trative  efficiency  end  why  he  thinks
 it  sbcessary  to  remove  it  from  the
 resent  set-up?

 get  so  many
 from  Maha-
 and  Skola-

 He  should  put  his
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 Shri  S.  K.  Patil:  I  think  he  has

 partly  answered  my  question.  Be-
 cause  there  are  ‘these  representa-
 tions,  that  is  why  there  is  delay  in
 considering  them  very  carfully,

 Dr,  Sarojini  Mahishi;  In  view
 of  the  development  of  the  west  coast.
 and  in  view  of  the  fact  that  Mar-
 magao  port  is  going  to  be  convert-
 ed  into  a  commercial  and  naval  base,
 may  I  know  whether  the  Govern-
 ment  is  also  considering  the  location
 of  the  new  central  headquarters  at
 Hubli?

 Shri  हू,  Patil:  This  is  also  an-
 other  thing  in  support  of  what  I  said
 that  everybody  wants  a  zone  for  his
 State.  But  we  are  considering  India
 as  a  whole  and  wherever  operational
 efficiency  demands  it,  we  shall  have
 it.

 Shri  Hem  Barua:  Is  it  not  a  re-
 flection  on  the  Members  that  the
 Members  are  thinking  in  terms  of  dis-
 integrating  India  and  it  is  only  the
 Minister  who  thinks  in  terms  of
 India  as  a  whole?

 Mr,  Speaker:
 not  say  like  that,

 Shri  Hem  Barua:  He
 not  say  so,  but  he  implies  it.

 The  Minister  does

 does

 Shri  8.  Ss.  More:  What  will  be
 Position  of  Poona  district?

 Dr.  Bam  Subhag  Singh:  The  Ghola-
 pur  division  will  be  incorporated  in
 this  new  zone  and  one  of  the  lines
 will  touch  Poona.

 Shri  A.  P,  Sharma:  At  the  time  of
 the  formation  of  the  rones  in  ‘1982,
 there  was  a  committee  appointed  for
 fixing  the  inter  se  seniority  of  the
 staff  who  used  to  come  from  different
 railways.  Here  also  it  appears  that
 certain  divisions  of  certain  railways



 7063  Oral  Answers

 Dr.  Ram  Subhag  Singh:  Com-
 mittee  or  no  committee,  the  interests
 of  the  staff  will  be  properly  protected.

 झी  शिव  नारायण  :  क्‍या  यह  सही  है  कि
 सकार  नए  जोन  बनने  के  बजाये  नई  नई
 रेलवेज  खोल  रही  है  ?

 डा०  रामसुभग  सिह  :  इस  पर  भी  विचार
 किया  जाएगा  1

 भरी  प०  Mo  बारपाल  :  क्‍या  मैं  जान
 सकता  हूं  कि  उत्तर  रेलबे  के  मीटरगेज  में
 कोई  झलग  जोन  बनाने  का  प्रश्न  विचाराधीन
 है?

 अध्यक्ष  महोदय  :  इस  समय  हम  साउथ
 की  बात  कर  रहे  हैं।

 Shri  Tulshidag  Jadhav:  Is  the  Gov-
 ernment  aware  of  the  fact  that  the
 Railway  Corruption  Enquiry  Com-
 mittee  in  its  report  in  953  recom-
 mended  the  reduction  of  the  size  of
 the  present  zones  after  examining  its
 implications  by  a  small  high-power
 technical  committee?  In  this  case
 has  the  Government  appointed  this
 committee  and  if  no,  how  is  this  zone
 created  without  this  committee?

 Dr.  Ram  Subhag  Singh:  Actually,
 the  entire  matter  is  being  gone  into
 by  the  technical  experts.

 Shri  Basappa:  A  representation  has
 been  made  that  Hubli  division  and
 Mysore  Division  should  be  kept  to-
 gether.  Will  that  be  taken  into  consi-
 deration?

 Shri  S.  हू,  Patil:  I  could  assure
 the  House  that  all  these  considerations
 are  causing  the  delay.  But  for  their
 consideration  there  would  have  been
 no  delay.

 Shri  M.  R,  Krishna:  May  I  know
 whether  a  technical  committee  had
 already  gone  into  these  matters  ear-
 lier  and  made  the  recommendation  to
 the  Government  to  create  this  zone
 with  Secunderabag  as  headquarters?
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 Dr.  Ram  Subhag  Singh:  That  is.

 true.

 Shri  Alvares:  Is  it  not  a  fact  that
 when  Shri  Swaran  Singh  was  the
 Railway  Minister  Hubli  was  origi-
 nally  included  in  the  zone  and  when.
 Shri  Dasappa  became  the  Railway:
 Minister  Hubli  was  eliminated  from
 the  zone?

 Dr.  Ram  Subhag  Singh:  Actually;.
 this  zone  is  to  be  constituted  with  four
 divisions,  a;  I  said.  They  ere  the-
 main  divisions.  Minor  adjustments:
 can  be  made  later  on.

 Shri  Nath  Pai:  Are  we  to  assume-
 that  Sholapur  will  have  to  wait  until:
 it  has  its  own  Minister  to  have  justice
 done  to  it?  How  could  you  recon-
 cile  the  statement  of  Dr.  Ram  Subhag.
 Singh  about  minor  adjustments  with
 the  tall  claim  of  administrative  effi-
 ciency  made  by  the  Railway  Minister?
 Sir,  you  must  have  this  explained,  He.
 says  they  can  make  adjustments  as
 they  like.  Does  it  speak  for  na
 integration?

 Dr.  Ram  Subhag  Singh:  Yes.
 Shri  Nath  Pai:  How?

 Dr.  Ram  Subhag  Singh:  Adminis-.
 trative.  and  operational  efficiency  wilt
 be  the  prime  considerations  for  the-
 creation  of  a  new  zone.

 Shri  Basappa:  The  Minister  here:
 says  that  the  matter  is  under  conside-
 ration  while  the  Minister  of  State  says
 that  the  decision  has  been  taken?
 What  is  the  real  position?

 Dr.  Ram  Subhag  Singh:  When  did
 I  say  that  the  decision  has  been  taken?
 I  simply  stated  that  we  are  consider-
 ing  all  aspects  and  a  decision  will  be:
 taken  later.  In  reply  to  Shri  Alvares
 I  said  that  minor  adjustments  cen  be-
 made  even  after  the  zone  has  been
 created.  The  question  of  taking  a
 decision  about  the  zone  itself  is  being
 examined.

 Shri  Alvares:  My  question  was.
 about  Sholapur.  (Interruptions).
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 Mr.  Speaker:  Order,  order.  Let
 hon,  Members  ask  for  a  discussion  if
 they  are  so  much  interested  in  this
 question.

 Shri  Sonavane:  In  view  of  the
 ever-increasing  number  of  zones  in
 the  railways  and  the  top-heavy  admi-
 nistration,  would  the  Railway  Minis-
 ter  consider  the  question  of  appoint-
 ing  a  high-powered  committee  to  exa-
 mine  the  entire  question  of  re-orga-
 nisation  of  the  railwdys,  as  suggested
 by  the  Estimates  Committee  in  1956-57
 in  its  Nineteenth  Report?

 Mr.  Speaker:  It  is  a  suggestion
 for  action.  i

 Shri  D.  C.  Sharma:  The  disparities
 or  contradictions  between  the  various
 statements  have  to  be  clarified.  Some
 say  Shri  Swaran  Singh  did  80,  some
 say  Shri  Dasappa  did  so  and  some  say
 Sari  Patil  is  doing  so.  I  feel  that  the
 Position  should  be  clarified  as  to
 what  Mr.  X  did,  what  Mr.  Y  did  and
 what  Mr.  Z  is  doing.

 Shri  8.  K,  Patil:  X,  Y  and  Z  were
 doing  the  same  job  and  there  is  conti-
 nuity  of  policy,  so  far  ag  this  ques-
 tion  is  concerned.

 Steel  Plant  with  Salem  Iron  Ore
 nal

 Shri  Sezhiyan:

 [
 Shri  Vishwa  Nath  Pandey:
 Shrimati  Savitri  Nigam:

 |  Shri  Kajrolkar:
 Shri  Dharmalingam:
 Shri  Ramanathan  Chettiar:
 Shrimati  Renuka  Barkataki:
 Shri  T.  Subramanyam:
 Shri  Imbichibava:

 |  Shri  Kolla  Venkaiah;
 |  Shri  Nambiar:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  state  the  pro-
 gress  made  so  far  in  establishing  a
 steel  plant  based  on  the  Salem  Iron
 Ore  and  Neyveli  Lignite?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  The  Detail-
 ed  Project  Report  for  the  Neyveli-
 Salem  Iron  and  Steel  Project  which

 “119,
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 has  been  received  recently  is  at
 present  under  consideration  of  the
 Government.

 Shri  Seahiyan:  Considering  the
 fact  that  the  steel  target  for  the

 and Fourth  Plan  ig  8  million  tons
 the  potential,  including  the  Bokaro
 plant,  of  the  existing  plants  is  only
 5  and  odd  million  tons,  resulting  in
 shortage,  and  considering  the  fact
 that  Dastur  and  Company  have  given
 their  report  which  conclusively
 establishes  the  economics  of  that
 plant,  may  I  know  what  prevents  the
 Government  from  taking  a  final
 decision  about  the  steel  plant  at
 Salem?

 Shri  N.  Sanjiva  Reddy:  It  is  true
 that  the  technical  committee  report
 has  been  received,  But  there  is  a  lot
 of  things  to  be  examined  before  we
 take  up  finally  the  project.

 Shri  Seshiyan:  The  hon.  Minister
 of  Stee]  and  Mines  is  reported  to
 have  suggested  at  Hyderabad  on  the
 9th  August  that  the  Chief  Ministers
 of  Madras,  Mysore  and  Andhra
 should  confer  and  agree  about  the
 location  of  the  steel  plant  in  the
 South.  May  I  know  whether  the
 location  of  the  steel  plant  is  ‘to  be
 guided  by  the  opinion  of  the  experts
 committee  or  it  should  be  left  to  the
 bargaining  and  persuasive  powers  of
 the  Chief  Ministers  of  the  respective
 States?

 Shri  N.  Sanjiva  Reddy:  I  was  only
 speaking  about  the  competitive  spirit
 which  each  State  was  showing.  I
 only  said,  “It  is  not  desirable;  it
 should  be  left  to  the  technical
 people”.  Therefore,  I  appealed  to  the
 Chief  Ministers  to  help  us  and  not
 rake  up  this  regionalism.

 Shri  RB.  8,  Pandey:  I  want  to  know
 whether  Bailadilla  where  a  good  lot
 of  high-grade  iron  ore  is  availoh'r
 has  been  given  any  consideration  bh.
 the  Government  for  putting  up  the
 steel  plant.

 Shri  N.  Sanjiva  Reddy:  That  aspect
 will  certainly  be  considered  for  ail
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 the  three  projects  which  are  under
 examination,  Goa,  Hospet,  Bailadilla,
 Visakhapatnam  and  Salem,  all  these
 will  be  considered.

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  the  entire  report  of
 Dastur  and  Company  will  be  placed
 on  the  Table  of  the  Lok  Sabha?

 Shri  N.  Sanjiva  Reddy:  Yes,  Sir;
 the  report  is  there  and  I  see  no
 difficulty,  but  we  will  have  to  finish
 our  examination  and,  naturally,  take
 a  decision  before  it  is  given  to  the
 House.

 Shri  T.  Subramanyam:  What  is  the
 percentage  of  iron  content  in  Salem
 and  Hospet  ores?

 Shri  N.  Sanjiva  Reddy:  From  the
 reports  we  have,  Salem  contains
 roundabout  35  per  cent  iron  while
 Hospet  contains  roundabout  70  per
 cent.

 Shri  A.  ९,  Jain:  A  big  difference.
 Shri  Shivaji  Rao  5.  Deshmukh:  In

 view  of  the  high  grade  coke  and  coal
 that  has  been  found  in  Chanda  and
 Balharshah  region,  did  the  Govern-
 ment  examine  the  prospects  of  estab-
 lishing  a  steel  plant  in  that  particular
 region?

 Shri  N.  Sanjiva  Reddy:  This  ques-
 tion  is  about  Hospet,  and  Chanda  and
 other  places  also  are  naturally  not
 under  consideration  at  present,

 Shri  Basappa:  May  I  know  whether
 the  hon,  Minister,  while  inaugurating
 the  golden  jubilee  of  the  Hospet
 Manicipality  recently,  stated  that
 Hospet  area  wi!l  be  given  due  consi-
 deration  as  it  satisfies  all  the  essential
 requirements  to  have  a  steel  plant?

 Shri  Nambiar:  We  are  dealing
 with  Salem  and  not  with  Hospet.

 Shri  N.  Sanjiva  Reddy:  I  said  that
 due  consideration  will  be  given  to  a‘l
 the  sites  and  the  best  one  will  be
 selected.  That  is  what  I  sald  every-
 where  and  am  repeating  it  here.
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 Shrimati  Yashoda  Reddy:  Though
 it  is  pertaining  only  to  Salem,  I  would
 like  to  know  whether  it  would  be  the
 policy  of  Government,  because  with
 the  limited  funds  we  can  have  only
 one  plant  immediately  and  the  pro-
 duction  of  Salem  plant  will  only  be
 l‘5  million  tons

 Shri  Nambiar:  Sir,  I  rise  on  a  point
 of  order.

 Shrimati  Yashoda  Reddy:  to
 take  into  consideration  the  place
 where  the  plant  will  be  highly  remu-
 nerative  before  deciding  about  it,

 Mr.  Speaker:  It  is  a  good  sugges-
 tion.

 Shri  Nambiar:  Sir,  the  question
 was:  about  a  steel  plant  at  Salem  and
 now  the  question  is  diverted  to  make
 it  appear  as  if  it  ig  counterpoised
 with  another  steel  plant  in  Hospet  or
 80,

 Mr.  Speaker:  Does  he  want  to  ask
 a  supplementary?

 Shri  Nambiar:  Yes,  I  want  to.

 Mr.  Speaker:
 one.

 Then,  he  might  ask

 Shri  Nambiar:  Not  in  view  of  this
 point  of  order.

 Shri  P.  K.  Deo:  You  should  dispose
 of  the  point  of  order  first.

 Mr,  Speaker:  There  is  no  point  of
 order.

 Shri  Namblar:  May  I  know  whe-
 ther  the  availability  of  lignite  at  Ney-
 veli  very  near  Salem  is  also  a  contri-
 butory  factor  for  the  successful  ope-
 ration  of  the  steel  plant  at  Salem?

 Shri  N.  Sanjiva  Eeddy:  All  as-
 pects  will  be  examined.  I  do  not  want
 to  say  anything  more  than  that  now.

 Shri  Umanath:  May  I  know  whe-
 ther  it  is  a  fact  that  the  technical  com-
 mittee  has  recommended  the  produc-
 tion  of  special  type  of  steel  in  Salem
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 which  would  not  be  produced  in  Hos-
 pet  or  other  areas;  if  so,  where  is  the
 consideration  of  other  Chief  Ministers
 giving  their  opinion  about  its  loca-
 tion  in  their  places?

 Shri  N,  Sanjiva  Reddy:  No;  my
 hon.  friend  is  not  completely  correct.
 After  all,  first  we  have  to  produce
 steel  and  then  convert  it  into  special
 steel.  That  could  be  done  at  other
 places  also  and  not  only  at  one  place.

 श्री  हुकन  चन्द  कझवाय  :  मध्य  प्रदेश  के
 बस्तर  जिले  में  काफी  लोहा  निकला  है,
 ऐसी  रिपोर्ट  श्राई  थी।  उस  सम्बन्ध  में  भी
 झरकार  ने  क्या  विचार  किया  है  ?

 भ्रध्यक्ष  महोदय  :  वह  तो  भ्रलहदा  सवाल
 है

 Shri  N.  Sanjiva  Reddy:  Already  we
 Rave  got  a  steel  plant  in  Bhilai  and
 Bailadilla  also,  I  think,  is  somewhere
 in  Madhya  Pradesh.  That  will  also  be
 considered,

 Shri  P.  R.  Chakraverti:  May  I
 know  whether  the  Government  has
 worked  out  the  financial  involvement
 -of  setting  up  the  plant  and,  if  so,  what
 will  be  its  extent?

 Sun  N.  Sanjiva  Reddy:  We  give
 the  work  of  preparation  of  reports  to
 different  companies.  The  Salem  re-
 port  has  come.  As  regards  other  re-
 ports,  only  preliminary  reports  are
 there.  Therefore  detailed  reports  will
 have  to  be  secured.  Then  only  I  can
 enswer  the  question.

 Shrimati  Savitri  Nigam:  What
 would  be  the  output  of  this  steel
 plant  and  is  it  going  to  be  established
 at  Salem  or  not?

 Mr.  Speaker:  He  has  answered  s0
 many  times  that  the  whole  question
 will  be  considered.  Shri  A.  P.  Jain,

 Shriaati  Sevitri  Nigam:  I  want  to
 know  the  output  and  the  size  of  the
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 Mr.  Speaker:  Let  that  be  consider-
 ed  first.  Shri  A.  P.  Jain.

 Shri  A,  P.  Jain:  May  I  have  ‘he
 assurance  from  the  hon.  Minister  that
 the  decision  about  the  location  of  the
 steel  plant  will  be  taken  when  full
 and  complete  reports  about  all  the
 different  projects  have  been  received
 and  that  it  will  be  absolutely  on
 merits  ang  not  on  ‘political  considera-
 tions?

 Mr.  Speaker:  No  assurance  is  to
 be  asked  for  during  the  Question
 Hour.

 Shri  N.  Sanjiva  Reddy:  All  that  2
 can  say  is,  all  the  merits  will  be
 considered.

 Shri  S.  Kandappan:  How  long  will
 it  take  for  the  Government  to  study
 the  Committee’s  Report.

 Shri  N.  Sanjiva  Reddy:  I  am  not
 able  to  give  any  assurance  like  that.

 Shri  8.  Kandappan:  They  have
 already  taken  0  years  for  this,

 Shri  Alvares:  In  view  of  the
 fierce  competition  between  Madras,
 Mysore  and  ‘Andhra,  for  the  steel
 plant,  may  we  have  the  assurance
 that  Goa  will  also  be  given  a  fair
 consideration?

 Shri  N.  Sanjiva  Reddy;
 under  consideration,

 Goa  is

 Mr.  Speaker:  Next  Question.  Ques-
 tion  Hour  has  been  made  more  lively
 because  of  these  two  Questions.

 Brno  International  Fair
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 Shri  Sham  Lal  Saraf:
 Shri  Ram  Harkh  Yadav:

 |  Shri  Baswant:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  India

 is  participating  in  the  current  Bmo
 (Czechoslovakia)  International  Fair,

 (b)  if  so,  the  total  amount  likely
 to  be  spent;  and

 (c)  what  aspects  of  Indian  Industry
 and  Trade  have  been  displayed  at  the
 Fair?

 The  Mimnisterof  Commerce  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  An  estimated  expenditure  of
 about  Rs.  2,13,242  is  expected  to  be
 incurred  out  of  which  the  foreign
 exchange  component  will  be  of  the
 order  of  Rs.  +1,66,622.,

 (c)  The  Fair  is  specialised  show  of
 the  Engineering  and  metallurgical  in-
 dustries  and  selected  raw  materials.
 A  Statement  showing  the  technical
 categories  and  list  of  exhibits  is  placed
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-3088/64].

 Shri  Rameshwar  Tantia:  May  I
 know  whether  the  articles  will  be
 displayed  there  for  sale  and,  if  80,
 what  types  of  articles?

 Shri  Manubhai  Shah:  I  have  given
 the  whole  statement.

 Shri  P.  0.  Borooah:  May  I  know
 which  of  the  Indian  goods  exhibited
 there  have  attracted  foreign  interest
 and  to  what  extent  tea  exhibited  there
 has  been  able  to  evoke  Czech  interest
 and  whether  any  order  has  been
 secured  in  the  meantime?

 Shri  Manubha!  Shah:  This  particular
 Fair,  as  I  said,  is  a  specialised  pro-
 ducts  Fair  exhibiting  engineering  and
 metallurgical  goods,

 Mr.  Speaker:  Is  there  tea  also?

 Shri  Manubhal  Shah:  Tea  is  already
 exported—a  very  large  quantity,
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 Sbri  Sham  Lal  Saraf:  May  I  know
 whether  a  team  of  experts  has  been
 sent  to  this  Fair  in  order  to  get  an
 opportunity  of  selecting  engineering
 goods  and  mining  machinery  exhibit-
 ed  by  highly-  industrialised  countries
 of  the  world  and,  if  so,  what  action
 has  been  taken  in  this  behalf?

 Shri  Manubhal  Shah:  A  team  of  ex-
 perts  has  been  sent  because  with  the
 East  European  countries  our  trade  is
 so  much  expanding  that  we  would
 like  to  send  more  manufactured  goods
 and  engineering  goods.  From  that
 angle,  participation  in  the  Brno  Fair”
 will  be  very  beneficial  to  us.

 Shri  Sham  Lal  Saraf:  I  wanted  to
 know  whether  the  Government  is.
 going  to  send  a  team  there  in  order
 to  get  an  opportunity  of  selecting
 engineering  goods  and  mining  machi-
 nery  and  purchasing  them  for  our
 own  country  from  this  Fair.

 Shri  Manubhai  Shah:  This  is  not
 the  work  of  the  team.  The  team  is
 going  for  ‘export  purpose,  to  sell
 Indian  goods  to  Czechoslovakia,

 Shri  Kapur  Singh:  I  want  to  know
 how  many  of  these  50  items  given  in
 the  statement  represent  those  aspects
 of  our  industrial  output  which  are
 not  already  being  exported  to  Czecho-
 slovakia.

 Shri  Manubhai  Shah:  May  about  24
 crores  will  be  exported  through  these
 items.  Most  of  them  are  already  be-
 ing  exported.

 Shri  Kapur  Singh:  How  many  out  of
 these  §0  items  represent  those  items
 which  are  not  being  already  export-
 ed  to  Czechoslovakia?

 Shri  Manubhai  Shah:  If  you  see  part
 (A)  of  the  statement,  practically
 nothing  is  going  out  at  the  moment.
 The  same  thing  applies  to  part  (B).
 As  regards  (C),  articles,  like,  fans  and
 sewing  machines  are  going  and  the
 rest  are  new.  As  regards  (D),  tea,
 cashew,  coil  goods,  mica,  ete.  are
 already  going.  Items  36  to  50  are

 already  traditional  items.



 I  073  Oral  Answers

 Dr,  Sarojini  Mahishi:  May  I  konw
 the  value  of  the  articles  neither  sold
 nor  brought  back  to  our  country  from
 the  New  York  International  Fair  in
 which  India  participated  and  whether
 Government  will  take  care  to  see
 that  unsold  articles  in  this  Fair  are
 brought  back  to  India?

 Mr,  Speaker:  The  first  part  is  not
 relevant  and  the  second  part  is  a  sug-
 gestion.

 झी  स०  ला०  दिवेदी  :  मंत्री  महोदय  ने
 बतलाया  कि  इंजीनियरिंग  गुड्स  शौर  रा
 मैटीरियल के  प्रदर्शन  की  वहां  पर  मांग  थी
 मैं  जानना  चाहता  हूं  कि  (डी)  भाग  में  जो
 झाइटेम्स  दिये  गये  हैं  जैसे  सी  फूड्स  हैं,  कंदयू  है,
 टी  है,  क्या  यह  सब  भी  इंजीनिभरिंग  गुड्स
 में शौर रा.  मैटीरियल्स  में  शामिल  हैं  t
 यदि  नहीं  तो  क्या  कारण  है  कि  कल्चरल
 झाइटेम्स  वहां  नहीं  भेजे  जा  रहे  हैं।

 श्री  मसुभाई  शाह  :  इंटरनेशनल  कन्वेंशन
 के  नीचे  दो  हिस्से  हैं।  एक  को  कहते  हैं  कंट्री
 पैवीलियन  ।

 It  is’  just  to  give  an  image  of  India.
 We  have  a  space  of  only  50  sq,  metres,
 and.we  can  only  display  certain  pro-
 ducts  and  not  all  products.  This  was
 &  specialised  fair  in  which  90  per  cent
 of  the  product  space  was  used  only
 for  engineering  goods.  That  was  why
 the  bulk  of  the  goods  displayed  was
 engineering  goods.

 si  wo  न०  तिवारी  :  इस  स्टेटमेंट  को
 को  देखने  से  मालूम  होता  है  कि  कृषि  उत्पादन
 का  कोई  सामान  इस  मेले  में  नहीं  भेजा  गया
 है  ।  मैं  जानना  चाहता  हुं  कि  इस  मेले  में  क्या
 किसी  देश  ने  ऐसा  कोई  ट्रेक्टर  भेजा  था  जिस
 की  कीमत  कम  हो  7  यदि हां,  तो  उस
 की  कीमत  क्या  है  शौर  उस  के  लाने
 के  लिये  कोई  इन्तिजाम  किया  जा  रहा  है
 या  नहीं  ।
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 steerage:  खेती  के  उत्पादन  की
 चीज  इस  में  बहुत सी  हैं  i  कोपयू है,  कवायर
 है,  जूट  है,  टुबैको  है  ।

 झप्यक  महोबय  :  ऐग्रिकल्चरल  प्रोडक्ट्स
 तो  बहुत  हैं,  मगर  माननीय  सदस्य
 एग्रिकल्चरल  प्रोडक्ट्स  को  पैदा  करने  के  लिए
 सस्ते  ट्रैक्टर  मांगते  हैं।

 शनी  सनुभाई  शाह  :  ट्रैक्टर  तो  हम
 इम्पोर्ट  कर  रहे  हैं  तब  उसका  एक्सपोर्ट  कैसे
 कर  सकते  हैं  ?

 श्री  wo  Ato  तिवारी  :  वही  तो  मैं  जानना:
 चाहता  हूं  |

 अध्यक्ष  महोदय:  यहां  एक्सपो  ७  सवाल
 है,  इम्पोर्ट  कैसे  इस  में  भ्रासकता  है  ।

 थी  Wo  ato  feat:  वही  तो  मैं  पूछ-
 रहा हूं  कि  एक्स्पोर्ट करने  के  लिये  जब
 हमारे  पास  कोई  चीज  नहीं  है  तो  यहां
 इम्पोर्ट  करने  के  लिये  क्‍या  कोई  ऐसा.
 ट्रैक्टर  वहां  देखा  गया  जिसकी  कीमत
 कम  हो,  भर  क्या  उस  ट्रेक्टर  को
 यहां  लाने  की  कोई  व्यवस्था  की  जा  रही
 है  t

 were  agra  :  इसका  सम्बन्ध  इस
 प्रश्न  से  नहीं  है  ।

 Shri  8.  om  Samanta:  Is  it  not  a  fact
 that  some  representatives  of  export
 promotion  committees  have  been  sent
 to  this  fair  to  exhibit  these  things,
 aud  if  so,  what  has  been  done  with
 regard  to  the  things  for  which  there
 are  no  export  promotion  committees?

 Shri  Manubhai  Shah:  The  fair  is
 just  going  to  end.  As  a  matter  of  fact,
 it  is  just  in  motion  today.  This  fair
 wil!  last  in  Czechoslovakia  from  6th
 September  to  20th  September.  It  is
 only  at  the  end  of  the  fair  that  I  can
 intorm  the  House  of  the  results.  But
 the  results  are  obvious.  During  the
 last  three  years  we  participated  in
 several  fairs  in  Czechoslovakia.  The
 trade  has  now  quadrupled.  During
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 the  next  three  years,  we  want  to  in-
 crease  the  exports  to  Czechoslovakia
 from  the  present  Rs.  47  crores  to
 Rs,  25  crores.

 Shri  D.  C.  Sharma:  May  I  know
 whether  Government  are  aware  of  the
 fact  that  Indian  saris  and  Indian

 .picturesque  turbans  are  very  much  in
 -demand  in  the  West,  and  if  so,  whether
 anything  is  going  to  be  done  to  popu-
 larise  the  different  kinds  of  saris  and
 picturesque  turbans?  May  I  also
 know  what  items  are  included  in
 cosmetics?

 Mr.  Speaker:  He  wants  to  know
 whether  saris  and  cosmetics  are  also
 included  in  the  exhibits?

 Shri  Manubhai  Shah:  It  is  a  sugges-
 tion  for  action.

 Dr,  Ranen  Sen:  Indian  handicrafts
 are  very  much  appreciated  abroad.
 But  in  the  statement  I  find  no  men-
 tion  of  Indian  handicrafts  having
 been  taken  there  for  display.  May  I
 know  the  reason  for  the  same?

 Mr.  Speaker:  The  hon.  Minister  has
 said  that  this  exhibition  is  mainly  for
 engineering  goods.

 Dr.  Ranen  Sen:  But  in  the  national
 Pevilion,  so  many  things  are  there.

 Shri  Manubha!  Shah:  I  have  already
 said  that  it  is  mostly  for  engineering
 goods.

 Shri  P.  K,  Deo;  From  my  ex-
 perience  in  the  international  fair  at
 Lagos  a  couple  of  years  back,  I  found
 that  except  for  a  few  pamphlets  and  a
 few  handicraft  goods,  there  was  no
 display  of  our  heavy  machinery,  even
 though  there  was  great  scope  for  their
 export  to  that  country.  We  are  given
 to  understand  that  the  Indian  manu-
 facturers  do  not  part  with  their  manu-
 factured  machines  unless  they  are
 paid  for  in  advance,

 Mr,  Speaker:  He  need  not  ask  about
 “whatever  he  knows,  He  might  ask
 ‘for  information  about  what  he  dods
 ह.  Inow.
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 Shri  P.  K.  Deo:  May  I  know
 whether  it  is  a  fact  that  all  those
 finished  products  which  go  to  the
 various  international  fairs  under  the
 auspi  of  the  Government  are  given
 free  by  the  manufacturers  or  they
 insist  that  those  products  should  be
 purchased  by  Government  and_  then
 sent  outside  for  display?

 Shri  Manubhai  Shah;  This  depends
 on  the  conventions  of  different  coyn-
 tries.  I  shall  give  two  or  three  exam-
 ples  for  the  information  of  the  hon.
 Member.  In  the  East  European  coun-
 tries,  for  instance,  the  general  under-
 standing  is  that  whatever  is  displayed
 is  sold.  But  that  is  not  so  in  e
 West  European  countries  or  in  the
 U.S.A.  So,  no  conditions  can  be  im-
 posed  by  us.  We  are  only  a  parti-
 cipating  country.  It  is  not  always  pos-
 sible  to  ensure  the  sale;  the  exporter
 from  here  who  wants  the  item  to  be
 sold  will  have  to  take  the  risk.  ‘he
 goods  are  taken  by  the  exporter  on
 his  own  account,  and  if  he  sells  he  re-
 covers  the  money.  if  he  does  not  sell,
 the  goods  come  back.  But,  usually,
 our  experience  is  that  most  of  the
 goods  are  sold  out  even  in  the  West
 European  countries.

 Shri  -P,  K.  Deo:  was
 different.

 My  question

 Mr.  Speaker;  If  after  such  a  jong
 auestion  and  such  a  long  answer,  both
 the  Member  and  the  Minister  have  not
 understood  each  other,  I  cannot  help.

 चीं  रामेदबरानत्थ  :  मंत्री  महोदय  ने
 बतलया  कि  हम  हर  किस्म  का  कोई  30
 करोड़  रुपये  का  माल  निर्यात  करना  चात्ते  हैं।
 मैं  जानना  चाहता  हूं  कि  उस  में  क्या  क्या  होगा  |

 भी  सभुभाई  काह:  यह  सब  तो  फैहरिस्त
 में  दिया  हुआ  है

 Swaminathan  Committee  Repert

 Dr.  L.  M.  Singhvi:



 Shri  Bishanchander  Seth:
 hri  Jashvant  Mehta:
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 |  Shri  S.  M.  Banerjee  नहीं  लिखी  हुई  है  कि  जो  इंडस्ट्रीज  रुकी  पड़ी
 |  Shei  ee ate: =  ‘eatin:  हुई  हैं  उनको  चालू  करने  के  लिये  कितनी
 |  Shri  B,  PB  Yadava  देर  तक  फारेन  एक्सचेंज  का  इन्तजाम  हो #121  <  Shri  Dhaon  जायेगा  ।

 |
 br:

 Shri  S.  N.  Chaturvedi:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 69i  on  the  20th  March,  964  and  state

 (a)  whether  the  recommendations
 ef  the  Swaminathan  Committee  re-
 garding  the  Industries  Development
 procedures  have  been  accepted  by
 Government;  and

 (b)  if  so,  the  steps  taken  to  imple-
 ment  those  recommendations?

 The  Deputy  Minister  in  the  Mints-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  Yes,  Sir.  The
 recommendations  have  been  accepted
 in  pTinciple,

 (b)  A  statement  is  laid  on  the  Table
 of  the  House,  [Placed  in  Library.
 See  No.  LT-3089/64].

 हरी  यतापाल  िह  :  की  इंडस्ट्रीज  के
 लिये  स्पीडी  रिलीज  झ्राफ  फारेन  एक्सचेंज  के
 लिये  जबदंस्त  सिफारिश  की  गई  थी  भौर
 झाज  भी  प्रनेकों  इंडस्ट्रीज  इसलिये  रुकी
 पड़ी  हैं  कि  फारेन  एक्सचेंज  का  प्रबन्ध  नहीं
 हो  सका  है।  इस #  लिये  सरकार  ने  क्या  कदम
 उठाया  है  ।

 Shri  Bibudhendra  Misra:  The  state-
 ment  has  been  laid  on  the  Table.

 Mr,  Speaker:  Have  any  steps  been
 taken  to  secure  the  foreign  exchange?

 Shri  Bibudhendra  Misra:  It  is  there
 already  in  the  statement  how  foreign
 exchange  allocation  is  to  be  made  to
 key  industries.  Key  industries  are
 given  sufficient  importance.

 oft  aware  सिंह  :  स्टेटमेंट  से  यह  बात
 जा, र  नहीं  होती  ।  दसस्टेटमेंट  मे ंयह  व

 Shri  Bibudbendra  Misra;  Key  in-
 dustries  are  mentioned  in  the  report itself.

 The  Minister  of  Industry  and  Sup-
 ply  (Shri  Dasappa):  May  !  add  that
 this  primarily  coricerns  itself  with  pro-
 cedures  and  not  allocations  at  all?
 The  Jatter  is  dependent  on  the  avail-
 vdility  of  foreign  exchange.  lf  it  is
 available  in  plenty,  it  is  processed
 earlier;  if  it  is  not  enough,  it  will  de-
 pend  on  examination.  We  have  sepa-
 rated  the  key  industries  from  the  nen-
 key  industries,  So  far  as  key  indus-
 tries  are  concerned,  two  things  are
 observed.  One  is  to  clear  them  as
 early  as  as  possible,  if  possible  within
 a  month.  The  second  thing  {s  to  ¢n-
 sure  foreign  exchange  as  far  as  poss!-

 le.  To  that  extent,  the  key  indus-
 tries  are  protected.

 श्री  यक्षपाल  सिह  :  इंडियन  चेम्बस
 झाफ  कामर्स  की  तरफ  से  जो  सजेशस  जागे  थे
 और  स्थामिनाथन  कमेटी  की  सिफारिशों  के
 झन्दर  जो  कुछ  था  उनके  ऊपर  क्‍या  गौर
 किया  गया  t

 8  Dasappa:  The  Swaminathan
 Coremittee  has  considered  everything.
 What  I  have  laid  down  is  the  essence
 of  the  material  that  they  have  gct.
 Those  are  the  recommendations.

 Shri  Kapur  Singh:  In  the  written:
 statement  on  the  right-hand  column,
 against  item  3,  we  are  informed  that  a
 separate  section  called  ‘Coordination
 &  Licensing  Progress  Section’  has
 been  created  and  is  functioning  since-
 February  1964,  Asa  matter  of  practl-
 cal  interest,  I  would  like  to  know
 where  is  it  that  one  has  to  go  for  re-
 dressal  of  grievances  against  this
 section.

 Shri  Dasappa;  Here.  This  is  the
 forum  in  which  you  can  do  it.
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 Shri  Kapur  Singh:  Can  I  raise  a
 particular  matter  on  the  floor  of  the
 House?

 Mr.  Speaker:  The  Minister  wants
 the  Member  to  see  him  in  that  con-
 nection.

 Dr.  L.  M,  Singhvi:  Have  Govern-
 ment  decided  up  on  the  time  schedule
 for  the  reconstitution  of  this  Com-
 mittee  which  was  suggested  by  the
 Swaminathan  Committtee  with  the
 game  personnel,  and  is  there  any  pro-
 posal  of  Government  to  establish  a
 committee  on  industries  development
 procedures  on  a  permanent  footing  to
 review  procedures,  their  ramifications
 and  their  development?

 Shri  Bibudhendra  Misra;  The  re-
 commendation  of  the  Committee  is
 that  every  year  a  committee  should
 be  appointed  to  review.  The  report
 was  accepted  on  ‘10-6-64.,  Therefore,
 ‘we  propose  to  appoint  a  committee
 -after  one  year.

 Dr.  L.  M,  Singhvi:
 have  passed  already.

 Shri  S,  M.  Banerjee:  It  appears
 from  the  statement  that  a  section
 calleg  Co-ordination  and  Licensing
 Progress  Section  has  been  ‘formed.  I
 want  to  know  whether  the  Swami-
 nathan  Committee  also  considered  the
 scandalous  affair  in  the  granting  of
 ‘licences  in  the  particular  department,
 end  whether  the  same  person  who  is
 ‘Secretary  of  the  Department  should
 remain  chairman  of  the  Licensing
 Committee.  If  this  was  considered,
 what  is  the  outcome  of  it?  What  is  the
 reaction  of  Government?

 Several  months

 Shri  Dasappa:  We  have  had  no  evi-
 ‘dence  of  any  such  scandalous  situation
 to  which  he  refers.  I  wish  he  had
 avoided  that  expression.

 Shri  8.  नि,  Banerjee;  I  want  to
 avoid  it.  But  he  is  avoiding  the
 answer  to  the  second  part  of  the  ques-
 tion.

 Mr.  Speaker:  If  both  tad  come  to
 grips  with  the  actual  point,  this  could
 thave  been  avoided.
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 Shri  S.  M,  Banerjee:  I  want  to  know
 whether  the  Secretary  of  the  Depart-
 ment  is  also  the  Chairman  of  the
 Licensing  Committee.  He  is  the  chair-
 man  of  another  committee.  I  would
 like  to  know  why  this  particular
 gentleman  has  been  given  ‘all  these
 portfolios,  ang  whether  the  Gwamina-
 than  Committee  recommended  against
 this  and  in  favour  of  the  separation  of
 these  two  things.

 Shri  Dasappa;  That  is  too  vague  a
 question—some  Secretary  somewhere
 being  a  Chairman  of  one  committee
 and  chairman  of  another.  I  cannot
 locate  that  Secretary.

 Mr,  Speaker:  The  Secretary  is  the
 Chairman  of  more  than  one  commit-
 tee,  and  his  objection  is  how  he  can
 discharge  his  functions  everywhere  so
 satisfactorily.  Then  he  says  that  the
 Swaminathan  Committee  has  recom-
 mended  this  procedure,  and
 that  has  not  been  given  due  attention.

 Shri  S.  M,  Banerjee:  Item  No.  3.

 Shri  Dasappa:  I  cannot  locate  that
 particular  instance  where  a  Secretary
 is  a  member  of  so  many  committees.
 Let  my  friend  only  tell  me  who  it  is,
 and  I  will  be  able  to  look  into  it.

 Shri  8,  M.  Banerjee:  Mr.  Ranga-
 nathan  was  the  Secretary  of  the  De-
 partment  and  also  Chairman  of  the_
 Licensing  Committee.  I  want  to
 know...

 Mr.  Speaker:  Order,  order,  Shri
 Deshmukh.

 Shri  Shivaji  Rao  S.  Deshmukh:  It
 thas  been  widely  reported  in  the
 press  that  in  the  case  of  some  indus-
 trial  applications,  the  weight  of  the
 forms  required  to  be  appended  is  to
 the  extent  of  two  maunds.  What,  ac-
 cording:  to  Government’s  estimate,
 would  be  the  weight  of  the  papers
 according  to  the  committee's  report,
 and  what  industry  does  Government
 propose  to  set  up  to  meet  the  require- ments?
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 Shri  Bibudhendra  Misra:  A  simple
 procedure  for  the  licence  form  is
 appended  to  the  Swaminathan  Com-
 mittee’s  report,  and  if  the  hon,  Mem-

 “ber  sees  the  report,  he  can  immediate-
 ly  understand  what  it  would  be  like.

 Shri  Rameshwar  Tantia;  May  I
 know  whether  something  has  been
 mentioned  in  the  report  regarding  our
 high  cost  of  production,  which  will
 be  increased  by  the  Bonus  Commis-
 sion’s  report  if  it  is  implemented;  if

 BO,  what  steps  Government  are  taking
 to  see  that  the  cost  of  production  is
 brought  down?

 Shri  Dasappa:  I  am  sorry  this  ques-
 “tion  does  not  arise.

 श्री  विदवनाथ  वाण्इंय  :  क्‍या  यह  सही
 है  कि  स्वामिनाथन  कमेटी  ने  प्रपनी
 रिपोर्ट  में  सुझाव  दिया  है  कि  सरकार
 सहकारिता  के  ढंग  के  ऊपर  उद्योग  का  विकास
 करे  ?  यदि  हां,  तो  क्‍या  इस  सम्बन्ध  में
 सरकार  कोई  कारंवाई  कर  रही  है  ?

 उद्योग  तथा  संभरण  मंत्रालय  में  भारी
 इंजीनियरिंग  मंत्री  (ओ  fro  ato  सिह):
 स्वामिनाथन  कमेटी  एक  विशेष  काम  के  लिये
 बिठाई  गई  थी,  प्रोसीज्योर  के  बारे  में,  उसका
 सल्कारिता  से  सम्बन्ध  नहीं  है  i

 Shrimati  Savitri  Nigam:  It  has  been
 -Metntioned  that  import  licence  for
 Spare  parts  should  be  given  very
 quickly.  I  would  like  to  know  how
 many  applications  for  the  import  of
 spare  parts  have  been  received  and

 ‘how  many  have  been  disposed  of  in
 the  last  two  months.

 Shri  Dasappa:  That  is  a  matter
 which  requires  going  into.  I  cannot
 have  all  the  figures  here.

 sit  Wo  Slo  दिवेदी  ४  ओ  स्टेटमेंट
 सदन  पटल  पर  रखा  गया  है  उससे  मालूम
 होता  है  कि  केवल  सिफारिशे  स्वामिनाथन
 कमेटी  की  हैं  जिनके  बारे  में  सरकार  ने  कुछ
 विचार  किया  है,  जब  कि  बहुत  सी  इम्पारटेंट
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 रिकमेंडेशन्स  भौर  हैं  जिनके  बारे  में  कोई
 जवाब  नहीं  दिया  गया  है।  मैं  जानना  चाहता

 हूं  कि  ऐसी  इम्पारटेंट  रिकमेंडेशन्स  को
 छिपाया  क्‍यों  गया  शौर  पूरी  रिपोर्ट  को
 मान्यता  बयों  नहीं  दी  गई  ?

 Shri  Dasappa;  There  is  no  such  at-
 tempt  to  keep  back  any  of  the  recom-
 Tuendations  unanswered.  We  have  ac-
 cepted  the  whole  thing  in  principle,
 and  whatever  was  relevant,  was  im-
 portant,  was  deserving  of  the  consi-
 aeration  of  the  House,  we  have
 answered.  Otherwise,  the  whole  re-
 port  is  there,  and  it  can  be  referred
 to  by  the  hon,  Member.

 Shri  Daji:  I  draw  attenfion  to  item
 No.  ]  mentioned  here.  The  complaint
 previously  was  that  before  a  licence
 could  be  issued,  there  were  76  steps
 to  be  covered.  Item  No,  2  says  they
 have  been  reduced.  I  want:  to  know
 how  many  steps  remain.  You  have
 also  mentioned  that  a  time  schedule
 has  been  laid  down.  What  is  the  time
 schedule  laid  down?

 Shri  Dasappa:  I  have  already  said
 that  so  far  as  the  key  industries  are
 concerned,  the  time  schedule  is  one
 month.  In  the  case  of  others,  it  is
 three  months.  We  are  trying  our  best
 to  see  that  the  time  schedule  is
 adhered  to.  As  regards  the  number  of
 forms  being  76  and  so  on,  may  I  say
 that  the  recom  dations  lud
 introduction  of  simplified  forms  of
 application  for  industrial  licences,  im-
 port  of  capital  goods  and  so  on.  All
 these  are  there.

 Shri  Sham  Lal  Saraf:  The  Commit-
 tee  having  taken  note  of  the  non-
 availability,  to  a  certain  extent,  of
 raw  materials,  both  indigenous  and
 imported,  particularly  in  the  engineer-
 ing  industry,  may  I  know  what  steps
 have  since  been  ‘taken  firstly,  to  en-
 sure  the  continuous  supply  of  raw
 materials,  and  secondly  to  do  away
 with  this  system  of  ‘mal-distribution
 in  certain  cases?

 Shi  Dasappa:  What  we  do  is  this.
 We  get  into  touch  with  all  the  Minis-
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 tries  concened.  Along  with  the  licence
 application,  we  get  to  know  what  are
 the  things  to  be  imported,  what  is  the
 amount  of  foreign  exchange  that  is
 to  ke  found,  etc.  All  these  are  tried

 «to  be  cleared  simul‘aneously  so  that
 the  long  process  which  was  needed
 earlier  is  obviated.

 Automobile  Industry
 +

 (  Dr.  L.  M.  Singhvi:
 9122,

 4
 Shri  P.  K.  Deo:
 Shri  P,  C.  Borooah:

 [  Shri  Ramanathan  Chettiar:
 Will  the  Minister  of  Industry  and

 Supply  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  54  on
 the  29th  May,  964  and  state:

 (a)  the  respo  from  tomobile
 industry  for  pooling  capacity  for  effi-
 cient  and  cheap  production;  and

 (b)  the  Government's  _  reaction
 thereto  and  plan  in  this  connection?

 The  Minister  of  Heavy  Engineering
 in  the  Ministry  of  Industry  and  Sup-
 ply  (Shri  T.  N.  Singh):  (a)  and  (b).
 The  proposals  of  the  three  manufac-
 turers  of  passenger  cars  in  response
 to  certain  suggestions  for  rationalisa-
 tion  and  economic  production  have
 been  received  and  are,  at  present,
 under  examination.  Prima  facie,
 their  response  is  not  very  encouraging.

 Dr.  L.  M.  Singhvi:  We  would  like
 the  Minister  to  tell  us  as  to  what  has
 happened  to  the  small  car  project?
 Has  it  been  finally  abandoned  or  it
 will  continue  to  be  revived  seasonally
 and  sporadically?

 Shri  T.  N.  Singh:  The  question  here
 related  to  the  three  car  manufac-
 turers  and  a  particular  enquiry  relat-
 ing  to  them.  That  has  been  dealt
 with  in  the  answer.

 Dr,  L.  M.  Singhvi:  Sir,  you  will
 recall  that  while  Mr.  Subr
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 creating  a  single  car  for  being  used
 in  the  country  as  a  whole.

 Mr.  Speaker:  He  says  that  he  could
 not  answer;  he  may  put  the  second
 question.

 Dr.  L.  M.  Singhvi:  How  long  would
 it  take  to  finalise  consideration  of  the
 various  proposals  regarding  the  pool-
 ing  of  the  existing  capacity  for  auto-
 mobile  manufacture  in  this  country
 and  may  I  know  whether  it  is  pro-
 posed  to  extend  any  further  the
 import  licence  facilities  in  respect  of
 the  credit  that  has  been  extended  by
 foreign  firms  to  certain  manufactur-
 ing  firms  in  this  country?

 Shri  T.  N.  Singh:  In  regard  to  the
 finalisation  of  the  recommendations  of
 the  various  concerns,  I  may  take  the
 House  into  confidence  fully.  Two
 alternatives  were  placed  before  the
 manufacturers.  One  was  that  the
 existing  car  manufacturing  facilities
 may  be  integrated  into  a  common  unit
 to  produce  one,  or  at  the  most  two-
 makes,  of  cars  making  rational  use
 of  the  existing  facilities.  The  res-
 ponse  to  this  was  very  discouraging
 and  none  of  them  seemed  to  be  pre-,
 pared  for  this.  The  second  alternu-
 tive  was  one  of  the  existing  manufac-
 tures  may  be  selected  on  a  competi-
 tive  basis  with  reference  to  certain
 factors.  The  answer  in  regard  to  this
 wes  also  unsatisfactory.  As  a  matter
 of  fact  each’one  of  them  tried  to  put
 up  another  car,  a  fourth  car  as  a  sub—-
 stitute  over  that.  Therefore,  the  ans-
 wers  were  on  the  whole  very  un-
 satisfactory......

 Dr,  L.  M.  Singhvi:  This  is  the  ans-
 wer  to  my  first  question.

 Shri  T.  N.  Singh:  I  may  add,  Sir,.
 that  since  I  came  into  this  charge  I
 ‘save  been  trying  to  study  this  pro-
 blem  in  some  detail  and  I  assure  the
 House  that  as  soon  as  I  am  in  a  posi-
 tion  to  do  so,  I  will  make  8  full

 answered  this  question  earlier  he  had
 clearly  allowed  it  to  be  related  to  the
 small  car  project  because,  after  all,
 Pooling  of  all  the  existing  capacities
 in  the  country  was  for  the  purpose  of

 Shri  ह,  हू,  Dee:  So  long  as  the
 wretched  ambassador  cars  could  be
 aold  at  Rs.  18,000,  it  is  obvious  that:
 the  response  (Interruptions).
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 Mr.  Speaker:  Has  the  quality  of  the

 ear  been  improved  by  the  use  of  this
 adjective?

 Shri  P.  K.  Deo:
 Sir.
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 It  may  improve,

 Mr.  Speaker:  He  might  put  the
 question.

 Shri  P.  K.  Deo:  When  it  is  obvious
 that  the  response  would  be  very  poor
 to  the  proposal  for  pooling  the
 resources  for  efficient  production,  etc.,
 may  I  know  what  are  the  specific
 proposals  of  the  Government  te
 enforce  that  their  resources  are  pooled
 together  so  that  a  cheaper  and  better
 car  is  produced  in  the  country  for
 the  use  of  the  consumers?

 Shri  T.  N.  Singh:  We  are  consider-
 ing  just  these  measures  which  we
 should  take  under  the  circumstances.
 As  a  matter  of  fact,  the  present  rate
 of  production  and  the  quantity  that
 each  unit  produces  are  entirely  un-
 economic.  We  are  seized  of  this  pro-
 blem  and  I  can  assure  the  House  that
 we  shall  be  taking  the  ry  steps
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 Shri  T.  N.  Singh:  I  am  fully  con-

 scious  of  this  complaint,  and  I  think
 there  may  be  some  justification  also.
 We  shall  examine  it;  the  prices  of
 these  cars  are  rather  very  high  and
 they  need  examination.  But  it  must
 be  understood  that  it  is  the  private
 sector  manufacturing  agency.  Second-
 ly,  many  of  these  prices  are  settled
 according  to  certain  formulas  which  I
 may  tell  the  House  is  on  cost  plus
 basis.  I  think  the  whole  thing  needs
 examination  and  I  shall  endeavour  to
 examine  that  problem.

 Shri  Ramanathan  Chettiar:  In  spite
 of  sufficient  foreign  exchange  having
 been  allowed  to  the  three  car  manu-
 facturers,  may  I  know  what  are  the
 main  reasons  which  have  brought  the
 production  from  22,000  down  to  15,000
 in  the  year  1962-63?

 Shri  T.  N.  Singh:  The  production
 of  these  cars  in  963  was  18,000;  it  is
 true.  That  is  probably  due  to  short-
 age  of  foreign  exchange.

 Shri  Ramanathan  Chettiar:  My
 as  early  as  possible,  (Interruptions).

 Some  Hon.  Members  rose—
 Mr.  Speaker:  He  must  have  noted

 the  feelings  of  the  House  in  regard
 to  this  matter  and  seen  how  eager
 they  are.

 Shri  Bhagwat  Jha  Azad:  The  assur-
 ance  js  very  old;  made  long  ago.

 Mr.  Speaker:  Order,  order.
 there  be  silence.

 Shri  P.  0.  Borooah:  The  former
 Minister  in  charge  of  this  subject
 stated  in  the  House  sometime  ago  that
 the  price  was  expected  to  be  reduced
 May  I  know  whether  the  Government
 have  lost  all  hope  of  reducing  the  car
 price,  since  the  hon.  Minister  the  other
 day,  in  an  informal  talk  with  news-
 men,  stated  that  the  reduction  of  price
 will  not  be  possible?  May  I  know
 whether  any  study  has  been  made  in
 that  regard  and  has  it  been  concluded
 finally  that  there  is  no  possibility  of

 Let

 questi  was,  in  spite  of  sufficient
 foreign  exchange  being  allowed  to  the
 three  car  manufacturers  during  that
 year,  what  are  the  main  reasons
 which  have  resulted  in  the  fall  in
 production.

 Shri  T.  N.  Singh:  I  will  have  to
 examine  that  question  and  then  I  will
 be  able  to  answer.

 Shri  Joachim  Alva:  Is  the  hon.
 Minister  aware  that  there  is  a  unit  in
 the  Hindustan  Aircraft  Factory
 (which  produces  planes  for  us),  which
 produces  a  baby  car  costing  just
 Rs.  5,000,  which  is  better  than  any
 other  car  put  in  the  Indian  market
 and  whether  the  Government  has
 examined  that  proposal?  Secondly,
 is  the  Government  aware  that  .37
 million  dollar  credit  has  been  given
 by  the  U.S.  Government  to  the  three
 car  manufacturers  in  India  and  that
 by  the  end  of  the  third  Five  Year
 Plan  we  shall  have  100,000  alto-

 biles?  Is  the  Government  going
 reduction  in  prices?
 1014  (Ai)  LSD—2.

 to  be  blackmailed  by  these  three  car
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 manufacturers  so  that  the  consumers
 will  suffer,  or,  do  the  Government
 still  have  a  whip-hand  against  the
 manufacturers  or  not?

 Shri  T.  N.  Singh:  I  want  to  say  very
 categorically  that  the  Government,
 have  no  intention  to  be  blacRmailed
 by  anybody.

 Shri  Bhagwat  Jha  Azad:  You  have
 been  up  till  now.  (Interruption).

 Mr.  Speaker:  Order,  order.

 Shri  T.  N.  Singh:  This  whole  pro-
 blem  has  become  very  complicated  as
 a  result  of  more  than  one  make  being
 allowed  to  be  manufactured  in  this
 country.

 Shri  Daji:  Abolish  all  the  three
 firms  in  the  private  sector  and  finish
 with  it.  (Interruption).

 Shri  T.  N.  Singh:  I  think  that  is  a
 suggestion  which  should  be  considered
 and  I  am  prepared  to  consider  it.
 (Interruption).

 Mr.  Speaker:  Order,  order.  So
 many  Members  should  not  talk  simul-
 taneously  and  put  questions.  I  can
 very  well  understand  the  excitement.

 Shri  M.  L.  Dwivedi:  How  to  express
 the  feelings  of  the  public?

 Mr.  Speaker:  Each  one  as  he  gets
 his  turn  might  voice  the  feelings  of
 the  public  so  that  the  chance  may  be
 given  to  so  many.

 Shri  D.  C.  Sharma:  I  am  glad  to
 know  that  the  Minister  is  examining
 many  questions.  Will  he  also  examine
 why  the  automobile  industry  in  this
 country  ;cannot  be  taken  over  by  the
 public  sector?

 Shri  T.  N.  Singh:  Certainly.

 Shri  Bhagwat  Jha  Arad:
 Minister  after  Minister  has
 repeated  assurances  and  made  empty
 and  half  promises,  may  I  know  how
 long  the  Government  will  wait  for  a
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 warm  and  encouraging  response  from
 these  three  manufacturers,  or  will
 Government  go  ahead  straight  for
 another  project?  What  is’  the  inten-
 tion  of  the  Government?

 Shri  T.  N.  Singh:  It  is  rather  un-
 fortunate  to  say  that  any  Minister  has
 given  any  false  assurance.  I  wish  that
 had  been  avoided.

 Shri  Bhagwat  Jha  Azad:  Being  a
 Member  of  the  Planning  Commission
 and  being  a  Minister  in  Parliament
 are  different.  He  should  not  give  us
 sermons  (Interruptions).

 Shri  Thirumala  Rao:  Since  the
 Minister  is  new  to  the  department,
 Ministers  who  previously  dealt  with
 the  subject  may  be  asked  to  reply.

 The  Minister  of  Industry,  and  Supply
 (Shri  Dasappa):  At  the  end  of  all  this,
 may  I  know  what  question  is  on  the
 floor?  (Interruptions).

 Shri  Bhagwat  Jha  Asad:  Sir,  you
 have  allowed  only  one  question  of
 mine  and  the  Minister  should  know
 that.

 शी  बागड़ी  (हिसार)  :  अध्यक्ष  महोदय
 मेरा  व्यवस्था  का  प्रश्न  है

 _ झष्यक्ष  water:  श्राप  बैठिये  1

 शी  आगड़ी  :  मैं  व्यवस्था  का  प्रश्त_
 उठाना  चाहता  हूं  ।  भ्रष्यक्ष  महोदय,  भाप
 इस  बात  के  ऊपर  फैसला  दें  कि  बार  बार
 सवाल  पूछने  के  बाद  भौर  झापके  ये  निर्देश
 देने  केबाद  कि  सवाल  का  जवाब  मंत्री  महोदय
 जब  हाउस  ठंडा  हो  जाय  तब  दें,  इसके  बावजूद
 भी  मंत्री  भहोदय  यहं  कहें  कि  सवाल  का  मुझे
 पता  नहीं,  यह  हाउस  की  उनके  हारा  तोहीन
 नहीं  तो  झौर  क्‍या  है  ?

 शबी  कल अन्द  फछबाय  (देवास)  :
 बह  यहां  बैठे  हुए  घर  का  विचार  कर  रहे
 हैं।

 Shri  8.  M.  Banerjee:  On  a  point
 of  order,  Sir.  A  particular  question—
 original  question—has  been  asked  and
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 the  supplementaries  have  followed
 from  it.  Fortunately  or  unfortunately
 Mr.  Dasappa  is  the  Cabinet  Minister
 in  charge  of  it.  After  hearing  all  the
 supplementaries  and  all  the  answers,
 he  puts  a  question  which  is  like  some-
 body  asking  "मोत'  किय  की  मां  थो”

 after  hearing  all  the  Ramayana.
 Mr,  Speaker:  Should  I  give  any

 answer  to  that?

 Shri  S.  M.  Banerjee:  I  want  to
 know  whether  the  Minister  is  justi-
 fied  in  saying  like  that.  He  has  ridi-
 culed  the  House.

 Mr.  Speaker:  I  will  look  into  the
 rules  if  I  can  find  Sita  there.  It  should
 not  be  made  a  fun  of  in  the  House.

 So  far  as  I  could  gather,  I  do  not
 -want  to  say  anything  except  that  it
 was  really  unfortunate  that  the
 Minister  should  say  such  words....

 Shri  Nath  Pal:  Flippancy.
 Mr.  Speaker:  .which  could  lead

 to  another  interpretation.  That  was
 not  proper  because  we  had  discussed
 it  for  a  long  time.

 Shri  Dasappa:
 which  question...

 I  did  not  know  to
 (Interruptions)

 Mr.  Speaker:  After  so  many  sup-
 Plementaries  had  been  put,  the  Minis-
 ter  ought  to  have  asked  to  which  par- ticular  supplementary  he  had  to  give. a  reply,

 Shri  Dasappa:
 supplementary.

 Mr.  Speaker:  But  the  words  that he  used  did  not  convey  the  idea  that he  wanted  to  know  which  supplemen-
 tary  he  had  to  answer  on  that  parti- cular  occasion  because  so  many  sup-
 plementaries  had  been  put  simultane-
 ously,  though  that  might  have  been his  intention.

 Shri  Dasappa:  That  was  my  inten-
 tion.

 I  only  meant  the
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 Mr.  Speaker:  But  his  query  “what
 is  the  question”  gave  the  impression
 to  the  House  as  if  he  did  not  know
 what  question  we  were  dealing  with
 though  we  had  spent  so  much  time
 on  it.

 Shri  Dasappa:  May  I  express  my
 regret  if  I  had  created  the  impression
 that  I  was  not  aware  of  the  question
 holding  the  field  here?  Because  a
 number  of  friénds  were  getting  up
 and  asking  supplementaries,  I  did  not
 know  to  which  particular  supplemen-
 tary  I  had  to  give  an  answer.  That
 created  the  difficulty.

 Shri  Bhagwat  Jha  Azad:  Sir,  you
 allowed  only  one  supplementary;
 nothing  more.  Where  were  the  other
 supplementaries?

 Shri  Dasappa:  If  it  is  Shri  Azad’s
 supplementary  that  is  holding  the
 field,  my  friend  will  answer  it.  But
 there  were  so  many  questions  put  by
 other  members.  Therefore,  I  asked
 which  of  the  supplementaries  was
 holding  the  field.  >=

 Mr.  Speaker:  The  Question  Hour
 is  over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Bokaro  Steel  Plant
 Shri  Vishram  Prasad:
 Shri  Surendra  Pal  Singh:
 Shri  Rameshwar  Tantia:
 Shri  B.  P.  Yadava:
 Shri  Dhaon:
 Shri  Bishanchander  Seth:
 Shri  Dinen  Bhattacharya:
 Dr.  Saradish  Roy:
 Dr.  Ranen  Sen:
 Shri  S.  M.  Banerjee:
 Shri  De  C.  Sharma:
 Shri  Yaskpal  Singh:
 Shri  P.  Venkatasubbaiah:
 Shri  P.  C.  Borooah:
 Maharajkumar  Vijaya

 Ananda:
 Shri  Hem  Raj: ns  |



 7०97  Written  Answers

 Shri  Solanki:
 Shri  Kapur  Singh:
 Shri  Buta  Singh:
 Shri  Narasimha  Reddy:
 Shri  P.  B.  Chakraverti:
 Shri  Ram  Harkh  Yadav:
 Shri  Onkar  Lal  Berwa:
 Shri  Daljit  Singh:
 Shri  Karnj  Singhji:
 Shri  P.  K.  Deo:
 Shri  P.  G.  Sen:
 Shri  Prakash  Vir  Shastri:
 Shri  Krishna  Pal  Singh:
 Shri  8.  N.  Kureel:
 Shri  Vishwa  Nath  Pandey:

 |  Shri  Hem  Barua:
 Will  the  Minister  of  Steel  and  Mines

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  held  negotiations  with
 the  USSR  Government  regarding  the
 assistance  for  the  setting  up  of  the
 Bokaro  Steel  Plant;  and

 (b)  if  80,  the  outcome  of  the  nego-
 tiations  and  the  steps  taken  so  far  in
 the  matter?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  and  (b).
 After  the  announcement  of  the
 U.S.S.R.  assistance  for  the  Bokaro
 Steel  Plant  in  May  this  year,  negotia-
 tions  have  been  held  with  the  USSR
 Government  about  the  scope  of  such
 assistance.  Copies  of  the  detailed  pro-
 ject  report  and  our  Technical  Com-
 mittee's  Report  thereon,  were  sent  to
 them.  A  team  headed  by  the  Secre-
 tary,  Department  of  Iron  and  Steel,
 visited  the  USSR  in  the  middle  of
 July.  The  main  purpose  of  the  team’s
 visit  was  to  impress  upon  the  Soviet
 Government  our  k  ete
 the  Project  on  a  priority  basis  and
 draw  up  a  time-schedule  consistent
 with  this  objective.  The  team  held
 discussions  with  the  State  Committee
 for  Foreign  Economic  Relations,  State
 Committee  for  Iron  &  Steel  Industry,
 Tjazpromexport,  the  Soviet  Trade
 Organisation,  and  Gipromez,  the
 Soviet  Central  Design  Institute  for
 metallurgical  Plants.

 The  Soviet  Government  appreciated
 our  anxiety  to  complete  the  Project
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 with  the  utmost  expedition,  and  a
 team  of  Soviet  specialists  is  now  in
 this  country  for  further  investigations
 and  detailed  technical  discussions.
 The  team  is  at  present  visiting  the
 various  steel  plants  and  is  making
 on-the-spot  studies  of  ore  mines  and
 quarries,  and  the  site  of  the  plant.
 It  will  also  hold  discussions  with  the
 National  Mineral  Development  Corpo-
 ration,  the  National  Coal  Development
 Corporation,  the  D.V.C.  etc.  in  connec-
 tion  with  the  supply  of  iron  ore,  coal,
 power  and  water  supply  etc.  After
 this  study  and  further  discussions
 with  the  Technical  Officers,  which  are
 expected  to  be  completed  this  month,
 the  team  of  Soviet  specialists  will
 report  back  to  their  Government  after
 which  an  Agreement  with  the  USSR
 Government  will  be  signed.

 Steel  Projects
 (  Shri  Surendra  Pal  Singh:

 Shri  Sashi  Ranjan:
 Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya:
 Dr.  Saradish  Roy:
 Shri  P.  C.  Borooah:
 Shri  Solanki;
 Shri  Narasimha  Reddy:
 Shri  Vishram  Prasad:
 Shri  P.  R.  Chakraverti:
 Shrimati  Renu  Chakravarty:
 Shri  J,  B.  8.  Bist:
 Shri  B.  L.  Kureel:

 |  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Steel  and  Mines

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  an

 international  consortium  of  American
 and  British  Private  firms  have  shown
 interest  in  the  steel  projects  that  are
 likely  to  be  set  up  in  this  country  in
 the  near  future  and  it  has  already
 made  a  positive  approach  to  the
 Indian  Government  in  this  regard;
 and

 (b)  if  so,  the  nature  of  offer  of  help
 made  by  this  consortium?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy:  (a)  and  (b).
 An_  International  Consortium  has
 shown  interest  in  setting  up  steel-

 *i24.  4
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 works  in  India.  Members  of  this  Con-
 sortium  are  expected  to  visit  India  in
 October  when  concrete  proposals  are
 likely  to  be  submitted.

 Steel  Plant  at  Bonaigarh  in  Orissa
 Shri  Hem  Barua:

 #153.  Shri  D.  D.  Mantri:
 Shri  P.  K.  Deo:

 Will  the  Minister  of  Steel
 Mimes  be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  locate  a  steel  plant  at
 Bonaigarh  in  Orissa;

 (b)  if  so,  the  broad  outlines  of  the
 project;  and

 and

 (c)  whether  any  foreign  collabora-
 tion  has  been  accepted  for  this  plant
 project?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  to
 (c).  No,  Sir,  but  two  feasibility
 studies  have  been  commissioned  to
 study  several  regions,  including
 Bonaigarh,  for  locating  a  ‘few  iron-
 making  units  which  could  later  be
 developed  into  steel  plants,  A
 decision  in  regard  to  sites  can  be
 taken  after  the  feasibility  Reports
 are  received.  The  reports  are  ex-
 pected  by  June,  1965.  It  is  too
 early  now  to  consider  foreign  collabo-
 ration  and  other  matters,

 Price  of  Cement
 Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:

 9126.4,  Shri  8.  0.  Samanta:
 |  Shri  P.  C.  Borooah:
 [  Shri  Kolla  Venkaiah:

 Will  the  Minister  of  Industry  and
 Supply  by  pleased  to  state:

 (a)  whether  Government  have
 raised  the  price  of  cement  recently;

 (b)  if  so,  to  what  extent;  and
 (c)  the  reasons  therefor?
 The  Deputy  Minister  in  the  Mints-

 trey  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  Yes,  Sir.
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 (b)  the  F.O.R.  destination  price
 hag  been  increased  by  Rs.  2  per
 tonne,  with  effect  from  the  Ist  July
 1964.

 (c)  This  increase  was  pursuant  to
 increases  allowed  to  cement  pro-
 ducers  in  their  ex-works  prices  and
 to  increased  railway  freight  on  the
 transport  of  cement.  The  ex-works
 prices  were  raised  in  order  to  com-
 pensate  producers  for  increases  in
 such  elements  as  pit-head  price  of
 coal,  railway  freight  on  coal  and
 electricity  rates.

 Public  Sector  Steel  Plants
 Shri  S.  C.  Samanta:

 587  <  Shrimati  Savitri  Nigam:
 {  Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  state:

 (a)  whether  the  stee]  plants  in  the
 public  sector  are  working  to  full
 capacities  during  the  current  year;

 (b)  if  not,  which  of  the  plants  are
 working  below  their  capacities  and  to
 what  extent  and  the  reasons  there-
 for;  and

 (c)  the  steps  being  taken  to  push
 up  their  working  to  ful]  capacities?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  to  (c).
 During  the  current  year,  Bhilai  Steel
 Plant  has  been  working  above  the
 rated  capacity  and  Durgapur  Steel
 Plant  very  near  the  rated  capacity.

 Rourkela  Steel  Plant  has,  however,
 worked  to  about  79  per  cent  of  steel
 ingot  capacity  ang  77  per  cent  of
 saleable  steel  capacity.  This  short-
 fall  in  production  has  been  mainly
 due  to  the  shutting  down  of  blast
 furnace  No.  for  relining  from
 January  to  July  964  and  the  dis-
 location  caused  by  the  civil  distur-
 bances  in  the  latter  half  of  March
 1964.  Since  August,  ‘1964,  all  the
 three  blast  furnaces  are  working  and
 production  is  again  showing  the  up-
 ward  trend  and  there  is  no  reason  to
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 think  that  full  production  will  not
 be  achieved  very  soon.

 Export  of  Manganese  Ore

 (  Shri  Nambiar:
 |  Dr,  Saradish  Roy:

 Shri  P.  Kunhan:
 |  Shri  M.  N.  Swamy:
 |  Shri  Laxm!  Dass:
 \  Shri  Imbichibava:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 #128,

 (a)  whether  the  Minerals  and
 Metals  Trading  Corporation  of  India
 hag  decided  to  stop  the  present  system
 of  barter  deals  in  manganese  ore
 exports;

 (b)  whether  the  private  exporters
 will  be  given  a  free  hand  to  export
 the  ore  themselves  and  not  neces-
 sarily  through  the  Corporation;  and

 (c)  if  so,  the  reasons  for  such  a
 decision?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  As  from  lst
 January,  1965,  exports  of  manganese
 ore  on  barter  basis  will  be  handled
 by  the  MMT.C.  directly  and  not
 through  the  intermediary  of  private
 parties  as  is  being  done  now.

 (b)  Yes,  Sir,  Government  proposes
 to  continue  the  present  policy  of  ex-
 port  of  manganese  ore  freely  by  ship-
 pers  and  mineowners,

 require  to  be.
 controlled  condi-
 ore  export  under

 (c)  Barter  deals
 transacted  under
 tions.  Manganese
 barter  will  be  handled  by  the
 M.M.T.C.  directly  and  not  through
 intermediaries  acting  on  behalf  of  the
 M.M.T.C,

 Prices  of  Mill  Cloth

 Shri  D.  Cc  Sharma:
 Shri  Vishram  Prasad:

 |  Shri  ्.  ९,  Boreoak-
 Tage,  Shri  Bade:

 Shri  Yashpal  Singh:

 SEPTEMBER  l,
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 Shri  Shree  Narayan  Das:
 Shri  R.  8,  Pandey:
 Shri  Eswara  Reddy:
 Shri  Mohan  Swarup:
 Shri  D.  J.  Naik:

 Shri  P.  K.  Deo:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  Cotton  Textiles
 Consultative  Board  has  recommended
 to  Government  that  statutory  >on-
 trols  be  imposed  on  the  production
 and  prices  of  popular  varieties  of  mill
 cloth;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  to  the  suggestion?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  8.  V,  Rama-
 swamy):  (a)  Yes,  Sir.

 (b)  The  recommendations  are  under
 the  active  consideration  of  Govern-
 ment.

 Trade  with  U.S.A.
 (  Shri  ह  C.  Borooah:

 )  Shri  Hem  Raj:
 "  Shri  P.  R.  Chakraverti:

 (  Shri  K.  N,  Tiwary:
 Will  the  Minister  of  Commerce

 be  pleased  to  state:
 (a)  whether  he  visiteq  Washington

 in  June  this  year  to  hold  trade  talks
 with  the  Uniteq  State  Government
 officials;

 (b)  if  so,  the  specific  matters  dis-
 cussed  with  them;  and

 (c)  the  result  of  these  talks?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  to  (c).  I  visit-
 ed  U.S.A.  in  June  1964,  several  issues
 had  to  be  discussed  with  (i)  U.N.
 authorities  for  UNCTAD  Conference,
 with  (ii)  USA.  Government  authori-
 ties  ह्स्ट  Lmporters  organisation  for
 our  export  trade  in  textiles,  cashew.
 ypices,  fish  and  sea  foods,  manganese
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 ore,  handloom  and  handicraft,  mica,
 engineering  goods,  manufactured
 goods,  with  (iii)  U.S.A,  Government
 authorities  imports  of  cotton,  Soya-
 bean  oil  and  tallow  under  PL  480  ana
 (iv)  visit  to  our  pavilion  in  New  York
 Pair.

 tent  कम जारियों  को  रेल  माता  में
 रियायत

 *i34.  at  बागड़ो  :  क्या  रेलब  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  रेलवे  कर्मचारियों
 “को  रेल  किराये  में  रियायत  देने  के  सम्बन्ध
 में  बेतन  भायोग  की  सिफारिशों  को  कार्यान्वित

 करने  का  फैसला  कर  लिया  है  ;  और

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैँ?

 रेलब  मंत्रालय  में  राज्य  मंत्री  (  To
 राम  सुभग  सिह)  :  (क)  पभ्रौर  (ख).  शायद
 माननीय  सदस्य  का  मतलब  दूसरे  वेतन
 आयोग  की  उस  सिफारिण  से  है  जिसमें  यह
 कहा  गया  है  कि  इस  समय  रेल  कर्मचारियों
 को  जितने  मुफ्त  रेलवे  पास  पौर  पी  0  टी  0  भो ०0
 दिये  जाते  हैं,  उनकी  संख्या  कम  कर  दी  जाये
 wa  सम्बन्ध  में  स्थिति  यह  है  कि  इस  सुझाव
 अर  उन  दो  श्रमिक  संघों  का  विचार  जानना
 जरूरी  था  जिनका  रेल  मंत्रालय  से  बास्ता
 है  ।  इस  समय  रेल  कमंत्रारियों  को  जो
 रियायतें  दी  जाती  हैं,  उनमें  किसी  तरंह  की
 कमी  करने  का  दोनों  संघों  ने  कड़ा  बिरोध
 किया  ।  इस  सम्बन्ध  में  दूसरे  देशों  को  रेलों
 में  प्रचलित  प्रथा  के  बारे  में  भी  जानकारी

 की  गई  है।  प्राप्त  सूचना  के  श्राधार  पर  और
 दूसरे  परिवहन-संयठन  (जैसे  हवाई  जहाज
 कम्पनियां  भोर  जहाजरानी  कम्पनियां)
 अपने  कमंचारियों  को  जो  रियायतें  देते  हैं,
 उनको  भी  ध्यान  में  रख  कर  इस  मामले
 पर  विचार  किया  जा  रहा  है  ।
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 Steel  (Piant  in  Goa-Hospet  and
 Bailadilia-Vishakhapatnam  Areas

 (  Shri  Vidya  Charan  Shukla:
 Shri  M.  चे,  Swamy:
 Shri  Bishanchander  Seth:
 Shri  8.  P.  Yadava:
 Shri  Rameshwar  Tantia:
 Shri  Dhaon:
 Shri  D,  C.  Sharma:
 Shri  P.  Venkatasubbaiah:
 Shri  Yashpal  Singh:
 Shri  P.  c,  Borooah:
 Shri  Solanki:
 Shri  Eswara  Reddy:
 Shri  A.  S.  Saigal:

 १132.  <  Shri  Basappa:
 Shri  P.  K.  Deo:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Maharajkumar  Vijaya

 Ananda;
 Shri  Kajrolkar:
 Shri  R.  Barua:
 Shri  M.  8.  Murti:
 Shri  R.  8S.  Pandey:
 Shri  Ram  Harkh  Yadav:
 Shri  Baswant:
 Shrimati  Renuka  Barkataki:

 |  Shri  T.  Subramanyam:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No,  44  on
 the  lst  June,  964  and  state:

 (a)  whether  the  report  of  the
 Technical  Committee  constituted  to
 find  out  the  possibility  of  setting  up  a
 steel  plant  in  Goa-Hospet  and  Baila-
 dila-Vishakhapatnam  areas:  has  been
 received;  and

 (b)  if  so,  the  main  recommenda-
 tions  of  the  Committee?

 The  Minister  of  Stee]  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  Yes,
 Sir,

 (b)  On  the  whole  the  Committee
 has  favoured  the  Hospet  location,
 though  it  considers  the  Baffadila-
 Vishakhapatnam  area  and  Goa  also
 suitable  and  worthy  of  further  study.
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 Worla  Trade  Conference
 Shri  Hem  Raj:
 Shri  Vishram  Prasad:

 °33  Shri  indrajit’  Gupw.
 |  Shri  D.  0.  Sharma:

 Shri  P.  K.  Deo:
 Shrimati  Renuka  Ray:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  what  is  the  final  outcome  of
 the  World  Trade  Conference  held
 recently  at  Geneva;

 (b)  how  far  the  developed  coun-
 tries  have  agreed  to  help  the  under-
 developed  oneg  to  boost  up  their
 =

 with  them  and  on  what  terms; an

 (c)  how  far  it  will  help  India  in her  exports  to  all  western  countries and  those  of  the  European  Common
 Market?

 The  Minister  of  Commerce Manubhal  Shah):  (a)  The  report  of
 the  Indian  Delegation  to  United
 Nations  Conference  on  Trade  and
 Development  has  already  been  laid
 on  the  Table  of  the  House  on  7th
 September,  964

 (Shri

 (b)  and  (c).  The  developed  coun-
 tries  including  the  European  Econo-
 mic  Community  have  shown  an
 awareness  of  the  urgent  need  ito
 assist  the  developing  countries  in  ex-
 Panding  their  exports  and  proceed-
 ing  with  their  economic  development
 programmes  and  have  agreed  to  take
 suitable  steps  to  achieve  this  objec-
 tive.  The  United  Nations  Conference
 on  Trade  and  Development  and  the
 Trade  and  Development  Board,  the
 continuing  machinery  of  the  Confer-
 ence,  will,  however  have  to  evolve
 concrete  programmes  of  international
 action  to  meet  the  trading  needs  of
 the  developing  countries.  It  is,
 therefore,  too  early  to  attempt  any
 precise  assessment  of  the  extent  to
 which  India’s  exports  may  stand  to
 denefit  from  these  discussions,
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 Second  Foundry  Forge  Plant

 it  Shree  Narayan  Das:
 -  है,  R.  Krishna:

 ae  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 shri  B.  N.  Kureel:

 L  iri  Vishwa  Nath  Pandey:

 134,

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 93  on  the  l4th  February,  964  and
 state:

 (a)  whether  the  question  of  estab-
 lishing  a  Second  Foundry  -Forge
 Plant  has  since  been  finally  considered;.
 and

 (b)  if  so,  the  nature  of  decision
 taken?

 The  Minister  of  Heavy  Engineering
 in  the  Ministry  of  Industry  and
 Supply  (Shri  T.  N.  Singh):  (a)  Yes,
 Sir.

 (b)  The  Detailed  Project  Report.
 for  this  plant  is  under  preparation.

 Import  of  Cement
 (  Shri  8.  B.  Patil:

 Shri  Basappa:
 Shri  M.  L.  Dwivedi:

 #135,  <  Shrimati  Savitri  Nigam
 Shri  S.  C.  Samanta:
 Shri  Onkar  Lal  Berwa:

 |  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Industry  and

 Supply  be  pleased  to  state:
 (a)  whether  Government  propose

 to  import  cement  to  meet  its  acute
 shortage  in  the  country;

 (b)  if  so,  how  much  cement  will  be:
 imported  and  from  which  countries;
 and

 (c)  what  is  the  annual  indigenous
 roduction  and  requirement  of  the
 eountry?

 The  Deputy  Minister  tn  the  Mints-
 try  ef  Industry  and  Supply  (Shri
 Bibudhendra  Misre):  (a)  and  (b).  A
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 proposal  to  import  some  cement  is
 now  under  the  Government’s  consi-
 deration.

 (c)  The  production  of  indigenous
 cement  during  the  year  1963-64  was
 9°42  million  tonnes  against  an  esti-
 mated  demand  of  l°75  million  tonnes.

 Stock  of  Tobacco  in  Andhra  Pradesh
 Shri  Eswara  Reddy:
 Shri  A.  V.  Raghavan:
 Shri  Kolla  Venkaiah:
 Shri  P.  Venkatasubbaiah:
 Shri  M,  N.  Swamy:
 Shri  Laxmi  Dass:
 Shri  P.  Kunhan:
 Shri  Nambiar:
 Shri  Imbichibava:

 [  Dr.  Saradish  Roy:

 #136,

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  large
 stock  of  tobacco  has  been  accumulated
 this  year  in  Andhra  Pradesh;

 (b)  if,  so,  the  reasons  therefor;  and
 (c)  the  steps  that  have  been  taken

 by  Government  to  dispose  of  the  ac-
 cumulated  stock?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  8.  १,  Rama-
 swamy):  (a)  and  (b).  A  small  stock
 had  accumu'a‘ed  mainly  due  to:—

 qd)  Large  increase  in  production  of
 Flue  cured  Virginia  tobacco  in
 India  this  year.

 (2)  Shift  away  from  the  demand
 for  high  grade  tobacco  from
 the  foreign  markets.

 (3)  Demand  from  some  countries
 so  far  having  deen  less  than  in
 the  previous  years.

 (c)  An  Ad  Hoc  Committee  has
 been  constituted  to  look  into  the
 problems  of  the  disposal  of  the  accu-
 mulated  stocks  of  the  current  crop
 and  to  recommend  to  the  Govern-
 ment  long-term  and  short-term  mea-
 sures  for  their  solution.  Delegations have  also  been  sponsored  to  East
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 Europe,  West  Europe  and  Africa  to
 explore  the  possibilities  of  disposal
 of  the  accumulated  stocks.

 Blast  Furnaces  for  Pig  Iron
 Shri  D.  0,  Puri:

 (  Dr.  Saradish  Roy:
 |

 an
 Shri  A,  8.  Saigal:
 Shri  M.  Rampure:

 Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya::

 |  Shri  K.  N.  Tiwary:

 Shri  Vishram  Prasad:
 Shri  Solanki:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  state:

 (a)  whether  orders  have  been
 placed  with  some  Indian  Technical
 Consultant  firms  to  carry  out  feasi-
 bility  studies  to  establish  biast
 furnaces  to  produce  pig  iron;

 (b)  whether.  the  firmg  selected  for
 the  purpose  have  previous  experience
 in  carrying  out  such  feasibility
 studies;

 (०)  the  cost  involved  in  this  pro-
 ject;  and

 (d)  when  the  reports  are  expected
 to  be  submitted  to  Government?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  und
 (b).  Two  firms  have  already  been
 selected  for  the  preparation  of  feasi-
 bility  studies  of  sites  for  the  proposed
 blast  furnaces  to  produce  pig  iron.
 Both  are  considered  experienced.
 Government  are  also  considering
 commissioning  a  third  study.

 (c)  The  total  cost  involved  is
 Rs.  3-0  lakhs.

 (d)  The  reports  are  expected  by
 June,  1968,

 Indo-U.K.  Trade
 *138,  Shri  Indrajit  Gupta:  Will  the

 ae
 of  Commerce  be  pleased  to-

 (a)  whether  Government’s  atten- tion  has  been  drawn  to  an  article  by:
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 ;Shri  K.  B.  Lall,  India‘s  Ambassador
 ;to  the  ECM  countries,  published  in
 London,  advocating  structural
 changes  in  the  pattern  of  Indo-U.K.
 trade;  and

 (b)  whether  Government  share Shri  Lall’s  view  as  expressed  in  the
 article,  that  Britain  does  not  enjoy  2
 fair  share  of  India’s  market?

 The  Minister  of  Commerce  (Shri
 Manubhaj  Shah):  (a)  and  (b).  The
 article  by  Shri  K.  B.  Lall  has’  given
 the  factual  position  about  Indo-U.K.
 trade,  which  needs  to  be  expanded
 further.

 While  emphasising  the  measures
 that  need  to  be  taken  to  raise  India’s
 exports  to  U.K,;  he  has  also  brought
 out  that  India  was  not  unmindful  of
 U.K.’s  prospects  of  increasing  their
 exports  to  India  in  the  context  of
 India’s  developing  economy.

 Export  of  Groundnut  Oil  to  Burma

 (  Shri  Vishram  Prasad:
 |  Shri  Surendra  Pal  Singh:

 *I89.<  Shri  A.  N.  Vidyalankar:
 |  Shri  Bade:
 [  Shri  Yashpal  Singh:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 groundnut  oi]  that  India  is  exporting
 to  Burma  is  being  diverted  to  China;

 (b)  whether  it  is  also  a  fact  that
 the  State  Trading  Corporation  has
 been  negotiating  fresh  terms  with  the
 Burmese  Government  for  further
 supply  of  groundnut  oil  to  Burma;
 and

 (c)  ifiso,  the  steps  taken  to  ensure
 that  no  oil  exported  to  Burma  is  re-
 exported  to  China?

 The  Minister  of  Commerce
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  No,  Sir.

 (Shri

 (c)  Does  not  arise,
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 Prices  of  Cotton  Textiles

 j  Shri  Yashpal  Singh:
 |  Shri  Indrajit  Gupta:

 Shri  Kapur  Singh:
 |  Shri  Rameshwar  Tantia:

 140,  {  Shri  8.  P.  Yadava:
 |  Shri  Dhaon:

 Shri  Bishanchander  Seth:
 |  Shri  P.  0.  Borooah:

 Shri  P.  K.  Deo:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  two  leading  mills  of

 Bombay  have  recently  increased  the
 prices  of  cotton  textiles  by  0  per  cent
 without  obtaining  a  clearance  from
 the  Centrzl  Government;

 (b)  if  so,  whether  the  increase  is
 justified;  and

 (c)  whether  any  action  is  proposed
 to  be  taken  against  these  mills?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  to  (c).  It  was  reported
 that  some  Mills  in  Bombay  and  other
 Centres  had,  in  June  1964,  marked  up
 the  prices  of  their  cloth  by  about  0
 per  cent  over  the  prices  chargeable
 under  the  Voluntary  Price  Regulation
 Scheme.  The  Textile  Commissioner
 intervened  with  the  Indian  Cotton
 Mills  Federation  to  ask  the  mills  to
 revert  to  the  old  prices,  It  is  under-
 stood  that  as  a  result  of  this,  the
 prices  of  the  cloth  of  those  mills  have
 been  restored  to  the  original  levels.

 Directorate  of  Disposals  and  Supplies
 Dr.  L.  M.  Singhvi:
 Shri  Rameshwar  Tantia:

 |  Shri  Himatsingka:
 |  Shri  B.  P.  Yadava:

 *4J  Shri  Dhaon:
 ‘|  Shri  Bishanchander  Seth:

 |  Shri  M.  L.  Dwivedi:
 Shrimati  Savitri  Nigam:
 Shri  S.  C.  Samanta:

 [  Shri  Subodh  Hansda:
 Will  the  Minister  of  Industry  and

 Supply  be  pleased  to  state:
 (a)  whether  any  effort  is  afoot  to

 streamline  procedure  relating  ४०
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 tendering  and  contracting  under  the
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 the  shortfall  is  the  poor  progress  in
 f Directorate  of  Disposals  and  Supplies;

 and
 (b)  if  so,  along  what  lines?

 The  Minister  of  Supply  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Raghuramaiah):  (a)  and  (b).  A
 Study  Team  has  been  set  up  to
 examine  the  working  of  the  Directo-
 rate  General  of  Supplies  and  Dis-
 posals.  This  Study  Team  will  look
 into  the  procedures  relating  to  ten-
 dering  and  contracting.

 Pig  iron

 (  Shri  Surendra  Pal  Singh:
 |  Shri  8,  M.  Banerjee

 12  bri  Bade:
 Shri  P.  R.  Chakraverti
 Shri  P.  K.  Deo

 [  Shri  P.  C.  Borooah:
 Will  the  Minister  of  Steel  and  Mines

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 indigenous  production  of  pig  iron  has
 not  kept  pace  with  the  demand;

 (b)  if  so,  the  reasons  for  the  short-
 fall  in  production  of  pig  iron  at  home
 and  the  extent  thereof;  and

 (c)  the  steps  taken  to  augment  the
 production  of  pig  iron?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  to  (८).

 ‘When  the  Third  Plan  was  formulated,
 the  demand  for  foundry  grade  iron
 by  1965-66  was  placed  at  .5  million
 tonnes.  Of  this,  one  million  tonnes
 was  to  come  from  integrated  steel
 works  and  half  a  million  tonnes  from
 units  in  the  private  sector.  The
 actual  demand  for  pig  iron  has  how-
 ever  outstripped  these  forecasts.  It  is
 now  estimated  that  by  1965-66,  the
 annual  demand  for  pig  iron  would  be
 about  2  million  tonnes.  Against  this
 level  of  demand,  the  current  produc-
 tion  (mainly  from  the  integrated  steel-
 works)  is  about  .2  to  .3  million  tons.
 The  shortfall  is,  of  the  order  of  0.7
 million  tons.  An  important  reason  for  (

 the  implementati
 to  units  in  the  private  sector.  Apart
 from  arranging  for  imports  to  the
 extent  of  100,000  tons  immediate)y  to
 tide  over  the  present  shortage,  steps
 have  been  taken  in  hand  to  ensure
 greater  availability  of  pig  iron  during
 the  early  years  of  the  Fourth  Plan.

 Automobile  Industry

 (  Shri  D.  C.  Sharma:
 |  Shri  Indrajit  Gupta:

 143,  4  Shri  P.  K.  Deo:
 |  Shri  Mohammad  Ellias:
 [  Shri  Yashpal  Singh:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  the  U.S.  Government
 has  authorised  three  credits  totalling
 $37.8  million  to  help  the  Indian  auto-
 mobile  industry  to  expand  and  moder-
 nize  its  production  facilities  and  to
 increase  its  heavy  engineering  capa-
 city;  and

 (b)  if  so,  the  terms  and  conditions
 of  the  credit  and  the  manner  in  which
 it  is  proposed  to  be  utilised?

 The  Minister  of  Heavy  Engineering
 in  the  Ministry  of  Industry  and  Supply
 (Shri  T.  N.  Singh):  (a)  and  (b).  The
 following  three  credits  have  recently
 been  authorised  by  the  Agency  for
 International  Development,  Washing-
 ton,  USA:—

 Particulars  Amount
 ce  million)

 i.  M/s.  Tata  Bngineering  and Locomotive  Co.  Ltd.,  for their  truock  expansion
 programme  TRO

 2.  M/s.  Hindustan  Motors  for
 their  truck  expansion  and
 engine  manufacturing  pro-
 gramme  23-00

 3-  M/s.  Hindustan  Motors  for
 thelr  shovel  manufacturing
 Programme  2.95

 Total  37.  75

 The  terms  and  conditions  of  these
 credits  are  still  to  be  finalised. oer



 ‘107

 Expansion  of  Durgapur  Steel  Plant

 44g,  J  Shri  P.  0.  Borooah:
 me  Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of
 Mines  be  pleased  to  state:

 Steel  and

 (a)  whether  the  British  Govern-
 ment  have  offered  a  credit  for  the
 expansion  of  the  Durgapur  Steel
 Plant;

 (b)  if  so,  to  what  extent;  and
 (c)  how  far  the  Plant’s  capacity is  proposed  to  be  increased?
 The  Minister  of  Steel  and  Mines

 (Shri  N.  Sanjiva  Reddy):  (a)  to  (c).
 The  Durgapur  Steel  Plant  is  proposed to  be  expanded  from  .6  million  ingot
 tonnes  to  3  million  ingot  tonnes  during the  Fourth  Five  Year  Plan  period.
 The  British  Government  have  agreed to  finance  the  foreign  exchange  cost
 of  the  expansion.  The  amount  of  the
 credit  and  the  other  terms  and  con-
 ditions  will  be  settled  in  due  course.

 Alluminium  Project  at  Korba

 (  Shri  Vishram  Prasad:
 Shri  Rameshwer  Tantia:
 Shri  Himatsingka:
 Shri  Bishanchander  Seth:

 |
 Shri  B.  P.  Yadava:

 4
 Shri  Dhaon:
 Shri  R.  S.  Pandey:

 Shri  A.  8.  Saigal:
 Shri  D.  J.  Naik:
 Shri  Chandak:
 Shri  9.  D.  Mantri;
 Shri  Vidya  Charan  Shukla:

 (  Shri  Uikey:

 °45,

 Will  the  Minister  of  Steel  and  Mines
 be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  establish  an  aluminium
 smelter  project  at  Korba  in  Madhya
 Pradesh;

 (b)  whether  any  foreign  collabora-
 tion  has  been  sought  in  this  project;

 (c)  if  so,  with  which  country;  and
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 (१)  the  progress  made  towards  the
 implementation  of  this  project?

 The  Minister  of  Steel  and  Mines.
 (Shri  N.  Sanjiva  Reddy):  (a)  to.
 (d).  Government  of  India  have  under
 consideration  a  proposal  to  establish
 an  integrated  aluminium  project  at
 Korba  in  Madhya  Pradesh  with  a
 capacity  to  manufacture  +1,20,000,
 tonnes  per  annum  of  alumina,  30,000
 tonnes  per  annum  of  aluminium  metal
 supported  by  facilities  to  manufac-
 ture  aluminium  semis.

 It  is  now  proposed  to  take  the
 assistance,  technical  and  financial,  of
 the  Hungarians  for  the  Korba  Alumi-
 nium  Project  upto  the  alumina  stage
 (i.e,  bauxite  mining  and  manufacture
 of  alumina  out  of  bauxite).  Arrange-
 ments  for  manufacture  of  aluminium
 metal  (from  alumina)  and  aluminium
 semis  are  to  be  made  separately  after
 finalising  the  arrangements  for  the
 first  stage  upto  alumina  with  the
 Hungarians.

 The  Hungarians  have  now  submit-
 ted  proposals  for  preparation  of  Pro-
 ject  Report  for  the  Project  upto  the
 alumina  stage  which  are  under  exa-
 mination.

 Railway  Minister’s  Visit  to  U.S.A.

 ह  Shri  P.  0.  Borooah:
 Shri  Basappa:
 Shri  Mohan  Swarup:
 Shrimati  Renuka  Ray:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 °446.

 (a)  whether  he  visited  U.S.A.  in
 July,  964  to  explore  the  possibilities
 of  securing  U.S.  assistance  for  railway
 development  in  India;  and

 (०)  if  so,  the  outcome  of  the  talks
 held  in  this  regard?

 The  Depaty  Minister  in  the  Mints-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  During  Railway  Minister’s  visit
 to  the  U.S.A.  in  July  1964,  the  possi-
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 ‘bilities  of  U.S.  and  World  Bank  assist-
 vance,  for  Railway  development  in
 India,  were  explored  by  him  amongst

 -other  things.

 (b)  Prospects  are  favourable;  a
 Railway  delegation  from  India  has
 left  this  week  for  negotiation  with
 the  International  Development  Asso-

 sciation,  an  affiliate  of  the  World  Bank
 as  well  as  with  U.S.  Government
 Agencies  and  Export-Import  Bank  of
 USA.

 पंजाब  में  भौच  शिक  बस्तियां

 थी  बागड़ी  : 232:
 शी  इलजीत  सिह  :

 क्या  उच्येश  तथा  संभरण  मंत्री  यह
 बताने  की  क्ृपा  करेंगे  कि

 (क)  1963  श्र्न्त  में  पंजाब  में
 कहां-कहां  पर  भौद्योगिक  बस्तियां  थीं  ;
 झौर

 (ख)  i964~65  में  ऐसी  कितनी
 बस्तियां  (कहां  कहां  पर)  स्थापित  की
 जायेंगी  ?

 उद्योग  तथा  सम्भरण  मंत्रालय  में  उप-
 मंत्री  (भरी  विवधेसा सिंध  )  :  (क)  प्रोर

 (ख).  एक  विवरण  सभा  पटल  पर  रखा
 गया  है  [पुस्तकालय में  रखा  गया।  देखिये
 संख्या  एल  टी-3090/64]

 रेलवे  लाहनें

 333.  थो बागड़ी  :  क्या  रेखब  मंत्री
 व्यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  1947,  से  जनवरी,  3964
 -तक  भारत  में  बिछाई  गई  रेलवे  लाइनों  का
 पब्णोय  क्या  है;  भौर

 (ख)  इस  पर  कुल  कितना  व्यय  किया
 गया  ?

 रेलवे  मंत्रालय  ह ल  उपमंत्री  (  थी  झाम
 प्माथ ) :  (क)  धौर  (ख).  एक  बयान  सभा
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 पटल  पर  रखा  गया  है[पुस्तकाल  में  रखा  गया
 देलिए  संख्या  एल  -3091/64)  इसमें
 प्रायोजनाझों  की  भ्रनुमानित  लागत  बतायी
 गयी  है,  क्‍योंकि  कुछ  लाहनें  यद्वपि  यातायात

 के  लिये  खोल  दी  गई  हैं,  फिर  भी  उनमे  सम्बन्धित
 कुछ  निर्माण-कार्य  प्रभी  करने  को  बाकी  हैं
 झौर  प्रायोजनाप्रों  के  लेखे  भी
 बन्द  नहीं  किये  गये  हैं।  कुछ  प्रायो-
 जनायें  ऐसी  भी  हैं  जहां  रेलवे  लाइन  के  केवल
 कुछ  भाग  यातायात  के  लिए  खोले  गये
 हैं  भौर  ऐसी  हालत  में  केवल  हन  भागों  पर
 किये  गये  वास्तविक  खर्चा  के  भांकड़े  तत्काल
 उपलब्ध  नहीं  हैं  :  इसलिए  समूची  प्रायोजना
 की  प्रनुमानित  लागत  दिखायी  गयी  है  ।

 Forward  Trading
 334.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  Government  have
 removed  the  ban  on  forward  trading
 in  staple  fibre  yarn  and  Kapas  recent-
 ly;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  Yes,  Sir.
 (b)  Staple  fibre  yarn—To  help

 stabilisation  of  prices  as  well  as
 advance  sales  by  yarn-producers  of
 staple  fibre  which  industry  due  to  its
 small  base  was  facing  difficulties  in
 advance  sales.

 Kapas.—Ban  was  imposed  in  7962
 when  supply  position  of  cotton  was
 acute  and  prices  touched  the  ceiling.
 With  the  improvement  in  the  supply
 position  of  cotton  in  the  cotton  season
 1963-64,  the  ban  was  removed  in
 November,  19683.

 Biweekly  Soathern  Express  Train

 335.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Railways  be  pleased
 to,  state:

 (a)  whether  Government  propose  to
 increase  to  5  days  in  the  week  the
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 Biweekly  Southern  Express  train  run-
 ning  between  Delhi  and  Madras;

 (b)  if  so,  when  the  increased  service
 would  be  available;  and

 (c)  whether  any  new  through  ser-
 vice  coaches  are  likely  to  be  intro-
 duced  connecting  the  Northern  and
 Southern  parts  of  the  country?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  With  effect  from  -l0-64  when
 the  new  time  table  will  come  into
 force.

 (c)  One  composite  First  and  Third
 class  through  service  coach  between
 each  of  the  following  pairs  of  stations
 will  be  introduced  in  the  new  Time
 Table  to  come  into  force  with  effect
 from  1-10-1964.

 By  Southern  Expresses  and  connected
 trains

 (i)  New  Delhi  and  Cochin  (Five
 days  in  the  week).

 (ii)  New  Delhi  and  Mangalore
 (Two  days  in  the  week).

 (iii)  New  Delhi  and  Bangalore
 (Frequency  to  be  increased
 from  2  days  to  5  days  in  the
 week).

 G.T,  Expresses  and  connected  trains
 (iv)  Lucknow  &  Madras

 days  in  the  week).
 (v)  Varanasi  &  Madras  (Two  days

 in  the  week).

 (Two

 Industrial  Estates  in  Rajasthan
 336.  Shri  Karni  Singhji:  Will  the

 Minister  of  Industry  and  Supply  be
 pleased  to  state:

 (a)  the  number  of  Industrial  Estates
 tioned  for  Rajasth  ing  the

 Third  Five  Year  Plan;  and
 (b)  how  many  of  these  have  start-

 ed  working,  how  many  yet  remain
 unallotted,  and  the  number  of  those
 which  have  now  ceased  to  function?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  The  Third
 Five  Year  Plan  allocation  for  indus-
 trial  estates  in  Rajasthan  is  Rs.  57.00
 lakhs  and  the  number  of  industrial
 estates  proposed  for  the  third  plan
 period  was  26.  The  State  Govern-
 ment  however  have  not  submitted  any
 scheme  to  the  Central  Government  so
 far.

 (b)  Does  not  arise.
 Corruption  Cases  amongst  Northern

 Railway  Employees

 337.  Shri  Daljit  Singh:  Will  the
 Minister,  of  Raflways  be  pleased  to
 state:

 (a)  the  number  of  cases  of  corrup-
 tion  detected  against  the  Railway
 employees  during  1963-64  in  Feroze-
 pur  and  Delhi  Divisions  of  the
 Northern  Railway;  and

 (b)  the  nature  of  such  cases?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  216,

 (b)  (i)  Acceptance  of  illegal  grati-
 fication.

 (ii)  Misappropriation
 ment  money.

 (iii)  Misuse  of  Railway  labour  and.  .
 material.

 (iv)  Misuse  of  passes  and  P.T.Os.
 (v)  Issuing  Railway  Receipts  with--

 out  receipt  of  goods.

 of  Govern-.

 (vi)  Irreguler  reservation  of
 accommodation  in  trains.

 (vii)  Concealment  of  previous:
 antecedents  while  obtaining  employ--
 ment  on  the  Railway.

 (viii)  Carrying  passengers  without
 tickets  in  trains.

 (ix)  Over-charging  intending  pas-
 sengers  deliberately  at  booking:
 windows.

 (x)  Acceptance  of  unscreened  stone
 ballast  mixed  with  earth.
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 (xi)  Shortage  of  cement.
 (xii)  Allowing  below  specification

 work  by  using  less  cement  in  con-
 struction  of  bridges.

 Steel  Production  Cost

 338.  Shri  Sonavane:  Will  the
 Minister  of  Steel  and  Mines  be  pleased
 to  state:

 (a),  the  actual  cost  of  production
 (without  taking  into  consideration  the
 depreciation  of  the  plant)  for  Various
 catagories  of  steel  of  basic  sizes  (not
 carrying  any  extra)  of  the  different
 steel  plants  in  India,  both  in  public
 and  private  sector;

 (b)  the  number  of  workers  employ-
 ed  in  these  plants  and  the  Adminis-
 trative  offices;  and

 (c)  their  salary  and
 wages?

 aggregate

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  Infor-
 mation  in  regard  to  the  cost  of  pro-
 duction  of  pig  iron,  steel  ingots  and
 the  average  cost  of  salable  steel  is
 being  coilected  and  will  be  laid  on
 the  Table  of  the  House.  It  will  not
 be  in  the  public  interest  to  give
 detailed  break-down  of  costs  by  diffe-
 rent  catagories  of  steel.

 (b)  and  (c).  Information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Import  of  Ball  and  Roller  Bearings
 339.  Shri  Sonavane:  Will  the  Minis- ter  of  Commerce  be  pieased  to  state:

 (a)  the  criteria  used  in  selecting  the
 firms  who  have  been  appointed  as  the
 associates  of  S.T.C,  for  import  and
 distribution  of  ball  and  roller  bear-
 ings,  for  which  import  licences  have
 been  issued  to  8.T.C.;

 (b)  the  instructions  given  to  the
 State  Trading  Corporation  of  India
 Ltd.,  for  ensuring  that  the  supplies  of
 bearings  imported  are  made  available
 to  actual  users  only;

 BHADRA  20,  886  (SAKA)  Written  Answers  III4.

 (c)  whether  the  S.T.C.  ensure  that
 the  actual  users  are  made  aware  of
 the  imports  in  regard  to  particular’
 sizes;

 (d)  whether  the  established  impor-
 ters  having  small  quotas  are  allowed
 to  join  the  associations  of  ball  bearing
 importers,  which  have  been  formed  at
 the  instance  of  S.T.C.  for  handling  the
 imports  and  distribution  of  ball  and
 roller  bearings  against  import  licences
 issued  to  S.T.C.;  ‘and

 (e)  whether  the  small  trader  is
 given  a  preference  over  a  big  trader
 in  accordance  with  Government's
 declared  policy?

 The  Minister  of  Commerce  (Shri
 Manubhal  Shah):  (a)  The  following
 criteria  are  taken  into  consideration
 by  the  State  Trading  Corporation  in
 selecting  firms  to  be  entrusted  with
 the  import  and  distribution  of  ball,
 roller  and  taper  bearings,  which  are
 canalised  through  the  State  Trading
 Corporation:

 (i)  Existing  channels  of  trade  to
 be  utilised  as  far  as  possible
 and  distribution  arrangements
 to  be  broad  based  so  that
 actual  users  in  various  parts
 of  the  country  may  be  able
 to  get  their  requirements
 without  difficulty.  To  ensure
 this,  Associations  of  impor-
 ters/dealers  who  have  the
 necessary  technical  knowledge,
 experience  and  facilities  for
 after-sale-service  and  advise
 to  the  users  are  entrusted
 with  the  distribution  arrange-
 ment.

 (ii)  Well  known  makes  of  bearings’
 which  were  being  imported  in
 large  quantities  before  cana-
 Hisation  through  the  accredit-
 ed  agents  of  the  foreign  sup-
 Pliers  on  established  impor-
 ters’  licences,  to  continue  to-

 be  imported  in  adeg  390९  quan-
 tity  so  that  consumers  may
 not  have  difficulty  in  getting
 their  requirements  of  the  well
 known  makes  and  expert.
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 knowledge  and  experience  of
 the  accredited  agents  of  the
 well  known  makes  may  be
 fully  and  properly  utilised.
 For  this  purpose  accredited
 agents  of  well  known  makes
 are  associated  with  the  dis-
 tribution  arrang
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 knowledge  and  experience  in  view  of
 the  types  and  sizes  involved  and  for
 providing  after  sale  service  and  advice
 to  the  actual  user.  It  is,  therefore,
 not  always  feasible  in  this  particular
 trade  to  give  preference  to  a  small
 trader  over  a  big  dealer  although

 (b)  STC’s  agreements  with  its  busi-
 ess  associates  provide  that  the  goods
 ‘will  be  supplied  only  to  actual  users.

 (c)  STC’s  agreements  with  its  busi-
 Ness  associates  provide  that  to  make
 the  availability  of  the  bearings  known
 toconsumersin  India,  they  will  give
 wide  publicity  through  advertisements
 in  English  and  Vernacular  news-papers,
 periodicals  etc.  They  are  also  requ-
 ired  to  display  prominently,  at  the  en-
 trance  of  their  shops,  selling  prices  of
 the  bearings  of  the  more  important
 types  on  a  notice  board,  Besides,  they
 ‘are  required  to  keep  complete  cyclos-
 ‘tyled  or  printed  price  lists  of  all  the
 ‘sizes  and  types  for  scrutiny  by
 any  member  of  the  public.  Periodi-
 cally  lists  of  the  goods  being  imported
 ‘with  the  assistance  of  the  STC  are  also
 sent  to  the  Directors  of  Industries  so
 ‘that  these  may  be  circulated  to  indus-
 ‘trial  units  within  their  jurisdictions.
 ‘Such  lists  are  also  circulated  to  re-
 ‘cognised  Chambers  of  Commerce.

 (d)  STC  is  associating  the  following
 tepresentative  bodies  of  importers|
 dealers  for  the  disribution  of  bear
 ‘ings:

 (i)  Ball  &  Roller  Bearings  Dis-
 tributors  Association  Ltd.
 Bombay.

 (ii)  Federation  of  All  India  Auto-
 mobile  Spare  Parts  Dealers
 Association,  Delhi.

 All  dealers|importers  can  become
 members  of  Ball  and  Roller  Bearing
 Distributors  Association.  The  Fede-
 ration  ig  also  amending  its  constitu-
 tion  and  all  associations  of  dealers
 -will  be  able  to  become  its  members.

 (e)  Bearings  trade  is  a  highly  speci-
 calised  trade  which  requires  intimate

 attempts  are  always  made  to  ensure
 that  the  small  trader  ig  not  adversely
 affected,

 Derallment  of  Engine  on  Delhi-Shaha-
 dara  Line

 340.  Shri  Sham  Lal  Saraf:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  derailment  of  a  rail-
 way  engine  took  place  on  the  Delhi-
 Shahadara  line,  on  or  about  the  12th
 July,  1964;

 (b)  whether  an  enquiry  has_  since
 been  made  into  the  cause  of  this
 mishap;  and

 (c)  if  so,  the  outcome  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Railways  (Shri  Sham  Nath:  (a)
 Yes.  The  accident  occurred  on  12-7-
 64.

 (b)  and  (c).  The  accident  was  en-
 quired  into  by  a  Committee  of  Rail-
 way  officers.  Their  report  has  not  yet
 been  finalised.  Police  investigation
 into  this  accident  is  also  in  progress.

 Export  of  Handloom  Cloth

 sa.  S  Shri  Ramachandra  Ulaka:
 ‘|  Shri  Dholeshwar  Meena:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  the  quantity  of  handloom  cloth
 exported  by  the  Handloom  Export
 Organisation  itself  excluding  its  asso-
 ciates  from  March,  964  to  date;  and

 (b)  the  quantity  of  handloom  cloth
 sold  within  the  country  during  the
 same  period?



 पार  Written  Answers

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  S.  V.  Ramaswamy):

 (a)  3,12,282  Metres  approximately
 upto  July,  1964.

 (b)  The  Handicrafts  &  Handlooms
 Exports  Corporation  of  India  Limited
 does  not  do  any  loca!  sales  except  to
 business  associates  for  export  against
 orders  received  by  them.  In  this  man-
 ner,  they  sold  5663  metres  (approx.)
 to  business  associates  upto  July,  1964.

 Corruption  Cases  in  South  Eastern
 Railway

 wm,  J  Shri  Ramachandra  Ulaka:
 ‘|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  7703  on  the
 3ist  March,  964  and  state  the  number
 and  nature  of  corruption  cases  pend-
 ing  in  South-Eastern  Railway  as  on
 Sist  July,  1964?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (i)  Number  of  cases—90.

 (ii)  Nature  of  cases—
 ay  Demand  and  acceptance  of

 illegal  gratification.
 (2)  Securing  employment  and

 promotion,  etc.,  on  false  declara-
 tion  and  submission  of  false  certi-
 ficates.

 (3)  Fraudulent  drawal  and  mis-
 use  of  Passes  and  P.T.Os.

 (4)  Misappropriation  of  Railway
 cash  and  materials,  etc.

 (5)  False  maintenance  of  Muster
 Rolls,  manipulation  of  official  re-
 cords,  drawal  of  false  travelling
 allowances,  ete.

 (6)  Claiming  of  educational  as-
 sistance  by  submitting  false  certi-
 ficates.

 (7)  Violation  of  Service  Con-
 duct  Rules.

 0I4  (Ai)  LSD—38.
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 (8)  Alleged  execution  of  works
 below  specification  by  Railway
 Contractors.

 Salt  Industry  at  Phalodi
 343,  Shri  Tan  Singh:  Will  the  Minis-

 ter  of  Industry  and  Suppity  be  pleased
 to  state:

 (a)  whether  the  salt  industry  at
 Phalodi,  district  Jodhpur  ia  Rajasthan
 has  heavily  suffered  due  to  floods  and
 heavy  rains  this  year;

 (b)  the  estimated  loss  caused  by  the
 flood;  and

 (c)  the  extent  of  relief,  if  any,  con-
 templated  to  be  given  for  this  indus-
 try?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Sepply  (Shri
 Bibudhendra  Misra):  (a)  Yes,  Sir,

 (b)  According  to  the  preliminary
 reports  available,  the  lose  is  estimated
 at  about  Rs,  -1,50,000/-  (including  the
 cost  of  salt  washed  away).

 (c)  The  matter  is  under  examina-
 tion.

 Geological  Survey  of  Almora
 mm,  Shri  E.  Madhusudan  Rao:  Will

 the  Minister  of  Steel  and  Mines  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  sur-
 vey  team  has  gone  to  Almora,  Naini-
 tal,  Pithoragarh  and  Garhwal  districts
 to  find  out  about  the  existence  of
 different  minerals  in  these  areas;

 (b)  if  so,  the  details  of  the  findings
 if  any;  end

 (c)  when  the  survey  of  these  areas
 wil]  be  completed?

 The  Minister  of  Stee]  and  Mines
 (Shri  ्,  Sanjiva  Reddy):  (a)  Yes,
 Sir.

 (b)  Workable  deposits  of  limestones,
 gypsum,  psto!  and  esit
 have  been  recorded  in  the  districts  of
 Almora,  Nainital,  Pithoragarh  and
 Garhwal  distr-ts.  Of  these,  gypsum,
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 limestones  and  soapstone  are
 active  exploitation.  Occurrence  of
 dolomite,  graphite,  copper-lead-zinc
 ores,  pyrite,  iron  ores,  ochres,  mica,
 sulphur  and  asbestos  are  also  record-
 ed  at  different  places.

 under

 (c)  Investigations  will  continue  as
 long  as  necessary  and  no  time  limit
 can  be  fixed.

 कल्याण  जंक्दान  रेलवे  नार्म  में  गाड़ी
 का  पटरी  से  उतर  जाना

 चे,  भी  बसबस्त  :  क्‍या  रेलबे  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  रेलवे  के  कल्याण  जंक्शन
 याई  में  964%  गाड़ियों  के  पटरी  पर  से
 उतरने  की  कितनी  घटनायें  हुईं  ;

 ख)  हन  दुर्घटनाओं  के  क्या  कारण

 (ग)  उनसे  कुल  कितना  नुकसान  हुभा  ;
 शौर

 (4)  क्या  उन  दुर्घटनाभों  का  उत्तर-
 दायित्व  निर्धारित  कर  लिया  गया  है  ?

 रेले  मंत्रालय  में  उपमंत्री  (भी  क्षाम
 साथ  )  :  (क)  1964  के  28  सात  महीनों
 में  661

 ख)  इस  में  से  oi  घटनाएं  रेल  कर्म-
 आरियों  की  गलती  के  कारण  धौर  बाकी  5
 प्राकस्मिक  कारणों  से  हुई  ।

 (ग)  रेलवे  सम्पत्ति  को  1,148  रुपये
 और  65  पैसे  का  नुकसान  का  झ्नुमान  लगाया
 गया  है  1

 ष  जी हों।
 Flag  Station  on  N.E.  Railway

 346,  Shrimati  Ramdulari  Sinha:  Will
 the  Minister  of  Railways  be  pleased
 to  state:
 a)  whether  there  is  a  proposal  to

 have  a  flag  station  between  Riga  and
 Dhang  Stations  on  N.E.  Railway;  and
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 (b)  if  so,  where  and  when  the
 Station  wii]  start  working?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  The  proposal  was  exa-
 mined  and  could  not  be  accepted  for
 want  of  adequate  justification.

 Working  Hours  in  Textile  Mills

 ua

 Kachhavalya:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  increase  the  daily
 working  hours  in  the  textile  mills  in
 the  country;

 (b)  whether  it  is  also  a  fact  that
 the  weekly  holidays  in  the  textile
 mills  will  also  be  staggered;

 (c)  if  so,  the  reasons  therefor;  and

 (d)  when  these  proposals  will  be
 given  effect  to?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (d).  Gov-
 ernment  have  constantly  under  their
 consideration  measures  to  improve  the
 production  of  the  cotton  textile  mills.
 The~  suggestions  that  working  hours
 should  be  ‘increased  arid  that  weekly
 holidays  should  be  staggered  have
 been  made  in  this  context.  No  deci-
 sions  have  been  taken  so  far  in  respect
 of  these  suggestions.

 State  Trading  Corporation

 sag,  J  Shri  Shashi  Ranjan:
 {  Shri  Krishaapal  Singh:

 Will  the  Minister  of  Commerce  be
 pleased  to  state  the  monthly  rent  paid
 by  the  State  Trading  Corporation  to
 the  Express  Building,  New  Delhi  and
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 als)  the  total  amount  paid  to  them
 s0  far?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  The  rent  paid  per
 monih  by  STC  at  present  is
 Rs.  43,601.00,

 Total  amount  of  rent  paid  upto  the
 8lst  July,  964  (excluding  the  rent
 for  the  portion  occupied  by  the  Mine-
 rals  and  Metals  Trading  Corporation
 since  lst  October,  963)  is  Rs,  26,23,
 450°00  P.

 Misuse  of  Foreign  Exchange /
 349.  Shri  Vishram  Prasad:  Will  the

 Minister  of  Commerce  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  568  on  the  3th  Decem-
 der,  963  and  state:

 (a)  whether  investigation  regarding
 the  misuse  of  foreign  exchange  by
 officials  of  the  Poona  Municipal
 Transport  Undertaking  has  been
 completed;  and

 (०)  if  80,  the  action  teken  against
 the  officers  concerned?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  No,  Sir,  the  in-
 vestigations  are  still  in  progress,

 (०)  Does  not  arise.

 Coal-based  Industrial  Complex
 Shri  Mohan  Swarup:

 350.  <  Shri  D,  D.  Mantrt:
 Shri  R.  Barua:

 Will  the  Minister  of  Steel  and  Mines
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 National  Coal  Development  Corpora-
 tion  is  exploring  the  possibility  of
 setting  up  of  a  coal-based  industrial
 complex  at  Ramgarh  near  Hazaribagh;

 (b)  if  so,  the  progress  made  in  the
 matter;  and

 (c)  whether  any  foreign  collabora-
 tion  has  been  invited  in  the  project?
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 The  Minister  of  Steel  and  Mines
 (Shri  N,  Sanjiva  Reddy):  (a)  and  (b).
 The  National  Coal  Development  Cor-
 Poration  is  exploring  the  feasibility  of
 setting  up  a  coal-based  industrial
 complex  at  Ramgarh.  The  Scheme  is
 still  in  a  preliminary  stage.  A  con-
 crete  plan  will  be  drawn  up  after  the
 coals  in  this  region  have  been  tested
 and  the  echemes  are  considered  feai-
 ble.

 (०)  No  foreign  collaboration
 been  invited.

 Railway  Pass  Holders
 ‘3L,  Shri  Ramanathan  Chettiar:  Will

 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  l]  on  the  2nd  June,  964
 and  state:

 (a)  the  quota  of  seats  reserved  for
 Railway  Pass/P.T.O.  holders  on  various
 Mail/Express  trains  on  the  trunk
 routes  in  the  country  with  a  view  to
 Provide  accommodation  to  the  travell-
 ing  public;

 (b)  the  machinery  provided  to  en-
 sure  that  while  reserving  accommode
 tion  in  the  trains,  preference  should
 be  given  to  the  ticket  holders  over
 the  Railway  Pass  holders;

 (c)  whether  it  is  a  fact  that  no  re-
 servation  fee  is  levied  from  Railway
 pass-holders;  and

 (da)  whether  the  Railway  Board
 have  examined  the  desirability  of
 levying  such  charges  as  one  of  the
 Measures  to  check  large-scale  cancel-
 lation  of  seats  by  the  pass-holders
 when  a  ticket  holder  is  required  to
 forego  a  certain  percentage  while  sur-
 rendering  the  ticket?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr,  Ram  Subhag
 Singh):  (a)  A  ceiling  limit  of  28  per
 cent  of  the  normal  accommodation
 available  in  the  train  has  been  pres-
 eribed  for  reservation  by  Pass  holders
 by  important  Mail  and  Express  trains.

 (b)  A  watch  is  kept  on  the  reserva-
 tions  done  in  respect  of  the  Pass

 has
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 noiders  in  the  Reservation  Offices,  to
 ensure  that  the  above  ceiling  limit  is
 observed.  No  other  special  machinery
 is  considered  necessary  in  this  regard.

 (c)  Yes.  As  Pass  holders  do  not
 pay  fares,  a  reservation  fee  is  also
 not  collected.

 (d)  Yes.  It  has  also  recently  been
 decided  to  levy  charges  on  a  certain
 scale  on  Prjvilege  Pass  holders  of
 various  classes  who  do  not  cance]  re-
 servation  24  hours  before  the  schedul-
 ed  departure  of  the  train.

 काफी  का  भिर्यात

 352.  शी  यहापाल  सिह:  क्‍या  वाणिर्य
 मन्‍्त्री  यह  बताने  की  कृपा  करगे  कि  :

 (क)  कच्ची  काफी  निर्यात  करने  वालों
 को  प्रोत्साहन  देने  की  योजना  चालू  है  उसका
 झौर  उन्हें  चिकोरी  का  जो  भलाटमेंट  किया
 जाता  है,  उसका  विवरण  क्‍या  है  ;

 (ख)  कया  यह  सच  है  कि  जो  चिकोरी
 उनका  झलाट  की  जाती  है  उसका  बे  स्वयं
 उपयोग  न  करके  तैयार  काफी  के  निर्माताओं
 को  भ्धिक  मूल्य  पर  बेचते  हैं;  भौर

 (ग)  प्रखिल  भारतीय  काफी  निर्माता
 संस्था,  मद्रास  द्वारा  शुद्ध  निभित  काफी  के
 निर्यातकर्ताओं  पर  प्रोत्साहन  योजना  लागू
 करने  के  लिये  दिये  गये  विभिन्न  प्रभ्यावेदनों
 चर  सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 बानिज्य  मंत्री  (  शी  सनुमाई  शाह):
 (क)  प्रपने  काफी  के  निर्यात  से  यथासम्भव
 विदेशी  मुद्रा  कमाने  के  उद्देश्य  से  सितम्बर,
 963  में  निर्यातकों  को  भायातित  चिकोरी

 के  'मियतन  के  रूप  में  प्रोत्साहनदेने  का  निश्चय
 किया  गधा  था  जो  कि  गैर  रुपया  भुगतान
 कोटा  देशों  को  निर्यात  की  गयी  काफी से  प्राप्त
 विदेशी  मुद्रा  की  जहाज  तक  निःशुल्क  प्राम-
 दनी  का  3  प्रतिशत  तक  था  |  काफो  बोर्ड  इस
 यं.जना  के  लिये  प्रपेक्षित  चिकोरी  का  भ्रायात
 विश्थ  ध्यापी  टेंडर  के  भ्ाधार  पर  करता  है
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 और  कच्ची  काफी  के  निर्यातकों  को,  जो  इस
 योजना  के  भ्रधीन  इसके  हकदार  होते  हैं,
 चिकोरी  का  बंटन  करता  है  ।

 (ख)  इस  योजना  के  श्रन्तगंत  जिन
 लोगों  को  चिकोरी  का  बंटन  किया  जाता  है,
 उन्हे  इसे  भ्रान्तरिक  बाजार  में  बेचने  की
 इजाजत  दी  जाती  है  i  जिस  कीमत  पर  वे
 इसे  बाजार  में  बेचते  हैं,  उस  पर  कोई  प्रतिबन्ध
 नहीं  है  ।

 (ग)  शुद्ध  निर्मित  काफी  के  निर्यातकों
 के  लिए  एक  प्रोत्साहन  योजना  की  झ्रावश्यकता
 पर  विचार  किया  जा  रहा  है  ।

 Truck-Train  Collision  on  BE.  Railway

 Shri  Yashpal  Singh:
 Shri  Vishram  Prasad:

 Shri  Indrajit  Gupta:
 Shri  Kapur  Singh:

 |  Shri  Rameshwar  Tantia:
 358,  Shri  8,  ह  Yadava:

 |  Shri  Bishanchander  Seth:
 Shri  Dhaon:
 Shri  Vishwa  Nath  Pandey:
 Shri  ह.  K.  Deo:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a),  whether  a  truck  rammed  into
 the  Bombay-Howrah  Mail  at  an  un-
 manned  level  crossing,  about  260  k.ms.
 from  Calcutta  on  the  8-8,  Railway  on
 the  l4th  June,  1963;

 (०)  if  so,  how  maiiy  persons  were
 killed  and  injured  as  a-result  there-
 of;  and

 (c)  whether  any  compensation  has
 been  paid  to  the  families  of  fhe  de-
 ceased?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  One  person  was  killed  on  the
 spot  and  two  others  sustained  grie-
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 vous  injuries.  The  injured  persons
 succumbed  to  their  injuries  subse-
 quently.

 (c)  No  claim  for  compensation  has
 been  received  so  far.

 Steelworks.  Corporation

 854.  Shri  P,  K.  Deo:
 {  Shri  Yashpal  Singh:

 Will  the  Minister  of  Steel  and
 Mines  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  set  up
 a  Steel  Works  Corporation  for  un-
 dertaking  the  construction  work  of
 steel  plants  both  in  the  public  and
 private  sectors;

 (b)  if  so,  the  date  from  which  it  is
 likely  to  start  functioning;  and

 (c)  whether  private  steel  compa-
 nies  will  be  asked  to  contribute  to
 the  initial  capital  of  the  proposed  cor-
 poration?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanfiva  Reddy):  (a)  and  (०).
 A  Government  of  India  Undertaking
 of  the  name  of  Hindustan  Steelworks
 Construction  Limited  has  already
 been  registered  on  the  23rd  June,  1964,
 to  undertake  steelworks  construc-
 tion  in  the  public  sector.  The  orge-
 nisation  may  undertake  construction
 work  in  the  private  sector  when  it
 has  spare  capacity,  but  that  is  un-
 likely  for  sometime  to  come.  The
 Board  of  Directors  of  the  Company
 will  be  nominated  shortly,  and  the
 Company  is  expected  to  start  func-
 tioning  immediately  thereafter.

 (c)  No,  Sir.

 Sales  Tax  Committee  Report
 Dr.  L.  M.  Singhvi:

 |  Shri  P.  K,  Deo:
 355.4  Shri  Solanki:

 Shri  Ramachandra  Ulaka:
 [  Shri  Dhuleshwar  Meena:
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 (b)  if  so,  the  acfion  proposed  to  be
 taken  thereon?

 The  Minister  of  Commerce  (Shri
 Manubhaj  Shah):  (a)  and  (b).  The
 Report  of  the  Committee  on  Sales  Tax
 is  under  examination  by  the  Govern-
 ment.

 Railway  Line  between  Talcher  and
 Tikerpara  Dam

 356.  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a),  whether  it  is  a  fact  thet  the
 South  Eastern  Railway  administration
 has  undertaken a  survey  for  the  cons-
 truction  of  a  40-mile  railway  line  bet-
 ween  Talcher  and  the  proposed  Tiker-
 para  dam  site  on  behalf  of  the  State
 Government  of  Orissa;

 (b)  if  so,  whether  the  ‘rence
 of  the  Planning  Commission  has  beem
 taken  for  the  survey;  and

 (c)  whether  the  State  Government
 have  sought  any  financial  assistance
 from  the  Centre  for  the  purpose?

 The  Deputy  Minister  in  the  Minis-
 try  of  Raflways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  The  survey  is  being  undertaken
 at  the  cost  of  the  Government  of
 Orissa  and  the  concurrence  of  the
 Planning  Commission  is  not  necessary.

 (०)  No.  7

 Railway  Accidents  Committee

 357.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  all  the  recommenda-
 tions  of  the  Kunzru  Railway  Acci-
 dents  Committee  have  been  imple-

 ted;  and Will  the  Minist
 pleased  to  state:

 (a)  whether  the  report  of  the  Com- mittee  on  Sales  Tax  set  up  by  the
 Government  hes  been  considered;  end

 of  Commerce  be
 (b)  if  so,  whether  the  implemen-

 tation  of  those  recommendations  has
 helped  reducing  the  ber  of  acci-
 dents?
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 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a),  Out  of  462  items  of  ob-
 servations  and  recommendations  made
 by  the  Railway  Accidents  Committee
 in  Parts  I  and  II  of  their  Report,  82
 ate  their  observations  while  the  re-
 maining  380  are  their  recommenda-
 tions.  Of  these  380  recommendations
 299  have  been  accepted  in  full,  my  in
 part,  4  have  been  accepted  with  slight
 modifications  while  23  have  not  been
 accepted.  The  remaining  37  items  are
 under  consideration  of  the  Govern-
 ment.  Those  recommendations  which
 have  been  accepted  are  under  the
 process  of  implementation.

 (b)  Yes.  The  number  of  serious
 railway  accidents  as  also  other  train
 accidents  has  decreased  during  1963-
 64  as  compared  to  the  previous  years.

 Ring  Railway  in  the  Capital
 f  Shri  Surendra  Pal  Singh:
 |  Shri  Shiv  Charan  Gupta:

 Will  the  Minister  of  Railways  be
 pleased  to  state  the  progress  made
 so  far  in  the  construction  of  the  Ring
 Railway  in  the  Capital  and  when  the
 project  is  likely  to  be  completed?

 358.

 The  Deputy  Ministey  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 The  sanctioned  project  is  called
 “Delhi  Avoiding  Lines  (Ring  Rail-
 way)”.  Upto-date  overall  physical
 progress  of  the  project  is  about  6
 per  cent.  The  project  is.expected  to
 be  completed  by  the  end  of  1967,

 Tron  and  Steel  Quotas
 359.  Shri  Shashi  Ranjan:  Will  the

 Minister  of  Steel  ang  Mines  be
 pleased  to  state:

 (a)  the  manner  in  which  the  Gteel
 Plants  supply  the  controlled  and  un-
 controlled  materials  to  the  consumers|
 indentors;

 (b)  whether  the  producers  and
 stockists  make  supplies  according  to
 the  quota  certificates|  permits  issued
 to  them;
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 (०)  the  basis  on  which  the  Control-

 ler  of  Iron  and  Steel  issues  such  per-
 mits;  and

 (d)  whether  Government  propose  to
 introduce  any  improvement  over  this
 present  system  of  distribution  of  finish-
 ed  products  by  the  Steel  Pants?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  The
 Main  Producers  supply  the  controlled
 and  decontrolled  categories  of  steel
 against  indents  planned  on  them  by
 the  Joint  Plant  Committee.  Indents
 for  controlled  categories  are  planned
 only  against  quota  certificates.  No.
 certificates]  permits  are  required  for
 ordering  or  puchasing  decontrolled
 categories.

 (b)
 ii

 While  the  producers  supply
 t  indents  planned  on  them,

 stockists  supply  controlled  categories
 of  steel  only  to  customers  having
 valid  quota  certificates|permits.

 (c)  The  Iron  and  Steel  Controller
 communicates  to  vaTious  Sponsoring
 authorities  bulk  allocations  for  diffe-
 rent  controlled  categories  after  con-
 sidering  their  demands  and  the  likely
 availability.  The  Sponsoring  authori-
 ties  issue  quota  certificates  against  the
 bulk  allocation,  and  orders  can  be
 placed  on  the  producers  on  these  cer-
 tifleates.  Permits  are  issued  by  State
 Government  authorities  to  customers
 requiring  small  quantities,  enabling
 them  to  purchase  from  the  stocks  of
 controlled  categories  had  by  register-
 ed  stockists.

 (d)  The  present  system  of  distri-
 bution  of  steel  has  been  introduced
 from  1.3.1964,  after  ;considering  the
 recommendations  of  the  Raj  Com-
 mittee  on  ‘Steel  Control’.  Govern-
 ment  are  not  considering  any  revision
 at  present.

 Mechanization  in  Iron  Ore  Mining
 360.  Shri  Shashi  Ranjan:  Will  the

 Minister  of  Steel  and  Mines  be
 Pleased  to  state:

 (a),  whether  Government  propose  to
 introduce  partial  machanization  in  the
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 iron  ore  mines  in  the  country  with
 a  view  to  meeting  the  increasing
 requirements  of  the  steel  plants;

 (b)  if  so,  the  names  of  the  iron  070
 mines  where  the  said  mechanization
 is  going  to  be  introduced;

 (c)  the  names  of  the  ore  mines
 which  are  not  being  worked  at  pre-
 sent  due  to  transport  difficulties;  and

 (a)  the  action  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Steel  and  Mines
 (Shri  N,  Sanjiva  Reddy):  (a)  and(b).
 The  following  iron  ore  mines  have
 been  developed  in  the  public  sector
 for  feeding  the  stee]  plants:—

 qd)  Rajhara,  Dalli,  Kokan  and  Ari
 Dongri.

 (2)  Barsua,
 (3)  Bolani
 (4),  Babadadan  Hill  in  Mysore.

 Of  these,  four  mines  at  (l)  are
 attached  to  the  Bhilai  Stee)  Plant.
 Rajhara  has  been  mech&hised,  The
 mechanisation  of  the  Dalli  mine  is
 now  under  consideration.  The  other
 two  mines  are  not  mechanised.

 The  Mine  at  No.  (2)  which  is  attach-
 eq  to  Rourkela  Steel  Plant  is  already
 mechanised.

 The  Mine  at  (3)  which  is  attached
 to  the  Durgapur  Steel  Plant  is  being
 mechanised  progressively.  It  is  hoped
 that  by  966  the  mine  will  be  fully
 mechanised.

 The  mine  at  (4)  is.  attached  to  the
 Mysore  Iron  and  Steel  Works.  The
 capacity  of  the  steel  plant  is  being

 hanisation  of  the
 mine  is  under  consideration  with  a
 view  to  meeting  the  increased  require-
 ments  of  the  plant.

 Besides  the  above  mentioned  mines,
 the  following  mines  in  the  private
 sector  provide  iron  ore  for  the  Tata
 Iron  and  Steel  Company  Linijited  and
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 the  Indian  Iron  and  Steel  Company
 Limited:—

 (l)  Noamundi
 (2)  Joda  East
 (3)  Gorumahisani
 (4)  Badampahar
 (8)  Khondbond
 (6)  Gua  Ore  Mines

 Of  these,  (l)  and  (2)  are  mechanis-
 ed.  (3),  (4)  and  (5)  are  hand  mines.
 The  Mine  at  No.  (6)  is  partially.
 mechanised.

 (c)  No  information  regarding  such
 mines  has  been  so  far  received.

 (d)  Does  not  arise.

 New  Railway  Line  from  Ongole  to
 Hyderabad

 361,  Shri  M.  N.  Swamy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  proposal  was
 made  by  the  Andhra  Pradesh  Gov-
 ernment  to  build  a  new  Railway  line
 from  Ongole  to  Hyderabad  via  Nagar-
 junasagar;  and

 (b)  if  so,  what  is  the  reaction  of
 the  Central  Government  thereto?

 The  Deputy  Minister  in  the  Minis:
 try  of  Ratlways  (Shri  Sham  Nath):
 (a)  Yes

 (b)  New  lines  to  be  taken  up  for
 construction  in  the  Fourth  Plan  are
 still  under  consideration  in  conjunc-
 tion  with  the  Planning  Commission
 However,  due  to  paucity  of  funds
 prospects  of  inclusion  of  this  line
 appear  slim.

 Glass  Industry
 Shri  MN.  Swamy:
 Dr.  Saradish  Roy:

 3e2.  <  Shri  P.  Kunhan:
 {  Shri  Imbichibava:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  a  leading  glass  manu-
 facturing  firm  is  trying  to  set  up  @
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 factory  at  Bahadurgarh  (Punjab)  to
 manufacture  items  other  than  those
 for  whom  it  had  been  given  licence;

 (b)  if  so,  whether  this  wil)  ad-
 versely  affect  the  existing  stnall-scale
 glass  industry;  and

 (c)  the  steps  Government  propose
 to  take  to  protect  this  small-scale  in-
 dustry?

 The  Deputy  Minister  in  the  Mbinis-
 try  of  Industry  and  Supply  (Shri
 BDibudhendra  Misra):  (a)  No,  a  factory
 licensed  for  manufacture  of  gla
 ‘pottles  at  Bahadurgarh  (Punjab),  has
 applied  for  permission  of  the  Govern-
 ment  to  manufacture  penicillin  vials
 and  pressedware  by  surrendering  an
 equivalent  portion  of  the  licensed
 capacity  for  manufacture  of  glass
 bottles,  The  application  ig  still  under
 consideration.

 (b)  and  (c).  Do  not  arise.
 Match  Industry

 Shri  Laxmi  Dass:
 (  Shri  P.  Kunhan:

 Shri  Nambiar:
 Dr.  Saradish  Roy:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  a  crisis  developing  in  South  Indian
 decentralized  hand-made  match  _in-
 dustry;

 (b)  whether  Government  have  re-
 ceived  representations  on  this  matter
 from  small-scale  manufacturers’  as-
 sociations;  and

 (c)  if  so,  the  steps  Government
 propose  to  take  to  avert  the  crisis?

 The  Deputy  Minister  ॥  the  Minis-
 try  of  Industry  and  -8ण्फ्कोड  (Shri
 Bibudhendra  Misra):  (a)  No,  Sir,

 (b)  and  (९),  Some  representations
 were  receiveg  from  Small-scale  sec-
 tor,  for  restricting  the  production  of
 the  mechanised  sector  of  match  in-
 dustry  in  general,  and  Mjs.  WIMCO
 in  particular.
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 During  the  past  few  vearg  no  ex-

 pansion  of  capacity  in  the  mechanised
 sector  of  match  industry,  has  been
 allowed.  Interests  of  the  small-scale
 units  will  be  kept  in  view  in  consider-
 ing  expansion  of  match  industry  in
 future  also.

 रेखों  पर  तोड़  फोड़

 [भी  प्रकाशवोर  शास्त्री  :
 365.  4  श्री  यदापाल सिह  :

 [  भी  जगदेव सिह  सिद्धा्ती  :

 क्या  रेल  मनन्‍्त्रो  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  रेलवे  पर  गत  6  मास  में  हुई
 तोड़  फोड़  की  घटनाओं  के  पीछे  कुछ  षड्यन्वों
 का  भी  पता  चला  है  ;

 (ख)  यदि  हां,  तो  क्‍या  बिहार  श्रौर
 उत्तर  प्रदेश  में  हुई  रेल.  दुर्घटनाओं  में  कुछ
 विदेशी  व्यक्तियों  का  हाथ  था;  भौर

 (ग)  यदि  हां,  तो  भविष्य  में  उनकी
 रोकथाम  के  लिये  क्‍या  कायंवाही  की  गई  है  ?

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  सुभग  सिह  )  :  (क)  जी नहीं  ।

 (ख)  भौर  (ग).  सवाल  नहीं  उठता  t

 Indo-Canadian  Zinc  Project  in  Kerala

 Shri  B.  P,  Yadava:
 Will  the  Minister  of  Stee,  and

 Mines  be  pleased  to  state:
 (a)  whether  Government  are  con-

 sidering  to  establish  Indo-Canadian
 Zinc  project  in  Kerala;

 (b)  if  so,  when  the  project  is  likely
 to  be  set  up;  and

 (c)  the  total  capacity  of  production
 of  Zinc  per  annum  and  the  capital  out-
 lay  involved?
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 The  Minister  of  Steel  and  Mines
 (Shri  N,  Sanjiva  Reddy):  (a)  A
 licence  dated  29th  October,  962  under
 the  Industries  (Development  and  Re-
 gulation)  Act  was  granted  to  Mis.
 Cominco-Binani  Zinc  Ltd,  a  com-
 pany  in  the  private  sector,  to  set  up  8
 zinc  smelter  at  Alwaye  (Kerala)  with
 the  financial  and  technical  ccllabora-
 tion  of  Mis.  Consolidateq  Mining  and
 Smelting  Co.  of  Canada.

 (b)  According  to  the  terms  of  the
 licence  the  smelter  is  to  be  completed
 within  3  years  i.e.  October,  1965.

 (c)  The  licensed  capacity  of  this
 Project  is  12,000  tonnes  of  zinc  per
 annum;  capable  of  expansion  to  20,000
 tonnes  later.  The  project  will  cost
 Rs.  5  crores.

 Forward  Trading
 (  Shri  Rameshwar  Tantia:

 |  Shri  Onkar  Lal  Berwa:
 367.  {  Shri  Bishanchander  Seth:

 Shri  Dhaon:
 ॥  Shri  Himatsingka:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state  the  number  of  com-
 modities  in  which  forward  trading  is
 banned?

 The  Minister  of  Commerce
 Manubbai  Shah):  Sixty.

 (Shri

 Pig  Iron  Plant  and  Steel  Mil)  in
 Kuwait

 (  Shri  Ramechwar  Tantia:
 ‘M68,  |  Shri  Bishanchander  Seth:_.

 oa)  Shri  Dhaon:
 |  Shri  8.  ए,  Yadava:

 Will  the  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  93  on  the  29th
 May,  964  and  state:

 (a)  whether  the  report  of  the  Indian
 Technica]  team  that  went  to  Kuwait
 to  explore  the  possibilities  of  ‘esta-
 blishing  a  pig-iron'  plant  and  a  steel
 mill  there  with  Indian  collaboration
 has  been  received  by  the  Govern-
 ment;
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 (b)  if  so,  its  main  points;  and
 (९)  the  stepg  taken  to  implement

 the  suggestions  and  recommendations
 made  by  the  team?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  The  report  is
 still  awaited.

 (b)  and  (c).  Do  not  arise.
 Theft  of  Explosives

 Shri  Hari  Vishnu  Kamath:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  244  on  the  2nd  June,
 964  regarding  the  theft  of  explosives
 from  a  sealeg  Railway  wagon  and
 state:

 (a)  whether  the  trial  of  the  case  has
 concluded;  and

 (b)  if  90,  the  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Not  yet.

 (b)  Does  not  arige.

 Second  Rail-Bridge  on  Godavari

 sie,  J  हल  Pp  Venkatasubbaiah:
 Vv  Shri  D.  B.  Maju:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  a  second  rail-bridge  is
 Proposed  to  be  constructed  aciuss  the
 river  Godavari  near  Rajahmundry  in
 Andbra  Pradesh;

 (b)  if  so,  when;
 (c)  the  expenditure  likely  to  be  in-

 volved  in  this  construction;  and
 (d)  whether  there  is  any  proposal

 to  have  a  road  bridge  also  by  the  side
 of  the  proposed  rail  bridge?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railway,  (Shri  Sham  Nath):
 (a)  to  (c).  The  work  of  doubling  the
 line  between  Kovvur  and  Rajahmun-
 dry  including  the  construction  ut  s@
 cond  bridge  over  river  Godavari  has
 been  sanctioned  at  an  estimated  cost  of
 Rs.  69l  lakhs  and  the  work  ig  expect-
 ed  to  be  ready  by  the  end  of  1968,
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 (d)  Presumably,  the  Hon’ble  Mem-
 ber  is  referring  to  the  provision  of
 road  decking  over  the  second  Railway
 bridge  mentioned  above.  As  per  the
 extant  rules,  the  cost  involved  in  pro-
 viding  a  rail-cum-road  bridge  has  to
 be  shareq  between  the  Railway  and
 the  party  requiring  the  road  facility.
 The  State  Government  of  Andhra
 Pradesh,  who  are  primarily  concern-
 ed,  have  not  given  their  consent  to
 bear  this  cost,  Hence  it  has  been  de-
 cided  to  go  ahead  with  the  work  of
 providing  only  a  rail  bridge.

 Production  of  Handloom  Cloth

 au,  J  Shri  P.  Venkatasubbaiah:
 |  Shri  M.  8,  Marti:

 Will  the  Minister  of  Commerce  be
 pleased  to  state  the  total  quantity  of
 free  yarn  made  available  for  the  use
 of  the  handlooms  during  the  first
 three  years  of  the  Third  Plan  period
 and  the  estimated  handloom  cloth
 produced  during  this  period,  year-
 wise?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Ss.  द  Rama-
 swamy):  Figures  of  the  total  quantity
 of  free  yarn  made  available  for  the
 use  of  handlooms  and  of  the  estimated
 production  of  handloom  cloth  are  not
 maintained  separately,  They  are  main-
 tained  for  the  decentralised  sector  asa
 whole.  It  is,  however,  estimated  that
 about  68  per  cent  of  the  yarn  deli-
 vered  to  the  decentralised  sector  is
 consumed  by  the  handloom  industry.
 A  rough  estimate  of  deliveries  of  free
 yarn  to  the  handloom  sector  and  the
 cloth  production  in  that  sector  during
 the  first  three  years  of  the  Third  Plan
 is  a  follows:

 Year  Yarn  esti-  Estimated
 mated  to  cloth  pro-
 be  delive-  duction  on

 red  to  the  hand-
 handloom  looms
 sector  (million

 (1000,  metres)
 kgms.)

 1961-62  1,82,240,  1,680
 1962-63  1,82,920  1,856
 1068-64  197,200,  1,983
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 Export  of  Iron  Ore
 (  Shri  D,  0.  Sharma:

 10.4  J  Enel  P.  K.  Deo:..
 |  Shri  Ramachandra  Ulaka:
 |  Shri  Dhuleshwar  Meena:

 Will  thé  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given  -to
 Starred  Question  No,  50  on  the  29th
 May,  964  and  state  the  progress  made
 in  fimalising  the  proposal  to  set  up  a
 high-power  inter-ministerial  board  to
 coordinate  the  various  development
 activities  to  achieve  the  iron-ore  ex-
 port  target  of  25  to  30  million  tons  by
 972  and  meet  the  international  de-
 mand?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  The  matter  is  under
 active  consideration.

 Thefts  on  Running  Trains  Near
 Ambala

 373.  Shri  P,  0.  Borooah:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  cases  of  thefts
 on  running  trains  reported  to  have
 occurred  near  Ambala  and  Ambala
 Cantonment  area  during  May,  June
 and  July,  1984.

 (b)  whether  a  gang  of  thieves  is
 suspected  to  be  working  in  that  area;

 (c)  whether  those  cases  have  been
 enquired  into  by  the  Railway  Pro-
 tection  Force;  and

 (d)  whether  it  has  been  reported
 to  Government  that  in  some  cases  the
 Railway  Protection  Force  people  re-
 fused  to  record  the  report  for  investi-
 gation,  and  if  so,  in  how  many  cases?

 The  Minister  of  State  in  the  Mints-
 try  of  Bailways  (Dr.  Ram  Subhag
 Singh):  (a)  Only  2  cases  of  theft  in
 May  and  2  cases  in  June  1964,  in  res-
 pect  of  the  persona)  property  carried
 by  passengerg  occurred  in  running
 trains,  near  Ambala  and  Ambala
 Cant  t  area.
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 (b)  No.  ,
 (c)  No.  Railway  Protection  Force

 have  not  been  invested  with  powers
 of  investigation,  Investigation  in  all
 cases  concerning  railway  crime  is  the
 responsibility  of  the  Government
 Railway  Police.

 (d)  In  view  of  reply  to  part  (c)
 the  question  of  refusal  of  investiga-
 tion  by  the  Railway  Protection  Force
 does  not  arise,

 Thefts  on  Indian  Railways
 (  Shri  Bahmiki:

 Shri  P.  0.  Borooah:
 Shri  Vishwa  Nath  Pandey:

 Shri  Krishnapal  Singh:
 Will  the  Minister  of  Railways  be

 Pleased  to  state:

 374,

 (a)  the  number  of  thefts  on  the
 Indian  Railways  reported  during  the
 Periog  from  lst  August,  903  to  3lst
 July,  1964;

 (b)  in  how  many  cases  the  goods
 stolen  had  been  recovered  and  restor-
 ed  to  the  owners;

 (c)  in  how  many  cases  the  culprits
 had  been  apprehended;  and

 (d)  whether  the  cases  of  thefts  are
 to  be  reported  and  investigated  by  the
 Railway  Protection  Force  or  the  State
 Police  of  the  place  where  the  theft  is
 committed?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr,  Ram  Subhag
 Singh):  (a)  3124,

 (b)  1568.

 (९)  1281,

 (d)  All  cases  of  thefts  are  reported
 to  the  Government  Railway  Police.
 Under  the  law  only  the  Government
 Railway  Police  are  authorised  to  con-
 duct  investigation  of  crime  cases,  The
 Railway  Protecti  Force  intains
 records  of  all  cases  of  theft  of  railway
 property,  both  as  owner  ».nd  carrier
 and  render  such  assistance  to  the  Gov-
 ernment  Railway  Police,  as  is  possible.
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 Export  of  Tea  to  U.K.

 375,  Shri  P.  06,  Borooah:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  @  fact  that  the
 export  of  Indian  tea  to  U.K.  declined
 during  the  first  four  months  of  this
 year  as  compared  with  ihe  tea  exports
 during  the  corresponding  period  of
 last  year;

 (b)  if  80,  to  what  extent;  and
 (c)  the  reasons  for  this  decline?
 The  Deputy  Minister  in  the  Minis-

 of  Commerce  (Shri  S.  V.  Rama-
 swamy):  (a)  Yes,  Sir.

 (b)  Exports  of  tea  from  India  to
 U.K.  during  January  to  April  964
 were  2.9  million  kg  against  $2.5  mil-
 lion  kg  during  the  corresponding  pe-
 riod  of  1963,

 (c)  Exports  of  tea  to  U.K.  from  India
 during  963  totalled  35.6  million  kg
 as  compared  to  i9.9  million  kg  in
 ‘1962,  Exports  during  963  were  the
 highest  during  the  last  5  years.  As  a
 result,  stocks  of  tea  in  the  U.K.  were
 much  higher  during  November,  963
 to  February  964  than  the  corres-
 Ponding  period  of  the  previous  year
 leading  to  lower  imports  ‘of  tea  into
 U.K.  during  the  early  months  of  the
 current  year.

 Igaported  Cars

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  a  number  of  imported
 second  hand  cars  were  sold  by  auc-
 tion  sale  by  the  State  Trading  Cor-
 Poration  on  July  15,  1964:

 (b)  if  so,  how  many;  and
 (c)  the  maximum  and  minimum

 Price  fetched  by  any  of  the  cars  and
 how  do  these  prices  compare  with  the
 prices  of  the  new  cars?
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 The  Minister  of  Commerce
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  2]  carg  were  released  for  sale.

 (Shri

 (c)  The  maximum  price  fetched  for
 a  car  was  Rs.  75,000.  The  minimum
 price  wag  Rs.  ,78l.  It  is  difficult  to
 compare  the  prices  fetched  in  tenders
 with  the  priees  of  new  cars  as  their
 import  is  now  totally  banned  except
 import  by  diplomatic  and  other  for-
 eign  technical  persons  etc.  under
 special  conditions,

 Export  of  Iron  Ore

 312,  Maharajkumar  Vijaya  Ananda:
 Will  the  Minister  of  Commerce  be
 pleased  to  state  the  quantity  of  iron
 ore  exported  from  India  during  the
 period  January  to  July,  1964?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  Exports  of  Iron  Ore
 from  India  during  964  are  as  follows:

 India  (Jan-July,  964)
 (Excluding  Goa)

 Goa  (Jan-June,  7964)

 25.78  lac  metric
 tonnes.

 58.38

 Khetri  Copper  Project

 Maharajkumar  Vijaya
 Ananda:

 Shri  Yashpal  Sihgh:
 Shri  Onkar  Lal  Berwa:
 Shri  P.  K.  Deo:
 Shri  Narasimha  Reddy:
 Shri  Himatsingka:
 Shri  Karni  Singhj!:
 Shri  ्,  C.  Borooah:
 Shri  P.  है,  Chakraverti:

 |  Shri  P.  Venkatasubbaiah:

 ‘378.

 Will  the  Minister  of  Steel  and  Mines
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  74  on  the  5th
 June,  964  and  state:

 (a)  the  latest  position  of  the  Khetri
 Copper  Project;

 (b)  the  total  outlay  for  this  project;
 and
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 74०

 (९)  when  the  project  ig  likely  to  be
 implemented?

 The  Minister  of  Steel  and  Mines
 (Shri  N,  Sanjiva  Reddy):  (a)  One  of
 the  principal  items  of  work  which  is
 Presently  in  progress  at  the  Project
 site  is  the  sinking  of  the  shaft  through
 departmenta]  agency  under  the  techni-
 cal  direction  of  the  Consultants  of  the
 Project,  The  excavations  for  the  shaft
 collars  have  been  completed  and  the
 Production  shaft  has  heen  sunk  to  a
 depth  of  about  7  metres  and  the  ser
 vice  shaft  to  about  8.5  metres.  Concrete
 lining  has  been  done  in  the  production
 shaft  over  6.5  metres  below  the  foun-
 dation  slab  level,  and  for  8  metres  in
 the  service  shaft.  The  headframe  for
 the  production  shaft  has  been  con-
 creted  to  a  height  of  7  metres  above
 the  foundation.  Some  shaft  sinking
 equipment  has  to  be  imported.  As
 soon  as  this  has  been  procured  and
 erected  at  the  site,  it  is  expected  that
 shaft  sinking  work  would  proceed
 faster,  Work  on  construction  of  a  por-
 tion  of  the  township  is  also  in  pro-
 gress.  62  units  of  varioug  types  of
 quarters  were  completed  in  December,
 1963,  Construction  of  another  252
 quarters  has  progressed  uptc  about
 70  per  cent  and  the  work  is  expected to  be  leted  by  Nov  ,  1964,  A
 bungolow  for  the  General  Manager  as
 well  as  46  quarters  of  higher  types
 are  also  under  construction  ang  are
 expected  to  be  ready  by  the  end  of
 1964.  Other  items  of  work  which  are
 in  progress  are  (i)  arrangements  for
 water  supply,  for  which  one  tubewell
 pump  station  and  one  pump  house
 have  already  been  completed  for
 meeting  the  immediate  requirements
 of  constructional  water  supply,  (ii)
 construction  of  approach  road  to  plant
 area  including  construction  of  bridges
 and  culverts,  (iii)  construction  of  ser-
 vice  reservoir  for  township  and  (iv)
 arrangements  for  power  supply.  '

 It  has  also  been  decided  to  instal  a
 flash  type  smelter  instead  of  a  rever-
 beratory  type  as  originally  envisaged
 in  the  project  report  so  as  to  facilitate
 the  recovery  of  by-products  and  im-
 Prove  the  economics  of  the  project.  In
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 this  connection,  the  Corporation  de-
 Puied  a  team  of  technica]  officers  to
 Helsinki  (Finland)  for  preliminary  dis-
 cussiong  with  Mjs.  Outokumpu,.  a
 Finish  firm,  who  have  developed  the
 technique  of  flash  type  amelting.  De-
 tailed  offer  regarding  terms  of  con-
 sultancy  and  the  cost  of  flash  smelter
 and  other  connected  equipment  is
 awaited.  It  ig  also  proposed  to  increase
 the  scope  of  the  project  by  adding  a
 pyrite-pyrrhotite  roaster,  a  sulphuric
 acid  plant,  Action  has  accordingly  been
 initiated  for  preparation  of  a  revised
 project  report  for  the  enlarged  scheme.

 (b)  and  (०).  The  revised  capital  out-
 lay  and  the  revised  time-schedule  for
 the  project  are  being  worked  out,
 Industrial  Rehabilitation  Corporation,

 Calcutta
 Shri  Bade:

 =  {  shri  Yashpal  Singh:
 Will  the  Minister  of  Industry  and

 Supply  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  got  shares  in  the  Indus-
 trial  Rehabilitation  Corporation  Cal-
 cutta;  and

 (b)  whether  it  ig  a  fact  that  the
 Dandakaranya  Administration  has
 given  monopoly  to  this  Corporation
 for  the  transport  of  all  the  materials
 and  goods?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  ang  Supply  (Shri
 Bibudhendra  Misra):  (a)  The  entire
 capital  of  the  Rehabilitation  Industries
 Corporation  Ltd.,  of  India  has  been
 subscribed  by  the  Government  of
 India,

 (b)  No,  Sir.

 Cement  Factory  in  Kangra
 380.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Industry  and  Supply  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  224  on  the  i4th  Feb-
 ruary,  964  and  state:
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 (a)  when  the  industrial  license  was

 given  to  the  private  party  for  the  set-
 ting  up  of  a  cement  factory  at  Sam-
 loti  in  Kangra  district  and  the  name
 of  the  party;

 (b)  for  how  long  the  licence  lasts  and
 within  what  time  limit  the  party  is
 supposed  to  set  up  the  Tactory;  and

 (९)  the  reasong  for  delay  in  setting
 up  of  the  factory?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  to  (c).  On
 l6th  August,  1963,  an  Industrial
 Licence  was  granted  to  Mis.  Surrendra
 (Overseas)  Private  Ltd,  for  setting  up
 8  cement  factory  at  Samloti  in  Kangra
 District.  The  party  having  failed  to
 take  effective  steps  for  the  implemen-
 tation  of  the  scheme,  surrendereg  the
 license  which  was  then  revoked  on  the
 l4th  August,  1964,

 Techno-Economic  Survey  of
 Growing  Areas

 Tea

 Shri  Hem  Raj:  Will  ‘he  Minis-
 ter  of  Commerce  be  pleased  to  state:

 (a)  whether  the  programme  for  the
 techno-economic  survey  of  tea  grow-
 ing  areas  for  1964-65.  has  been  finalis-
 ed;  and

 (b)  if  so,  the  main  features  therecf?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  8.  द  Rama-
 swamy):  (a)  The  data  in  respect  of
 the  surveys  already  cunducteg  by  the
 Tea  Board  are  still  under  compilation.
 No  fresh  Techno-Economic  Survey
 during  the  current  year  is  contemp!at-
 @d  by  the  Board,

 (b)  Does  not  arise.

 Dethi  Rallway  Station

 38%.  Shri  Ram  Harakh  Yadav:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 bring  about  large  scale  extensions  to
 the  present  Delhi  Railway  Station
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 (b)  if  so,  the  details  of  the  plan;
 and

 (ce)  the  estimated  expenditure  likely
 to  be  involved?

 The  Minister  of  State  in  the  Minis-
 tey  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No  proposals  for  large
 scale  extension  in  the  immediate
 future  are  under  consideration.

 (b)  and  (c).  Do  not  arise.

 Double  Dining  Cars  in  Trains
 Shri  Ram  Harkh  Yadav:
 Shri  M.  L.  Dwivedi:
 Shrimati  Savitri  Nigam:

 383.  <  Shri  8.  C.  Samanta:
 |  Shri  Subodh  Hansda;

 |  Shri  Solank!:
 (Shri  D.  0.  Sharma:

 Will  the  Minister  of  Railways  be
 ‘pleased  to  state:

 (a)  whether  Government  propose
 to  introduce  a  new  type  of  dining

 car  in  Railway  Trains  in  the  coun-
 try;

 (b)  if  so,  the  broad  features  of  the
 ‘echeme;  and

 (c)  the  time  by  which  their  ser-
 vices  would  be  available  to  thé  pas-

 ssengersa?
 The  Minister  of  State  in  the  Min-

 istry  ef  Railways  (Dr.  Ram  Subbag
 Singh):  (a)  Yes,  Sir.  As  an  ex-
 perimental  measure  on  the  Broad
 ‘Gauge.

 (b)  A  statement  is  laid  on  the
 ‘Table  of  House.

 Statement
 The  broad  features  of  the  experi-

 mental  type  of  Broad  Gauge  Dining
 Cars  will  be  as  under:—

 (i)  One  set  will  consist  of  two
 coaches,  each  60  feet  long
 and  about  38  tons  in  weight.

 (ii)  One  coach  will  be  utilised  al-
 most  entirely  as  a  dining *  hall  with  a  capacity  of  84  to
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 dine.  One  toilet  and  2  wash-
 basins  for  use  of  passengers
 and  two  pantries  (one  for
 vegetarian  and  one  for  non-
 vegetarian)  will  also  be  ac-
 commodated  in  this  coach.

 (iii)  The  second  coach  will  pro-
 vide—

 (a)  One  vegetarian  Kitchen.
 (b)  One  non-vegetarian  kitc-

 hen.  द
 (९)  Space  for  outside  service

 between  the  vegetarian
 and  non-vegetarian  kit-
 chens  to  keep  food  in
 ‘Thalies’  ready  to  be  taken
 out  and  served  in  the  com-
 partments  of  the  train,
 during  halts,

 (a)  One  spacious  store  room.
 (e)  Separate  washing  places

 for  vegetarian  and  non-
 vegetarian  utensils.

 (f)  Sufficient  accommodation
 for  the  Manager  and  staff.

 (g)  A  bathroom  and  a  toilet.
 (iv)  The  Dining  Car  will  be  pro-

 vided  with  a  refrigerator  and
 a  hot  case.

 (v)  It  is  also  proposed  to  experi- ment  with  Gas  cooking  or
 Electrical  cooking  arrange-
 ment  in  the  kitchen,  so  as  to
 eliminate  smoke  nuisance  in
 the  Dining  Cars.

 (c)  Expected  to  be  made  available
 in  early  1968,

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Commerce  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  52  on  the
 24th  April,  964  and  state:

 (a)  whether  the  Spices  Export
 Promotion  Council  have  since  fur-
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 nished  the  necessary  data  to  Gov-
 ernment  regarding  the  special  export
 promotion  scheme  to  provide  facili-
 ties  for  stepping  up  export  of  spices;
 and

 (b)  if  so,  the  decision  taken  in  this
 regard?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Yes,
 Sir.  The  Scheme  furnished  by  the
 Spices  Export  Promotion  Council  is
 ander  consideration.

 Wooden  Sleepers
 385.  Shri  Kashi  Ram  Gupta:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Railways  have  invited  global  tenders
 for  the  purchase  of  wooden  sleepers
 from  abroad,  both  for  broad  and
 metre-gauge  railway  lines;

 (b)  whether  it  is  also  a  fact  that
 global  tenders  have  been  invited  for
 such  sizes  and  qualities  of  wooden
 sleepers  as  are  available  in  abund-
 ance  in  the  country  and  which  the
 Railways  are  not  purchasing  and  if
 so,  the  reasons  therefor;  and

 (९)  whether  the  possibility  of
 meeting  the  Railways’  requirements
 of  sleepers  from  the  indigenous
 sources  during  the  Fourth  Plan  has
 been  explored?

 The  Minister  ef  State  in  the  Min-
 istry  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Due  to  shortage  in  the
 procurement  of  wooden  sleepers  from
 indigenous  sources,  global  tenders
 have  been  invited  for  the  import  and
 supply  of  relatively  small  quantities
 of  87088  Gauge.  Metre  Gauge  and
 special  size  sleepers  of  durable  spe-
 cies.

 (b)  The  Railways  purchase  all
 wooden  sleepers  including  special
 size  sleepers,  offered  through  the
 State  Government  Forest  Depart-
 ments,  as  production,  distribution  and
 supply  of  Railway  sleepers  are  con-
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 the  State  Governments.  Every  effort
 is  made  to  maximize  this  procure-
 ment.

 (c)  To  augment  the  supply  of
 sleepers  during  the  4th  Plan  period,  it
 is  proposed  to  manufacture  concrete
 sleepers,  as  supply  of  indigenous
 wooden  sleepers  can  be  stepped  up
 only  to  a  limited  extent.

 Dust  in  Railway  Oompartmenta
 386.  Shri  D.  B.  Raju:  Will  the  Min-

 ister  of  Rallways  be  pleased  to  state:
 (a)  whether  any  efforts  are  being

 made  for  preventing  dust  in  passen-
 ger  compartments;  and

 (b)  if  so,  the  stage  at  which  the
 matter  stands?

 The  Minister  of  State  in  the  Min-
 istry  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  The  use  of  aluminium  shutters
 in  felt  lined  runners  with  provision
 of  rubber  beading  on  the  bottom  edge
 of  the  windows  has  considerably  re-
 duced  the  ingress  of  dust  in  the  inte-
 gral  type  of  steel]  coaches  which  is
 the  present  standard  coach.

 Further  experiments  have  been  and
 are  being  conducted  with  pressure
 ventilation  and  provision  of  air
 curtains.  These  have  not  proved
 successful  so  far.  Further  investiga-
 tions  are,  however,  being  pursued
 with  a  view  to  further  minimising
 the  ingress  of  dust.

 Shri  A.  झा,  Raghavan:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:

 (a)  whether  our  country  is  export-
 ing  edible  oils  and  if  so,  the  details

 trolled  by  the  Forest  Departments  of  thereof;
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 (bd),  whether  there  is  a  demand  from
 various  quarters  to  ban  this  export;
 and

 (c)  if  so,  the  reaction  of  develop-
 ment  thereto?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  to  (c),  Export
 of  edible  vegetable  oil  has  been  ban-
 ned  with  effect  from  the  Ifth  July,
 1964.

 Late  Arrive]  of  Trains  in  the  Capital
 J  Shri  Solanki:
 १  Shri  Narasimha  Reddy:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  invited  to  a  news-item
 in  the  Statesman  dated  l8th  March
 964  (page  l)  regarding  persistent
 late  arrival  of  trains  in  the  capital’s
 two  main  stations;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  causes  of  these  delays?
 The  Minister  of  State  in  the  Min-

 istry  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a),  Yes,  to  a  news-item
 which  appeared  in  the  “Statesman”
 dated  ‘18-7-1964,  and  not  18-3-1964.,

 (b)  and  (ce).  Causes  of  late  running
 of  passenger  carrying  trains  have
 been  varied,  some  within  and  some
 beyond  the  control  of  the  Railways.
 During  the  period  April  to  August,
 1964,  the  following  factors  militated
 against  the  better  punctuality  perfor-
 mance  of  passenger  carrying  trains:—

 (i)  Summer  time  conditions,
 such  as,  heavy  rush  of  pas-
 senger  traffic  on  important
 trunk  and  main  line  routes
 and  consequent  detention  to
 trains  at  the  intermediate
 stations  for  accommodating
 passengers,  increased  inci-
 dence  of  alarm  chain  pulling,
 augmentation  of  loads  of
 trains  to  clear  extra  rush  and
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 water  shortage  or  inadequa-
 cy  of  flow  causing  detention
 to  trains  for  watering  en-
 gines.

 (ii)  Heavy  rains  resulting  in
 breaches  and  floods  causing
 dislocation  of  traffic  and
 necessitating  imposition  of
 severe  speed  restrictions.

 (iii)  Other  operational  factors.
 such,  as,  signal  and  point
 failures,  hot  axles,  engine
 failures,  time  lost  on  run  on
 locomotive  account  etc.

 2.  Punctual  running  of  passenger
 carrying  trains  alway,  receives  con-
 tinuous  and  full  attention  both  of  the
 Railway  Administrations  and  the
 Railway  Board.  Railways  have  al-
 ready  been  asked  to  take  special  steps
 to  improve  the  performance  of  pas-
 senger  carrying  trains  and  there  is  an
 improvement  in  the  performance  of
 trains  during  August,  1964,  The  per-
 formance  in  August,  964  would  have
 been  still  better,  but  for  breaches  and
 floods  which  affected  performance  on
 some  Railweys.

 Outlay  for  the  Fourth  Plan
 (  Shri  Solanki:

 Shri  Narasimha  Reddy:
 Dr.  L.  M.  Singhvi:

 Will  the  Minister  of  Railways  be
 pleased  to  state  the  details  of  the  total
 outlay  proposed  for  the  Railways  for
 the  Fourth  Plan?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 Details  of  the  Railways’  Fourth  Five
 Year  Plan  ere  still  being  worked  out.
 The  total  outlay  can  be  decided  only
 after  the  overall  Plan  for  the  coun-
 try  is  formulated.

 Bokaro  Steel  Plant
 390.  Shri  P.  R.  Chakravertl:  Will

 the  Minister  of  Steel  and  Mines  be
 pleased  to  state:

 (a)  the  amount  of  land  released
 by  the  Bihar  Government  in  favour
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 of  the  Bokaro  Steel  Limited  for  cons-
 truction  of  the  Plant  and  what  further
 acquisition  has  yet  to  be  made;

 (b)  whether  a  separate  Corpora-
 tion  is  proposed  to  be  set  up  for
 erection  of  the  Plan;

 (c)  The  headquarters  of  the  Com-
 ters  of  the  company  will  be  located;
 and

 (d)  when  the  project  is  expected
 to  go  into  production,

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  इब्ततड ):  (a)  About
 7,500  acres  of  land  has  been  transfer-
 red  by  the  Bihar  Government  to  the
 Bokaro  Steel  Limited  till  the  end  of
 July,964.  The  remaining  29,300  acres
 approx.)  are  yet  to  be  acquired,

 (b)  A  séparate  Company  named
 Hindustan  Steel  works  Construction
 Limited  has  been’  recenfly  set  up  to
 undertake  part  of  the  construction
 of  the  Plant.

 (c)  The  headquarters  of  the  Com-
 pany  is  at  presttit  located  in  Cal-
 cutta.

 (d)  The  construction  schedule  will
 fe  settled  soon  in  consultation  with
 the  Soviet  Authorities.  It  is  hoped
 that  the  plant  will  be  in  produc-
 tion  by  the  end  of  1968-69.

 Overbridge  in  Bthar
 39l.  Shri  P.  BR,  Chakraverti:  Wil!  the

 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  022  on  the  70  March,
 964  and  state:

 (a)  at  what  stage  the  proposal  for
 the  construction  of  a  road  overbridge
 facing  the  entrance  to  the  Dhanbad
 Town  in  Bihar  now  stands;  and

 (9)  how  far  and  in  whst  marmer
 the  State  Government  have  agreed  to
 assist  in  the  execution  of  fhis  pre-
 ject?

 The  Deputy  Minister  in  ६6  Minis-
 try  of  Railways  (Shrt  Gham  Nath):
 da)  and  (0).  The  State  Govern-

 04(Ai)LSD—4.
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 ment’s  acceptance  to  the  detailed  plan
 for  the  bridge  sent  to  them  on
 5-2-1964  has  not  yet  been  received.
 The  Railway  has  also  sent  the  esti-
 mate  for  the  work  to  the  State  Gov-
 ernment  on  10-7-64  but  the  latter’s
 acceptance  to  the  game  has  not  yet
 been  received,

 Steam,  Diesel  ang  Electric  Locometives

 gen,  .  Siri  Rama  Chandra  Mallick:
 ‘|  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Railwayzy  be
 pleased  to  state:

 (a)  the  production  of  steam,  diesel
 and  electric  locomotives  during  the
 first  three  years  of  the  Third  Plan  and
 how  far  the  Plan  targets  are  likely  to
 be  achievej  by  the  end  of  the  cur-
 rent  plan  period;  and

 (b)  what  are  the  proposed  targets
 in  thig  regard  for  the  Fourth  Five
 Year  Plan?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  During  the  first  three
 yearg  of  the  3rd  Plan,  703  steam,  4
 diesel  and  23  electric  locomotives
 have  been  produced,  The  Plan  targets
 of  production  are  likely  to  be  achie
 ed.

 (b)  Targets  in  this  regard  for  the
 4th  Five  Year  Plan  are  under.  consi-
 deration  and  will  be  finalised  after  the
 national  plan  hag  been  drawn  up,

 Woollen  Industry

 393,  880  J.  8.  8.  Bist:  Will  the  Min-
 ister  of  Oommerce  be  pleased  to  state:

 (a)  the  quantum  of  foreign  exchange
 requirement  for  imported  wool  and
 the  amount  of  foreign  exchange  made
 available  to  it  in  963  and  ‘l964  res-
 pectively;

 (०)  whether  the  woollen  industry
 has  made  any  represéntation  to  Gov-
 ernment  that  ag  a  resuit  of  drastic
 cut  in  import

 Beans  आ
 the  industry

 has  deen  forced  to  a  severe
 cut  in  production;  and

 =
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 (c)  if  so,  the  measures  Government
 Propose  to  take  to  deal  with  the  eitua-
 tion?

 The  Minister  of  Commerce
 Manubhai  Shah):  (a)  The  total  foreign
 exch:  requir  ts  for  importing
 raw  materials  for  meeting  the  needs.
 of  the  various  sectors  of  the  woollen
 industry,  by  the  end  of  the  Third
 Five  Year  Plan,  are  estimated  to  be
 of  the  order  Rs.  7.85  crores  per
 annum,

 The  foreign  exchange  allotment  to
 the  industry  during  the
 and  964  is  as  follows:—
 Oct.  962  Sept.  963  ‘Re,  8  crores*
 Oct,  963  Sept.  964  Rs.  5  crores

 *(includes  Rs.  0.5  crores  for  import
 of  terylene  under  barter  arrangements
 and  Re.  l  crore  for  export  promo-
 tion).

 Besides,  a  sum  of  Rs.  8.65  crores,  in
 foreign  exchange,  had  also  been  re-
 leased  for  meeting  exclusively  the
 needs  of  the  defence.

 In  view  of  the  difficult  foreign  ex-
 change  situation  an  advance  allotment
 of  Rs.  two  crores  has  been  made
 agaihst  requirements  for  the  period
 October,  964—September,  1965,

 (b)  The  woollen  industry  has  been
 periodically  representing  to  the  Gov-
 ernment  about  the  inadequacy  of  the
 foreign  exchange  allotted  to  it.

 (c)  (i)  Government  have  decided
 that  insteaq  of  wool  tops,
 only  raw  wool  should  be
 permitted  to  be  imported  so
 that  greater  quantity  of  raw
 material  could  be  imported
 within  the  same  ceiling;

 (ii)  Steps  have  also  been  taken
 to  licence  production  of
 ™man-made  fibres  like  tery-
 lene,  acreylic  fibre  etc.
 which  could  be  used  in  ad-
 mixture  with  woo]  or  in

 ४  substitution.  of:  it
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 years  1963"

 Tigz

 (iii)  Attempts  are  also  being
 made  to  make  increasing.
 use  of  Indian  wool  in  gube-:
 titution  of  importeq  woal
 and  all  facilities  are  being
 extended  to  the  woollen  in—
 dustry  for  this  purpose.

 wearer  स्टेशन  के  समीप  सालगाड़ी
 का  पटरी  से  उतरना

 ओ  झोंकारलाल  बेरवा :.

 प्

 डे (394.  थी  विधयमाय  पांडेय  :
 ब्मी  Wo  ना०  कुरील  H

 क्या  रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :  हैं

 (क)  क्‍या  यह  सच  है  कि  गंगापुर  भौर
 सबाई  माधोपुर  के  बीच  मलारना  स्टेशन  के  पास
 एक  माल  गाड़ी  जुलाई  के  प्रथम  सप्ताह  में
 पटरी  से  उतर  गई  थी  ;

 (ख)  यदि  हां,  तो  उस  गाड़ी  में  कितने
 बोरे  सीमेंट  के  थे  भ्ौर  उनमें  से कितने  खराब
 हो  गये  ;

 (ग)  क्या  बह  भी  सच  है  कि  उस  सीमेंट
 में  से  सैकड़ों  बोरे  बाजार  में  ये  वे  |  भौर

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या
 कार्यवाही  की  गई  ?

 रेले  संजालय  में  उपमंत्री  ी  पास
 साथ)  :  (क)  10-7-1964  को  मखोली
 झौर  मलारना  स्टेशनों  के  बीच  दुर्घटना  हुई  ।

 (ख)  जो  माल-डिब्बे  पटरी  से  उतर.
 गये  थे  उनमें  7i83  बोरे  लदे  हुए  थे  जिनमें
 से  2994  बोरों  का  कोई  नुकसान  नहीं  पहुंचा  +
 बाकी  बोरों  में  से  3483  बोरे  निकाल  लिये
 गये  शौर  उनकी  कीमत  का  झन्दाज़ा  लगाया
 जा  रहा  हैं।  706  बोरों  में  रखे  हुए  माल  की
 हानि  निम्नलिखित  कारणों  से  हुई  :--

 (a)  30  फुटसे  धिक  की  ऊंचाई  से
 सदी  के  पथरीले  तल  पर  गिरते
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 समय  बोरे  फट  गये  भौर  उनमें
 रखा  हई  माल  बालू  भोर  मलब
 में  मिल  गया  ।

 (2)  रुक-इक  कर  बारिश  होने  के  कारण
 कुछ  बोरों  में  रखा  हुआ  माल  पानी
 में  झीग  कर  खराब  हो  गया  ।

 (ग)  भौर  (घ).  इस  तरह  की  कोई
 रिपोर्ट  नहीं  मिली  है  1  पुलिस  भ्रधिकारियों  से
 पूछताछ  करने  पर  भी  इस  बात  की  पुष्टि
 होती  है  ।

 रेलवे  सेवा  झायोग

 भी  प्रोकारलाल  बेरया  :
 395.

 कि  सिह:
 क्या  रेलचे  मन्त्री  यह  बताने  की  कृपा

 करैंगे  कि  :

 (क)  क्‍या  यह  सब  है  कि  रेलवे में  तृतीय
 श्रेणी  शौर  चतुर्थ  श्रेणी  के  कर्मचारियों  की
 भर्ती  के  लिए  पश्चिम,  मध्य  झौर  प््बं
 रेलवे  पर  रेलवे  सेवा  आयोग  नियुक्त  किये.
 गये  हैं  ;

 (@)  यदि  हां,  तो  प्रत्येक  रेलवे  झायोग
 में  कितने  सदस्य  हैं  ;

 (ग)  क्‍या  इन  झायोगों  में  प्रनुसूचित
 जाति  तथा  झनुसूचित  भ्ादिम  जाति  का  कोई
 सदस्य  है  ;  भौर

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 ?

 रेलथें  मंत्रालय  में  राज्य  मंत्री  (  डा०
 राम  सुभग  सिह):  (क)  भारतीय  रेलों  में
 तीसरे  दर्ज  के  कर्मचारियों  की  भर्ती  के  लिए
 इलाहाबाद,  बम्बई,  कलकत्ता  शौर  महारास  में
 रेल  सेवा  झायोग  स्थापित  किये  गये  हैं।  बम्बई
 का  झायोग,  मध्य  श्लौर  पश्चिम  रेलों  के  लिए
 झौर  कलकत्ता  का  भायोग  कुछ  झन्य  रेल-
 प्रशासनों  सहित  पूर्व  रेलवे  की  प्रावश्यकताझों
 को  पूरा  करने  के  लिए  कर्मचारियों  की  भर्ती
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 करता  है  t  चौथे  दर्ज  के  पदों  के  लिए  रेल
 प्रशासन  झपने  मण्डल/जिला  स्तर  पर  विधि-
 बत  गठित  सेलेक्शन  बोर्डों  के  जरिये  स्वयं  भर्ती
 करते  हैं  t

 (ख)  इस  समय  बम्बई,  कलकत्ता  झौर
 मद्रास  के  प्रायोगों  में  प्रध्यक्ष  को  लेकर  तीन-
 तीन  शौर  इलाहाबाद  झायोग  में  प्रध्यक्ष  को
 लेकर  दो  सदस्य  हैं  ।

 (ग्र)  इस  समय  बम्बई  ौर  कलकत्ता
 झायोगों  में  प्रनुसूचित  जाति  धौर  भ्नुसूचित
 झादिम  जाति  का  कोई  सदस्य  नहीं  है,  लेकिन
 इलाहाबाद  झायोग  के  भ्रध्यक्ष  झनुसूचित
 जाति  के  हैं

 (घ)  यह  पनिवायं  नहीं  है  कि  रेल  सेवा
 आयोग  में  प्रनुसूचित  जाति/प्रनुसूचित  भ्रादिम
 जाति  का  एक  सदस्य  रखा  ही  जाये  |  वास्तव  में
 जो  ब्यक्ति  रेल  सेवा  स्‍प्रायोग  का  सदस्य  नियुक्त
 किया  जाता  है,  उसे  यह  भ्रभिनिश्चित  करना
 होता  है  कि  चुनाव  पक्षपात  रहित  हो,  चाहे
 यह  सदस्य  स्वयं  किसी  भी  जाति  का  हो  ny
 अनुसूचित  जाति  भौर  भ्रनुसूचित  झादिम
 जाति  के  लिए  जितने  प्रतिशत  पद  पारक्षित
 किये  गये  हैं,  उनको  ध्यान  में  रख  कर  रेलें
 अपनी  झावश्यकता  के  झनुसार  झायोग  से
 भर्ती  की  मांग  करती  हैं  शौर  झायोग  को
 सिर्फ  यह  देखना  होता  है  कि  रेलबे  द्वारा
 निर्धारित  संख्या  तक  हन  जातियों  के  उपयुक्त
 उम्मीदवार  चुने  जायें  |

 उसर  रेसज  के  कंटरिंग  विभाग  लें
 ‘were

 soe.  भी  बाल्मीकी  :  क्या  रेलबे
 मन्सती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  रेलवे  के  केटरिंग  विभाग
 के  कितने  कर्मचारी  भष्टाचार  के  मामले  में
 झब  तक  पकड़े  गये  हैं  ;

 (ख)  वे  कमंत्रारी  किस  श्रेणी  के  हैं  ;
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 (ग)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 का  अपराध  गुप्तखर  विभाग  (क्राइम  इंटेलि-
 जेंस  ब्यूरो)  ऐसे  मामलों  की  जांच-पड़ताप्ल  में
 काफी  समय  लेता  है  ;  श्रौर

 (घ)  यदि  हां  तो  जांच-पड़ताल  मैं
 इतना  अ्रधिक  विलम्ध  न  होने  देने  के  लिये
 क्या  कार्यवाही  करने  का  विचार  है  ?

 रेलथे  संज्रालय  में  राज्य  मंत्री  (ड1०
 राम  सुभग  सिह  ):  (क)  38 कर्मचारी  ।

 (@)  (a)  यूनिट  केटरिंग  मैनेजर  ।

 (2)  बिल  निकासी  शौर  लेखा
 क्लर्क  |

 (3)  सामान  जारी  करने  वाले

 (4)  खोमचे  वाले  ।.

 (5)  रसोहये  t

 (ग)  उत्तर  रेलबे  का  भपराध  'भुप्तचर
 विभाग  अ्रंष्टाचार  के  मामले  भ्रपने  हाथ  में  नहीं
 लेती  ।  ऐसे  मामलों  पर  रेलवे  सतकंता  सेंगठेन
 कार्रवाई  करता  है  ।  इन  मामलों  की  जांच
 में  परिंहायं  बिलम्ब  नहीं  हुभा ।

 (भ)  ऊपर  माग  (ग)  के  उत्तर  को
 देखते  हुए  सवाल  नहीं  उठता  |

 20०  Smelting  Plant  at e)
 vetnkth

 at

 391.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Steel  and  Mines  be
 pleased  to  state:

 (a)  whether  the  Andhra  Pradesh
 Government  have  requested  the  Cen-
 tre  to  set  up  a  zinc  smelting  plant  in

 par
 public  sector  at  Vishakhapatnam;

 an
 (b)  if  so,  the  reaction  of  Govern-

 ment  thereon?

 The  Minister  of  Steel  and  Mined
 (Shri  N.  Sanfiva  Reddy):  (a)  Yes

 Sir.
 @)  The  question  of  location  of  8

 zine  smelter  wag  remitted  for  detail-
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 ed  study  to  an  expert  committee.
 The  report  of  the  Committee  is  under
 examination.  A  final  decision  in  the
 matter  will  be  taken  by  Government
 shortly.

 Accident  on  the.  Katni-Bilaspur  Sec-
 tion  (S.E.  Railway)

 Shri  A.  Saigal:
 $98.  2  Shri  Vishwa  Nath  Pandey:

 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Railways  be
 pleaseq  to  state:

 (a)  whether  it  ig  a  fact  that  an
 accident  resulting  in  the  derailment
 of  a  goods  train  on  the  Bilaspur-Katni
 section  of  the  South  Eastern  Railway
 took  place  on  the  24th  June,  1964;

 (b)  whether  it  is  also  a  fact  that
 another  accident  took  place  on  the
 same  section  on  the  20th  June,  1964;

 (ec)  if  80,  the  loss  of  life  and  pro-
 perty  involved  in  each  of  these  two
 accidents;

 (d)  whether  any  enquiry  has  becn
 ordered  into  the  causes  of  these  acci-
 dentg  and,  if  so,  the  results  thereof;
 and

 (e)  the  measures  which  Govera-
 ment  propose  to  take  to  prevent  the
 recurrence  of  stich  accidents  in
 future?

 The  Deputy  Ministér  for  Railways
 (Shri  Sham  Nath):  (a)  and  (b).  Yes.

 (०)  Losg  of  life  and  approximate
 cost  of  datiake  to  railway  property
 involved  in  thesc  two  actidents  was
 as  follows:—

 Date  of  accident  Losaof  Damage  to  Rly.
 Life  Property

 S84  3  Rs.  (307,000.00
 6-65  Nil  Rs.  -8,$1,000.00
 (a)  Both  the  accidents  were  en-

 quited  into  by  Committees  of  Railway
 Officers.  According  to  their  findings
 the  accident  whith  occurred  on
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 20-6-64  was  due  to  failure  of  railway
 staff.

 The  other  accident  which  occurred
 on  24-6-64  has  been  attributed  to
 failure  of  mechanica]  equipment  and
 Permanent  way.

 (e)  A  special  drive  has  been  Jaunch-
 ed  to  inculcate  safety  consciousness
 among  the  staff.  Increasingly  greater
 stress  ig  being  laid  on  proper  miainte-
 ance  of  equipment.

 Railway  line  from  Dhalli  Rajhara  to
 Narayanpur

 399,  Shri  A.  8.  Saigal:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Madhya  Pradesh
 have  recommended  the  construction
 of  a  railway  line  from  Dhalli  Rajhara to  Narayanpur;  and  mo

 (b)  if  so,  whether  it  is  propoged  to
 be  included  in  the  Fourth  Five  Year
 Plan?

 The  Deputy  Minisler  in  the  Ministry
 of  Railways  (Shri  Sham  Nath):  (a)
 Yes.

 (b)  New  lines  to  be  taken  up  for
 construction  jn  the  Fourth  Plan  arc
 still  under  consideration  in  conjunc-
 tion  with  the  P.  Cammission.
 However,  due  to  raucity  of  funds  the
 inclusion  of  this  line  for  construction
 in  the  Fourth  Plan  appears  to  he  un-
 likely.
 Amenities  for  passengers  on  Northern

 Railway
 400.  Shri  Daljit  Singh;  Will  the  Min-

 ister  of  Railways  be  pleased  to  state:
 (a)  the  amount  spent  during  1963-04,

 for  providing  amenities  for  passengers on  all  the  stations  on  Jullundur-
 Aoshiarpur,  Juliundur-Pathankct  and
 Rupar-Nangal  Dam  sections  of  the
 Northern  Railway;  and

 (b)  the  nature  of  amenities  provid-
 ed,  station-wise?

 The  Minister  of  State  in  the  Minis-
 ay  of  Railways  (Dr.  Eam  Sabbag
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 Singh):  (a)  The  amount  spent  cn
 Passenger  amenity  works  during
 1963-64  on  the  three  sections  are:

 Sections  Amougt
 Jullundur-Hcshiarpur  Rs.  3,000
 Jullundur-Pathankot  Rs_  32,000
 Rupar-Nangal  Dam  NIL
 (b)  .  Hoshiarpur:—Flush  type  uri-

 nals  and  baths  in  waiting  rooms.
 2.  Chakki  Bank—Approach  road  to

 station.
 3,  Cholang:—J.atrines.
 4,  Jullundur  City:—(i)  Flush  ia

 rines  and  urinals  and  baths  on  plat-
 form  No.  5  (ji)  Over  head  watering

 ts  for  platform  line.
 5.  Pathankot:  (i)  Shelter  over  tou-

 rist  platform.  (ii)  Goods  approcch
 road  ang  improvement  to  goods  plat-
 form  surface.

 arr  ‘ang

 Heavy  Electrical  Factory  at  Nangal
 Dan

 40l.  Shri  Daljit  Singh:  Will  the
 Minister  of  Industry  and  Supply  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  87  on  the  I4th
 February,  964  and  state  the  decision
 taken  by  Government  regarding  the
 proposal  for  the  grant  of  licence  for
 setting  up  a  Heavy  Electrical  Factory
 at  Nangal?

 ‘The  Minister  of  Heavy  Engineering
 in;  the  Ministry  of  Industry  and
 Supply  (Shri  T.  N,  Sing):  The  app-
 lication  of  the  Governmegt  of  Punjab
 tor  a  licence  for  the  establishment  of
 a  new  industrial  undertaking  at  Pati-
 ala  or  Nangal  for  the  manufacture  of
 Heavy  Electrical  Equipments  has  been
 considered  by  Government.  The
 scheme  as  drawn  up  was  found  to  be
 sketchy  and  lacking  necessary  de-
 tails.  The  State  Government  ha,  been
 requested  to  subrait  a  revised  scheme
 for  consideration.  The  same  is  awaited,

 Export  of  Shoes
 ae,  Shri  Daljit  Singh:  Will  the

 Minister  of  Industry  and  Supply  be
 pleased  to  state.

 (a)  the  total  value  of  shoes  export-
 ed  during  068  by  the  National  Small
 Industries  Corporation  Ltd,  and
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 (b)  how  it  compares  with  that  of
 previous  year?

 The  Deputy  Minister  in  the  Ministry
 of  Industry  and  Supply  (Shri  Bibu-
 dhendra  Misra):  (a)  and  (b).  The
 total  value  of  shoes  exported  by  the
 National  Small  Industries  Corporation
 Limited  during  963  was  Rs.  77.82
 lakhs  as  against  Rs  50.63  lakhs  export-
 ed  during  1962.

 Air-Conditioned  Vestibules
 408.  Shrimati  Renu  Ohakravartiy:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  some  more  air-condi-
 tioned  vestibules  are  going  to  be
 acquired;  and

 (b)  whetHer  these  can  be  manu-
 factured  in  India?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  These  will  be  manufactured  in
 the  country  importing  the  generating
 and  air-conditioning  equipment.

 Lemon  Grass  Oil  Board

 404,  Shri  A.  V.  Raghavan:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:  °°

 (a)  whether  there  is  any  proposal
 to  constitute  a  lemon  grass  oil  board;
 and

 (b)  the  steps  being  taken  to  meet
 the  growing  competition  from  other
 producing  countries  and  the  pressure
 from  synthetic  citral?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  A  Le  rass  Development  and
 Export  Advisory  Committee  has  been
 set  up  to  advise  Government  on  the
 development  and  export  of  lemon-
 grass  oil.

 The  C  ‘i  is  nsidering
 measures  for  improving  cultivation
 and  distillation  methods  of  lemon-
 Grass  to  improve  the  quality  and  to
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 bring  down  the  cost  of  production  of
 lemongrass  oil  in  order  to  be  able
 to  compete  favourably  with  synthetic
 citral  and  lemongrass  oil  from  other
 sources  of  supply.

 Package  Paper  Mill  in  Kerala
 405.  Shri  A.  V.  Raghavan:  Will  the

 Minister  of  Industry  and  Supply  be
 pleased  to  state:

 (a)  whether  it  has  been  decided
 to  establish  a  package  paper  mill  in
 Kerala  with  American  collaboration;

 (b)  if  so,  where  it  will  be  located;
 and

 (c)  when  it  will  be  commissioned?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  §  and  Supply  (Shri
 Bibudhendra  Misra):  (a)  A  licence
 has  been  issued  to  a  private  comparty
 to  set  up  a  mill  for  Kraft  Liner  and
 Media,  based  on  hard  woods.  Colla-
 boration  with  some  Canadian  firms
 is  envisaged  but  no  final  decision  has
 so  far  been  taken  by  the  licensee.

 (b)  Angamali,  Ernakulam.
 (c)  As  the  collaboration  agreement

 has  not  yet  been  finalised,  it  is  not
 possible  to  say  exactly  when  the
 plant  will  be  commissioned.

 Exports  to  Australia
 Shri  Bibhuti  Mishra:
 Shri  P.  C.  Borooah:

 े  Shri  Yashpal  Singh:
 {  Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 Age,

 (a)  whether  negotiations  have  of
 late  been  held  for  export  of  Indian
 engineering  and  industrial  goods.  to
 Australia;

 (b)  if  so,  the  extent  to  which  orders
 for  such  goods  have  since  been  secur-
 ed;  and

 (९)  the  specific  items  ordered  for?
 The  Mintster  of  Commerce  (Shri

 Manubhai  Shah):  (a)  Discussions
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 +have  been  held  recently  with  repre-
 sentatives  of  the  Australian  Govern-
 -ment  on  the  expansion  of  trade  and
 -economic  co-operation  between  India
 and  Australia.  The  export  of  Engin-
 ering  and  Industrial  goods  from  India

 to  Australia  was  inter  alia  discussed
 during  these  talks.

 (b)  and  (c),  The  discussions  which
 jnave  been  of  an  exploratory  nature
 aim  at  identifying  the  fields  in  which
 exports  can  be  expanded  or  fresh
 items  introduced,  either  way.  No
 specific  orders  are  therefore  .expected
 to  be  placed  directly  as  a  result  of
 the  discussions.  More  detailed  -dis-
 cussions  are  due  to  take  place  short-
 dy.

 Running  time  of  trains
 407.  Dr.  P.  8.  Deshmukh:  Wil)  ‘the

 “Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Railway  Board
 have  formulated  a  plan  to  reduce  the
 Tunning  time  of  the  various  principal
 ‘Mail|Express  trains  on  the  Indian
 -Railways  (Zone-wise);  and

 (b)  if  so,  the  broad  details  thereof?
 The  Minister  of  State  in  the  Mints-

 ‘try  of  Railways  (Dr.  Ram  Subhag
 “Bingh):  (a)  and  (b).  There  is  no
 specific  plan  as  such  to  reduce  the
 running  time  of  trains,  but  at  each

 ‘half-yearly  revision  of  the  Time
 Tables,  efforts  are  made  by  the  Rail-
 way  Administratioas  to  reduce  the
 running  time  to  the  extent  feasible.
 The  passenger  carrying  trains  are
 ‘booked  at  speeds  permissible  within
 the  maximum  limits,  which,  in  turn,
 are  governed  by  conditions  of  track.

 ‘On  the  Indian  Railways,  on  the  trunk
 routes  and  main  line  sections,  the
 maximum  permissible  speeds  prevail-
 ing  are  60  miles  per  hour  on  the
 broad  gauge  and  45  miles  per  hour
 on  the  metre  gauge,  except  on  sec-
 ‘tions  where  there  are  heavy  gradi-
 ents  or  curves.  The  Mail  and  Express
 trains  ate  already  booked  at  speeds
 slightly  lower  than  the  maximum

 -permissible  speeds.  It  is  not,  there-
 ‘fore,  possible  to  reduce  the  running
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 time  by  increasing  the  booked  speeds
 of  important  trains.

 The  Railways,  however,  make  all
 efforts  to  reduce  the  running  time  by
 eliminating  halts  where  there  is

 insufficient  traffic  justification  for  the
 stoppage  of  a  Mail  or  Express  train

 .and  also  by  reducing  to  the  maximum
 extent  feasible  the  duration  of  halts
 at  stations.  The  efforts  of  the  Rail-
 ways,  however,  are  to  some  extent
 counter-balanced  by  the  following
 factors:

 (i)  demands  for  provision  of  extra
 stoppages  of  Mails  and  Ex-
 presses  which  are  frequent,

 (ii)  demands  for  provision  of
 more  through  service  coaches
 involving  shunting  and  longer
 stoppage,  and

 (ili)  the  need  to  temporarily  res-
 trict  speeds  of  traing  on  sec-
 tions  and  at  stations  where
 rehabilitation  or  develop-
 ment  works  on  track  or  sig-
 nals  are  in  progress.  Pro-
 vision  hag  to  be  made  in  the
 Time  Table  for  such  reduc-
 tion  in  speed.

 Harassment  of  Railway  Passengers
 S  Shri  K.  N.  Tiwary:

 rv  Shri  Onkar  Lal  Berwa:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  Government's  atten-

 tion  has  been  drawn  to  an  _  aarticle
 appearing  in  the  Hindustan  Times
 dated  the  2ist  July,  964  regarding
 the  hara:  t  of  passengers  by
 porters  and  cab-drivers  at  Delhi  Main
 Station;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  in  the  matter?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  The  attention  of  thé  Gov-
 ernment  has  been  drawn  to  the
 article  mentioned  in  the  Question.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.
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 STATEMENT
 The  following  are  the  arrangements

 at  Delhi  Main  station  to  ensure  that
 passengers  are  not  harassed  by  porters
 and  cab  drivers:—

 (i)  Porterage  rates  are  displayed
 prominently  on  the  Notice
 Boards  and  are  announced  on
 the  loud-speakers  periodical-
 ly  and  also  soon  after  the
 arrival  of  the  train  at  the
 platform.

 (ii)  Porters  are  required  to  dis-
 play  prominently  on  their  arms
 the  licence  number  and  both
 the  licensed  porters  and
 supervisory  staff  are  taken
 up  for  any  failure  in  this
 connection,
 Special  drives  with  the  help
 of  Inspectorg  and  other  super-
 visory  staff  are  frequently
 launched  to  ensure  that  the
 porters  do  not  harass  pas-
 sengers.

 (ili)

 (iv)  One  Head  Constable  and  four
 constables  are  detailed  on
 duty  during  peak  hours  ex-
 clusively  to  control  vehicular
 traffic  and  to  ensure  that  the
 taxi  drivers  park  in  a  queue
 and  pick  up  the  passengers.

 (v)  Periodical  announcements  are
 made  on  the  ___loud-speakers
 that  in  the  event  of  diffi-
 culty  in  obtaining  transport,
 the  police  official  on  the  spot
 may  be  contacted  for  help.

 Fro  eto  ई.

 409.  शी  योगेश  झा  :  क्या  रेले
 पमंक्षी  यह'  बतासे  की  कृपा  करेंगे  कि  :

 (क)  क्या  उन्हें  विदित  है  कि  टी०  टी०
 fo  को  परिचाखक  बे  (रनिंग  स्टाफ)
 स्वीकार  न  किये  जाने  के  कारण  उन  लोगों  में
 गड़ा  भ्रसंतोष  है;

 (ख) क्‍या  यह  सच  है  कि  यह  प्रश्न
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 रेलमे  बोर्ड  के  विचाराधीन  एक  पर्स  से  बला
 शा  रहा  है;

 (ग)  क्‍या  सरकार  ने  श्रब  इस  मामले
 पर  कोई  निर्णय  कर  लिया  है;

 (घ)  यदि  हां,  तो  वह  निर्णय  क्याः
 है;  पौर

 (3)  यदि  नहीं,  तपे  कब  तक  निर्णयः
 किये  जाने  की  संभावना  है  ?

 रेलथे  मंत्रालय  में  शज्य  मंत्री  (  डा०  र्म

 सुभग  हिह)  :  (क)  से  (#).  चल-टिकट
 परीक्षकों  को  रनिग  कर्मबारी  मानने  का  प्रश्न.
 पहले  भी  कई  बार  उठाया  गया  था  ।  सरकार
 ते  इस  प्रश्न  पर  ब्रिल्लार  क्रिया,  लेकिन  चल-
 दिक्कद  परीक्षकों  को  रनिंग  कर्मझरी  मानने
 प्रर  बह  सहमत  नहीं  हुई  ।  यही  प्रश्न  दोनों.
 बेतन,  भ्रायोगों  के  सामने  भी  झाया  लेकिन
 उन्होंने  हसकी  सिफारिश  नहीं  की  1  केवल
 उन  कोटियों  के  कर्मचारी  रमिंग  कर्मचारी
 माने  जाते  हैं  जिन  प्र  प्रत्यक्ष  रूप  से  चलती
 गाड़ियों  का  कार्यभार  होता  है  शौर  जो  उनके:
 संचालन  के  लिए.  उत्तरदायी  होते  हैं  t

 Import  of  Soxaxbean  Oil

 (  Shri  9.  J.  Naik:
 410,  {  Shrimati  Savitri  Nigam:

 {Shri  fem  Raj:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  one
 lakh  tons  of  Soyabean  oil  is  to  be
 imported  from  U.S.A.  under  P.L  480;
 and

 (b)  if  so,  when  it  is  likely  to  come,
 and  what  will  be  the  distribution
 arrangement?

 The  Minister  of  Commerce
 Manubhaf  Shah):  (a)  It
 decided  to  import  75,000

 (Shri
 has  been

 tons  of
 soyabean  oil  from:  U.S.A.  under  PL.
 480;



 1165,  Written:  Answers

 (b)  The  oil  will  be  imported  direct-
 ly  by  the  manufacturers  of  Vanaspati
 as  soon  as  possible.

 Paper  Industry

 4ul  J  Shri  Bibhuti  Mishra: *
 \  Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  refer  to  the  rep-
 ly  given  to  Unstarred  Question  No.
 797  on  the  29th  November,  963  and
 state:

 (a)  whether  Government  have  exa-
 mined  the  demand  of  the  paper  indus-
 try  for  an  upward  revision  of  the
 prices  of  its  products;  and

 (b)  if  so,  the  result  thereof?

 Deputy
 of  Industry  and  Supply

 lpudhendra  Misra):  (a)  and  (b),  The
 matter  ig  still  under  consideration.

 Metal  Import  Licences
 Shri  Bibuti  Mishra  : a

 {  Shri  K.  N.  Tiwary:  हि
 Will  the  Minister  of  Commerce  be

 pleased  to  state:

 (a)  whether  there  has  been  an  in-
 ordinate  delay  in  the  issue  of  metal
 import  licences  to  importers  resul-
 ting  in  considerable  losses  in  the  in-
 dustries  requiring  the:  metals;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Commerce  (Shri
 Manobhai  Shah);  (a)  and  (b).  No,  Sir.
 Almost  all  the  licences  to  Established
 Importers  and  Actual  Users  for  the
 import  of  metals  have  been  issued
 within  a  month  of  the  receipt  of  ap-
 plications.  In  a  few  cases  where  ap-
 plications  were  found  to  be  incomp-
 lete  requiring  certain  clarifications
 from  the  importers,  licences  were
 issued  as  soon  as  the  details  were  re-
 ceived  from  the  applicants.
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 Tea  Industry
 413,  Shri  Hem  Raj:  Will  the  Ministe.

 of  Commerce  be  pleased  to  state:
 (a)  whether  Government  have  ap-

 pointed  an  expert  committee  for  the
 development  and  gauging  the  fipan-
 cial  aspect  of  the  tea  industry;

 (b)  whether  it  is  a  fact  that  no.
 representation  to  the  non-official  tea
 interests  of  the  North-West  area
 consisting  of  Bihar,  Uttar  Pradesh,
 Himachal  Pradesh  and  Punjab  has
 been  given  on  it;  and

 (c)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  S.  ्,  Rama-
 swamy):  (a)  Yes,  Sir.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Bhilai  Steel  Plant
 4l4.  Shri  Sham  Lal  Saraf:  Will  the:

 Minister  of  Steel  ang  Mines  be  pleas-
 ed  to  state:

 (a)  whether  the  target  of  two  mil-
 lion  tons  of  production  in  the  Bhilai
 Steel  Plant  will  be  maintained  by  the
 end  of  the  current  financial  year;  and

 (b)  what  will  be  the  progress  in
 detail  section-wise  in  this  Plant  by
 the  end  of  1964-65,  as  compared  to.
 1063-64?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  The  pro-
 duction  target  of  .278  million  tonnes
 of  steel  ingots  and  not  2  million  ton-
 nes  is  planned  duting  the  current
 financial  year.

 (b)  A  ‘ative  statement  is
 given  below:

 Products  Actual  Produc-  Estimated thon  di  production
 1963-64.  Planned  for

 1964-65,
 te  Pig  Iron  (Total  7296  375
 2.  Steel  Ingots  I'943  .278
 3-  Billets  for  sale  0०278  0-375
 @  Ralls  &  Structu-

 Tals  0.386  0-400.
 S.  Merchant  Sections  0.282  0-284
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 Corrugated  Iron  Sheets

 415. .  Shri  Hem  Raj:
 {

 Shri  P.  R.  Patel:

 s  Shrimati  Renuka  Barkataki:
 Will  the  Minister  of  Steel  and  Mines

 be  pleased  to  state:
 (a)  the  quotas  for  the  supply  of

 corrugated  iron  sheets  fixed  for  1963-,
 64  and  1964-65.  for  various  States;  and

 (b)  the  supplies  actually  made  to
 various  States  during  1963-64  and
 1964-65,  so  far?

 The  Minister  of  Steel  and  Miney
 -(Shri  N.  Sanjiva  Reddy):  (a)  and  (b).

 No  fresh  quotas  for  corrugated  iron
 sheets  (galvanised  corrugated  sheets)
 have  been  allotted  to  any  authority
 during  the  years  1963-64,  and  1964-85.
 Some  despatches  were,  however,  made
 to  the  stockists  of  each  State  against
 their  oustanding  orders.  A  _stete-
 ment  showing  the  quantities  of  gal-
 vanised  corrugated  sheets  despatched
 to  the  stockists  in  the  different  States
 during  1963-64  and  1964-65.  is  laid  on

 .the  Table  of  the  House.  [Placed  in
 -Library,  See  No,  LT-3092/64].

 Zhund-Kandla  Railway  line
 4i6.  Shri  P.  R.  Patel:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  progress  made  in  the  cons-
 truction  of  Zhund-Kandla  Railway
 line;  and

 (b)  whether  any  target  has  been
 fixed  to  complete  this  line?

 The  Deputy  Minister  in  the  Minie—
 try  of  Raflways  (Shri  Sham  Nath):  (a)
 Land  acquisition  proceedings  have
 been  initiated  and  preliminary  ar-
 rangements,  such  as  collection  of  staff
 and  materials,  are  in  hand,  so  as  to
 commence  actual  construction  work
 immediately  after  the  monsoon  season.

 (b)  No  target  date  has  been  fixed
 yet.  This  project  involves  construc-
 tion  of  a  bridge  and  specially  de-
 signed  banks  in  the  nearly  6  Km
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 width  of  Rann  of  Kutch  crossing
 which  requires  a  minimum  period  of
 four  years.  This  would  be  the  gov-
 erning  factor  for  the  completion  of
 the  Project.

 Geological  Survey  in  Mysore
 4l7,  Shri  Basappa:  Will  the  Min-

 ister  of  Steel  and  Mines  be  pleased
 to  state:

 (a)  whether  the  Geological  Survey
 of  India  has  made  any  survey  for
 gold  in  Kappat  Range  of  Hills  in
 Gadog  Shirahatti  and  Mandargi
 Taluks  of  Mysore  State;  and

 (b)  if  so,  the  result  of  that  survey?
 The  Minister  of  Steel  and  Mines

 (Shri  N.  Sanjiva  Reddy):  (a)  Yes,
 Sir.

 (b)  The  lodes  of  the  field  are  low
 to  moderate  in  gold  content  aver-
 aging  roughly  3,  to  4.2  gms.  per  tonne

 ‘of  ore,  with  occasional  rich  patches
 with  8  to  0  gms,  per  tonne.

 बीकानेर  डिबीजन  में  रेलवे  स्टेशन

 418.  भी प०  ला०  वारुपाल  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  बीकानेर  डिबीजन  में  कितने  नये
 रेलवे  स्टेशन  बनाने  की  मांग  की  गई  थी  श्रौर
 कहां-कहां  पर;  और

 ख)  उन  में  किन-किन  स्टेशनों  के
 निर्माण  को  प्राथमिकता  दी  जायेगी  और
 उन  के  कब  तक  पूरे  होने  की  संभावना  है  ?

 रेखबे  मंत्रालय  में  राज्य  मंत्रों  (  To
 राम  सुभम  सिह)  (क)  भौर  (य).

 5  नये  स्टेशनों  को  बनाने  की  प्रार्थना  की  गयी
 थी  1  इनके  नाम  भौर  इनकी  प्राथमिकता  के
 क्रम  इस  प्रकार  हैं  mm

 i.  खैरेका,  सिरसा-बंडागुढा  सेवशन
 में

 2.  झौलंत,  नांगल  मण्डी-दहीताजैना-
 बाद  सेक्शन  में
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 3.  नांगल  पठानी,  जादूसाना-कोसली
 सेक्शन  में

 4.  हिरनवाली,  धोलीपाल-हनुमान-
 गढ़  सेक्शन  में

 5.  सलेमगढ़  मसानी,  शेरेखान-टिव्बी
 सेक्शन  में

 इन  सभी  स्टेशनों  का काम  (31-3-1966
 तक  पूरा  हो  जाने  की  संभावना  है।

 बीकाम र  डिवीजन  भें  ऊपर  के
 ौर  नीचे  के  पुल

 419.  भी  प०  ला०  बारूपाल  :  क्‍या
 रेले  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  उत्तर  रेलवे  के
 बीकानेर  डिवीजन  में  रेल  के  फाटकों  पर
 ऊपर  के  और  नीचे  के  पुल  बनाने  की  कोई
 योजना  बनाई  गई  थी  भौर  इस  योजना  की
 कार्यान्विति  के  खिलाफ  स्थानीय  नगर  निगम,
 नगर  विकास  समिति,  व्यापार  संगठनों  तथा
 जिला  कांग्रेस  समिति  ने  विरोध  पत्र  भेजे  थे
 और  यदि  हां,  तो  क्या  हस  समय  योजना  को
 रोक  दिया  गया  है;  और

 (ख)  क्‍या  सरकार  का  विचार  वर्तमान
 "रेलवे  लाइन  को  हटा  कर  नगर  से  बाहर  ले
 जाने  का  है  भौर  यदि  हां,  तो  इस  काये  क ेकब  तक
 श्  होने  की  संभावना  है  ?

 रेल  मंत्रालय  में  उप-मंत्री  (भो  शाम
 गाथ) :  (क)  (21-1261  को  बीकानेर
 में  रेल  मंत्रालय  शौर  राजस्थान  सरफार  के
 प्रतिनिधियों  के बीथ  एक  बेठक  हुई  थी  उसमें
 यह  तय  किया  गया  था  कि  जनता  की  वतेमान
 कठिनाइयों  को  कम  करने  के  लिए  दो  ऊपरी
 सड़क-पुल  बनाये  जायें  (एक  बीकानेर  स्टेशन
 के)  पास  भौर  दूसरा  प्रस्पताल  रोड  पर)  t
 बाद  में  प्रस्तावित  योजना  के  विरुद्ध  जनता
 ओर  राज्य  सरकार  की  श्लोर  से  प्रतिवेदन  मिले
 हैं  भौर  इसकी  बजह  से  योजना  के  बारे  में
 अंतिम  निर्णय  महीं  किया  जा  सका  |
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 (ख)  जी  नहीं  ।  लेकिन,  यदि  राज्य
 सरकार  मौजूदा  रेलवे  लाइन  को  हटाना  चाहे
 तो  ब्तमान  नियमों  के  भ्रधीन  रेलबे  लाइन
 हटाने  के  पूरे  खर्च  के  साथ-साथ  रेलवे  की
 झासदनी  में  होने  वाली  हानि  का  भुगतान
 राज्य  सरकार  को  करमा  होगा  ।  भनुमाम  है
 कि  रेलवे  लाइन  को  हटाने  में  एक  करोड़  से
 झधिक  रुपये  खर्च  होंगे  t

 अध्य  प्रदेश  में  इस्पात  संयंत्र

 420  ae  चाण्डक  :
 “भी  राम  सहाय  पाण्डेय  :

 क्या  इस्पात  झौर  खान  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  मध्य  प्रदेश
 के  बस्तर  क्षेत्र  में  बढ़िया  किसम  के  लौह  भ्रयस्क
 के  बड़े  निक्षेप  हैं;

 (ख)  क्‍या  सरकार  मध्य  प्रदेश  में  एक
 धौर  इस्पात  संयंत्र  लगाने  पर  विचार  कर
 रही  है  भौर  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या
 प्रगति  हुई  है;

 (ग)  क्‍या  मध्य  प्रदेश  सरकार  से  कोई
 परियोजना  प्रतिवेदन  मांगा  गया  है;  झौर

 (भ)  क्‍या  मध्य  प्रदेश  सरकार  ने  कोई
 परियोजना  प्रतिवेदन  भेजा  है,  भौर  यदि.  हां,
 तो  इस  संबंध  में  कया  कार्यवाही  की  जा
 रही  है

 इस्पात  शौर  साम  मंत्री  (सी  संजीन
 रेड्डी)  :  (क)  जी,  हां

 ु)  जी,  हां  -  इस  सम्बन्ध  में  एक
 तकनीकी  समिति  पहले  ही  झन्य  स्थानों  के
 साथ  साथ  विजग-बेलाडिला  क्षेत्र  में  इस्पात

 कारखाने  के  व्यवहायंता  प्रतिवेदन  की  जांच
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 कर  चुकी  है।  समिति  ने  कुछ  सिफारिशें  की
 हैं  जिन  पर  सरकार  विचार  है  कर  रही  है

 (ग)  श्रौर  (घ).  मध्य  प्रदेश  सरकार
 से  कोई  प्रायोजना  प्रतिवेदन  नहीं  मांगा  गया
 है  |  फिर  भी  मध्य  प्रदेश  सरकार  से  बस्तर
 जिले  में  एक  लोड  प्रौर  इस्पात  कारखाने  की
 सम्भाव्यता  पर  एक  टिप्पणी  प्राप्त  हुई  है  ।
 नये  कारखाने  की  स्थिति  के  बारे  में  भ्रन्तिम
 निर्णय  करते  समय  टिप्पणी  में  व्यक्त  किये  गये
 विच्चारों  को  ध्यान  में  रखा  जायगा  |

 कार्बनी  करण  संयंत्र

 42i.  श्री  चाण्डफ  :  क्‍या  इस्पात  झौर
 खान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  सरकार  ने  निम्न
 तापीय  कार्बनीकरण  संयंत्र  स्थापित  करने  के
 बारे  में  केन्द्रीय  सरकार  को  कोई  योजना
 भेजी  है;

 (ख)  यदि  हां,  तो  क्या  उस  योजना  पर
 विद्यार  किया  गया  है  या  हो  रहा  है;  भौर

 (ग)  क्या  यह  संयंत्र  गैर-सरफारी  क्षेत्र
 में  स्थापित  होगा  या  सरकारी  क्षेत्र  में  प्रौर  यदि
 हां,  तो  कब?

 इस्पात  'प्रौर  खान  मंत्रो  (शी  संजीव
 रेड्डी)  :  (क)  से  (ग).  मध्य  प्रदेश  सरकार
 मे  तीसरी  योजना  के  पउ्नन्तगंत  धोराडोंगरी
 नामक  स्थान  में  एक  निम्नतापीय  कार्बनीकरण
 संयंत्र  स्थापित  करने  के  सम्बन्ध  में  एक  सुझाव
 भेजा  था  ny  यह  सुझाव,  दूसरे  इसी  प्रकार  के
 सरकारी  क्षेत्र  में  संयंत्र  स्थापित  करने  के  भौर
 सुझावों  की  तरह,  वित्तीय  साधनों  के  भाव  में,
 कार्यान्वित  न  किया  जा  सका  ।  राज्य  सरकार
 को  इसकी  सूचना  दे  दी  गई  थी  ।  मध्य  प्रदेश
 सरक्कार  से  इस  सम्बस्ध  में  कोई  नया  सुझाव
 ्यौथी  योजता में  बिचार  करन  के  लिये  झभी  तक
 आप्त  नहीं  हसा  ।
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 Cemeat  Factories  in  Rajasthan
 422.  Shri  Karni  Singhji:  Will  the

 Minister  of  Industry  and  Supply  be
 Pleased  to  state:

 (a)  whether  proposal  for  the  setting
 up  of  any  cement  factories  in  the  pri-
 vate  sector  in  Rajasthan  have  been  un-
 der  the  consideration  of  Government;.
 and

 (b)  if  so,  the  main  features  thereof?
 The  Deputy  Minister  in  the  Ministry

 of  Industry  and  Supply  (Shri  Bibu-
 dhendra  Misra):  (a)  and  (b),  An
 application  from  Shri  Girdhari  Lal
 Jhunjhunwala,  Bombay  for  industrial
 licence  to  install  an  annual  capacity
 of  90,000  tons  of  cement  at  Neem-ki-
 Thana|Pipar  Road|Sojat|Abu  Road,  and
 another  from  M|s,  Hindusthan  Sugar
 Mills  Ltd.,  Bombay  for  a  unit  with
 an  annual  capacity  of  400,000  tonnes  of
 cement  at  Darauli  in  Udaipur  district
 have  recently  been  received  and  are
 under  consideration.

 Railway  Crossings
 423.  Shri  Karni  Singhji;  Will  the

 Minister  of  Railways  be  pleaxJ  to
 state  the  number  of  railway  crossings
 between  Sadulpur  ang  Bikaner  (Nor-
 thern  Railway)  manned  during  the
 last  four  years  viz.  from  Ist  April,
 960  to  308  March,  19647

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 6  level  crossings  have  been  manned
 between  Sadulpur  and  Bikaner  during
 the  period  from  list  April  960  to  Sist
 March,  1964.

 Manufacture  of  Electric  Goods
 an,  Shri  Balgovind  Verma:  Will

 the  Minister  of  Industry  and  Supply
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  enter  into  a  contract  with  General
 Electric  Company  to  facture
 electric  goods  in  India;

 (b)  the  estimated  cost  and  the
 nature  of  contract;

 (c)  the  types  of  electric  goods  to
 be  manufactured;  and
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 (१)  when  the  production  is  expect-
 ed  to  start?

 The  Minister  of  Heavy  Engineering
 in  the  Ministry  of  Industry  and  Sup-
 ply  (Shri  T,  N.  Singh);  (a)  to  (d)
 Government  have  asked  International
 General  Electric  Company  of  U.S.A.
 to  prepare  a  feasibility  study  and
 Preliminary  Proposal  for  setting  up
 of  a  new  Heavy  Electrical  Plant,  This
 will  mainly  manufacture  big  turbines.
 ‘Other  details  of  items  to  be  manufac-
 tured,  estimated  cast  etc.  will  be
 available  only  after  the  preparation

 -of  the  said  report.
 Electrification  of  Howrah-Mughal
 sarai  Section  of  Eastern  Railway
 425.  Shri  8.  L,  Oharifak:  Will  the

 Minister  of  Ratiways  be  pleased  to
 -state:

 (a)  how  far  the  electrification  of
 Howrah-Mughalsarai  section  of  the
 Eastern  Railway  has  been  completed;

 (b)  when  Government  expect  to
 run  passenger  frains  on  electric  trac-
 tion  over  this  entire  route;

 (c)  whether  it  is  a  fact  that  the
 Howrah-Burdwan  section  had  DC
 traction  whereas  other  sections  have
 AC  traction;

 (a)  If  86,  How  thie  afiortidity  fs  to  Be
 retrieved;  arid

 (e)  what  will  be  the  financial  im-
 plications  for  changing  the  Howreh.
 Burdwan  section  over  to  AC  from  DC?

 The  Deputy  Minister  in  the  Min-
 istry  of  RaltWays  (Shri  Shain  Nath)
 (a)  Sections  Howrah-Bandel-Burd:
 on  3000  V  DC  and  Waria  (Durgapur)-
 ‘Gaya-Mughalsarai  on  25  kV  AC  have
 already  been  electrified.  The  work
 of  @lecttificition  is  ih  progréss  on
 ‘sectioris  Burdwan-Warla  (Ditritput)
 ‘ahd  Saktigurh-Dum  Dum  (sta  Chord)
 Chitpur  Yard  which  sre  expected  to
 ‘be  energised  by  March  1985.

 (b)  It  is  proposed  to  run  passenger services  on  electric  traction  some  time
 about  the  middie  of  the  4th  Plan.
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 (c)  and  (d),  Yes,  Sir,  but  the  sec-
 tion  Howrah-Bandel-Burdwan  is  being
 converted  from  3000V  DC  to  25  kV
 A.  C.  system  in  two  stages  as  given
 below:

 Target  date  of
 conversion

 Ist  stgte  Burdwan-Bandel  Jan  ’  65 28d  tape
 heorepbule  March’  6 i-  a  7 Tarakeshwar  Br.

 The  3000V  DC  installations  such  as
 overhead  equipment,  switching  &
 booster  transformer  stations,  signal-
 ling  &  telecommunication  etc.  and
 electric  multiple  unit  coaches  are
 being  modifted  to  suit  25  kV  AC.

 (e)  The  net  cost  of  conversion  from
 3000V  DC  to  25  kV  AC  is  estimated
 to  be  Rs.  4:06  crores.  It  is  also  esti-
 mated  that  in  addition  to  greater
 flexibility  of  operation  the  conversion
 would  result  in  saving  in  the  cost  of

 ——
 and  elimination  of  need  for

 ge  of  motive  power  necessary
 with  fwo  systems  of  electrification.

 Manufacture  of  Electrodes

 aes.  Skt!  Chatwin:  Will  the  Minister
 of  titty  sti  Stippty  be  plensed  to
 state:

 (a)  how  many  factories  are  manu-
 facturing  electrodes;

 (b)  fheir  annual
 value  of  production;

 (c)  the  value  of  imported
 mriffté¥ial;

 (d)  the  steps  taken  to  eliminate  or
 reduce  the  import  of  raw  materials;
 and

 (é)  whethét  the  presdtit  target
 capacity  is  sifidléht  to  meet  fully  the
 demand  of  the  coufitty  upto  i968-067

 The  Deputy
 pat  FP  erage  and  duly,  (Shri Misra):  (a)  Eight  in  the
 schédifed  secté#.  Ifformatioh  about
 units  fh  the  small  scale  sector  which
 it  not  reéadily  svailable  will  be

 collegied
 ahd  placed  on  the  Table

 the

 capacities  and

 raw
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 (b)  Their  total  capacity  is  about
 260  million  Running  Meters  per
 annum.  The  production  during  the
 year  963  and  up  to  June  in  the  yeu
 964  and  its  value  are  as  follows:—
 3963—About  774  million  Running  Meters

 valued  at  Rs.  4,350
 964—About  776  million  Running  et-
 oe  fs  ers  valued  at  Rs.  2,920  nee

 (c)  Import  of  raw  materials  such  as
 special  steel,  nickel  wire,  phosphorous
 bronze  wire  etc.,  for  special  electrodes
 and  chemicals  required  for  MLS,  and
 Special  electrodes  hag  been  cleared  as
 follows:—

 Oct.’63-March  64  [Rs.  23.5  lakhs
 Apr.’64-Sep.’64  Rs.  32-74  lakhs
 (d)  Mild  Steel  Welding  Electrode

 quality  billets  which  were  being  im-
 ported  so  far  are  now  being  manufac-
 tured  indigenously  by  the  Bhilai  Steel
 Plant  and  import  of  this  item  has  now
 been  stopped.

 (e)  In  addition  to  existing  capacity
 the  setting  up  of  some  more  capacity
 has  been  approved.  The  existing
 capacity  together  with  the  capacity
 approved  will  be  sufficient  to  meet
 the  demand  fully.

 Inventions  Promotion  Board
 427.  Shri  Ohandak:  Will  the

 Minister  of  Industry  and  Supply  be
 pleased  to  state:

 (a)  the  annual  grant  sanctioned
 for  1963-64  for  the  Inventions  Promo-
 tion  Board;

 (b)  the  amounts  spent  in  the  same
 year  by  the  Inventions  Promotion
 Board  towards  establishment  charges;
 and

 (c)  what  were  the  amounts  spent
 by  the  IPB  during  the  same  year  to-
 wards  (i)  prizes  and  (ii)  financial
 assistance  to  the  inventors?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):

 Rs.
 (a)  Rs,  -2,71,750.
 (b)  Office  rent  19,360,

 Electricity  charges  1,825,
 Telephone  2,212
 Stamp,  Stationeries

 and  other  office
 equipments  25,662
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 Rs.
 Pay  of  Officers  56,659
 Pay  of  Staff  37,289
 T.  A.  and  other  allo-

 wances  32,863
 Leave  salary,  Pen-

 sion  and  G.  P.  F.
 contribution.  14TTT

 1,90,647

 (०)  Prize  awards  12,500
 Financial  assistance  46,855.

 New  Rail  Lines  in  Kerala
 Shri  N.  Sreekantan  Nair:
 Shri  A.  K.  Gopalan:
 Shri  Namblar:

 428.4  Shri  Imbichibava:

 |
 Shri  A.  V.  Raghavan:
 Shri  Pottekkatt:

 {Shri  Vasudevan  Nair:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  the  Kerala  Govern-

 ment  have  requested  for  the  inclusion
 of  six  new  lines  and  the  doubling  of
 two  existing  lines  during  the  course
 of  the  next  few  years;

 (b)  what  percentage  of  the  overall
 railway  lines  in  the  country  is  now
 functioning  in  Kerala;  and

 (c)  what  is  the  route  mile  per
 thousand  of  the  population  in  Kerala?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  and  (c).  Information  regarding
 railway  matters  is  complied  only
 Railway  Zone-wise  and  hence  State-—
 wise  information  is  not  available.

 Coal  Reserves  in  Satpura
 429.  Shri  Vishwa  Nath  Pandey:  Will!

 the  Minister  of  Steel  and  Mines  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  rich
 coal  reserves  have  been  found  in
 Satpura  area  in  Madhya  Pradesh;  and

 (b)  if  s0,  what  is  the  reaction  of  the
 Government  thereto?

 The  Minister  of  Stee!  and  Mines
 (Shri  N,  Sanjiva  Reddy):  (a)  Re-
 serves  of  about  56  million  tonnes  of
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 low  grade  coal  have  been  proved  so
 far  in  the  Pathakhera  coalfield  in
 the  Satpura  area.

 (b)  The  National  Coal  Development
 Corporation  is  developing  a  coal  mine
 in  Pathakhera  to  produce  0:45  million
 tonnes  of  coal  per  year.  coal
 will  be  used  by  a  thermal  power
 station  being  set  up  there.  The  initial
 capacity  of  this  thermal  station  would
 be  300  MW  by  1966-67,  Ultimately
 this  capacity  will  be  raised  to  600
 Mw.

 Ral!  Link  from  Dehra  Dun  to
 Dakpathar  and  Kalsi

 (  Shri  Vishwa  Nath  Pandey:
 430,  {  Shri  B.  N.  Kureel.

 [  Shri  Mohan  Swarup:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  it  Ww  a  fact  that  the

 broad  gauge  rai]  link  from  Dehra  Dun
 to  Dakpathar  and  XKalsi  have  been
 sanctioned  by  the  railwav  authority;
 and

 (b)  if  so,  when  it  will  begin  and  the
 total  cost  of  the  scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Raflways  (Shri  Sham  Nath):
 (a)  No.  Only  a  Preliminary  Engineer-
 ing  and  Traffic  Survey  have  been
 sanctioned  entirely  at  the  cost  of  the
 U.P.  Government.

 (b)  Actual  constructicn  can  be  taken
 up  only  after  the  surveys  are  cum-
 pleted  and  cost  of  construction  de-
 posited  by  the  State  Government.

 Robbery  in  Bombay-Madras  Janta
 Express

 an,  {  Shri  Vishwa  Nath  Pandsv:
 {  snr  B.  N.  Kuzeel:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  १  ८६  a  gang
 robbers  boarded  the  Bombay-Mad- of

 ras  Janta  Express  at  Hotgi  railway
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 station  on  the  2lst  July,  1984,  made  a
 merchant  and  hig  young  sister-in-law
 unconscious  and  took  away  her  orna-
 ments;  and

 (b)  if  so,  the  steps  Government  have
 taken  in  this  connection?

 The  Minister  of  50806  in  the  Minis-
 try  of  Railways  (Dr.  Rim  Subhag
 Singh):  (a)  According  to  police  re-
 port,  at  Hotgi  railway  station  2  un--
 known  persons  entereq  a  third  class
 compartment  of  Bombay-Madras
 Janata  Expresg  in  which  a  merchant.
 and  his  sister-in-law  were  travelling
 and  removed  3  golden  riugs  from  the
 person  of  the  lady.  No  evidence  has
 come  forward  to  establish  the  fact  that
 the  merchant  ang  the  lady  were  made
 unconscious.

 (b)  The  case  is  pending  investiga-
 tion  by  Government  Railway  Police,
 Sholapur.  Prevention  and  detection  of
 crime  on  railways  and  कद  railway  pre-
 miseg  ig  the  responsibility  of  the  State
 Government.  Close  liaison  and  co-
 operation  is  maintained  with  the  State:
 Police  ‘for  effective  contro!  of  crime
 on  Railways.

 Incident  in  Aligarh-Bareilly  Pas-
 senger  Train

 ~  f  Shri  Vishwa  Nath  Pandey:
 ‘|  Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Raflways
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the:
 driver  and  the  fireman  of  Aligarh-
 Bareilly  passenger  train  were  injured  .,
 on  the  9th  June,  964  by  a  huge
 crowd  at  Babrala  Railway  Station;

 be:

 (b)  if  so,  what  are  the  causes  of  the-
 incident;  and

 (c)  the  action  taken  by  Government
 in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  Yes.  On  arrivat’
 of  Aligarh-Bereilly  Passenger  train  at
 Babrala  railway  station  on  19-6-64
 finding  the  train  over-crowded,  a
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 large  number  of  pilurims
 tickets  climbeq  on  the  roofs  of  the
 carriages.  The  Assistant  Station  Mas-
 ter  on  duty  trieq  to  persuade  them  to
 get  down  but  in  vain.  On  interven-
 tion  by  the  police  the  crowd  became
 violent  and  manhandleq  the  constables.
 Some  amongst  the  crowd  starteq  pel-
 ting  stones  at  the  train  resulting  in
 minor  injuries  to  the  driver  and  one

 -of  the  firemen.

 without

 (c)  The  Civil  Police,  Gannaur,  Dis-
 trict  Badaun  sent  a  posse  of  police
 under  a  Sub-Inspector  to  assist  the
 Police  on  duty.  The  situation  was

 “brought  under  control  after  a  shot  was
 fired  by  the  police  in  the  alr  to  scare
 away  the  violent  mob.  Senior  Police
 ‘Officers  of  the  Government  Railway
 Police  ag  well  as  the  Civil  Police  visi-
 teq  the  place  of  occurrence.  A  case
 under  section  147|823)332  I.P.C.  has
 been  registered  and  ie  under  investi-
 gation.  The  Civil  Police  authcrities
 have  been  requested  to  augment  the
 police  force  on  such  occasions.

 Derailment  of  Kalka  Mail

 4st.  Stirt  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Rallways  be  pleased
 to  state:

 (a)  whether  it  ig  a  fuct  that  the  en-
 gine  of  the  l!  UP  Howrah-Delhi-Kalka
 Mail  was  derailed  between  Anugrah
 Narain  Road  and  Son-Nagar  station

 ‘on  the  Gaya  Mughalsarai  double  line
 section  of  Eastern  Railway  on  the  30th
 June,  1964;

 (b)  if  90,  the  causes  thereof;  and

 (c)  the  loss  sustained  ay  a  result  of
 this  derailment?

 The  Deputy  Minister  im  the  Ministry
 of  Railways  (Shri  Sham  Nath):  (a)
 ‘Yes.

 (b)  The  accident  was  due  to  failure
 -of  ‘track.

 (८)  The  cost  of  damage  to  Hailway
 ‘property  was  estimated  at  approxi-
 mately  Rs.  11,200  os
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 बक्षिण  पूर्व  रेलवे  पर  रायपुर  के
 विकट  रेलगाड़ी  का  पटरी  से

 उतरना

 S  Sitio  ना०  कुरील:
 4369  मी  विदधनाथ  पाष्डेय

 क्या  रेलंब  मंत्री  यह  बंताने  की  कृपा  करेंग
 किः:

 (क)  क्यों  यह  सच  हैं  कि  i4  जुलाई,
 964  को  दक्षिण  पूर्व  रेलवे  के  रायपुर-

 विलासपुर  सेक्शन  पर  रायपुर  से  4  मील  दूर
 नागपुर  से  विलासपुर  जाने  वाली  एक  मालगाड़ी
 के  पटरी  से  उतर  जांनें  के कारण  उसके दस
 डिब्बे  क्षतिग्रस्त  हुए  ;  भौर

 (ख)  यदि  हां,  तो  इस  दुर्घटना  के  क्‍या
 कारण  थे  भौर  कितने  रुपये  का  नुकसान  हुभा  ?

 रेलवे  मंत्रालय  में  उपमंत्री  (भी  वयाम  नाथ)
 (क)  4-7-964 को  जब  भिलाई  मार्शलिंग
 याय  से  बिलासपुर  जाने  वाली  एक  डाउन
 मालगाड़ी  उरकुरा  ब्लाक  हट  पहुंच  रही  थी,
 तो  उसका  इंजन  झौर  इंजन  के  पीछे  के  7
 डिब्बे  पटरी  से  उतर  गये  ।

 (ख)  इस  दुर्घटना  का  कारण  यह  था  कि
 मॉलगाड़ी  के  ड्राइवर  ने  उरकुरा  बलाक  हेट  पर
 रिसेप्शन  सिगनलों  का  ध्यान  नहीं  रखा  ।

 रेलव  सम्पत्ति  को  लगभ्रग  1,48,168
 ्फ्ये  के  मुकसान  का  भनुमान  लगाया  गया  है  ।

 मेले  पॉड़ी  का  पंटेरी  से  उ्तरना

 S  जी  te  mo  क्रील  :
 4395) ativan at  चिसवना!  चॉच्डेय  :

 क्या  रेलथे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  20  जुलाई,
 964  को  उत्तर  रेलवे  के  बाराभसी-पतापगढ़
 सेक्शन  पर  सराय  केंसट  राय  शीर  जैभई  स्टेशनों
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 के  बीच  507  अप  मालगाड़ी  पटरी  से  उतर
 गई  भौर  उसके  चार  डिब्बे  क्षतिग्रस्त  हुए;  भौर

 (ख)  यदि  हां,  तो  उसके  क्या  कारण  थे
 और  रेल  की  कितनी  हानि  हुई  ?

 रेलवे  मंत्रालय में  उपसंत्री  (भी  धाम
 जाय)  :  (क)  सराय  कंसराय  भौर  जौघई
 स्टेशनों  के  बीच  507  भप  मालगाड़ी  के  4
 डिब्बे  पटरी  से  उतर  गये  ।

 (ख)  दुर्घटना  यांत्रिक  उपस्कर  में  खराबी
 के  कारण  हुई  t

 रेलवें  सम्पत्ति  को  लगभग  1,03,000
 श्पये  नुकसान  का  भ्रनुमान  लगांया  गया  है

 पूर्वोॉसर  रेलवे  में  कपड़े की  चोरी
 श्री  राम  हरल  यादव  :
 मी  विश्वनाथ  पाण्डेय  :

 क्या  रेलथे  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 436.

 (क)  क्‍या  यह  सच  है  कि  i4  जून,
 964  की  रात  को  पूर्वोत्तर रेल  के  युसुफपुर

 और  धौंडाडीह  स्टेशनों  के  बीच  कपड़  की  कुछ
 जांठों  की  चोरी  हुई  ;

 (ख)  यदि  हां,  तो  चोरी  हुए  माल  की
 क्या  कीमत  थी;  शौर

 Z  (7)  इसके  सम्बन्ध  में  सरकार  क्‍या
 कायेवाही  कर  रही  है?

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (  Blo
 शाम  सुभग  सिह):  (क)  जी  हां

 (ख)  लगभग  6,000  रुपये

 (ग)  शोरी  होने  की  सूचना  मिलने  पर
 रेलवे  सुरक्षा  दल  मे  सरकारी  रेलबे  पुलिस
 और  जिला  पुलिस  के  सहयोग  से  तुरम्त  कार्रवाई
 की  भर  लगभग  4500  रुपये  का  माल  बरामद
 किया  गया।  7  अभियुक्त  गिरफ्तार  किये  गये  v
 बलिया  की  सरकारी  रेलवे  पुलिस  अभी  मामले
 की  जांच  कर  रह  है
 404  (Ai),  ‘LSD-5,
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 मध्य  प्रदेश  में  नई  रलब  लाइनें

 भी बड़े :
 गी  यक्षपाल  सिह  :

 क्या  रेलबे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  नई  रेलवे  लाइनों  के  निर्माण
 के  लिए  चतुर्थ  पंच  वर्षीय  योजना  में  मध्य  प्रदेश
 के  कौन-कौन  से  क्षेत्र  सम्मिलित  किये  जाने
 वाले  &;

 (ख)  क्या  भनुसूचित  क्षेत्रों  के विकास
 को  ध्यान  में  रखते  हुए  वहां  पर  नई  लाइनें  बिछाने
 का  विचार  है;  भौर

 (ग)  क्‍या  मध्य  प्रदेश  सरकार  ने  यह
 सुझाव  दिया  है  कि  पश्चिम  निमाड़  क्षेत्र  को,
 जहां  कपास  भौर  मूंगफली  काफी  मात्रा  में  पैदा
 होती  है,  नई  रेलवे  लाइनें  बिछाने  के  प्रयोजनार्थ
 चतुर्थ  योजना  में  सम्मिलित  कर  लिया  जाये  ?

 रेलवे  संत्रालय  में  उप  मंत्री  (  भरी  शाम
 गाथ) :  (क)  और  (ख)  चौथी  योजना  में

 437.

 बनायी  जाने  वाली  नयी  लाइनों  के  प्रस्तावों
 पर  प्रभी  प्रन्तिम  निर्णय  नहीं  किया  गया  है  t
 इसलिए  अभी  यह  कहना  समय  से  पहले  होगा  कि
 सुझाये  गये  क्षेत्रों  मे ंकोई  नयी  लाइनें  बनायी
 जायेंगी  या  नहीं  ।

 (ग)  चौथी  योजना  की  भ्रवधि  में  पश्चिम
 निमाड़  क्षेत्र  में  रेलवे  लाइनें  बताने  के  सम्बन्ध
 में  मध्य  प्रदेश  सरकार  की  शोर  से  झभी  तक
 कोई  सुझाव  नहीं  मिला  है  t

 Goods  train-truck  collision  near  Meerat

 438,  J  Shri  Ramohandra  Ulaka:
 ‘|  Shri  Dhaleshwar  Meena:

 Will  the  Minister  of  Railwayg  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  95  on  the  2nd
 June,  964  and  state:

 (a)  whether  the  enquiry  Committee
 on  the  collision  of  a  goudg  train  with
 @  truck  near  Meerut  city  on  the  6th
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 arf
 964  has  submitteq  any  report;

 an

 -(b)  if  so,  the  details  thereof  and  the
 action  taken  by  Government  in  this
 direction?

 The  Deputy  Minister  in  the
 of  Rallways  (Shri  Sham  Nath):  (a)
 Yes,  e

 (b)  The  Enquiry  Committee  held
 the  gateman  on  duty  as  also  the  truck
 driver  responsible  for  the  accident.

 Disciplinary  action  against  the  gate-
 man  is  in  progress.

 Manufacture  of  Railway  Wagons

 49,  J  Shri  Ramchandra  Ulaka:
 au  Shri  Dhuieshwar  Meena:

 Will  the  Minister  of  Railways  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  937  on  the  7th
 April,  1964,  and  state:

 (a)  whether  the  project  report  to
 set  up  a  workshop  ‘for  the  manufacture
 of  Railway  wagons  in  the  country
 has  gince  been  prepared;  and

 (b)  if  so,  the  broad  features  of  the
 Scheme?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  fam  Subhag
 Singh):  (a)  The  Officer  who  was  de-
 puted  to  go  into  the  matter  has  just
 completed  his  preliminary  Project  Re-
 port  which  ig  receiving  consideration.

 (b)  The  broad  features  of  a  suitable
 scheme  can  only  be  decided,  after  the
 requirements  of  the  Fourth  Plen,
 which  is  under  formulation,  are  settl-
 ed,

 Employees  of  Northern  Rallway  Ac-
 counts  Department

 440.  Shri  Gulshan:  Will  the  Minister
 of  Railways  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  2824  on  the  5th  May,  964  and
 state  what  action  hag  since  been  taken
 fo  set  right  the  seniority  of  Clerke
 Grade  I  of  the  Northern  Railway
 Accounts  Department  in  the  light  of
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 the  judgement  of  Allahabad  High
 Court  according  to  whith  the  seniority
 of  Government  employee  onee  fixed:
 cannot  be  alerted?

 The  Minister  of  State  in  the  Minie-
 try  of  Railways  (Shri  Ram  Subhag
 Singh):  The  judgement  of  the  Allaha-
 bad  High  Court  awarded  in  the  case
 of  an  individual  employee  of  the  UP.
 Government  in  connection  with  his
 seniority  ig  not  applicable  to  the
 case  of  Clerks  Grade  I  of  the  Ac-
 counts  Department  of  the  Northern
 Railway.

 Production  of  Coal
 44l,  Shri  Daljit  Singh:  Will  the

 Minister  of  Steel  and  Mines  be  pleas-
 ed  to  state  the  quantity  of  coal  pro-
 duced  in  Public  Sector  from  Ist  July,
 968  to  the  30th  June,  39647

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  2.2l]  mil-
 lion  tonnes.

 World  Fair  at  New  York
 Shri  Bade:
 Sbri  Prakash  Vir  Shastri:
 Shri  E.  Madhusudan  Rao:
 Shri  Ravindra  Verma:
 Shrimati  Renuka  Barkataki:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  total  amount  so  far  spent  by
 Government  on  the  Indian  Pavilion
 in  the  World  Fair  in  New  York;

 an.

 (b)  the  total  amount  of  sales  of
 Indian  goods  at  this  pavilion;

 (०)  the  amount  spent  on  advertts-
 ing;

 (d)  how  many  visitors  on  an  aver-
 age  are  daily  visiting  the  pavilion;  and

 (e)  the  amount  of  monthly  expendi-
 ture  being  incurred  on  the  employees
 sent  there  by  India  and  on  the  other
 employees  working  there?

 The  Minister  o¢  Commerce  (Shré
 Manubhai  Shah):  (a)  The  total  ex-
 penditure  incurred  in  foreign  ex-
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 change  is  equivalent  to  approximately
 Rs.\87,75,200  and  the  expenditure  in-
 eurred  in  India  is  Rs.  1,41,002,

 (b)  Rs.  90,55,743,  Also  a  supply
 worth  Rs.  45  lakhs  is  under  active
 negotiation.  Besides,  2ll  trade  en-
 quiries  are  under  consideration  of  the
 Indian  manufacturers/Exporters.

 (९)  Rs.  153,442,
 (d)  Week-days  the  average  is  20,000

 and  week-ends  or  holidays  the  aver-
 age  is  30,000  to  35,000.

 (e)  Rs,  +1,16,000.

 New  York  World’s  Fair

 443.  Shri  J.  N.  Hasarika:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  how  many  State  Ministers  have
 visited  the  New  York  World’s  Fair;
 and

 (b)  whether  the  visiting  State
 Ministers  have  reported  to  Central
 Government  about  their  impressions
 of  the  Fair?

 The  Minister  of  Commerce  (Shri
 Manobhai  Shah):  (a)  Two,  Sir.

 (b)  Yes,  Sir.  In  the  Visitor’s  Book
 maintained  at  the  Indian  Pavilion  they
 have  recorded  thetr  very  high  appre
 elation.

 Export  ef  Tes  te  USA  and  Canada

 444.  18  Shri  J.  N.  Masartha:
 १  SBrimati  Jyotama  Chanda:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  tea  is  getting  more  and  more
 popular  in  the  U.S.A.  and  Canada;
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 The  Deputy  Minister  in  the  Minis-
 try  eg  Commerce  (Shri  S.  झ,  Rama-.
 wwamy):  (a)  Yee,  Sir.

 (b)  Total  exports  of  tea  from  India
 to  all  countries  declined  to  the  extent
 of  1  million  kg  during  the  period
 January-June  964  as  compared  with
 the  exports  of  tea  during  January-
 June  1963.  Even  so,  exports  to  U.S.A.
 and  Canada  during  the  first  six
 months  of  the  current  year  have  been
 practically  the  same  as  during
 January-June  1963,  It  is  expected
 that  exports  to  these  two  countries,
 which  are  looking  up  since  June,  will,
 by  the  end  of  the  year,  be  well  above
 the  exports  during  the  vear  1963.

 (c)  No  targets  have  been  fixed.

 Commercial  Clerks

 as  S  Shri  Onkay  Lal  Berwa:
 NU  Shri  Yashpal  Singh:

 Will  the  Minister  of  Railways
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Com-
 mercial  Clerks  though  preparing  the
 Station  Accounts  and  Balance  Sheets
 are  not  allowed  to  appear  in  the  Ap-
 pendix  II-A  and  ‘TH-A.  Examinations;

 be

 (b)  if  so,  whether  it  is  a  fact  that
 their  eligibility  for  such  examinations
 is  not  being  considered  despite  appeals
 and  memoranda  on  the  subject;  and

 (c)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Mints-
 try  ०  Railways  (Shri  Sham  Nath):
 (a)  Yea.

 (b)  and  (c),  These  are  purely  de-
 partmental  examinations  prescribed
 for  clerical  staff  of  the  Railway  Ac-
 eounts  department  who  desire  to

 ality  for  promotion  to  higher  posts
 (b)  if  so,  the  increase  in  export  of

 Indian  Tea  to  those  countries  in  the
 last  six  months;  and

 (c)  the  target  of  export  to  those
 countries  for  the  next  year?

 in  that  department.  Therefore,  only
 the  Accounts  Department  Staff  87९
 allowed  to  take  these  examinations
 and  not  staff  of  other  departments  of
 the  Railways  who  may  be  dealing  with
 the  initial  accounts  of  those  depart-
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 ments  as  a  part  of  their  work.  There
 fhave  been  a  few  individual  requests
 from  employees  of  the  other  depart-
 ments  of  the  Railways  for  permission
 to  take  these  examinations,  but  these
 were  not  agreed  to  for  the  reason
 stated  above.

 Corruption  Cases  Against  Officers  of
 Northern  Railway

 446.  JS  Shri  Onkar  Lal  Berwa:
 |  Shri  Yashpal  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 cases  of  corruption  and  dispropor-
 tlonate  assets  were  investigated  by  the
 S.P.E.  in  the  year  963  against  some
 Gazetted  Officers  of  Northern  Railway;

 (b)  if  80,  in  how  many  cases  the
 Officers  were  found  guilty  and  punish-
 ed.

 The  Minister  of  State  in  the  Minls-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes,  in  1963,  the  SP.E
 registered  Preliminary  Enquiry  Re-
 ports  against  5  Gazetted  Officers  alleg-
 ed  to  be  in  possession  of  dispropor-
 tionate  assets.

 (b)  Out  of  the  five  cases,  two  are
 under  departmental  action,  one  is  still
 under  investigation  with  SP.E,  and
 two  have  been  dropped.

 Working  Hours  of  Employment  of
 Railway  Staff

 447.  Shri  U.  M,  Trivedi:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  change  in  the
 policy  of  extent  of  daily  hours  of  em-
 ployment  of  different  categories  of
 Railway  staff  has  been  suggested;

 “@  if  so,  on  what  terms;  and
 (ec)  the  maximum  hours  fixed  to  be

 put  in  per  day  by  different  categories
 of  staff?
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 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No,  Sir.

 (0)  and  (c).  Do  not  arise.
 Derailments  on  N.F.  Railway

 448.  Shrimati  Jyotsna  Chanda:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  how  many  derailments  have
 occurred  in  Badarpur-Lumding  Hill
 section  on  the  N.F.  Railway  during  the
 last  6  months;

 (b)  whether  Government  are  aware
 that  derailments  occur  frequently
 within  Mailangdisa  and  Harangajao
 Stations;

 (c)  if  so,  the  reasons  therefor;  and
 (d)  the  measures  Government  pro-

 pose  to  take  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  There  were  3  cases  of  train  de-
 railments  on  Lumding-Badarpur  Hill
 Section  during  the  6  months  period
 from  15-2-64,  to  15-8-1964,,

 (b)  and  (c).  The  incidence  of  de-
 railments  is  comparatively  more  on
 Mailongdisa-Harangajao  section  be-
 cause  the  gradient  on  the  section—i
 in  37—is  the  steepest.

 (d)  In  addition  to  the  existing  in-
 structions  which  require  intensive  ex-
 amination  of  the  rolling  stock,  special
 training  of  the  drivers,  enforcement  of
 speed  restrictions,  frequent  foot  plate
 inspections,  etc.,  the  following  fur-
 ther  steps  are  being  taken  in  respect
 ०१  Lumding-Badarpur  Hill  Section:—

 (i)  Arrangements  have  been
 made  to  realign  the  curves  after
 conducting  necessary  survey  as
 most  of  the  accidents  took  place
 on  curves.

 (ii)  The  pit-line  at  Lumding  has
 recently  been  extended  to  enable
 thorough  examination  of  the
 wagons  going  on  Hill  Section.
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 Level  Crossings  on  Central  Railway
 449.  Shri  M.  L,  Jadhav:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  level  crossings  are
 there  on  the  Central  Railway  between
 Nasik-Road  and  Kalyan  Stations  on
 the  Bombay-Agra  Road;

 (b)  whether  heavy  traffic  is  being
 8९१  up  for  a  number  of  times  and  for
 a  pretty  long  period  every  day  on
 these  leve]  crossings;

 (c)  whether  there  is  any  move  to
 cover  these  level  crossings  by  over-
 bridges  to  remove  the  bottlenecks  in
 the  road  traffic;  and

 (d)  if  so,  when?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Three—at  miles  53/8,  7051-82  and
 95/12  from  Bombay.

 (b)  No.

 (c)  and  (d).  As  a  matter  of  policy
 Railways  undertake  construction  of
 road  over|under  bridges  in  replace-
 ment  of  existing  busy  level  crossings,
 if  the  State  Government|Road  autho-
 rity  sponsor  such  schemes  and  allo-
 cate  funds  for  their  share  of  the  cost
 i.e,  the  cost  of  sloping  approaches  to
 the  bridge.  The  3  level  crossings  in
 question,  between  Nasik  Road  and
 Kalyan  Stations  are  on  an  important
 National  Highway.  The  Government
 of  Maharashtra  had,  therefore,  appro-
 ached  the  Ministry  of  Transport,  Gov-
 ernment  of  India  for  acceptance  of
 the  proposals  for  road  overjunder
 bridges  at  these  level  crossings  (in-
 cluding  financial  allocation)  during
 the  current  plan  period.  The  State
 Government  has  in  August  1964,  int!-
 mated  that  due  to  paucity  of  funds
 the  work  on  these  overbridges  will
 not  be  possible  during  the  current  plan
 period.

 There  have  been  no  complaints
 about  any  incidence  of  traffic  hold  up
 at  these  level  crossings
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 Coal  Seams  in  Karaikkudi  (Madras)
 450.  Shri  Umanath:  Will  the  Minis-

 ter  of  Steel  and  Mines  be  pleased  to
 state:

 (a)  whether  the  coal  find  in  Karaik-
 kudi  area  in  Madars  State  has  been
 tested;

 (b)  if  so,  the  result  of  the  test;  and
 (०)  the  prospects  of  its  exploitation?
 The  Minister  of  Steel  and  Mines

 ba
 N,  Sanjiva  Reddy):  (a)  Yes,

 (b)  Lignite  was  found  as  thin
 stringes  upto  3  centimetre  in  thick-
 ness.  It  is  of  no  economic  importance.

 (c)  Does  not  arise.

 Pig  Iron  Plant  at  Durgapur
 45l.  Shri  Rama  Obandra  Mallick:

 Will  the  Minister  of  Steel  and  Mines
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  have  agreed  in
 principle  to  set  up  a  pig  iron  plant
 at  Durgapur  under  the  Durgapur  Pro-
 ject  Ltd.;

 (b)  what  will  be  the  production
 capacity  of  the  plant;  and

 (c)  the  expected  time  by  which  the
 project  will  be  ready?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  to  (c).
 Durgapur  Projects  Ltd—a  Govern-
 ment  of  West  Bengal  Undertaking,
 initially  proposed  to  set  up  two  100-,
 ton  blast  furnaces  for  making  pig  iron.
 They  were  informed  that  the  proposal
 would  be  approved  after  details  had
 been  worked  out.  It  is  now  under-
 stood  that  the  Durgapur  Projects  Ltd.
 are  considering  a  plant  to  produce
 300,000  tons  of  pig  iron  per  annum
 with  facilities  for  steel  making  and
 continuous  casting  of  at  least  30,000
 tons  per  year  and  have  commissioned
 a  feasibility  report.  Detailed  pro-
 posals  in  this  regard  are  awaited.
 The  time  by  which  the  project,  if



 TIQI  Written  Answers

 approved,  can  be  ready  will  be  known
 only  when  the  detailed  proposals  are
 received.

 Tractor-Passenger  Train  Collisiea
 452,  Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pas-
 senger  train  coming  from  Nakodar
 collided  with  a  tractor  at  an  unman-
 ned  railway  crossing  on  Ladowali
 Road  on  the  5th  June,  1964;

 (b)  if  so,  the  number  of  persons
 killed  and  injured  as  a  result  thereof;

 (c)  whether  any  invedtigation  has
 been  made  into  the  accident;  and

 (d)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.  The  accident  occurred  at  an
 unmanned  level  crossing  between
 Jamsher  Khas  and  Jullundur  City
 stations,

 (b)  Two  persons  were  killed  and
 one  sustained  minor  injuries,

 (c)  and  (d).  The  case  was  enquired
 into  by  a  Committee  of  Railway  Offi-
 cers  according  to  whom  the  accident
 was  due  to  the  tractor  driver  attempt-
 ing  to  cross  the  level  crossing  in  the
 face  of  the  approaching  train.

 Purchase  of  Textile  Machinery
 from  Japan

 Shri  N.  RB,  Laskar
 a a  Shri  Vishwa  Nath  Pandey

 Will  the  Minister  of  Commerce  be
 Pleased:  to  state:

 (a)  whether  the  agneament  with
 Japanese  Government  for  a  loah  to
 purchase  textile  machinery  has  been
 finalised;  and

 (b)  if  so,  the  various  types  of
 machinery  proposed  to  be  imported
 from  Japan?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Ss.  ्,  Bama-
 swamy):  (a)  Arrangements  for  the
 loan  have  been  finalised.  The  agree-
 ment  will  be  entered  into  between  the
 State  Trading  Corporation  of  India
 and  the  Japanese  Textile  Machinery
 Manufacturers  Association,  shortly.

 (b)  The  various  types  of  machinery
 likely  to  be  imported  from  Japan
 are—

 (a)  Cotton  Textile  Industry:
 lL  Blow  room  machinery.
 2.  Draw  Frames,  Speed  Frames

 and  Doubler  Winders.
 3.  Automatic  ‘looms.
 4.  Calenders.

 Woollen  Textile  Industry:
 l.  Worsted  Ring  Frames.
 2.  Woollen  Ring  Spg.  Frames.
 3.  Worsted  Cards.
 4  Woollen  Cards.
 5.  Winding,  Doubling  &  Twisting

 Frames.
 6.  Spinning  Preparatory  machines.

 Weaving  Preparatory  machines.
 8.  Looms  automatic  and  semi-

 automatic.
 o  Rag  Tearing  machines.

 10.  Garnet  machines.
 i.  Card  Room  accessories.
 2.  Tentering  machines.
 13.  Carabbing  machines.
 “4  Shearing  machines.
 ‘15.  Decatising  machines.
 16,  Brushing  machines.
 1.  Raising  machines.
 18,  Resin  curing  machines.
 19.  Shrinking  machines.
 20.  Hydro  extractor  machine.
 2l.  Vogoreau  printing  machine.
 22.  Damping  machine  &  Dewing

 द

 machine.
 23.  Cloth  Press.
 24.  Wool  washing  machine,  car-

 bonising  and  scouring
 machine.
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 25.  Rag  Shaker.
 26.  Fancy  twister.

 27.  Universal  twisting  machine.

 Howrah-Amta  Light  Railways
 454.  Shri  Mohammad  Elias:  Will

 the  Minister  of  R&ilways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 authority  of  Howrah-Amta  Light
 Railways  had  decided  to  close  the
 Tdght  Railways  in  West  Bengal;

 (b)  if  so,  the  reasons  therefor;  and
 (९)  the  reactions  of  Government

 ‘thereto?

 The  Deputy  Minister  in  the  Minis-
 ‘try  of  Railways  (Shri  Sham  Nath):
 (a)  to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-3093/64].

 Railway  Employees
 455.  Shri  Nambiar:  Will  the  Minis-

 ‘ter  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  3l5  on  the  5th  May,  964
 cand  state:

 (a)  whether  all  the  Railway
 cadministrations  have  implemented  the
 Railway  Board’s  orders  regarding  the
 reinstatement  of  employees  removed
 ‘from  service  under  Rules  48  and  49
 of  the  Indian  Railway  Establishment
 Code,  Vol.  I  arising  out  of  the  judg-
 ment  of  the  Supreme  Court  on  the
 Sth  December,  1963;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Bingh):  (a)  and  (b).  The  number,  as
 on  25th  August,  1964,  of  ex-Railway
 ‘servants  who  applied  for  reinstate-
 ment  and  are  eligible  for  reinstate-
 ment  in  terms  of  Railway  Board's
 orders  is  ‘161.  Out  of  this  number,
 orders  of  reinstatement  have  been
 issued  in  respect  of  27  persons,  and
 BP  of  them  have  joined  duty  as  far  as
 information  is  available.  The  delay

 ‘in  finalisation  of  other  cases  is  mainly
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 due  to  (i)  late  submission  of  applica-
 tions  for  reinstatement  andjor  (il)  re-
 levant  records  having  to  be  scrutinis-
 ed  in  various  subordinate  offices,

 Night  Trains  between  Lumding  and
 Dibrugarh

 486.  Shrimati  Jyotana  Ohanda:  Will
 the  Minister  of  Railways  be  pleased
 to  state  when  the  night  trains  bet-
 ween  Lumding  and  Dibrugarh  on  the
 N.BEF.  Rly.  are  likely  to  be  resumed?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  Night  running  of  only  pas-
 senger  trains  on  the  Lumding-Mariani
 section  of  N.F.  Railway  has  been  sus-
 pended  for  security  reasons.  Efforts
 are  being  made  to  resume  night  run-
 ning  of  passenger  trains  on  this  sec-
 tion  as  soon  as  possible  after  making
 proper  arrangements  to  ensure  the
 safety  of  passengers.  Trains  are  run-
 ning  both  during  night  and  day  on
 the  Mariani-Dibrugarh  Town  section
 of  the  Railway.

 Railway  Training  Schools
 457,  Shri  Tan  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  establish  a  Central  Institute  for  the
 training  of  Instructors  in  the  Railway
 Training  Schools  with  a  view  to
 improve  fheir  quality;  and

 (b)  if  so,  when  it  is  likely  to  mate-
 rialise?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  Since  the  matter  is  still  under
 examination  in  regard  to  details,  it  is
 premature  to  say  when  the  proposal
 would  be  finalised.

 Railway  Accidents
 458.  Shri  Tan  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  are  wide  varia-
 tiong  in  the  Incidence  of  accidents  on
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 the  broad  and  metre  gauges  of  Nor-
 thern  Railway;

 (b)  reasons  for  the  variations;  and
 (c)  the  steps  taken  to  improve  the

 position  particularly  on  metre  gauge
 section?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  The  incidence  of  acci-
 dents  per  million  train.kilometres  is
 higher  on  the  Metre  gauge  than  on
 the  Broad  gauge.

 (b)  Varying  standards  of  track  and
 equipment  and  operating  conditions
 On  the  two  gauges  are  mainly  respon-
 sible  for  these  variations.

 (c)  All  possible  steps,  which  include
 inter  alia  strengthening  of  track,
 proper  maintenance  of  locomotives
 and  rolling  stock,  effective  train  exa-
 mination,  better  training  of  staff  and
 rousing  of  greater  safety  consciousness
 amongst  staff  through  safety  propa-
 ganda  and  man-to-man  contact,  are
 being  taken  by  the  Railway  Adminis-
 tration  to  improve  the  position  on  the
 Metre  gauge.

 Aurangabad  Textile  Mills  Ltd.
 459.  Shri  D.  D.  Mantri:  Will  the

 Minister  of  C  rece  be  pl  d  to
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 Hindustan  Machine  Tools
 460,  Shri  E,  Madhusudan  Rao:  Will

 the  Minister  of  Industry  and  Supply
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  manufacture  time  pieces  by  the
 Hindustan  Machine  Tools  in  the  near
 future;  and

 (b)  if  so,  the  details  of  the  scheme?
 The  Minister  of  Heavy  Engineering

 in  the  Ministry  of  Industry  and  Sup-
 ply  (Shri-T.  N.  Singh):  (a)  No,  Sér.

 (b)  Does  not  arise.

 Manufacture  of  watches  by  H.MT.
 46l.  Shri  E,  Madhusudan  Rao:  Will

 the  Minister  of  Industry  त  ह... अ
 be  pleased  to  state:

 (a)  the  total  number  of  wrist
 watches  so  far  manufactured  and  sold
 by  H.M.T.  in  the  country;

 (b)  whether  there  hag  been  of  late
 any  set  back  in  the  production  of
 watches;  and  ,

 (c)  if  so,  the  reason  therefor?
 The  Minister  of  Heavy  Engineer-

 ing  in  the  Ministry  of  Industry  and
 Supply  (Shri  T.  N.  Singh):  (a)  Total
 production  upto  30th  August,  964  was

 state:
 (a)  whether  it  is  a  fact  that  the

 Aurangabad  Textile  Millis  Ltd,
 Aurangabad  (Maharashtra  State)  is
 closed  these  days;

 (b)  whether  any  suggestion  or
 action  has  been  recommended  by  the
 State  of  Maharashtra  in  this  regard;
 and

 (c)  the  reaction  of  Government
 thereto?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  Government  are  looking  into
 the  matter  in  consultation  with  the
 Textile  Commissioner,

 2,389,403  watches  out  of  which  2,32,332
 were  sold.

 (b)  No,  Sir.
 (c)  Does  not  arise,

 Export  of  Tea
 462.  Shri  Biren  Dutta:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  total  quantity  of  tea  lifted
 by  air  from  Tripura  during  1961-62;

 (b)  the  rate  of  freight  charged  for
 such  air  lifting;

 (c)  whether  any  subsidy  has  been
 asked  for  by  the  tea  gardens;  and

 (d)  ‘iftso,  whether  Government  have
 recommended  any  subsidy  to  the
 Indian  Air  Lines  Corporation?
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 The  Deputy  Minister  in  the  Mints-
 try  of  Commerce  (Shri  8.  V.  Rama-
 swamy):  (a)  24,20i  quintals  approxi-
 mately.

 (b)  Teas  are  mainly  booked  from
 Agartala  and  Kailashahar  to  Calcutta.
 Freight  rates  ruling  in  1961-62  were
 as  follows:—

 Agartala  to  Calcutta—Rs.  8.00  per
 quintal.

 Kailashahar  to  Calcutta—Rz,  29.00
 per  quintal.

 (c)  Under  the  transport  subsidy
 scheme,  introduced  with  effect  from
 18-10-1959,  a  subsidy  at  the  rate  of
 Rs.  9.86  per  quintal  is  granted  to  tea
 gardens  by  the  Tea  Board  for  trans-
 port  of  tea  from  Tripura  by  air.  A
 sum  of  Rs.  4,46,310|-  was  paid  under
 the  transport  subsidy  scheme  by  the
 Board  during  the  year  1961-62,

 (d)  No,  Sir.

 Third  Class  Railway  Coaches  in
 Kangra  Valley

 463,  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  no  fans
 and  racks  for  keeping  articles  exist
 in  the  III  Class  coaches  on  the  narrow
 gauge  section  of  the  Kangra  Valley
 Railway;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  to  provide  these  ameni-
 ties  on  that  section?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr,  Ram  Subhag
 Singh):  (a)  and  (b).  Out  of  46  third
 class  coaches  running  on  this  section,
 35  are  already  provided  with  fans.
 The  remaining  ll  are  overaged  and
 are  being  progressively  replaced  by
 newly  built  coaches  fitted  with  fans.

 It  is  not  possible  to  provide  upper
 bunks  in  narrow  gauge  III  class
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 coaches  due  to  the  limited  size  of  these
 carriages.  Light  luggage  racks  are,
 however  provideg  for  accommodating
 light  luggage  inside  the  compart-
 ments.

 Small  Scale  Industries

 (  Shri  Vidya  Charan  Shukla:
 464.  /  Shri  R.  8,  Pandey:

 Shri  Uikey:

 Will  the  Minister  of  Industry  and
 Supply  be  pleased  to  state:

 (a)  whether  the  cut  of  22  per  cent
 in  the  allocation  of  foreign  exchange
 for  import  of  steel  for  small  scale:
 industries  during  the  period  October,
 962—March,  963  and  April—Sep-
 tember,  963  was  applied  uniformly
 to  all  the  States;

 (b)  if  not,  the  reasons  therefor;
 and

 (९)  the  basis  for  not  giving  uni-
 form  increase  during  the  period
 October,  963—March,  1964,  when  the
 total  ceiling  was  raised  by  43  per
 cent?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Misra):  (a).  and  (b).
 The  allotment  for  imported  steel  for
 small  scale  industries  for  the  period
 October,  962—March,  963  consisted
 of  (a)  Rs.  250  lakhs  free  foreign  ex-
 change  and  (9)  Rs.  00  lakhs  ex-
 change  for  imports  from  Rupee  area
 countries.  The  free  foreign  exchange
 of  Rs.  250  lakhs  was  distributed
 amongst  the  State  Governments  pro
 rata  on  the  basis  of  the  allocation
 during  the  previous  half  year,  The
 latter  Rs,  00  lakhs  was  given  to  States
 other  than  Assam,  Kerala,  Orissa,
 Jammu  and  Kashmir,  Himachal  Pra-
 desh,  Pondicherry,  Tripura  and  Goa.
 The  reason  for  making  no  allotment
 to  these  States  was  that  it  was  felt
 that  small  scale  units  in  thege  com-
 paratively  backward  states  would
 find  it  difficult  to  negotiate  direct



 °

 £r99  Written  Answers

 imports  from  the  Rupee  area.  How-
 ever,  representations  were  received
 from  these  States  in  the  matter  and
 the  foreign  exchange  made  available
 for  the  period  April—September,  968 ‘was  distributed  amongst  all  the

 States.

 (c)  The  increased  allocation  of
 foreign  exchange  during  October,
 963—March,  964  was  distributed

 ‘proportionately  among  all  the  States
 except  for  very  minor  adjustments  in
 the  quotas  of  individual  States  in
 order  to  give  an  increased  allotment
 to  Himachal  Pradesh.

 Train  Collision  at  Baudpur  Station

 465.  Shri  Gokulananda  Mohaaty:
 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  253  on  the
 l4th  April,  964  and  state:

 (a)  whether  the  report  of  the
 Additional  Commissioner  for  Railway
 Safety  detailing  the  responsibility  for
 the  train  collision  at  Baudpur  station
 on  the  S.E.  Railway  has  since  been
 received;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis.
 try  of  Railways  (Dr.  Ram  Subhag
 ‘Bingh):  (a)  and  (b).  The  enquiry
 report  into  the  accident  has  not  yet
 ‘been  finalised.

 Disposal  of  pregpecting  licence  mining
 lease  applications

 Shri  H.  0,  Soy:  Will  the  Minis-
 ‘ter  of  Steel  and  Mimes  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  applications  to  the  State
 Government  automatically  cease  to  be
 effective  on  the  lapse  of  nine  months
 of  filing  the  petitions  by  the  prospec-
 tive  lessees  of  mines;  and

 (b)  whether  it  is  also  a  fact  that
 similarly  large  number  of  petitions
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 specially  from  Bihar  are  lying  with
 the  Central  Government  for  exten-
 sion  of  prospecting  lease  periods  for
 a  long  time?

 The  Minister  of  Steel  and  Mines
 (Shri  N,  Sanjiva  Reddy):  (a)  and
 (b).  Rules  l  and  24  of  the  Mineral
 Concession  Rules,  960  prescribe  time-
 limits  (9  months)  within  which  an  ap-
 Plication  for  grant  of  prospecting
 Ucence|mining  lease  shoulg  be  dispos-
 ed  of  by  the  State  Government.  If  it
 is  not-so  disposed  of,  the  application
 shall  be  deemed  to  have  been  reject-
 ed.  I¢  the  party  so  chooses,  it  can
 come  in  revision  to  the  Central  Gov-
 ernment  after  the  expiry  of  the  pres-
 cribed  period  from  the  date  of  appli-
 cation.  At  the  same  time,  the  State
 Government  can  also  seek  extension  of
 the  time-limit  in  respect  of  such  ap-
 plication  which  they  propose  to  grant.
 The  Central  Government  consider  such
 proposals  of  the  State  Governments  on
 merits  and,  wherever  necessary,  grant
 extension  of  time-limit  in  suo  moto
 revision  under  section  30  of  the
 Mines  and  Mineralg  (Regulation  and
 Development)  Act,  1957.  At  present,
 only  five  cases  of  this  nature  from  the
 Government  of  Bihar  are  pending
 with  the  Central  Government  mainly
 because  the  applicants  have  also  filed
 revision  applications  under  rule  54  of
 the  Mineral  Concession  Rules,  1960,
 which  are  under  quasi-judicial  exami-
 nation  of  the  Central  Government  and
 will  be  decided  by  the  Tribunal  cons-
 tituted  for  the  purpose.  All  these
 applications  were  received  by  the  Cen-
 tral  Government  during  the  current
 year,  1984,
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 Expansion  of  Tata  Iron  ang  Steal  00.
 Shri  Shinde:
 Shri  Vidya  Charan  Shakls

 Will  the  Minister  of  Steel  and
 Mines  be  pleased:  to  state:

 (a)  whether  the  Tata  Iron  and  Steel
 Co.;  Jamshedpur  has  finalised  its  pro-
 posal  to  expand  the  existing  produc-
 tion  capacity;

 (b)  if  so,  the  estimated  capacity  of
 the  plant  after  expansion;

 (c)  what  ig  the  capital  outlay  for
 the  proposed  expansion;

 (d)  the  nameg  of  the  foreign  sup-
 pliers  who  have  agreed  to  supply  the

 ary  equip!  for  the  pro
 expansion;  and

 (e)  what  is  the  foreign  exchange
 component  involved?

 The  Minister  of  Steel  and  Mines
 (Shri  N.  Sanjiva  Reddy):  (a)  and
 {b).  Government  had  approved,  in
 Iron  &  Steel  Co.  Ltd.,  Jamshedpur  to
 3  million  tonnes  of  steel  ingots  capa-
 city  in  the  Fourth  Plan  period.  The
 company  have  yet  to  prepare  the  De-
 tailed  Project  Report  for  the  expan-
 sion.

 (c),  (d)  and  (e).  The  prelimi-
 nary  estimates  indicate  that  the  cost
 of  expansion  would  be  of  the  order
 of  Rs.  70  crores  with  a  foreign  ex-
 change  component  of  about  Ra.  85
 crores.  As  the  matter  is  still  in  the
 preliminary  stages;  the  details  regard-
 ing  the  foreign  suppliers  of  equip-
 ment  etc.,  have  not  so  far  been  worked
 out.

 Damage  to  Railways  due  to  Floods

 468,  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  extent  of  damage  done  to
 the  Railways  between  Darbhanga  and

 e
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 Sitamarhj  stations  due  to  the  recent

 (b)  for  how  many  days  there  wag  &
 dislocation  of  through  service  bet-
 ween  Darbhanga  and  Sitamarhi  sta-
 tions;

 (c)  the  steps  taken  to  restore  this
 communication;  '

 (d)  why  it  took  so  much  time  for
 resumption  of  the  through  service;
 and  ale

 (e)  the  steps  being  taken  to  prevent
 the  recurrence  of  such  incidents  in
 future?

 The  Deputy  Minister  in  the  Misis-
 try  of  Bailways  (Shri  Sham  Nath):
 (a)  Bridge  No.  8  consisting  of  5  x  40’,
 l  x  30’  and  l  x  20’  spang  resting  on
 wrought  iron  and  timber  piles  at  Km
 63-2/3  between  Kamtaul  and  Jogiara
 Was  scoured  below  safe  leve]  on  ac-
 count  of  abnormal  floods.  Besides
 there  were  two  washouts  in  the  for-
 mation  at  Kmg  92/3.  and  92-1112  bet-
 ween  Bajpatti  and  Parsauni  stations.

 (b)  Through  communication  was
 dislocated  from  8.45  hrs,  on  1-7-1964
 to  42.30  hrs,  on  4-8-1964,

 (९)  The  work  of  repairs  to  pile
 bridge  No.  8  and  the  formation  were
 immediately  taken  in  hand  and  com-
 pleted  in  shortest  possible  time.

 (d)  Through  communication  could
 not  be  restored  earlier  on  account  of
 foundations  of  Bridge  No.  8  having
 become  insecure  as  well  as  because  of
 flood  water  being  above  the  rail  level
 between  Bajpatti  and  Parsauni  sta-
 tions.

 (९)  Bridge  No.  8  is  proposed  to  be
 rebuilt  with  6  spans  of  40  ft.  girders
 resting  on  deep  foundations.  The
 rail  level  on  the  proposed  bridge  will
 be  raised  by  about  5  ft.  The  forma-
 tion  between  Bajpatti  and  Parsauni
 will  also  be  strengthened  by  stone
 pitching.
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 22  brs.
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORT-
 ANCE

 ARREST  OF  TRADE  UNION  LEADERS  AND
 ‘PWD  workers  IN  ANDAMANS

 Shri  Sezhiyan  (Perambalur):  I  call
 the  attention  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of
 urgent  public  importance  and  I  re-
 quest  that  he  may  make  a  statement
 thereon:

 The  large-scale  artests  of
 trade  union  leaders  and  PWD
 workers  in  Andaman  Islands.
 The  Depaty  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  The  statement  is  a  bit  long.
 Should  I  read  it  or  lay  it  on  the  Table
 of  the  House?

 Mr.  Speaker:  How  long  is  it?
 Shri  L.  N.  Mishra:  Three  pages.
 Mr.  Speaker:  He  might  read  it.
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 Workers  in  Andamans

 wards  the  eng  of  May  1964,
 demanding  their  immediate  re-
 employment.  The  circumstances  lead-
 ing  to  their  retrenchment  were  ex-
 plained  to  the  leaders  of  the  DMK  but
 they  persisted  in  their  demand,  and
 started  picketing  on  the  5th  June,  in
 front  of  the  offices  of  the  Principal
 Engineer  ang  the  Deputy  Commis-
 sioner.  The  agitation  continued  for
 several  days.  2l  persons  were  arrest-
 ed  under  section  34  of  the  I.P.C.  and

 ection  7  of  the  Criminal  Law  Amend-
 ment  Act,  1932,  Towards  the  end  of
 June,  1964,  the  dispute  involving  72
 retrencheg  labourers  was  referred  to
 the  Conciliation  Officer  for  promot-
 ing  a  settlement.  The  DMK  sus-
 pended  the  agitation,  and  further  re-
 trenchment  of  surplus  labour  was
 stayed  by  the  P.W.D.  during  the
 pendency  of  conciliation  proceedings.
 The  Conciliation  Officer  succeeded  in
 securing  a  settlement  between  the
 parties.  According  to  the  terms  of
 settlement  44  labourers  who  were  not
 found  to  have  been  retrenched  on  the
 basis  of  “last  come  to  first  go”  were

 Shri  L.  N.  Mishra:  The  And.
 P.W.D.  employs  casual  labourers  on
 muster  roll  during  the  working  season
 from  October  till  about  the  middle  of
 May  to  supplement  its  regular  labour
 strength.  There  is  heavy  ratn  fall
 accompanied  by  cyclones  during  the
 monsoon  season  when  the  building  and
 road  construction  works  are  slowed
 down  considerably,  and  the  labour
 becomes  surplus.  All  such  casual
 labourers  as  cannot  be  gainfully  em-

 re-instated,  without  prejudice  to  the
 right  of  the  employer  to  make  re-
 trenchment  under  the  law,  All  the  27
 persons  who  had  courted  arrest  by
 picketing  offices  in  connection  with  the
 agitation  were  convicted  on  the  77
 July,  1964,  under  section  7  of  the
 Criminal  Law  Amendment  Act,  1982.
 The  re-instatement  of  44  labourers
 was  followed  by  retrenchment  of  44
 labourers  on  the  basis  of  “last  come
 to  first  go”,  and  further  329  casual
 labourers  who  were  surplus  were  re- ployed  during  he  monsoon  season

 are  retrenched.  (The  ]  em-
 ployment  and  retrenchment
 of  labour  in  Andamans  is  the  nor-
 mal  feature  of  the  working  of  the
 Andaman  P.W.D.  The  Andaman
 P.W.D,  retrenched  355  casual  labourers
 with  the  advent  of  the  monsoon  season
 this  year,  most  of  whom  being  local
 settlers  went  away  to  their  homes  for
 cultivation.  Among  the  labourers  re-
 trenched  were  72  from  the  Mainte-
 tenance  Division  at  Port  Blair.  The
 DMK  sponsored  labour  union  took
 up  the  cause  of  those  72  labourers
 and  started  an  agitation  to-

 trenched  with  effect  from  lst  August,
 1984.  The  DMK  have  resumed  agi-
 tation.  The  Communist  led  labour
 union  has  also  joined  hands  with  the
 DMK  ang  they  are  adamant  that  the
 retrencheq  labourers  should  be-  re-
 instated  immediately.  The  Adminis-
 tration  had  assured  that  the  retren-
 ched  labourers  would  be  re-employed
 on  the  t  of  fair
 in  October.  The  DMK  ang  Commu-
 nist  leaders  were  not  satisfied.  On
 3rd  September,  8  retrenched  labourers
 prevented  the  Deputy  Commissioner
 from  entering  his  office,  and  another
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 6  persons  gathered  in  front  of  the
 Principal  Engineer's  office,  and  the
 Chief  Commissioner's  office.  They
 were  shouting  slogans.  They  were
 arrested  under  section  7  of  the  Cri-
 minal  Law  Amendment  Act,  932
 because  of  their  unabated  intention  to
 deter  the  officers  from  entering  the
 offices.  The  DMK  ang  Communist
 sponsored  labour  unions  hag  announc-
 ed  their  decision  through  loud-spea-
 kers  to  intensify  their  agitation.  It
 was  reported  that  about  75  persons
 would  be  detailed  for  picketing  offlees
 on  the  4th  September.  They  were  in-
 citing  labour  by  their  provocative  and
 inflamatory  speeches,  and  posed  a
 threat  to  public  peace  and  tranqui-
 lity.  The  District  Magistrate,  Anda-
 man  and  Nicobar  Islands,  apprehena-
 ing  breach  of  peace  promulgated  an
 order  under  section  44  of  Criminal
 Procedure  Code  with  effect  from  the
 morning  .of  4th  September  banning
 all  processions,  demonstrations,  public
 meetings,  carrying  of  weapons,  gprea-
 ‘ding  of  rumours  and  use  of  loud-
 speakers.  9  persons  on  the  4th  Sep-
 tember  and  2  persons  on  the  6th  Sep-
 tember  were  detained  by  the  District
 Magistrate  under  rule  30()  (b)  of  the
 Defence  of  India  Rules.  On  the  4th
 September  6  retrenched  labourers
 assembled  for  picketing  in  groups  of
 4  in  front  of  Deputy  Commissioner's
 office  and  the  secretariat.  They  were
 arrested  under  section  5]  of  Criminal
 Procedure  Code  and  releaseqd  on  the
 same  day.  On  the  5th  and  7th  Sep-
 tember,  34  and  28  persons  respec-
 tively  were  arrested  in  similar  cir-
 cumstances  and  later  released  .on  the
 same  day.

 The  law  and  order  situation  has
 been  maintaineq  and  continues  to  be
 under  control.

 Shri  Sezhiyaa:  The  non.  Minister
 has  been  pleased  to  say  that  387
 workers  have  been  retrenched.  I
 want  to  know  whether  it  is  a  fact  that
 in  the  place  of  those  retrenched  per-
 sons  other  batches  of  labourers  are
 being  brought  to  Andamans  and  em-
 ployed  in  thelr  places.

 N  —_
 Shri  L.  N.  Mishra;  It  is  a  normal

 feature  in  the  Andamans  from  May  to
 October  that  there  is  a  slack  season  in
 building  and  road  construction.  More-
 over,  these  people  are  on  the  muster
 roll  and  are  casual]  labour.

 Mr.  Speaker:  His  point  is  that  while
 on  the  one  hang  so  many  hundreds
 of  workers  that  were  already  there
 had  been  retrenched,  there  was  a  ne-
 cessity  to  bring  in  fresh  labourers
 from  outside  and  employ  them  there;
 so,  why  did  the  Government  not  have
 the  same  men  who  had  been  retrench-
 ed.

 Shri  L.  N.  Mishra:  No  fresh  labour
 was  brought  there.  A  total  of  8,000
 workers  are  under  the  P.W.D.,  out  of
 them  649  were  declared  surplus.
 Moreover,  there  were  negotiations  and
 they  were  offered  some  piecemeal
 work,  but  they  refuseq  to  work.

 Siri  Kandappan  (Tiruchengode): The  hon.  Minister  has  said  that  it  is
 the  usual  procedure  and  that  during the  rainy  season  they  do  not  need
 the  28808]  labour  and  they  are  re-
 trenched.  The  officers  employed  there
 also  have  no  work  during  the  rainy
 season.  I  would  like  to  know  whether
 the  officers  there  are  also  retrenched.

 bri  L.  N,  Mishra:  Officers  are  not
 retrenched.

 Shri  Daji  (Indore):  Why?

 Shri  S.  Kandappan:  The
 also  do  not  have  any  work.

 officers

 Mr.  Speaker:  The  answer  has  come
 that  they  are  not  retrenched.

 Shri  8.  Kandappan:  Then,  why  only
 the  PWD  labourers  are  retrenched?

 Mr.  Speaker:  I  cannot  enter  into  an
 argument.  He  might  seek  some  other
 remedy.  That  should  suffice  now.

 Shri  s.  M.  Banerjee  (Kanpur):  I
 want  to  know  whether  the  labour
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 Shri  Kandappes:  The  Assistant
 Engineer  and  the  Executive  Engineer
 are  also  in  the  same  position.

 Mr.  Speaker:  The  question  is  to
 ibe  asked  ang  the  answer  must  be
 given.  But  it  cannot  be  argueq  here
 in  this  way.

 Shri  S.  Kandappan:  The  condition
 of  the  labour  is  very  pathetic.

 Mr.  Speaker:  I  sympathise  with
 the  hon.  Member.  But  that  is  not  8
 remedy  that  he  is  seeking  just  now.

 Shri  8S.  M.  Banerjee:  I  want  to
 know  whether  it  is  a  fact  that  the
 labour  laws  governing  the  conditions
 of  the  workers  which  are  applicable
 in  our  country  are  not  applicable
 there  and  whether  it  is  also  a  fact
 that  the  Commissioner  of  that  parti-
 cular  place  or  the  Chief  Commis-
 sioner  tackle  the  situation  in  a  way
 which  incited  the  workers  and  not
 brought  them  towards  a  settlement,
 and,  if  so,  whether...

 Mr.  Speaker:  How  many  questions?

 Shri  8,  M,  Banerjee:  My  question  is
 whether  such  a  report  was  given  to
 the  Government  by  the  various  re-
 presentatives  of  that  particular  area
 and  whether  it  was  supported  by  the
 statement  of  those  Members  of  Par-
 liament  who  visiteqd  Andamans  and,
 if  so,  what  steps  have  been  taken
 in  the  matter,

 Shri  L.  N.  Misra;  They  did  not  in-
 cite  the  labourers.  So  far  ag  the
 application  of  labour  laws  ig  con-
 cerned,  it  is  a  fact  that  all  the  labour
 laws  are  not  applicable  there.

 Shri  H.  P.  Chatterjee  (Nabadwip):
 I  want  to  know  whether  Article
 19(1),  of  our  Constitution  is  not  work-
 ing  in  Andamans.  I  had  been  to  An-
 damans  and  I  found  there  that  if  the
 people  wanted  to  go  from  ane  place
 to  another,  they  required  per-
 mission.  That  is  against  our  Con-
 stitution,  Why  this  article  is  not

 applieq  there?  Why  the  absolute
 rule  is  there?

 Shri  L.  N.  Mishra:  I  am  not  aware
 of  it.  I  want  notice  for  it.

 Shri  A.  K.  Gopalan  (Kasergod):
 I  want  to  know  what  is  the  report
 of  that  one  man  inquiry  that  was

 ducted  in  And:  some  months
 ago  when  there  was  a  firing  on  the
 P.W.D,  workers.

 Shri  L.  N  Mishra:  I  require  notice
 for  this  also.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  This  is  not  the  first  time
 that  there  has  been  trouble  in  the
 Andamans  with  the  P.W.D,  labour.
 May  I  know  why  is  it  that  in  the
 case  of  these  labourers  who  are  on
 muster-roll  in  large  numbers  and
 who  work  every  year  some  sort  of  a
 settlement  cannot  be  brought  about
 by  the  Central  Government,  as  it  is
 a  Centrally  administered  area,  in
 order  to  see  that  these  labourers  are
 kept  on  permanent  rolls  in  spite  of
 the  fact  the  work  is  seasonal?

 Shri  L.  N.  Mishra:  This  has  hap-
 pened  not  only  this  year.  It  was
 done  in  the  previous  year  also.  Some
 efforts  were  made  for  conciliation  on
 ‘co-operative  basis  and  some  work  on
 piece  rate  was  offered.  But  there
 ‘was  no  co-operation  from  the  labour
 union  and,  therefore,  the  trouble
 arose.

 Shrimati  Renu  Chakravartty:  My
 question  has  not  been  answered.

 Mr,  Speaker:  She  says,  can’t  any
 fresh  efforts  be  made  so  that  these
 lsbourers  are  employed:  throughout
 the  year  instead  of  employing  them
 for  a  part  of  the  year?

 Shrimati  Renu  Chakravartty:  This
 is  a  recurring  trouble.  Last  year,
 there  was  a  firing  on  these  very
 workers.
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 Workers  in  Andamans

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 It  is  a  fact  that  these  workers  are
 retrenched  from  year  to  year  and
 that  if  some  settlement  could  be
 found,  it  should  be  found.  But  the
 difficulty  is  that  these  casual  labour-
 erg  are  eployed  for  works,  such  as,
 the  construction  of  roads,  bridges,
 digging  of  canals,  etc.  During  the
 monsoon  season,  there  are  cyclones
 and  heavy  rains  and  so  these  works
 cannot  be  carried  on.  JD-:cause  of
 the  rains,  the  execution  of  these
 works  is  impossible.  Therefore,  in
 order  that  we  may  get  work  done,  we
 offered  them  the  work  on  piece  rate
 basis,  that  is,  whenever  you  finish  the
 work,  you  go.  They  refused  to  do  it.
 There  is  no  other  alternative.  It
 will  not  be  possible  for  any  Govern-
 ment  to  go  on  paying  the  workers
 without  the  work  being  carried  out.

 Shrimati  Renu  Chakravartty:  More
 work  could  be  given.  The  P.W.D.  work
 does  not  stop  during  the  rains.

 Shri  Umanath  (Pudukkottai):  May
 I  know  whether  it  is  a  fact  that  many
 of  the  retrenched  workerg  are  from
 mainland  and  whether  the  Govern-
 ment  have  got  any  intention  of
 assisting,  financially  and  otherwise,
 such  of  those  workers  who  want  to
 return  back?

 Shri  Hathi:  Many  of  the  workers,
 who  are  local  workers,  do  not  find
 actual]  difficulty  during  the  monsoon
 season.  Actually,  from  the  first  batch
 of  355,  many  of  them  have  got  work.
 There  ig  no  trouble  for  them.  I  do
 net  know  about  the  mainland  werk-
 ers,

 Shri  Nambiar  =  (Tiruchirapalli)
 May  I  know  whether  the  Chief  Com-

 had  discussions  with  the
 representatives  of  fhe  union  on  the
 7th  August,  in  the  course  of  which  he
 promised  that  certain  other  alterna-
 tives  would  be  found  so  that  all  these
 men  could  be  employed  in  one  way
 or  the  other,  and  if  so,  whether  that
 promise  is  kept  up  or  not?

 Table
 Shri  Hatht:  That  is  the  alternative

 which  he  has  suggested  nemely  thet
 he  could  give  them  work  on  piece-
 rate,  and  they  could  form  themselves
 into  a  co-operative  society,  and  if  they
 did  so,  he  would  be  prepared  to  heip:
 them.

 An  Hon.  Member:  Wheat  is  this
 Piece-rate  system?

 Shri  Kolla  Venkaiah  (Tenali):  The
 hon.  Minister  hag  stated  that  same-
 laws  in  force  here  are  not  applicable
 there.  May  I  know  why  Government
 do  not  try  to  apply  the  laws  that  are
 in  force  here  regarding  labour  to  that
 area  also?

 Shri  Hathi:  That  is  being  consider-
 ed.

 Shri  Nambiar:  The  Defence  of  India
 Act  and  the  rules  thereunder  are
 straightway  made  applicable  there,
 but  when  it  comes  to  labour  laws,  the
 matter  is  still  being  considered.  Why
 should  that  be  so?

 PAPERS  LAID  ON  THE  TABLE

 PROCLAMATION  BY  PRESIDENT  UNDSR:
 Axricte  386  or  CoNsTITUTION  RE.  80875
 or  KERALA  AND  ORDSR  THEREUNDER

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  On
 behalf  of  Shri  Nanda,I  begtolay  on
 the  Table  a  copy  each  of  the  follow-
 ing  papers:

 (i)  Proclamation  issued  by  the
 President  under  article  356  of  the

 to  himse!
 all  functions  of  the  Government
 of  the  State  of  Kerala  published
 in  Notification  No.  GR.  3]6
 dated  the  l0th  September,  1964,

 (ii)  Order  made  by  the  Presi-
 dent  in  pursuance  of  sub-clause
 (i)  of  clause  (e)  of  the  above:
 Proclamation,  published  in  Notifi-
 cation  No.  GSR  ‘1817  dated  the
 30th  September,  1964,  [Placed  in
 Library.  See  No.  LT-307/64).
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 Shri  Hari  Vishau  Kamath  (Hoshan-
 gabad):  On  a  point  of  information
 and  clarification.  I  raised  thig  point,
 as  you  will  be  pleased  to  recollect,
 yesterday,  but  the  hon.  Home  Minis-
 ter  somewhat  airily  dismissed  it  say-
 ing  that  it  was  up  to  the  Election
 Commission.  The  position  ag  I  know
 it  is  this  that  the  Chief  Election  Com-
 missioner  visited  Kerala,  I  believe,
 some  time  last  month  or  so,  and  had
 discussions  with  all  the  political
 ‘partie,  there  and  fixed  the  dates  for
 the  elections.  Now,  the  Legislative
 Assembly  of  Kerala  has  been  dis-
 solved.  So,  one  of  the  important
 States  is  left  without  representative
 institution  in  our  democratic  set-up.

 I  want  an  assurance  from  Gov-
 ernment—the  hon,  Prime  Minister  is
 here,  fortunately—that  they  will  not
 interfere  with  or  put  any  kind  of
 pressure  upon  the  Election  Com-
 mission  so  as  to  change  the  dates  to
 suit  their  own  partisan  interests  or
 for  some  other  ulterior  motive.

 May  I  also  say,  because  tomorrow
 the  Election  Commission  has  arranged
 a  conference  which  party  representa-
 tives  will  attend,  that  we  shall  raise
 ‘this  matter  there  tomorrow  and  we
 shall  try  to  get  an  assurance  there,
 provided  Government  say  here  today
 that  they  will  not  interfere  with  the
 Election  Commission’,  discretion  or
 powers?  r

 Mr.  Speaker:  The  hon.  Member  can
 get  that  assurance  there,  not  here.

 bri  Hari  Vishnu  Kamath:  Govern-
 ‘ment  should  give  us  an  assurance  that
 they  will  not  interfere  with  the  Elec-
 tion  Cothmission’s  discretion  at  all
 4n  thig  matter,  nor  will  they  put  any
 pressure  on  the  Election  Commission.

 The  Minister  of  Law  and  Social
 Becurity  (Shri  A.  K.  Sem):  I  object  to
 such  a  question  being  put,  because  we
 thave  never  interfered  with  the  Elec-
 tion  Commission.  That  is  a  conven-
 ‘tion  which  has  been  well  established.
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 Shri  s.  M.  Banerjee  (Kanpur):  We
 want  an  assurance  that  you  will  not
 delay  the  whole  matter.
 NOTIFICATION  UNDER  Miners)  AND

 Mrnerats  (REGULATION  AND  Deve-
 LOPMENT)  Act,  Coat  Mines  (Con-
 SERVATION  AND  SAFETY)  ACT,  AND
 MEMORANDUM  AND  ARTICLES  OF
 ASSOCIATION  OF  HINDUSTAN  STEEL-
 WORKs  CONSTRUCTION  Lt.

 The  Minister  of  Steel  ang  Mines
 (Shri  N.  Sanjiva  Reddy):  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  papers: —

 (i)  Notification  No.  GSR  23
 dated  the  Sth  August,  1964,  under
 sub-section  (l)  of  section  28  of
 the  Mines  and  Minerals  (Regula-
 tion  and  Development)  Act,  1957.
 {Placed  in  Library.  See  No.  LT-
 8072/64).

 (ii)  The  Coal  Mines  (Conserva-
 tion  and  Safety)  Amendment
 Rules,  1964,  publishad  in  Notifica-
 tion  No.  GSR  24  dated  the  8th
 August,  1964,  under  sub-section
 (4)  of  section  77  of  the  Coal
 Mines  (Conservation  ang  Safety)
 Act,  1952,
 (Placed  in  Library,  See  No.  LT-
 3078

 (iil)  (a)  Memorandum  of  Asso-
 ciation  of  Hindustan  Steel-works
 Construction  Limited.

 (b)  Articles  of  Association  of
 Hindustan  Steel-work,  Construc-
 tion  Limited.
 [Placed  in  Library,  See  No.  LT-
 3074/64).

 Reports  or  InprAN  Propucriviry  Team
 The  Deputy  Minister  in  the  Minis-

 try  of  Industry  and  Supply  (Shri
 Bibudhendra  Mish™):  On  behalf  of
 Shri  Dasappa,  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Reports  of  the  Indian  Productivity
 Team:

 (i)  Report  on  Tools,  Jigs  and
 Fixtures,  precision  manufacturing
 techniques  in  Britain  and  USA
 [Placed  in  Librery,  See  No.  LT-
 3075/64).
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 (ii)  Report  on  Welding  Indus-

 try  in  USA,  West  Germany  and
 Britain.

 {Placed  in  Library,  See  No.  LT-
 3076/64).

 (iii)  Report  on  Food  Preserva-
 tion  and  Canning  Industry  in
 USA  and  Denmark.
 [Placed  in  Library,  See  No.  LT-
 3077/64).

 (iv)  Report  on  Cable  Industry
 in  Japan  and  USA.
 {Placed  in  Library,  See  No.  LT-
 3078/64).

 (v)  Report  on  Office  Manage-
 ment  in  Japan,  USA  and  Britain.
 [Placed  in  Library,  See  No.  LT+
 3079/64).

 NOoriricaTions  UNDER  INDUSTRIES
 (DEVELOPMENT  AND  REGULATION)
 Act,  Tea  Act,  Corrxe  Act,  AND
 Avupit  REPORT  ON  ACCOUNTS  OF
 Tea  Boarp

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  I  beg  to  Jay  on  the
 Table—

 (i)  @  copy  each  of  the  following
 Notifications  under  sub-section  (2)  of
 section  i8A  of  the  Industries  Deve-
 lopment  and  Regulation)  Act,  964:—

 (a)  SO  2850,  dated  the  ist  July,
 1964,

 (b)  SO  2366,  dated  the  Ilth  July,
 1964,
 [Placed  in  Library,
 3080/64].
 dy  a  copy  each  of  the  following

 papers:
 (a)  The  Tea  Board  Employees

 (Conduct)  Amendment  Rules,  1964,
 published  in  Notification  No.  GSR
 3020  dated  the  8th  July,  1964,
 under  sub-section  (3)  of  section  40
 of  the  Tea  Act,  1988.
 [Placed  in  Library,  See  No.  LT-

 20i4  (Ai)  LSD—6

 See  No.  LT-

 BHADRA  20,  886  (SAKA)  Laid  on  the  Table  ‘1214,

 (b)  The  Coffee  (Second  Amend-
 ment)  Rules,  1964,  published  in
 Notification  No.  GSR  26  dated  the
 8th  August,  1964,  under  sub-sec-
 tion  (3)  of  section  48  of  the  Coffee
 Act,  1942,
 [Placed  in  Library,  See  No.
 3082/64).

 (c)  Audit  Report  on  the  accounts

 LT-

 of  the  Tea  Board  for  the  year
 1962-63.
 [Placed  in  Library,  See  No,  LT-
 3083  64).

 Ratway  PROTECTION  Force  (AMEND-
 MENT)  RULES

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Railway  Protection  Force
 (Amendment)  Rules,  1964,  published

 in  Notification  No.  GSR  925  dated  the
 27th  June,  1964,  under  sub-section  (3)
 of  section  2]  of  the  Railway  Protec-
 tion  Force  Act,  1967,

 [Placed  in  Library,
 3084/64].
 NOTIFICATIONg  UNDER  CENTRAL  SILK
 Boarp  AcT  AND  ESSENTIAL  ComMmoni~

 tres  ACT
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  8S.  १,  Rama-
 swamy):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  Notifica-
 tions:

 (i)  The  Central  Silk  Board
 (Amendment)  Rules,  1964,  pub-
 lished  in  Notification  No.  GSR
 1191  dated  the  29th  August,  1964,
 under  sub-section  (3)  of  section  3
 of  the  Central  Silk  Board  Act,  1948,
 (Placed  in  Library,  See  No.  LT-
 3085/64].

 (ii)  The  Textiles  (Production  by
 Powerlooms)  Control  (Amend-
 ment)  Order,  ‘1964,  published  in
 Notification  No.  SO.  2468  dated  the
 389  July,  1964,  under  sub-section
 (6)  of  section  3  of  the  Essential
 Commodities  Act,  1985.
 (Placed  in  Library,  See  No.  LT-
 3086/64).

 See  No.  LT-
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 AnNuAL  Report  or  Hinpustan  SALTs
 Lumrrep  AND  REVIEW  THEREOF

 Shri  Bibudhendra  Misra:  I  beg  to
 lay  on  the  Table  a  copy  each  of  the
 following  papers:

 (i)  Annual  Report  of  the  Hindus-
 tan  Salts  Limited,  Jaipur,  for  the
 year  1962-63,  along  with  the  Audit-
 ed  Ac  ts  and  the  ts  of
 the  Comptroller  and  uditor-
 General  thereon,  under  sub-section
 qd)  of  section  6I9A  of  the  Com-
 panies  Act,  1956.

 (ii)  Review  by  the  Government
 on  the  working  of  the  above  com-
 pany.

 LT- [Placed  in  Library,  See  No.
 8087/64).

 2.8  hrs.

 ESTIMATES  COMMITTEE

 Socry-rourTH  REPORT

 Shri  A.  C.  Guha  (Barasat):  I  beg  to
 present  the  sixty-fourth  Report  of  the
 Estimates  Committee  on  action  taken
 by  Government  on  the  recommenda-
 tions  contained  in  the  Hundred  and
 sixty-fifth  Report  of  the  Estimates
 Committee  (Second  Lok  Sabha)  on  the
 erstwhile  Ministry  of  Commerce  and
 Industry—Office  of  the  Textile  Com-
 missioner—Part  IV—Art  Silk  Industry.

 42.8)  brs.

 GOLD  (CONTROL)  BILL

 (i)  ह: अ  or  Jonrr  Comaarm:
 Shri  Krishnamoorthy  Rao  (Shimo-

 ga):  I  beg  to  present  the  Report  of
 the  Joint  Committee  on  the  Bill  to
 provide,  in  the  economic  and  financial
 interests  of  the  community,  for  the
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 control  of  the  production,  supply,  dis-
 tribution,  use  and  possession  of,  and
 business  in,  gold  and  ornaments  and
 other  articles  of  gold  and  for  matters
 connected  therewith.

 (ii)  Evmence  serore  Jomnt  Coas-
 MITTEE

 ay

 Shri  Krishnamoorthy  Rao:  I  beg  to
 lay  on  the  Table  a  copy  of  the  evi-
 dence  given  before  the  Joint  Com~
 mittee  on  the  Bill,  to  provide,  in  the
 economic  and  financial  interests  of  the
 community,  for  the  control  of  the
 production,  supply  and  distribution,
 Use  and  possession  of,  and  busines,  in,
 gold  and  ornaments  and  other  articles
 of  gold  and  for  matters  connected
 therewith.

 2.20  hrs.

 BUSINESS  OF  THE  HOUSE
 The  Minister  of  Communications

 ang  Parliamentary  Affairs  (Shri
 Satya  Narayan  Sinha):  With  your
 permission,  Sir,  I  rise  to  announce
 that  Government  business  in  this
 House  for  the  week  commencing
 Monday,  l4th  September  1964,  will
 consist  of:

 a)  Further  discussion  on  motion
 of  No-confidence  in  the  Council  of
 Ministers;

 (2)  Consideration  and  passing  of
 the  C  (Amendment)  Bill,
 1964;

 (3)  Discussion  and  voting  on  the
 Supplementary  Demands  for  Grants
 (General)  for  1964-65;  and

 (4)  Consideration  and  passing  af:
 The  High  Court  Judges  (Con-

 ditions  of  Service)  Amendment
 Bil,  1964,  and

 The  Legal  Tender  (Tnscribed
 Notes)  Bill,  964



 Business

 Bo  राम  मनोहर  लोहिया  (फरुखा-
 बाद)  :  झष्यक्ष  महोदय,  मुझे  लोक  समा  की
 भ्रवधि फे  बारे  में  कुछ  कहते  क्री  इजाजत
 दीजिये  |  सब  से  पहली  बात  तो  यह  कि
 पिछली  बार  सत्र  पांच  हफ्ते  का  हुआ  था
 और  ब  की  बार  यद  चार  हफ्ते  का  हो
 रहा  हैँ  ।  शायद  चार  भी  नहीं  ।  संसद्‌  कार्य
 मंत्री  शायद  यह  कहे  कि  पिछली  दर्फ  एक
 विशेष  भ्रधिवशन  हो  गया  था।  तो  मेरा
 जवाब  होगा  कि  वह  विशेष  भ्रधिवेशन
 सरकारी  काम  के  लिये  था  श्ौर  इस  तरह
 से  सारी  जनता  का  काम  कम  नहीं  हो
 जाना  चाहिये  |
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 इस  के  भ्रलावा  में  श्राप  मे  भ्र्ज  करूंगा
 कि  लोक  सभा  पूरी  तरह  से  ज्यादा  बंठनी
 चाहिये  |  कवल  तुलना  में  ही  नहीं  कि
 पिछले  साल  क्‍या  हुभ्ा  |  बसे
 भी  ज्यादा  बठना  चाहिये
 इस  का  कारण  यह  है  कि  रोज  बरोज
 ऐसे  बहुत  से  सवाल  पाते  रहते  हैं  प्रौर  कभी
 कभी  तो  ऐसे  कि  दम  घुटने  लग  जाता  है।
 आखिर  हमारे  संविधान  में  जमीर  की  भ्राजादो,
 झात्मा  की  भ्राजादी  तो  एक  बहुत  बड़ा  भ्रधिकार
 है।  प्रगर  हम  जनता  के  प्रतिनिधि  भी  प्रपनी
 झ्रात्मा  की  झावाज  यहां  नहीं  कह  सकते  लोक
 सभा  के  काम  की  भ्रवधि  कम  होने  के  कार  ण,
 तो  बड़ी  दिक्कत  हो  जाया  करती  है।  मैं
 भाप  के  सामने  एक  बात  भौर  ्र्जं  करूं  कि
 जिस  लोक  सभा  की  हम  हमेशा  नकल  किया
 करते  हैँ  उस  की,  भ्रौर  झौर  देशों  की  मैं  नज़ीर
 दे  सकता  हूं,  यानी  प्रंग्रेजों  की लोक  सभा  जो
 है  वहां  रोज  एक  स्थगन  प्रस्ताव  हुआ  करता
 है  जिस  को  साधारण  स्थगन  प्रस्ताव  कहते
 हैं।  वहां  पर  पश्राघे  धणष्टे  की  बहस  होती  है
 और  हर  सदस्य  पांच  मिनट  बोलता  है।
 अंग्रेजों  का  एक  छोटा  सा  देश  है।  हिन्दुस्तान
 जसे  बड़े  देश  में  रोज  एक  साधारण  स्थगन
 प्रस्ताव  कम  से  कम  एक  घंटे  का  तो  होना
 चाहिये  जिस  में  कि  सदस्य  लोग  झपती  बात
 कह  तके  Caner)  ।  जब  कोई  बात  गम्भी-
 रता  से  कही  जाती  हैलो  उस  को  समझने
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 की  कोशिश  की  जानी  चाहिये।  मैं  खास
 तौर  से  यह  बात  कम्यूनिस्टों  से  कहूंगा
 क्योंकि  शायद  उन  को  ऐसा  लगता  है  कि  हस
 में  कोई  हंसने  को  बात  है।

 Shri  Daji  (Indore):
 joying  the  translation.

 डा०  राम  मनोहर  लोहिया:  एन्जयमेंट
 की  बात  तो  छोड़  दीजिये।  मैं  इस  बात  को
 बढ़ाना  नहीं  चाहता,  मैं  केवल  अपनी  बात
 कह  देता  हूं।  मैं  कोशिश  कर  रहा  हूं  कि  मैं
 अध्यक्ष  महोदय  की  सलाह  मान  कर  चारों
 तरफ  न  देखूं।

 तो  ऐसी  सूरत  में  हमें  मौका  मिलना  चाहिये
 कि  हम  अपनी  बात  कह  सकें,  खास  तौर  से
 जिस  का  संबंध  प्रात्मा  की  भाजादी  से  है।
 मैं  यहां  नहीं  कह  रहा  हूं  कि किन  किन  चीजों

 से  दम  घुटता  है,  लेकन  श्राप  जानते  हैं
 झष्यक्ष  महोदय  :  जहां  तक  इसे  शिकायत

 का  ताललुक  है  जब  हम  दूसरी  बहस  शुरू
 करेंगे  तब  वह  कही  जा  सकती  है।  इस  वक्‍त
 तो  जो  बिजिनेस  चल  रहा  है  उस  के  बारे  में
 हो  कहना  चाहिये।

 We  were  en-

 अध्यक्ष  महौदय:  यह॑  तो  माननीय
 सदस्य  ने  कह  दिया,  उस  को  बोहराने  की  जरूरत
 नहीं  है।

 डा०  राम  मनोहर  लोहिया  :  मैं  ने
 बिल्कुल  दोहराया  नहीं  है।  खाली  नजीर  दे
 रहा  था  कि  किस  तरह  से  दुनिया  की  लोक
 सभाओं  में  सदस्यों  को  भ्रपनी  झात्मा  की  बातों
 को  पेक्ष  करने  का  मौका  रोज  ही  मिलता
 रहता  है।  मैं  यहां  यह  नहीं  बतजाना  चाहता  कि
 यहां  कितने  रावजशाही  के  काम  होते  रहते
 हैं  जिन  से  हम

 भ्रष्यक्ष  महोदय  :  वह  बस  मॉननीय
 सदस्य  खत्म  करें।
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 Blo  राम  मनोहर  लोहिया  :

 महोदय,  मैं  श्राप  स ेलोक  सभा  के  काम  के
 बारे  में  श्र्जें  कर  रहा  हूं

 अध्यक्ष  सहोदय  :  माननीय  सदस्य
 को  जो  शिकायत  थी  कि  लोक  सभा  की  भवधि
 कम  है  उस  की  बात  वे  कहना  चाहते  थे,  दूसरी
 बात  इस  समय  नहीं  हो  सकती।  उस  बात
 को  मैं  ने  माननीय  सदस्य  से  सुन  लिया।
 इस  बारे  में  सारी  दलीलों  पर  बहस  तो  हो
 नहीं  सकती  कि  आया  इस  मसले  पर  बहस
 की  जाये  या  नहीं  |  इस  को  तो  हमें  भ्रलाहदा
 लेना  पड़ेगा  क्योंकि  इस  वक्‍त  इस  का
 फैसला  नहीं  हो  सकेगा।  मैंने  माननीय  सदस्य
 को  यह  प्वाइंट  रेज  करने  के  लिये  भ्रवसर
 दिया  और  उन्होंने  उसे  रेज  कर  लिया।
 मिनिस्टर  साहब  चाहेंगे  तो इस  का  जवाब
 देंगे।  भ्गर  नहीं  देंगे  तो इसके  लिये  फिर  मौका
 होगा  1  इस  का  फैसला  तो  प्लाहदा  ही  हो
 सकता  है।  सारे  रूल  तो  इस  समय  बदले  नहीं
 जा  सकते।

 शी  प्रकादाधीर  शास्त्री  '  (बिजनौर)  :
 लेकिन  .इस  के  लिये  कोई  भवसर  जरूर  दिया
 जाना  चाहिये।

 Shri  Hari  Vishnu  Kamath  (Hosban-
 gabad):  By  your  leave,  I  wish  to  raise
 three  points.

 Knowing  as  we  do  from  experience
 how  slowly  the  machinery  of  Gov-
 ernment  moves,  I  would  like  the  Min-
 ister  of  Parliamentary  Affairs  to  start
 thinking  from  now  on  as  to  how  long
 this  present  session  will  last,  because
 this  flood  debate  hag  taken  four  days,
 and  the  no-confidence  motion  will
 take  another  five  days.

 Mr.  Speaker:  It  will  last  up  to  370
 October.

 Shri  Hari  Vishnu  Kamath:  I  want
 to  know  whether  it  will  be  extended,
 because  of  this  busines,  intervening.

 Mr,  Speaker:  I  am  told  it  is  up  to
 370  October.
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 Shri  Hari  Vishnu  Kamath:  Is  it

 pucca?

 Mr,  Speaker:  Next  point.

 Shri  Hari  Vishnu  Kamath:  The
 second  point  is  that  you  yourself  were
 pleased  to  say  on  the  opening  day,  if
 I  remember  aright,  that  you  were
 considering  very  seriously  the  allo-
 cation  or  the  fixation  of  a  lunch
 interval.

 Mr.  Speaker:  I  had  convened  a
 meeting,  but  because  there  could  not
 be  any  unanimity,  the  present  system
 would  continue.

 Shri  Hari  Vishnu  Kamath:  Lastly,
 I  agree  with  my  hon.  friend  Dr.  Lohia
 that  the  Parliament  sessions  have
 shown  an  increasing  tendency  to  de-
 cline  in  duration.  During  the  last
 two  years,  sice  1962,  I  have  drawn
 your  attention  to  this  unfortunate
 malady  that  has  overtaken  our  parlia-
 mentary  institution,  ang  I  have  quot-
 ed  statistics  here  in  this  House  as  to
 how  long  the  session  used  to  be.  In
 the  first  Parliament,  the  Budget  ses-
 sion  once  went  up  to  90  days  or
 more,  but  I  find  now  that  the  session
 is  coming  to  60  or  70  days.  This  ses-
 sion  is  only  for  20  working  days,  four
 weeks,  and  the  next  session  will  also
 be  for  only  four  weeks.  That  is  to
 say,  this  year  Parliament  will  sit  for
 less  than  six  months.  If  I  may  remind
 you,  the  first  Speaker,  Mr.  Mavalan-
 kar,  said  once  when  he  wag  in  the
 Chair  that  in  his  judgment,  if  Parlia-
 ment  was  to  be  a  mirror  of  the  na-
 tion  and  reflect  the  will  of  the  people,
 it  should  transact  business  for  at  least
 7  to  73  months  in  the  year.

 Shri  8,  M.  Bamerjee  (Kanpur):  I
 have  three  points  about  the  business
 of  the  House.

 The  hon.  Minister  has  just  announ-
 ced  Government  business  for  the  next
 week.  You  are  aware  that  the  Bonus
 Commission’,  Report  was  laid  on  the
 Table  of  the  House/some  time  in  the
 last  session,  and  there  is  a  good  deal
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 of  controversy  in  the  country,  and
 there  is  agitation  going  on  throughout
 the  country.  So,  I  would  request  the
 hon.  Minister  to  find  some  time  to
 discus  thig  most  important  report.  It
 has  been  modified  at  the  instance  of
 the  employers,  and  that  is  how  it  has
 become  important.  Government  does
 not  want  to  bring  8  motion,  but  there
 ig  a  motion  already  admitted  by  you.

 Secondly,  the  Mahalanobis  Com-
 mittee  Report  and  the  Santhanam
 Committee  Report  were  also  laid  on
 the  Table  of  the  House.  These  two
 reports  also  should  be  discussed
 simultaneously  in  this  House  because
 they  deal  with  concentration  of
 wealth  and  corruption.

 Thirdly,  my  attention  hag  been
 drawn  to  a  press  news  that  a  one  man
 commission  has  been  appointed  by
 Government  to  deal  with  the  question
 of  dearnesg  allowance  and  arbitra-
 tion.  You  will  remember  that  the
 Minister  made  an  announcement  in
 this  House  when  the  Pay  Commission
 was  appointed,  and  the  hon.  Finance
 Minister  made  a  statement  in  the
 House.  But  now  this  commission  has
 been  appointed,  and  this  House
 has  not  even  been  informed.
 So,  this  House  hag  been  treated  most
 shabbily.  The  Finance  Minister  must
 make  a  statement  and  give  ug  the
 terms  of  reference.

 Shri  H.  N.  Mukerjee  (Calcutta
 Central):  I  wish  to  refer  to  a  motion
 that  has  created  considerable  interest,
 namely  that  in  regard  to  our  perfor-
 mance  at  the  Commonwealth  Prime
 Ministers’  Conference.  J  remember
 that  on  this  matter  there  was  some
 communication  between  some  of  us

 and  the

 Leader  of  the  House  that  he  had  no
 objection  at  all  to  a  full  dress  discus-
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 many  are  likely  to  be  selected.  That
 is  to  say,  thig  motion  in  regard  to  the
 Commonwealth.  Prime  Ministers’
 Conference  has  been  shoved  off  into
 a  whole  bunch  of  other  things,  and
 the  selection  or  not  on  that  matter
 wil]  depend  upon  what  happens  at  a
 particular  meeting  this  afternoon,  but
 I  want  from  Government  an  assur-
 ance,  and  since  the  Prime  Minister
 himself  had  expressed  a  desire  that
 this  matter  should  be  properly  agitat-
 ed  in  the  House,  Government  might
 very  well  come  forward  with  a
 motion  themselves,  so  that  we  can  dis-
 cuss  it  without  any  difficulty.

 श्री  बाग़ी  (हिसार):
 महोदय

 अध्यक्ष  महोदय  :  अब  रहने  दीजिए।
 जो  कहना  था  डाक्टर  साहब  ने  कह  दिया।

 श्यी  बागड़ी:  डाक्टर  साहब  की  डाक्टर  साहब
 जानें।  मेरा  तो  केवल  इतना  निवेदन  है  कि
 जो  पिछड़े  बर्ग  के  बारे  में  रिपोर्ट  ह ैउस  पर
 विचार  किया  जाए।  उसके  बारे  में  हर  वार
 विश्वास  दिलाया:  जाता  है  कि  उस  पर  विचार
 किया  जाएगा,  लेकिन  झभी  तक  उस  पर
 विचार  नहीं  हो  सका  है।  तो  उस  पर
 विचार  किया  जाए।

 प्रध्यक्ष

 दूसरा  मेरा  यह  कहना  है  कि  बरतानिया
 जैसे  छोटे  देश  में  पालियामेंट  200  दिन
 बैठती  है  जब  कि  हिन्दुस्तान  में,  जो  कि  इतना
 बड़ा  मुल्क  है,  केवल  सौ  या  20  दिन
 बैठती  है।

 शी  सत्य  मारायण  सिह:  प्रध्यक्ष  महोदय,
 झाज  लोहिया  जी  ने  जो  सबाल  उठाया  है
 उसके  संबंध  में  उन्होंने  एक  पत्र  श्रापको
 लिखा  था।  झ्ापने  उस  पत्र  को  मेरे  पास  भेजा  t
 मैंने  उसका  सविस्तार  जबाब  दो  पेज  में
 लोहिया  साहब  के  पास  भेजा  भौर  उसके  बाद
 उन  से  बाचीत  भी  हुई।  जो  कुछ  मैं  कहना
 चाहता  हूं  उसको  मैंने  झपने  उस  पत्र  में  भी
 लिखा  है  भौर  स्वयं  भी  उनको  समझाया
 है।
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 ft  ह... अ  झास्त्री  (बिजनौर)  :
 सदन  को  भी  बतला  दीजिए।

 ी  सत्य  मारायण  सिंह:  लेकिन  डा०
 लोहिया  ने  कहा  कि  तहीं  इस  सबाल  को  सदन  में
 उठाएंगे।  आप  जातते  हैं  कि इस  बार  जो
 भ्राटम  सेशन  देर  में  बुलाया  गया  उसका
 क्रारण  क्‍या  है।  पिछली  बार  जो  एक  सप्ताह
 का  सेशन  हुआ,  उसके  बाद  आपने  मुझ  से  कहा
 था  कि  हसके  बाद  तीन  महीने  से  पहले  भ्रगला
 सेशन  न  बुलाया  जाए  क्‍योंकि  जो  यंत्र  झंप्रेजी
 से  हिन्दी  भ्रनुवाद  के  लिये  लगाए  जाने  वाले  हैं
 बे  उससे  पहले  नहीं  लग  पाएंगे  ।  भ्रगर  यह
 बात  न  होती  तो  सेशन  को  जल्दी  बुलाया
 जा  सकता  था,  कम  से  कम  बीस  या  25  रोज
 पहले  बुलाया  जा  सकता  था।

 ली  स०  मो०  बनों :  भर  भागे  बढ़ा
 दीजिए  ।

 ष्भी  रामेदबरामन्द  (करनाल)  :  तो  क्‍या
 यह  उसका  बदला  लिया  जा  रहा  है?

 थी  सत्यनारायण  सिह:  दोनों  चीजें
 कैसे  हो  सकती  हैं।  उनके  लिए  खास  तौर  से
 यंत्र  लगाया  जाने  वाला  था।

 भी  कहा  गया  कि  इस  सेशन  को
 3  तारीख  के  बाद  भी  बढ़ाया  जा  सकता  है।

 लेकिन  भ्राप  जानते  है  कि  यह  एक,परम्परा  कली
 श्रा  रही  है  भंग्रेजों  क ेसमय  से  भौर  जब  से
 हमें  स्वतन्त्रता  भिली  तब  से  हम  ने  भी
 इसको  कायम  रखा  है,  कि  सिक्‍यूलर  स्टेट
 होते  हुए  भी  हम  पूजा  भौर  क्रिसमस  के  दिनों
 में  सेशन  नहीं  करते।  तो  हमें  इस  चीज  का
 भी  ख्याल  रखना  है।

 की स०  wo  wit:  पूजा  तो
 ti  तारीख  से  है।  में  ब्राह्मण  हूं,  मैं  जानता

 ह  !
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 ty  a  मारावल सिह  :  तो  इस  सेशन

 की  कमी  की  पूति  करनेके  लिए  हम
 चाहते  हैं  कि  श्रगला  सेशन  कुछ  जल्दी
 बुला  लिया  जाए  ।  लेकित इन दोतों इन  दोतों  के
 बीच  में  कम  से  कम  चार  सप्ताह  का  भन्‍्तर
 तो  रहना ही  चाहिए  ।  इतना  न  हो  तो  मुश्किल
 हो  जाती  है।  झगर हम  हस  सेशन  को
 देर  तक  करते  हैं  तो  प्रगले  सेशन  को
 जल्दी  नहीं  बुला  सकेंगे  क्योंकि  23  तारीख
 के  बाद  हम  नहीं  बेठ  सकते।

 जहां  तक  लोक  सभा  के  बैठने  का
 सवाल  है  मैं  कुछ  आंकड़े  आपके  सामने
 रखना  चाहता  हूं।  सन्‌  96)  में  लोक  सभा
 02  दिन  बैठी,  सन्‌  962  में  2:  दिन

 के  लिए  बेठी  और  सन्‌  i964%  117
 दिन के  लिए  बैठी  ।

 झरी  हरि  विष्णु  कामत:  सन्‌  1950,
 51 श्रौर  52  के  शप्रांकड़े  दीजिए  ।  मेरे

 पास  बे  फिगस  हैं।

 श्री  सत्य  नारायण  सिह  :  पिछले  सालों
 के  फिगर  भी  करीब  करीब  ऐसे  ही  होंगे  t

 इस  साल  में  हम  93  दिन  बैठ  चुके  हैं
 और  भ्गला  सेशन  भ्रभी  वाकी  है।  हम
 समझते  हैं  कि  उसके  बाद  पिछले  सालों  जितने
 दिन  ही  हो  जाएंगे,  हो सकता  है  कि  एक  दो
 दिन  कम  ज्यादा  हो।  हिन्दुस्तान  को  छोड़
 कर  शझौर  किसी  डिमाक्ेटिक  देश  में  इतना
 समय  जनता  के  लिए  नहीं  दिया  जाता  जितना
 हम  बैठते  हैं।  हमने  लोक  सभा  के  कामों को
 तीन  हिस्सों  में  बांट  रखा  है,  33  पर
 सेंट  लेजिस्लेटिव  बर्क,  33  पर  सेंट
 फाइनेनशल  वर्क  शौर  33  पर  सेंट  न्य ।
 लेकिन  यह  समझा  जाता  है  कि  जैसे  फाइ-
 नेनलल  वर्क  शौर  लेजिस्लेटिव  वर्क  जनता
 का  काम  नहीं  है।  वह  मेरी  समझ  में
 नहीं  श्राता।  यहां  जितना  काम  होता  है
 सब  जनता  की  भलाई  के  लिए  श्राता  है,
 सरकार  का  जितना  काम  है  जनता  के  लिए

 (  Interruptions  )
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 डा०  लोहिया  ने झापकों  एक  पत्र
 लिखा था  शौर  उसकी  एक  नकल  मेरे
 थास  भेजी  है।  उनका  कहना है  कि  साल
 सें 11 महीने  पालियामेंट  बिठायी.  जाए  ।
 मैं  बड़े  झदब  से  कहना  चाहता  हूं  कि  लोहिया
 साहब  तरो बड़े  प्रादमी हैं,  भाहेजहां  से
 खड़े  हो  जाते  हैं  उनका  कोई  निर्वाचन  क्षेत्र
 निश्चित  नहीं  है।  लेकिन  हर  एक  के
 लिए  तो  ऐसा  करना  सम्भव  नहीं  है,
 उसको  झपने  क्षेत्र को  नसें  करना  होता
 है।  प्रगर  11 महीने  यहां  बैठे  रहेंगे  तो
 यह  काम  कब  करेंगे।  लोहिया  साहब  की
 बात  झौर  है  लेकिन  सब  लोग  तो  ऐसा
 नहीं  कर  सकते।  वह  कभी  बनारस  से
 खड़े  हो  जाते  हैं,  कभी  इलाहाबाद  से  कभी
 फरुंखाबाद  से  |

 amas

 एक  बात  भ्रौर  है।  वह  कहते हैं.

 Blo  राम  सनोहर  लोहिया  :  इलाहाबाद
 से  खड़ा  हो  जाता  तो  मजा  आ  जाता ।

 शी  सत्य  नारायण  लिह  :  चुनाव  प्राने
 याले हैं,  हम  भी  मौजूद  हैं  श्राप भी  हैं  शौर
 इलाहाबाद  भी  है  |  (Interruptions)

 एक  बात  शायद  मेम्बरों  के  ध्यान  में
 नहीं  है  कि  जब  सेशन  नहीं  होता  तब  काफी
 और  काम  होता  है,  सिलेक्ट  कमेटियों  की
 बैठक  होती  हैं,  एस्टीमेट्स  कमेटी  पौर
 पबलिक  एकाऊंट्स  कमेटीज  की
 बैठकों  होती  हैं।  इनमें  पचासों  सदस्य
 आग  लेते  हैं।  झगर  इस  बीच  भी  हाउस
 को  चालू  रखा  जाए  तो  बे  मेम्बर  उन
 कमेटियों  में  या  हाउस  में  हिस्सा  नहीं  ले
 सकेंगे।  इन  सब  बातों  को  सोच  विचार कर
 आइन्दा  सेशन  को  घटाना  भर  बढ़ाता
 से  किया  था  सकेगा  |
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 रही  बात  वैकवर्ड  क्लासेज  कमीशन
 के  बारे  में

 शी  Fo  सो०  बनी :  बोनस  कमीशन।

 भी  सत्य  नारायण  सिह  :  जभी  तक
 बैकबर्ड  क्लासेज  कमीशन  के  बारे  में  हमारे
 पास  कोई  नोटिस  नहीं  प्राया  है,  उसका
 उन्हें  नोटिस  देना  होगा।  प्रगर  वह  नोटिस
 दें  गौर  श्राप  कबूल  कर  ल  तो  हम  उसके
 लिए  वक्‍त  निकालेंगे  ।

 एक  लामवोय  सदस्य  :  कया  गवर्नमेंट
 अपने  भाप  उसको  नहीं  ला  सकती  |

 शी  सत्य  मारायण  सिह  :  वक्‍त  तो  बहुत
 थोड़ा  है,  लेकिन  कोशिश  करेंगे  कि  उसके
 लिए  कुछ  समय  निकाला  जा  सके  |

 बोनस  कमीशन  के  बारे  में  सरकार
 सोच  रही  हँ  कि  इस  के सम्बध  में  कोई
 बिल  लाया  जाए।

 एक  सवाल  प्ौर  पूछा  गया  था.

 श्री स०  लो०  बनर्जी  :  मैंने  कहा  था
 कि  मोहालानोविस  कमेटी  ध्रौर  संधानम
 कमेटी  की  रिपोर्टों  पर  साथ  साथ  विचार
 किया  जाए  क्‍योंकि  दोनों  का  सम्बंध
 करप्शन  को  रोकने  प्रौर  कसेम्ट्रेलन
 झौफ  वेल्थ  को  कम  करने से  है  ।इसके
 झलावा  मैंने  यह  भी  कहाथा  कि  जो
 एस०  के०  दास  वन  [मैन  कमीक्षन
 प्रधान  मंत्री  ने  बिठवाया  है  उसके  कोई
 ्म्सं  आफ  रेफरेंस  तक  नहीं  दिए  गए  हैं।

 श्री  सत्य  सारायण  सिंह:  हतमे  सब  विकयों
 पर  विचार  किया  जाएगा  तो  शौर  काम
 के  लिए  समय  ही  नहीं

 कामनवैल्थ  का  जहां  तक  सवाल  है
 प्राइम  मिनिस्टर  साहब  ने  एक  लम्बा
 चौड़ा  वक्‍तव्य  उसके  बारे  में  दिया  शौर
 उस  पर  बहुत  से  सवाल  भी  पूछे  गए  ॥
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 [att  सत्य  नारायण  सिंह]  a

 इसके  बाद  भी  हम  सोचेंगे  कि  इसके  बारे
 में  श्रौर  क्या  किया  जा  सकता  है।  लेकिन
 हाउस  को  इस  बारे  में  प्रनएवेयर  तो  नहीं
 रखा  गया,  स्टेटमेंट  देकर  पूरा  मौका
 दिया  गया,  शौर  चारों  तरफ  से  लोगों  ने
 सवाल  करके  भपने  दिल  का  बुखार
 निकाला  ,  श्रोर  उन  सवालोंका  जवाब
 दिया  गया  ।

 Shri  8.  M.  Banerjee:  I  never  want-
 ed  a  statement  on  the  Das  Commis-
 sion.  I  only  wanted  that  just  like
 that,  the  same  terms  of  reference
 that  the  Government  had  announced
 for  that  Commission  should  have
 been  announced  in  the  case  of  the
 Dearness  Allowance  Commission  on
 the  floor  of  the  House.  At  the  least
 the  Commission  has  been  appointed.
 Shri  Lal  Bahadur  Shastri  knows  it.
 I  wanted  that  the  announcement
 should  have  been  made  here,  so  that
 we  could  also  have  seen  the  terms  of
 reference  and  tried  to  discuss  them.
 That  is  my  submission,

 eft  रामेदबरानम्द  :  झध्यक्ष  महोदय,
 मेरा  भाप  से  निवेदन  है  कि  जो  कुछ  होगा
 सो  तो  होगा  ही  लेकिन  यह  जो  हमारा  देश
 झाये.  वर्ष  बाढ़ों  से  तवाह  होता  रहता  है  भौर
 काफ़ी  जान,  माल  का  नुकसान  पहुंचता  है
 उसके  लिए  हसीं  श्रधिवेशन  में  जोकि  वर्षा-
 कालीन  प्रधिवेशन  है  भी,  इस  में  बाढ़  की
 समस्या  पर  विशेष  रूप  से  विस्तार  से  विचार
 हो  जाना  चाहिए  भौर  देश  को  इस  से  हौंने
 वाली  भंयकर  तबाही  से  बचाने  के  लिए
 उपाय  सोचा  जाना  चाहिए.  ।

 Mr,  Speaker:  Bills  to  be  introduced.
 Bo  राम  सनोहर  लोहिया  :  प्रध्यक्ष,

 महोदय,  मैं  चाहूंगा  कि  इसी  सत्र  में  इस  मामले
 पर  बहस  हो  जाय  v

 wore  water:  भाडडर,  झाईर  t
 डा०  राम  मनोहर  लोहिया  :  मैं  बोल

 हीं  रहा  हूं  ।
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 झहाध्यक्ष  महोदय  :  आप  बोल  भी  नहीं

 रहे  हैं  भौर  भ्राप  की  भावाज  मुझे  भा  रही
 है
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 WEALTH-TAX  (AMENDMENT)
 BILL*

 The  Minister  of  Planning  (Shrt
 B.  BR.  Bhagat):  On  behalf  of  Shri
 T.  T.  Krishnamachari,  I  beg  to  move
 for  leave  to  introduce  a  Bil]  further
 to  amend  the  Wealth-Tax  Act,  1957.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  further  to  amend
 the  Wealth-Tax  Act,  1957.""

 The  motion  was  adopted.
 Shri  B.  RB.  Bhagat;  I  introducef

 the  Bill.

 22.42  hrs.
 MOTION  OF  NO-CONFIDENCE  IN

 THE  COUNCEL  OF  MINISTERS

 Shri  N.  C.  Chatterjee  (Burdwan):
 Mr.  Speaker,  Sir,  I  beg  to  move  the
 motion  which  stands  in  my  name  and
 for  which  leave  had  been  given  by
 the  House  on  Monday  last,  namely:

 “That  this  House  expresses  its
 want  of  confidence  in  the  Council
 of  Ministers.”

 Sir,  I  ought  to  say  that  I  move  this
 motion  with  the  fullest  sense  of  res-
 ponsibility.  We  are  constrained  to
 move  this  motion  because  of  the
 mounting  misery  of  the  common  man
 in  this  country  and  the  critical  condi-
 tions  to  which  this  country  has  been
 brought  in  different  spheres  compel

 *Published  in  the  Gazette  of  India,
 Extraordinary—Part  I],  section  2

 dated  11-9-1964.,
 tintroduced  with  the  recommends-

 tion  of  the  President,



 ‘1229  Motion  of  BHADRA  20,

 us  to  sponsor  this  motion  in  the
 House.  There  is  a  crisis  in  every
 sphere.  Honestly,  there  is  a  crisis  in
 social,  political,  economic  and  other
 spheres,  and  for  all  this  I  hold  this
 Government  mainly  responsible.  It
 is  not  a  question  of  denunciation  of
 any  particular  individual.  I  came  to
 the  House  in  the  year  952  and  I  had
 the  privilege  of  working  with  you
 when  you  were  one  of  our  colleagues
 on  this  side  of  the  House,  but  we  have
 built  up  some  parliamentary  tradi-
 tion.  I  can  assure  you  and  this  House
 that  in  thig  debate  we  shall  maintain
 the  highest  standards  of  both  parlia-
 mentary  behaviour  and  decorum.

 You,  Sir,  have  been  a  man  of  law
 for  many  years  and  you  have  _  also
 occupied  judicial  office.  I  have  also
 been  a  man  of  law.  When  you  have
 got  a  strong  case,  you  need  not  abuse
 the  other  side.  We  have  a  very  strong
 case  and  therefore,  we  need  not  in-
 dulge  in  any  personal  abuse  or  denun-
 ciation.  We  want  to  indict  this
 Government  of  India  for  the  unfor-
 tunate  policies  pursued  during
 last  7  years  that  they
 have  been  in  power  and  in
 office.  The  Government  should  not
 labour  under  a  sense  of  smug  com-
 placency  because  of  the  result  of  the
 food  policy  in  this  Parliament.  Even
 when  the  steam  -:oller  majority  of  the
 Congresg  party  was  being  whipped  up
 into  action  to  give  the  seal  of  approv-
 al  and  for  fixing  the  mark  to  the
 wonderful  food  policy  of  the  Food
 Minister  and  the  Government,  the
 Joint  Committee  of  the  Delhi  Whole-
 sale  Foodgraing  Dealers’  decided  last
 evening  in  Delhi  to  discontinue  the
 practice  of  fixing  the  prices  of  wheat
 and  rice  and  pulses  and  to  discontinue
 the  practice  of  displaying  the  prices

 This

 the

 for  the  benefit  of  the
 is  the  solid  achievement  to  the  credit
 of  the  Food  Minister  and  of  this  Gov-
 ernment.  This  is  the  way  big  busi-
 ness  is  today  reacting  to  the  Govern-
 ment’s  stand  in  this  House.

 We  should  realise  that  it  ig  not  sim-
 ply  the  Opposition  Members  in  this
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 House  who  wish  to  voice  the  agony  of
 the  long-suffering  people;  the  Gover-
 nor  of  Maharashtra,  Shrimati  Vijaya-
 Jakshmi  Pandit,  who  wasa_  distin-
 guished  Member  of  this  House,  who  35
 the  sister  of  our  late  Prime  Minister,
 Shri  Jawaharlal  Nehru,  and  who  still
 occupies  an  important  official  posi-
 tion,  has,  out  of  the  anguish  of  her
 heart,  posed  this  question:  “Haw
 Jong  will  the  hungry  and  disappoint-
 ed  men  and  women  listen  to  the
 reasons  that  are  offered  for  the
 failures  of  the  powers  that  be?”  That
 is  the  question  which  we  are  also
 putting.

 We  are  convinced  that  gradually
 and  steadily  the  process  of  degenera-
 tion  is  being  accelerated.  The  limits
 of  human  endurance  have  been  reach-
 ed.  The  Government  has  _  badly
 bungled;  in  spite  of  Ministerial
 speeches  and  high-sounding  declare-
 tions,  what  is  the  result?  The  result
 is  that  the  life  of  millions  of  our  peo-
 ple  has  become  thoroughly  miserable
 and  this  is  due  to  Government's  call-
 ousness  and  apathy  and  administra-
 tive  inefficiency.

 The  people  are  disgusted  and  it  is
 not  merely  a  question  of  procurement
 of  foodgrains  or  distribution  of  food-
 grains.  It  is  not  merely  g  question
 of  periodical]  visits  of  some  hon.  Minis-
 ters  across  the  seas  to  knock  at  the
 doors  of  the  imperialists  and  to  beg
 or  cajole  them  for  doles  for  our  starv-
 ing  people.

 The  problem  is  more  serious;  the
 malady  i,  deep.  The  acute  distress:
 and  agony  of  the  common  man,  spe-
 cially  of  the  middle  classes,  the  land-
 Jess  labour,  the  poor  kisan,  and  the
 workers  in  the  factories,  are  due  to
 the  abetment,  direct  and  indirect,  of
 the  blackmarketers,  the  hoarders,  the
 profiteers  and  the  monopolists.  During
 the  last  7  years  the  Government  have
 built  them  up  and  given  them  the
 charter  to  carry  on  depredations  on
 the  common  man,  because  they  pur-
 chase  complete  immunity  by  periodi-
 cal  contribution,  to  the  coffers  of  the
 Tuling  party,
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 Some  Hon,  Members:  Shame,  Shame.

 Shri  N.  C.  Chatterjee:  Beginning
 with  investment  in  the  Congress
 funds,  many  of  them,  these  big  busi-
 nessmen,  have  now  become  practi-
 cally  the  bosses  of  the  party.  The
 latest  report  of  the  ex-Chief  Justice
 S.  R.  Das’  Commission  has  proved  be-
 yond  doubt  that  corruption  is  now
 filtering  down  from  the  top.  It  is
 absolutely  futile  to  take  action  against
 small  traders,  pan-wallas  or  bidi-
 walls,  small  servants,  peong  and
 chaprasis,  just  to  make  a
 show  of  anti-corruption
 drive.  When  the  hon.  Home
 Minister,  Shri  Nanda  seriously  tries
 to  tackle  the  mounting  problem  of  cor-
 ruption  through  the  Sadachar  Samiti,
 it  ig  very  significant  that  the  Con-
 gress  President  and  the  Congress  party
 and  the  Government  have  all  disown-
 ed  the  Sadachar  Gamiti;  it  is  no
 body's  baby  now.  I  do  not  know  even
 if  Shri  Nanda  tries  to  keep  out  of  it.
 It  may  be  said  that  the  Congress  Gov-
 ernment  may  say  that  ex-Chief
 Justice  of  India,  Mr.  S.  R.  Das,  was
 appointed  to  enquire  into  the  Punjab
 corruption  case.  But  the  honest
 truth  is  that  the  appointment  was
 wrung  out  of  the  unwilling  and  re-
 luctant  Government.  The’  Opposi-
 tion  deserves  credit,  not  the  Govern-
 ment,  for  the  exposure  of  the  corrupt
 elements  in  the  unfortunate  adminis-
 tration  of  Punjab.  That  is  merely
 typical  of  other  States.  What  have
 you  done  in  Kerala?

 Mr.  Speaker:  I?
 Shri  N.  C,  Chatterjee:  The  Govern-

 ment.  For  about  two  years,  syste-
 matically  an  attempt  was  made  to
 scotch  the  demand  for  an  enquiry  into
 the  charges  of  corruption  against  the
 Kerala  Chief  Minister.  Nothing  was
 done  and  the  present  debacle  is  most-
 ly  due  to  the  spontaneous  upheaval
 of  the  people  against  the  corrupt  re-
 gime.  The  Government  refused  to
 hold  an  enquiry  even  when  the  Con-
 gress  President  of  the  Kerala  State
 Gongress  demanded  an  honest  probe.
 Repeatedly  his  demands  for  an  honest
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 enquiry  into  the  allegations  of  minis-
 terial  corruption  were  turned  down.
 At  last  some  honest  Congressman  re-
 belled  against  the  dishonest  regine.
 Then  the  Government  did  what?  They
 sent  down  their  emissary  from  Delhi,
 who  was  just  back  from  his  American
 tour,  for  wooing  them  back.  At  last
 he  promised  an  enquiry  as  the  price
 of  their  support  for  the  Congress
 Ministry.  But  they  did  not  swallow
 the  bait  88  they  had  lost  all  confidence
 in  the  integrity  of  the  organisation,
 The  result  is  that  people  have  lost
 faith  in  the  Government’s  honesty  and
 integrity.
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 Kerala  and  Punjab  are  not  the  only
 two  geographical  regions  which  cla-
 mour  against  corruption.  There  are
 also  other  States  which  are  equally
 indignant  over  the  corrupt  regimes
 under  which  they  are  groaning.  Ori-
 ssa,  Bihar,  West  Bengal,  Madhya
 Pradesh  are  all  demanding  such  pro-
 bes.  If  an  honest  probe  is  made  the.
 same  picture  will  be  revealed  in  other
 parts  of  India.  A  picture  of  re-
 eking  corruption  and  mal-administra-
 tion  will  emerge.  Corruption  creates
 gangesterism  and  we  are  very  unhappy
 over  some  incidents  which  have  re-
 cently  happened,

 Kashmir  has  cost  us  very  dear.
 One  of  the  greatest  sons  of  Bengal,  one
 of  the  greatest  sons  of  India,  Dr.
 Shyma  Prasad  Mukherjee  sacrificed  his
 life  for  Kashmir.  For  years,  Govern-
 ment  kept  a  corrupt  Ministry  there.
 Crores  of  rupees  of  the  poor  Indian
 tax-payers’  money  had  gone  down  the
 drain  in  Kashmir.  Actually  the
 People  feel  that  the  Government  of
 India  was  subsidising  corruption  in
 that  State.

 After  having  spent  hundreds  of
 crores  of  rupees  of  the  Indian  tax-
 payers’  money,  Shri  Jai  Prakash  Nare-
 yan  has  now  gone  with  the  Gov-
 ernment’s  blessings  to  Pakistan  to
 pave  the  way  for  India’s  capitulation.
 Let  the  Prime  Minister  clearly  and
 categorically  declare  that  he  has  not
 given  his  blessing  to  Shri  Jai  Pra-
 kash  Narayan  in  his  endesvour  te  win
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 the  support  of  President  Ayub.  Let
 the  Prime  Minister  tell  us  that  Shri
 Jai  Prakash  Narayan  wag,  nat  carry-
 ing  a  letter  from  the  Prime  Minister
 to  President  Ayub.  People  will  not
 allow  Kashmir  to  be  bartered  away
 in  any  manner.  They  want  a  clear,
 solemn  and  categorical  assurance  that
 in  spite  of  the  machinations  of  Sheikh
 Abdullah,  the  waverings  of  Shri  Jai
 Prakash  Narayan  and  the  mischievous
 motives  of  the  western  powers,  Kash-
 mir  shall  remain  an  integral  part  of
 India  and  her  accession  to  India  is
 final  and  irrevocable.  Let  the  Prime
 Minister  clearly  declare  that  the  issue
 of  that  accession  will  never  be  made
 a  negotiable  issue  with  any  power  or
 with  any  country,

 Our  charge  is  that  the  Govern-
 ment  is  keeping  up  an  artificial  state
 of  emergency  to  subserve  its  own
 purposes  and  to  suppress  the  peoples’
 democratic  rights  and  liberties.  Al-
 though  the  entire  gamut  of  powers
 had  been  unhesitatingly  placed  at  the
 disposal  of  the  executive,  no  serio:s
 action  had  been  taken  under  the
 emergency  laws  against  the  hoarders,
 the  profiteers  or  the  black-marketeers.

 Shri  Vidyacharan  Shukla  (Maha-
 samund):  On  a  point  of  order,  Sir.
 Has  the  hon,  Member  taken  your  per-
 mission  to  read  out  his  speech?

 Shri  S.  M.  Banerjee  (Kanpur):  He
 is  not  reading.

 Mr,  Speaker:  The  question  has  been
 put  to  me  and  I  have  to  answer  it.
 No  doubt  he  is  consulting  his  notes
 too  often,  but  that  is  the  way  he
 argues  his  case  and  therefore,  let  us
 hear  him.

 Shri  N.  C.  Chatterjee:  When  the
 call  came  to  the  people  after  the
 Chinese  aggression  our  people  made
 @  supreme  sacrifice  unhesitatingly.
 Rarely  in  the  history  of  the  world
 have  any  people  made  such  a  supreme
 sacrifice.  Our  people  completely
 made  over  complete  sovereign  powers
 in  the  hands  of  the  Government.
 You  know  we  have  given  ourselves  a
 very  liberal  Constitution  in  which  we
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 have  guaranteed  basic  human  rights,
 and  we  have-madea  conscious  depar-
 ture  from  other  Constitutions.

 Sir,  I  had  the  privilege  to  represent
 the  great  Bar  of  India  at  the  Com-
 monwealth  Law  Conference.  There
 I  stood  up  and  proudly  proclaimed
 that  we  in  India  have  made  a  conscious
 departure  from  other  Constitutions,
 We  have  not  merely  given  ourselves
 basic  human  rights,  but  we  have
 placed  them  on  a  very  high  pedestal.
 We  have  declared  that  they  shall  not
 be  touched  or  whittled  down  or  ab-
 ridged  either  by  the  Parliament  or  by
 any  State  Legislature  or  by  the  ex-
 ecutive.  We  have  made  one  radical
 departure.  From  Kashmir  to  Cape
 Comorin,  we  have  provided  under
 article  32  of  the  Constitution  that  any
 citizen  of  India  can  confidently  ap-
 proach  the  highest  court  in  the  country,
 straight  to  the  Supreme  Court  he
 can  go,  for  the  vindication  and  en-
 forcement  of  his  fundamental  rights.

 Not  only  that,  Repelling  the  argu-
 ments  of  the  Attorney  General  for  the
 Union  of  India,  the  Supreme  Court
 hag  repeatedly  declared  in  more  than
 one  case  that  consistent  with  the
 pledge  the  Judges  have  taken  to  up-
 hold  and  cherish  the  Constitution,  they
 must  give  a  hearing  to  any  citizen
 who  makes  a  complaint  that  hig  basic
 human  right  has  been  in  any  way  in-
 fringed  by  the  executive  or  the  legis-
 lature.  _But  what  did  we  dew  We
 have  completely  abrogated  all  tnat
 when  the  call  came  after  the  Chinese
 aggression  and  practically  under  the
 cover  of  emergency,  all  fundamental
 rights  have  been  made  illusory:
 Practically  the  executive  has  been
 made  omnipotent  and  practically  ac-
 cess  to  the  courts  has  been  blocked.
 Under  the  Defence  of  India  Act  and
 rules,  if  action  is  taken,  under  the
 latest  Supreme  Court  judgment,  no  ap-
 proach  can  be  made  under  article  32  of
 the  Constitution  to  the  Supreme  Court.
 The  access  is  blocked.  We  suffered  all
 that,  The  best  part  of  our  Constitu-
 tion  we  kept  in  abeyance,  because  we
 believed  the  Government  would  take
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 {Shri  N.  C.  Chatterjee]
 ‘firm  and  strong  action  to  vindicate

 India’s  honour,  and  drive  away  the
 aggressor  from  Indian  territory  and
 re-establish  our  sovereignty  over  the
 conquered  territory  of  India,

 But  what  has  happened  during  the
 last  two  years?  Under  the  cloak  of
 emergency,  what  have  they  done?
 They  have  utilised  the  emergency
 powers  for  their  own  purposes,  but
 they  have  not  done  their  duty.  They
 have  robbed  the  people  of  their  de-
 mocratic  rights  and  privileges,  but
 they  have  not  driven  out  the  aggres-
 sor.  Not  one  inch  of  Indian  terti-
 tory  has;  been  conquered  back  yet.
 Under  the  cloak  of  emergency  and
 continuing  danger,  they  have  robbed
 the  people  of  their  fundamental
 rights.  The  only  emergency  js  this
 Government.  Let  this  Government
 disappear,  and  the  emergency  will
 also  disappear  fomorrow  and  there
 will  be  complete  restoration  of  the
 people’s  basic  human  rights  and  free-
 dom;  there  will  be  no  question  of
 their  being  utilised  for  party  purposes.

 It  is  a  great  shame.  We  are  told  that
 planned  defence  preparations  have
 been  made.  All  preparations  are  on
 paper.  The  Chinese  are  still  occupy-
 ing  the  territories  they  conquered.
 They  have  not  been  pushed  back.
 Our  incompetent  Government  js  _  50
 enamoured  of  the  Colombo  Plan  that
 they.  are  only  thinking  of  writing letters  and  carrying  on  negotiations with  some  people,  taking  no  definite
 action  towards  reconquering  India’s
 lost  territory  and  vindicating  India’s
 honour.  It  ig  a  great  shame  and  we
 indict  the  Government  for  this  weak-
 kneed  policy.

 Not  only  that.  The  Chinese  are
 beginning  to  make  fresh  thrusts  and
 intrusions.  They  are  coming  into
 Sikkim,  What  are  the  Government
 doing?  What  is  the  Defence  Minister
 doing?  Government  are  begging  for
 some  doles,  for  some  little  aid  some-
 where,  going  up  and  down  the  western
 countries  and  nothing  is  really  being
 done.  I  am  quite  sure  that  this  Gov-
 ernment  with  its  policy  of  pusillani-
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 mity,  will  write  strong  letters  of  pro-
 test,  which  will  be  consigned  to  tne
 waste  paper  basket-and  that  will  lead
 to  India’s  further  degradation  and  in-
 sult,  Therefore,  I  am  _  submitting
 that  this  emergency  should  be  ended,

 ..ought  to  have  been  ended  or  taking

 “vantage
 of  the  emergency  they  ought

 to  ve  taken  strong  action,  strong
 steps,  for  recovering  India’s  territory,
 for  vindicating  India’s  national  honour.

 38  hrs.

 I  come  from  a  State  which  is  called
 the  land  of  the  Bande  Mataram.  In
 the  freedom’s  battle  Bengal,  Punjab
 and  Maharashtra  were  in  the  fore-
 front  under  the  leadership  of  the
 great  fighters  like  Surendranath
 Banerjee,  Bipin  Chandra  Pal,  Aswini
 Kumar  Dutt  and  Aurobindo  Ghosh.
 A  brilliant  band  of  Bengal  revolution-
 aries  unfurled  the  banner  of  revolt
 against  British  imperialism,  In  or-
 der  to  crush  the  united  strength  of
 Bengalis,  the  British  devised  the  un-
 holy  partition  and  divided  Bengal.
 The  greatest  chapter,  the  most  glorious
 chapter  in  our  history  is  the  brilliant
 way  in  which  Bengal  fought  against
 that  partition.  Lord  Morley  declared
 in  the  British  House  of  Lords  “Let
 Bengal’s  leaders  shout,  let  Bengal’s
 leaders  go  on  agitating  our  stand  is
 clear,  it  is  a  settled  fact  which  will
 never  be  unsettled.”  Sir,  we  unset-
 tled  that  settled  fact  imposed  by  the
 British,

 Unfortunately,  when  fre  came,
 Bengal  was  partitioned,  and  Punjab
 was  partitioned  and  the  supreme  price
 for  India’s  emancipation  from  British
 bondage  had  to  be  paid  by  the  peopie
 of  Bengal  and  the  people—of  Punjab.
 What  has  happened?  Mr,  Jinnah  had
 declared  most  solemnly  when  Pakis-
 tan  was  formed  that  there  shall  be
 no  discrimination  against  the  mino-
 rities,  These  pledges  have  been  com-
 pletely  cast  to  the  winds  and  over  five
 million  of  the  minority  community
 have  been  driven  out  squeezed  out
 systematically,  completely  robbed
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 economically,  and  they  had  to  take
 shelter  elsewhere.

 I  charge  this  Government  with
 having  treated  the  refugee  problem
 with  cruel  indifference.  Not  even  one
 half  of  the  refugees  have  been  really
 resettled.  On  the  other  hand,  a  new
 trouble  has  come  after  the  incident,
 the  unfortunate  incident,  which  oc-
 curred  in  Kashmir,  when  a  dishonest
 statement  wag  made  by  President
 Ayub  that  the  Holly  relic  was  robbed
 by  8  non-Muslim.  Then  the  com-
 munal  carnage  started  and  the  syste-
 matic  policy  of  minority-baiting  has
 been  going  on  unabated  in  Pakistan.
 The  result  has  been  that  more  than
 half  a  million  people  have  come  to
 India,  But  the  grievance  of  our  peo-
 ple  is  that  there  is  a  conspiracy  among
 the  high-ups  in  the  Congress  not  to
 allow  these  people  to  be  resettled  in
 West  Benga)  but  to  have  their  relief
 and  rehabilitation  outside  the  State
 of  West  Bengal.  Immediately  a  man
 crosses  the  border  an  attempt  is  made
 to  spirit  him  away  straight  to  Mana
 Camp  or  Dandakaranya.  Irrespective
 of  his  occupational  proclivities  or  po-
 tentialities,  this  is  done  and  I  am
 sorry  to  say  that  there  has  been  large-
 scale  deaths  in  insanitary  and  un-
 healthy  refugee  camps  due  to  want
 of  water,  medical  relief  and  other  pre-
 ventible  handicaps.

 Yet,  no  attempt  hag  been  made  by
 this  Government  to  demand  compensa-
 tion  for  properties  left  behind  or  for
 cash  left  behind  by  these  millions  of
 refugees.  No  attempt  has  been  made
 even  to  recover  or  protect  the  girls
 or  women  who  have  been  taken  away
 or  forcibly  removed  from  their  hearths
 and  homes.  I  am  therefore  saying  that
 with  regard  to  the  refugee  problem
 the  Government  have  grievously  fail-

 ed  in  doing  their  duty.

 With  regard  to  Dandakaranya,  it  is
 a  matter  of  great  shame  that  when  a
 very  competent  officer  of  the  highest
 integrity  and  administrative  experi-
 ence  had  the  temerity  to  point  out  to
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 the  Indian  Government  certain  gross
 and  patent  defects  in  the  administra-
 tion  of  Dandakaranya,  his  life  was
 made  miserable  and  he  was  ultimately

 made  to  resign  his  chairmanship.  What
 was  hig  crime?  What  was  the  ffence
 that  he  committed?  Shri  Shaibal
 Gupta  is  a  distinguished  member  of
 the  Indian  Civil  Service.  He  te-
 ported,  firstly,  that  agriculture  in
 Dandakaranya  was  in  a  poor  way,
 though  this  wag  by  and  large  the
 principal  method  of  rehabilitation

 Mr.  Speaker:  If  I  may  interrupt  the
 hon,  Member,  hig  taking  of  the  case
 of  an  individual  officer  is  not  per-
 missible  inside  Parliament.  If  he  ad-
 vocates  that  such  and  such  officer  was
 very  competent,  very  efficient  and
 honest,  the  Government  shal]  have  an
 opportunity  to  say  many  other  things
 against  him,  and  that  question  cannot
 be  decided  here.  Therefore,  we  should
 avoid  references  to  individual  officers.

 Shri  N.  C.  Chatterjee:  |  am  not
 complaining.  He  was  the  Chairman
 of  an  autonomous  corporation  and  in
 that  capacity  he  pointed  out  certain
 defects  in  the  Dandakaranya  adminis-
 tration  set  up  for  the  rehabilitation
 of  refugees.  He  pointed  out,  for  ins-
 tance,  that  irrigation  was  conspicuous
 by  its  absence,  that  urban  and  semi-
 urban  rehabilitation  were  all  extre-
 mely  imperfect,  that  education  had
 a  small  budget,  that  there  was  reck-
 less  touring  whether  in  Dandakaranya
 or  outside,  the  officers  spent  days  to-
 gether  in  big  cities  on  the  pretext  of
 purchasing  stores,  that  the  TA  bills
 of  those  officers  who  toured  amounted
 to  Rs.  14:48  lakhs  for  1963-64  and  so
 on.  He  also  pointed  out  one  signifi-
 cant  fact,  thet  an  anti-corruption  offi-
 cer  had  been  appointed  to  look  into
 these  cases  in  Dandakaranya  adminis-
 tration  but  that  post  was  abolished
 on  the  plea  of  economy  in  adminis-
 tration.

 Shri  S.  M.  Banerjee:  Shame.
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 Shri  N.  C,  Chatterjee:  I  um  charg-
 ing  the  Government  with  grievous
 failure  to  tackle  the  refugee  problem.

 .

 On  the  eve  of  partition  of  India,  I
 remember  at  the  request  of  Dr.  Shyama
 Prasad  Mookerjee,  I  had  to  convene
 the  East  Bengal.  convention.  Two
 thousand  delegates  from  East  Bengal
 attended  the  convention  which  was
 held  in  the  city  of  Calcutta.  Dr.”
 Shyama  Prasad  Mookerjee,  who  was  a
 Minister  of  the  Nehru  Cabinét,  went
 down  to  Calcutta  and  presided.  Pan-
 dit  Jawaharlal  Nehru,  as  the  Prime
 Minister  of  India,  sent  a  telegram
 which  wags  read  out  there.  Referring
 to  the  succour  and  relief  of  these
 people  the  Prime  Minister  said  “I  will
 be  a  sharer  in  your  joys  and  sorrows
 alike  and  this  is  thepledge.  I  am
 giving  as  the  Prime  Minister”.  Sar-
 dar  Patel  also  in  very  strong  terms
 assured  them  that  they  will  be  given
 full  rehabilitation  facilities  in  case  of
 any  difficulty  or  danger  and  said  “I
 assure  you  that  you  shall  be  treated
 completely  as  Indian  citizens  if  you
 have  got  to  come  over  to  this  coun-
 try”.  Now  these  pledge,  still  remain
 unredeemed.  I  am  sorry  to  say  that
 in  spite  of  our  repeated  demands,
 Government  has  not  responded  in  the
 Proper  spirit  to  implement  the  pledges
 which  the  Prime  Minister  of  India  on
 behalf  of  the  Indian  nation  had  given
 to  the  minority  community  in  East
 Bengal.  I  am  not  saying  this  merely
 because  I  belong  to  the  Opposition.
 There  is  lack  of  administrative  inte-
 grity  in  the  country.

 Shri  Asoka  Mehta,  Deputy  Chair-
 man  of  the  Planning  Commission
 spoke  at  Bhopal  on  the  9th  of  August
 and  said  that  the  rise  in  prices  of  food
 articles  and  other  essential  commo-
 dities  of  daily  use  throws  a  chaHenge
 not  only  to  the  ingenuity  of  the
 people  with  small  incomes  but  also
 to  the  political  stability  of  this  coun-
 try.  Then  he  observed—I  am  quot-
 ing  his  exact  language—
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 “The  run  away  prices  would
 keep  on  hurting  unless  the  shock
 of  the  present  crisis  induces  us
 to  change  our  methods  and  our
 moods.”
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 The  complaint  is  that  the  Government
 has  not  changed  its  methods  or  its
 moods.  On  the  question  of  corruption
 and  control,  Government  is  sitting
 poised  for  a  long  time.  It  is  really
 unable  to  strike  the  profiteers  down.
 There  have  been  so’many  declarations
 regarding  Government’s  intention  to
 check  prices  and  to  check  corruption;
 a  good  deal  of  political  energy  has
 been  wasted,  yielding  little  results  or
 no  results.

 Having  solemnly  assured  this  coun-
 try  that  the  hoarders  and  _  black-
 marketers  would  be  sternly  dealt
 with,  they  have  ended  by  rounding  up
 the  people  who  have  raised  their
 voices  of  protest  against  these  pro-
 fiteers  and  blackmarketers.  I  have
 just  now  received  vefy_dismal  news
 from  Uttar  Pradesh  that~  eminent
 citizens  including  some  eminent  law-
 yers  who  were  only  trying  to  educate
 public  opinion  and  were  taking  part
 in  some  non-violent  demonstrations
 have  been  rounded  up  and  are  being
 subjected  to  unnecessary  harassment
 because  they  participated  in  those
 demonstrations  against  the  anti-social
 elements.

 India’s  honour  was  badly  shaken  at
 the  last  Commonwealth  Conference.
 I  take  it  that  India’s  representatives
 were  very  badly  briefed.  Any  refe-
 rence  to  disputes  between  India  and
 Pakistan  in  the  Commonwealth  Prime
 Ministers’  Conference  is  an  expres-
 sion  of  the  pro-Pakisfani bias  that  has
 hitherto  governed  the  British  attitude
 towards  India,  The  British  Prime
 Minister’s  reference  to  Kashmir  was
 wholly  uncalled  for.  Our  greatest
 regret  is  that  our  representatives
 whom  the  Prime  Minister  was  good
 enough  to  depute  did  not  enter  their
 protest  at  the  proper  time  against  this
 attempt  to  compromise  the  sove-
 reignty  of  India.
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 [Shri  N.  C.  Chatterjee]
 I  ask  this  Government  to  remember

 that  any  cringing  bargain  for  econo-
 mic  or  military  aid  does  no  credit  to
 our  country.  India  was  let  down  and
 Jet  down  badly  and  we  are  not  satis-
 fied  with  the  halting  explanations  put
 forward.

 In  conclusion,  Mr.  Speaker,  I  would

 BHADRA  20,  886  (SAKA)  No-confidence  in
 the  Council  of  Ministers.

 Mr,  Speaker:  Motion  moved:
 “That  this  House  expresses  its

 want  of  confidence  in  the  Council
 of  Ministers.”
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 As  the  next  speaker  I  must  have
 called  the  representative  of  the  Swa-
 tantra  Group  because  that  is  the  big-
 gest  group  now,  but  Shri  Trivedi
 req  that  he  has  to  leave;  so,  I

 give  some  r  while  ising
 my  points,  why  I  am  pressing  this
 No-Confidence  Motion.  Firstly,  Gov-
 ernment’s  failure  to  protect  our
 economic  independence  on  account  of
 its  policies  of  increasing  reliance  on
 foreign  private  capital  rather  than
 on  our  own  resources  for  develop-
 ment;  secondly,  its  utter  and  supine
 dependence  on  foreign  imports  of
 food  when  70-per  cent  of  our  people
 live  in  villages  and  more  than  40  per
 cent  of  our  national  income  comes
 from  agriculture;  thirdly,  its  increas-
 ing  submission  to  private  monopolists,
 black-marketers  and  profiteers  and  its
 failure  to  check  the  banks  from  mak-
 ing  advances  against  foodgrains;
 fourthly,  its  failure  to  hold  the  price-
 line  to  check  alarming  decline  in  the
 living  standards  of  the  people  caused
 by  the  galloping  price  rise  of  recent
 months  which  has  completely  wiped
 off  all  the  gains  of  the  three  Five
 Year  Plans  with  regard  to  the  per
 capita  income;  fifthly,  its  failure  to
 provide  security  of  life  and  property
 to  the  citizens  of  the  country;  sixthly,
 its  failure  to  maintain  the  purity  of
 elections;  seventhly,  its  failure  to  pro-
 tect  the  interests  of  our  nationals
 abroad  in  Burma,  Ceylon  and  East
 Africa;  its  failure  to  maintain  the
 territorial  integrity  of  the  country
 by  opening  up  negotiations  on  issues
 which  every  man  in  this  country
 considers  past  and  closed  and  which
 causes  considerable  embarrassment  to

 wonder,  if  it  can  be  adjusted.
 Shri  P,  K.  Deo  (Kalahandi):  Shri

 Dandekar  hag  been  elected  recently;
 it  will  be  his  maiden  speech.

 Shri  जि.  R.  Masani  (Rajkot):  He
 may  be  called  next.

 Mr.  Speaker:  I  suppose,  Shri  Tri-
 vedi  hag  to  leave  only  a  little  leater.

 Shri  U.  M.  Trivedi:  (Mandsaur):  I
 will  not  take  more  than  halg  an  hour.

 Shri  8.  M.  Banerjee:  We  want  to
 hear  him.

 Mr,  Speaker:  Al)  right;  let  him
 speak  then,  Time  limit  on  speeches
 should  also  be  there.  Shri  Dandekar
 wants  30  minutes.

 Shri  M.  R.  Masani:  Yes,  Sir.

 Mr,  Speaker:  All  right;  Shri  Dan-
 dekar.

 Shri  N.  Dandekag  (Gonda):  Mr.
 Speaker,  Sir,  Y  want  to  begin  by  ask-

 ‘ing  for  your  indulgence  and  for  the
 indulgence  of  the  House  to  my
 maiden  experience  here  and  for  my
 unfamiliarity  with  parliamentary  pro-
 cedures.  I  hope  I  shall  acquit  myself
 with  as  few  faults  in  regard  to  par-
 li  ed: our  friends  abroad  and  by  di  manage.

 =  aT  con
 defence  preparedness  resulting  in
 disgraceful  yet  pliant  surrender
 before  our  bullying  neighbours.  The
 policy  of  this  Government  is  “Ineffi-
 ciency  at  home  and  infirmity  and
 weakness  abroad”.

 Sir,  I  have  done.

 It  seems  to  me,  Sir,  that  on  a  motion
 of  this  kind  it  is  necessary  to  take  a
 rapid  survey  of  the  factual  position
 in  the  country  today,  a  sort  of  @
 quick  review  of  the  s¥ate  of  the
 nation,  because  it  is  only  then  that
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 (Shri  N.  Dandekar]
 One  can  assess  the  performance  that

 -one  is  to  criticise.  I  shall  endeavour
 to  do  this  in  three  or  four  different
 ways  in  three  or  four  different  sec-
 tors  of  the  national  state  of  affairs.  I
 might  add  that  although  my  survey
 will  be  considerably  critical,  I  think,
 it  would  be  just  as  well  if  I  made  it
 clear  right  at  the  outset  tha‘  on  this
 motion  we  are  not  in  support,  at  this
 juncture,  of  the  motion  of  no-confi-
 dence.  I  fee]  that  the  proper  course
 at  this  stage  is  to  take  stock  and
 that  I  shall  now  proceed  to  do.

 To  begin  with,  on  the  economic
 front  the  main  errors  is  that  people
 are  inclined  to  look  at  this  or  that
 aspect  of  the  economic  situation  in-
 steag  of  looking  at  it  as  8  logical
 whole.  If  one  looks  at  it  in  that  way,
 I  feel  certain  that  the  origins  of  the
 present  economic  situation  in  the
 country  lies  in  the  total  failure  of  the
 Second  Five  Year  Plan  and  the  im-
 pending  failure  of  the  Third  Five  Year
 Plan,  These  failures  in  both  cases  are
 almost  entirely  due  to  the  fact  that
 physical  targets  were  chosen  that  were
 wholly  un-achievable,  that  even  when
 those  physical  targets  were  reduced,
 as  in  the  case  of  the  Second  Five  Year
 Plan,  such  reduced  targets  could  not
 also  be  reached;  and  the  only  targets
 that  could  be  reached  were  the  finan-
 cial  targets,  which  means  that  with
 much  less  by  way  of  physical  achieve-

 ‘ment  there  was  expenditure  of  the  full
 order  that  was  contemplated  for  a
 very  much  larger  size  of  the  project.

 The  basic  reasons  for  these  failures
 are  important  because  unless  one  as-
 sesseg  the  basic  causes,  I  do  not  think
 one  is  in  touch  with  the  real  situation.
 I  submit  that  the  three  principal  rea-
 sons  for  these  Plans  to  have  gone  all
 wrong  were,  in  the  first  place,  an
 over-emphasig  on  industrial  develop-
 ment  to  the  detriment  of  agriculture;
 secondly,  even  within  industrial  deve-
 lopment,  an  ive  phasis  on

 ‘heavy  industry  rather  than  upon  ordi-
 nary  industry  and  particularly  to  the
 detriment  of  consumer  industries;  and,
 thirdly,  even  as  regards  heavy  indus-
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 try,  an  extra-ordinary  preference  for
 development  in  the  public  sector.
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 I  have  often  wondered  why  these
 choices  were  made,  I  think,  partly,
 they  were  deliberate,  but  partly  they
 were  also  the  consequence  of  the  al-
 most  semantic  hypnotism  of  words,
 such  as  “basic  industry”  and  “public
 sector”.  Somehow  we  have  got  into
 the  habit  of  thinking  that  basic  indus-
 try  must  necessarily  mean  heavy
 industry,  mining,  heavy  engineering
 and  things  of  that  kind.  My  submis-
 sion  is  that  in  truth  the  expression
 “basic  industry”  should  be  relative  to
 the  economy  and  the  economic  struc-
 ture  of  a  particular  country  at  a
 particular  time;  and  on  this  view,  the
 facts  are  quite  simple  as  to  what
 should  properly  be  regarded  as  the
 basic  industry  for  this  country,

 The  facts  are  that  over  80  per  cent
 of  the  population  in  this  country  is
 rural  population,  that  over  70  per  cent
 of  the  working  population  in  this
 country  ig  the  working  population  in
 agriculture,  that  over  47  per  cent  of
 the  national  income  of  this  coun-
 try  is  from  agriculture,  that
 over  8  per  cent  is  from  small-
 scale  industries  and  some  3
 per  cent  from  commerce,  trade  and
 transport  other  than  Railways,  Now,
 on  facts  of  that  kind,  it  seems  to  me
 almost  elementary  that,  unless  we  are
 obsessed  with  a  sort  of  semantic
 hypnosis  as  to  the  meaning  of  the

 ‘expression  ‘basic  industry’,  unless  we
 were  obsessed  with  the  meaning  of
 the  words  ‘basic  industry’  as  equatable
 to  heavy  engineering  industry,  mining
 and  the  like  the  basic  industry  for
 this  country  is  agriculture  and  noth-
 ing  else.  There  has  been  right  from
 the  beginning  of  the  Second  Five  Year
 Plan  and  certainly  throughout  the
 Third  Five  Year  Plan  an  extraordi-
 narily  warped  motion  as  to  the  mean-
 ing  of  the  words  ‘basic  industry’.

 The  other  hypnotic  spell  that  has
 been  holding  us  down  for  a  long  time
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 has  been  8  complete  obsession  with
 the  expression  ‘public  sector’,  This
 obsession  takes  various  forms,  Some
 talk  about  the  public  ownership  of  all
 production  which  means  that  produc-
 tion  and  distribution  should  be  by  the
 Government.  Some  others  feel  that
 what  is  needed  is  seizing  “command-
 ing  heights”  in  the  economy.  And
 others  talk  about  getting  hold  of  the
 “strategic  positions”  in  the  economic
 structure,  But  all  this  is  founded  upon
 the  misconception  that  ex  hypothesi,
 २7  per  se,  public  sector  is  necessarily
 economical  and  more  beneficial  than
 the  private  sector.  I  think  one  forgets
 the  entire  lesson  of  history  that  the
 entire  economic  development  practi-
 cally  all  over  the  world,  including ‘this  country  where  agriculture  is  the
 basic  industry,  that  the  basic  econo-
 mic  development  and  progress  of  the
 whole  world  over  the  past  generations
 has  been  primarily  the  contribution
 of  the  private  sector  and  only  secon-
 darily  the  contribution  of  the  public
 sector.  But  somehow  we  have  got into  this  mental  state  of  per  se  accep-
 tance  of  the  proposition  that  the  pub- lic  sector  is  the  only  sector  that  is
 very  important  in  generating  economic
 growth.

 The  third  thing  that  went  wrong
 with  this  planning  and  continues  to  be
 entirely  wrong  has  been  a  remark-
 able  concealment  from  the  public  of
 the  really  true  cost  of  the  whole  pro-
 ject.  I  was,  the  other  day,  tabulat-
 ing  from  the  Third  Five  Year  Plan
 what  really  was  the  total  cost  of  the
 project,  even  as  then  conceived,  and
 what  was  provided  by  way  of  resour-
 ces  even  assuming  that  those  resour-
 ces,  as  so  provided,  would  become
 available,  which  I  even  doubt.  Here
 are  the  figures.  The  Plan  outlay,
 meaning  outlay  on  investment  is
 Rs.  6300  crores;  and  current  out-
 lay.  meaning  non-investment  out-
 lay,  Rs.  200  crores,  and  everyone
 of  us  thought  that  this  amount
 of  Rs.  7500  crores  was  the  size
 of  the  Plan  But  actually  it  is
 not  so.  The  Planning  Commission  has
 planned  a  further  investment  outlay of  Rs.  800  crores  and  have  specifically
 stated  that  it  was  not  then  known  as
 3034  (Ai)  LSD—7.
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 to  where  the  resources  would  come
 from,  And  the  most  startling  was  the
 statement  that  nothing  was  being
 done,  no  notice  is  being  taken,
 no  problem  of  resources  was
 being  considered  for  the  commit-
 ment  outlay  of  something  like
 Rs,  3000  crores  arising  out  of  the
 Second  Five  Year  Plan.  There  is  no
 provision  at  all,  The  total  expendi-
 ture,  contemplated  was,  therefore,  of
 the  order  of  Rs.  11,300  crores.  And
 even  on  the  basis  of  the  planning,  the
 providing  of  resources,  assuming,  as  I
 said,  that  those  resources  would  be
 available,  was  of  the  order  of  Rs,  7500
 crores  involving  a  supposed  deficit  fin-
 ancing  of  the  order  of  Rs,  500  crores
 only.

 I  suggest  that  this  kind  of  deliberate
 planning  for  bankruptcy,  this  kind  of
 deliberate  planning  of  expenditure  for
 which  not  even  any  thought  was  given
 to  the  question  of  resources,  actual  or
 imaginery  is  one  of  the  three  princi-
 pal  causes  for  the  failure  of  the  Plans,
 besides  the  other  two  causes  to  which
 I  have  already  referred.

 Added  to  this—and  this  is  the  fourth
 important  point—is  the  most  extra-
 ordinary  conglomeration  of.  entircly
 self-contradictory  objectives  and  pur-
 poses  in  the  Plans.  The  way  have  got
 them  in  the  Plans;  they,  of  course,
 sound  very  good  namely,  to  reduce
 disparities  of  income  and  wealth,  to
 minimise  tration  of
 power  and  to  prevent  the  growth  of
 monopolies,  all  high-sdunding  non-
 senses—the  most  wonderful  sound  but
 no  substance  whatever.

 To  reduce  disparities  of  income  and
 wealth  in  a  country  like  this  where
 the  vast  majority  of  people  are  poor,
 exceedingly  poor,  at  subsistence  level,
 is  to  talk  plain  nonsonse.  It  is,  in
 fact,  to  talk  for  stimulating  jealousies
 and  hatred  and  other  things  of  that
 kind  and  not  doing  anything  for  rais-
 ing  the  levels  of  incomes  and  wealth.

 Coming  to  minimising  concentration
 of  economic  power,  I  think,  during  my
 industrial  career  I  had  been  the  head
 of  the  two  o°%  the  largest  corporations
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 in  this  country,  and  I  am  not  aware
 that  I  had  any  power  of  any  kind.
 On  the  contrary,  I  am  aware  of  having
 been  harassed  continually  by  govern-
 mental  power  in  every  direction.
 Sometimes  it  wag  foreign  exchange}
 sometimes  it  was  finance;  it  was  this
 control  and  that  control;  it  was  this
 Minister  and  this  Government;  it  was
 that  Minister  and  that  Government
 and  all  that—answerable  to  whom,  all
 the  time,  I  had  to  approach  or  be  an-
 swerable  for  thousands  of  things—
 with  the  result  that  for  one  period  of
 six  months  I  kept  a  record  of  the  time
 spent  on  really  doing  my  job,  I  spent
 no  more  than  30  per  cent  of  time  on
 doing  my  job,  The  rest  of  my  time
 was  utterly  wasted.  At  the  same  time,.
 to  say,  with  this  enormous,  massive,
 legislative  and  executive  control,  to
 inhibit,  to  intervene  and  to  regulate,
 that  there  is  such  a  thing  in  reality
 as  concentration  of  economic  power  is
 another  one  of  those  diversionary  non-
 senses  which  does  a  good  deal  of  harm
 and  no  good  that  I  can  see.

 Then,  there  has  been  this  business
 of  prevention  of  growth  of  monopolies.
 When  I  heard  about  appoint-
 ing  a  Committee  or  a  Com-
 mission  to  examine  thig  ques-
 tion,  I  looked  round  to  see  where  was
 this  monopoly  and  who  is  the  mono-
 polist.

 Sbrimati  Renu  Chakravartty  (Bar-
 rackpore):  You.

 Shri  N.  Dandekar:  If  any  accepted
 definition  of  the  word  ‘monopolist’
 were  examined  in  relation  to  the  real
 facts,  the  only  monopolist  in  the  coun-
 try  is  the  Government.  The  Govern-
 ment  today  are  monopolising  all  the
 essential  industries;  furthermore,  the
 Government  today  are  contemplating
 to  monopolise  various  types  of  trade.
 There  are  threats  about  banking;
 there  are  threats  about  insurance.  I
 know  of  no  monopoly  in  reality  ex-
 cept  merely  as  a  propaganda  matter.
 What  is  the  result  of  all  this?  What  is
 the  briefest  picture  that  I  could  give
 you  today  of  the  present  position  about

 the  state  of  the  nation  in  regard  to  its
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 economic  affairs?  I  do  not  think  any
 further  description  ig  necessary,  The
 foreign  exchange  crisis  has  been  with
 us  for  years.  There  is  now  the  crisis
 of  the  idle  capacity.  Although  we  have
 not  been  able  to  reach  the  various
 industrial  targets,  nevertheless,  there
 exists  in  the  country  today  an  enorm-
 ous  amount  of  idle  capacity  in  indus-
 trial  plants  of  almost  every  category.
 Then  there  is  the  capital  market  crisis.
 It  is  impossible  to  float  any  kind  of
 equity  or-the  other  capital  unless—
 and  only  unless—large  chunks  of  it
 are  under-written  by  institutions  like
 the  Life  Insurance  Corporation  and
 various  other  institutions.
 3.29  hrs.

 (Mr.  Depury-SpreaKer  in  the  Chair}
 Then,  there  is  the  inflation  crisis—

 and  it  is  no  use  minimising  it,  Every
 time  the  Government  spokesmen
 talk  about  inflation  they  talk  about
 inflationary  pressures,  they  talk  about
 something  chasing  something.  They
 do  not  honestly  admit  that  what  it  is.
 It  is  a  plain  monetary  inflation
 crisis.  And  this  inflation  crisis
 reflects,  ag  it  must,  in  terms  of
 rise  in  prices,  in  rising  costs  of  living
 and  consequently  in  rising  wages
 and  rising  dearness  allowances.  A
 specific  example  of  the  inflationary
 crisis  is,  of  course,  the  foodgrains
 crisis.  The  foodgrains  crisis  is  not
 merely  in  terms  of  availability  but
 also  in  terms  of  prices.  I  could  go
 on  listing  out  these  ad  nauseam.  The
 consequence  of  all  this  has  been,  as
 was  ‘reported  by  the  Committee  that
 looked  into  the  real  income  of  the
 agricultural  workers,  that  the  rural
 income  of  the  vast  majority  of  the
 people  in  this  country,  after  years  of
 planning  and  after  years  of  this  kind
 of  resources  planning,  has  in  fact
 gone  down.

 There  was  the  other  committee  that
 was  concerned  with  the  question  that
 the  poor  had  become  poorer  and  the
 rich  had  become  richer,  and  they  have
 definitely  found  that  the  poor  have
 become  poorer,  but  there  was  no
 sign  of  any  rich  having  become
 richer.
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 Shri  D.  ए  Sharma
 No,  no,

 Shri  Joachim  Alva  (Kanara):
 There  are  retired  ICS  officers  who
 are  demanding  Rs,  20,000  salary  per
 month.

 (Gurdaspur):

 An  Hon.  Member:  He  was  getting Rs.  20,000.
 Shri  N.  Dandekar:  This  is  the

 Picture  of  the  present  economic
 shambles.

 Now,  I  would  like  the  House  to  take
 a  look  at  the  constitutional  and  legal
 shambles  in  this  country,  Not  more
 than  fifteen  years  ago,  less  than  fifteen
 years  ago,  our  wise  men—and  they
 were  wise;  there  is  no  doubt  about
 it—men  who  had  done  a  lot  of  sacrifice
 for  the  country—today,  they  may  be
 different—these  wise  men,  got  toge-
 ther  and  framed  a  Constitution  after
 a  period  of  two  and  a  half  years;  they
 did  a  very  good  job.  They  studied  the
 Constitutions  all  over  the  world;  they
 incorporated  Fundamental  Rights;
 they  incorporated  certain  safeguards
 like  statutory  bodies  such  as  the
 Auditor-General,  the  judiciary,  the
 Chief  Justice,  the  Election  Commission
 and  so  on,  But  hardly  had  they  given
 themselves  this  Constitution,  hardly
 had  we  begun  to  understand  what  this
 Constitution  was,  than  began  over  a
 period  of  fifteen  years  a  series  of  am-
 endments  which  have  continually  and
 steadily  had  only  one  characteristic,
 namely  continually  to  erode  the  Fun-
 damental  Rights  of  the  citizens  in  this
 country,  It  is  the  most  astonishing
 performance.

 I  cannot  give  it  any  other  name  than
 to  say  that  the  Government  have  deli-
 berately  been  bending  the  Constitu-
 tion  to  their  will,  because  the  Plan
 became  their  God  and  the  Constitu-
 tion  had  no  longer  any  sanctity.

 Moreover,  just  as  they  have  been
 bending  the  Constitution  to  the  Plan
 and  to  all  their  ideas  about  planning,
 they  have  also  been  bending  the  law,
 the  general  law,  for  the  same  purpose.
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 I  think  I  should  say  that  when  I

 started  in  service  myself,  the  volume
 containing  the  Central  laws  and  the
 volumes  containing  the  laws  of  the
 particular  Province  in  which  I  started
 my  service  were  contained  in  a  small
 almirah.  Today,  the  volumes  of  Cen-
 tral  laws  require  a  library.  And  if
 you  wish  to  have  all  the  volumes  of
 the  State  laws,—let  it  be  any  State;
 I  do  not  care  whether  it  is  Maharash-
 tra  or  Gujarat  or  any  other—they  are

 80  voluminous  that  you  require  an-
 other  large  library  for  accommodating
 them,

 This  jungle  of  laws  not  only  grows
 as  jungles  grow,  but  it  also  grows  by
 continual  amendment  of  the  laws  and
 rules  and  regulations,  until  at  one  time
 Mr.  Justice  Chagla,  who  was  at  that
 time  the  Chief  Justice  of  the  Bombay
 High  Court,  trying  a  case  un'er  the
 Bombay  Tenancy  Act,  was  cunstrain-
 ed  to  observe  that  ‘Although  the  ordi-
 nary  citizen  is  supposed  to  know  the
 law,  I  the  Chief  Justice  do  not  know
 what  the  law  on  the  subject  is;  ]  can-
 not  find  it,  There  are  far  too  many
 amendment  slips  attached  to  this  law
 and  to  these  rules  and  regulations’.

 The  two  principal  characteristics  of
 these  laws  that  have  been  inflicted
 upon  us  during  the  last  ten  or  fifteen
 years  are  thése.  The  first  is  to  oust  on
 every  occasion  the  jurisdiction  of  the
 courts  to  the  maximum  extent  possi-
 ble;  the  second  is  to  have  the  largest
 degree  of  devolution  of  powers  upon
 the  executive.  The  consequences  of
 these  two  put  together,  along  with
 the  utter  contempt  for  the  Supreme
 Court,  so  that,  whenever  the  Supreme
 Court  decides  a  matter  against  Gov-
 ernment  and  the  Government  do  not
 like  it,  they  bring  in  Icgislation  sub-
 sequently  to  negative  the  Supreme
 Court’s  judgment,—the  consequence  of
 these  characteristics  coupled  with  the
 massive  legislations,  massive  controls,
 massive  regulations  relating  to  licen-
 crs,  and  quotas  and  permits  and  the
 like,  which  have  been  the  fate  of  this
 country,  the  consequence  of  these  1s
 this  that  the  ordinury  citizen  must
 move  about  in  this  jungle  at  his  pertt.
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 I  shall  come  now  to  the  point  about

 the  political  ang  moral  picture  as  it
 is  today.  It  has  been  obvious,  I  think,
 to  most  people,  it  certainly  has  been
 to  the  Government,  because  they  have
 a  committee  working  on  this,  that
 there  is  a  steadily  increasingly  degree
 of  national  disintegration  taking  place,
 such  a  degree  of  national  disintegra-
 tion  that  they  have  something  func-
 tioning  called  the  Notional  Integration
 Committee.  And  over  the  period  of
 these  last  ten  or  fifteen  years,  tenants
 have  been  set  up  against  landlords,
 the  workmen  against  the  employers,
 and  new  enmities  have  been  raising
 their  heads  in  every  village.  I  ask  all
 these  gentlemen  here  honestly  to  ask
 themselves  whether  this  so-called  de-
 mocratic  decentralisation  has  not
 brought  about  new  enmities  and  new
 bittornesses  in  the  village,  in  the  taluk,
 in  the  block  committees,  in  the  zilla
 parishad  in  the  district,  in  the  o-
 operative  societies,  in  the  consumer
 societies  and  the  like.

 Just  immediately  after  the  result  of
 my  election  petition  before  the  tribu-
 nal,  I  went  round  to  my  constituency.
 Although  it  was  raining,  I  went  round,
 and  people  were  very  very  nice  to  ms,
 and  they  met  me,  and  they  said  ‘You
 have  fought  this  one  battle,  but  how
 are  we  going  to  fight  all’  these  things
 that  are  continually  going  on  here?’.
 They  were  being  daily  exploiteq  in
 numerous  ways;  ang  they  were  being
 periodically  exploited  and  plagued  by
 these  elections,  by  these  partisan  situ-
 ations  resulting  from  the  so-called  de-
 mocratic  decentralisation,  which  was
 nothing  less  than  handing  them  over
 to  professional  politicians  who  wish
 to  continue  in  power. ny

 Shri  Ramanathan  Chettiar  (Karur):
 On  a  point  of  order.  The  hon.  Mem-
 ber  has  referred  to  the  gentlemen  sit-
 ting  here.

 Shri  ्,  K.  Deo:  The  hon.  Member
 is  making  a  maiden  speech,  and  that
 should  not  be  interrupted  in  this  man-
 ner,
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 Shri  Ramanathan  Chettiar:  But  he
 did  not  include  the  ladies,  Are  not
 the  ladies  here  hon,  Members  of  this
 House?
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 Mr,  Deputy-Speaker:  Order,  order.

 Shrimati  Renu  Chakravartty:  This
 is  the  trouble  with  the  Congress  Party.
 They  cannot  even  interrupt  properly.

 Shri  Hari  Vishnu  Kamath
 angabad):  It  is  mere  frivolity.

 Mr.  Deputy-Speaker:
 Shri  N.  Dandekar:  This  is  the  state

 of  affairs  in  the  country.  I  do  not  want
 to  keep  on  saying  these  things,  be-
 cause  on2  can  go  on  and  on  and  on.
 I  am  perfectly  certain,  and  I  say  this
 without  any  hesitation,  that  all  these
 people  sitting  here  are  aware  of  this.
 They  are  aware  of  the  extent  to  which
 the  common  man  is  being  exploited
 not  any  more  by  the  landlord,  not  any
 more  by  the  capitalists  so-called,  but
 he  is  being  exploited  by  poople  who
 ought  to  know  better,  by  people  who
 are  politically,  really,  their  masters
 and  wish  to  remain  their  masters.
 ‘There  is  no  ather  agency,  and  there
 is  no  other  exploiter,  and  this  goes
 on  and  on.

 (Hosh-

 Order,  order.

 It  might  be  asked  why  in  the  face
 of  this  kind  of  picture  that  I  see
 around,  in  this  grand  inquest  upon
 the  utterly  degrading  situation  that
 now  exists  in  the  country  in  any
 sphere  that  one  likes  to  examine,—
 why  with  this  sort  of  picture  before
 me,  I,  nevertheless,  stand  here  and
 say  on  this  particular  motion,  that  7
 am  not  in  favour  of  the  motion  that
 has  been  moved,  and  [  think  that  the
 House  is  entitled  to  an  explanation
 for  that  attitude.

 Shrimati  Renu  Chakravartty:  Be-
 cause  you  Nene  that  the  Shastri  Gov-
 ernment  ७  me  help  you.

 Shri  N.  Dandekar:  There  are  two
 reasons  for  it.  In  the  first  place,  I
 am  quite  clear  that  the  present  Gov-
 ernment  that  is  now  in  charge  of  the
 affairs  of  the  country  ig  a  new  Gov-
 ernment,  and  they  are  still  finding



 ¥2§3  Motion  of

 their  feet.  I  do  not  believe  that  peo-
 ple  ought  to  be  hanged  for  the  sins
 of  their  fathers.  I  believe  that  they
 ought  to  be  given  a  chance,

 Shri  Daji  (Indore):  A  good  com-
 pliment  to  Shri  Lal  Banadur  Shastri.

 Shri  N.  Dandekar:  I  believe  that
 not  merely  ought  they  to  be  given  a
 chance,  but  this  Government  has  in-
 herited  a  situation  not  entirely  of  its
 own  making,  It  is  partly  of  their
 making,  but  it  ig  partly  a  situation
 arising  out  of  an  ever-powering  per-
 sonality  who  over  the  past  seventeen
 years  had  been  in  fact  the  de  facto
 government  in  the  country.  And  of
 course,  coming  into  a  legacy  of  that
 kind,  coming  after  a  great  personality of  that  kind,  it  is  natural  and  it  is
 proper  that  one  must  mot  really
 jump  upon  their  throats  and  start  im-
 Mediately  condemning  them.  |  think
 that  what  is  necessary  is  that  the  Gov-
 ernment  must  be  made  awar2  of  what
 the  situation  is,  and  Government  must
 be  given  time  to  put  right  things  by
 remedial  action,

 While  talking  about  remedial  action,
 I  afn  imbued  by  the  belief  that  they
 do  intend  taking  remedial  action;  I
 am  fortified  in  this  belief  by  the  pro-
 nouncements  that  have  been  made
 carefully  and  guardedly  by  the  hon.
 Prime  Minister  and  sometimes  by  some
 of  his  colleagues.  I  am  encouraged
 in  the  belief  that  they  are  now  at
 least  about  to  approach  the  problem
 on  the  footing  of  realism,  that  “prag-
 matism”  is  for  them  no  longer  just  a
 word  but  that  it  will  be  the  basis  for
 sustained  policy  that  will  be  put  ac-
 tually  into  practice,  I  am  encouraged
 in  the  belief  that  they  will  see  to  it—
 and  have  seen  to  it—that  excessive
 emphasis  on  heavy  industry  and  heavy
 engineering  is  wrong,  that  excessive
 emphasis  on  industry  generally  at  the
 expense  of  agriculture  and  consumer
 industries  which,  after  all,  constitute
 the  content  of  the  standard  of  living
 of  the  ordinary  man,  is  wrong.  The

 man’s  standard  of  living  is
 not  built  upon  steel  and  boilers;  the
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 standard  of  living  of  85  to  90  per  cent
 of  our  population  is  built  upon  food,
 upon  the  variety  of  food,  wpon  cloth-
 ing,  the  variety  of  clothing,  upon  a
 little  decent  housing,  upon  a  certain
 amount  of  travel,  upon  a  certain  capa-
 city  to  spend  on  ceremonies,  upon  a
 certain  capecity  to  save,  upon  a  capa-
 city  to  participate  in  melas,  cultural
 activities  and  things  of  that  kind.

 Shri  Dajfi:  And  then  import  steel.

 Shri  N.  Dandekar:  I  would  prefer
 not  to  import  foodgrains;  even  if  I
 have  to  import  steel,  I  do  not  mind.
 In  fact,  it  is  one  of  the  most  extre-
 ordinary  concept  which  has  gained
 currency  that  in  the  name  of  self-
 sufficiency,  in  the  name  of  grandeur
 in  all  kinds  of  schemes,  somehow
 We  are  not  ashamed  to  import  food-
 grains,  but  we  are  ashamed  to  import
 steel.

 An  Hon,  Member:  Yes.

 Shri  N.  Dandekar:  It  does  not
 make  sense  to  me.  What  makes  sense
 is  that  this  country  ought  to  be,  first
 and  foremost,  self-sufficient  in  agri-
 culture  and  not  have  to  go  in  for  this
 wretched  business  of  PL-480  year
 after  year.  In  fact,  one  of  the  great
 things  that  the  late  Prime  Minister
 did  at  one  time  do  was  in  the  course
 of  the  First  Five  Year  Plan,  when  he
 accepted  the  advice  of  Mahatma
 Gandhi  and  abolished  food  control.
 I  have  looked  up  _  sstatistics.  In
 1950-51,  the  first  year  of  the  first
 Five  Year  Plan,  imports  of  foodgrains
 were  to  the  tune  of  4.7  million  tons.
 In  the  fifth  year,  they  had  gone
 down  to  0.75  million  tons.  Then  we
 came  face  to  face  with  the  Second
 Five  Year  Plan  and  a  reversal  took
 place.  The  Second  Plan  started  with
 an  annual  import  of  foodgrains  at
 around  one  million  tons  and  ended  at
 around  4  to  44  million  tons.  It  is
 the  most  astonishi  ६  for
 anybody  to  make  that  ‘I  will  import
 foodgrains,  but  I  must  be  self-
 sufficient  in  steel’,  I  just  60  not
 understand  it,
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 Now,  as  I  said,  I  think  this  Gov-

 ernment  has  to  be  given  a  chance.  I
 am  equally  certain  that  quietly,
 steadily,  they  want  to  come  to  grips
 with  the  problems.  Because  the  pro-
 blems  are  enormous—I  do  not  envy
 any  of  them.  They  have  got  tremen-
 dous  problems.  They  have  got  the
 most  frightful  inheritance  and  they
 have  to  try  to  make  a  succesg  of
 their  job.  I  am  prepared  to  say  that
 they  will  devote  themselves  to  this
 task.  I  am  not  “non-aligned.”  We  are
 in  &  state  of  armed  neutrality  vis-
 a-vis  the  Government.  We  will  not
 hesitate  to  criticise  or  even  to
 condemn.  But  when  they  do  the
 right  thing,  we  shall  respond  by  say-
 ing,  ‘All  right.  Get  along.  You  are
 doing  fine’.  If  anybody  thinks  that
 this  is  some  kind  of  supine  non-align-
 ment,  that  I  am  neither  on  this  side
 nor  on  that,  he  is  quite  wrong.  When-
 ever,  for  instance,  there  is  any  ques-
 tion  about  an  attack  on  fundamental
 rights  of  the  people,  I  am  not  non-
 aligned;  I  shall  fight.  When  it  is  a
 question  of  any  further  encroachment
 by  Statism  against  the  rights  of  the
 individual  and  of  free  enterprise,  I
 shall  criticise,  I  shall  fight.  I  am
 prepared  to  do  that.

 So  that  is  the  reason  why  we  stand
 aside  from  this  Motion.  When  the
 state  of  affairs  in  this  country  is  so
 bad,  let  us  give  these  gentlemen  time
 and  let  them  acquit  themselves  well,
 if  they  will,  or  fail,  if  they  must.

 थो  बागड़ी  (हिसार)  :  उपाध्यक्ष
 महोदय,  यह  भाषण  मोदन  के  पक्ष  में  है  या
 विपक्ष  में  ।

 Shri  U.  M.  Trivedi:  Mr.  Deputy-
 Seaker,  in  the  last  four  days,  we
 have  had  a  debate  on  the  food  situa-
 tion.  The  food  debate  had  given  us  a
 lot  of  figures  and  some  jugglery  of
 words.  A  mathematical  jugglery  has
 been  put  forward  to  suggest  that
 we  have  some  sort  of  self-sufficiency
 in  food.  One  of  the  hon.  Members
 suggested  in  arithemtical  terms  that
 each  one  of  us  could  get  daily  one  Ib.
 of  food.  This  jugglery  was  not  ex-
 posed  by  the  Food  Minister  himself.
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 The  figures  given  by  Government

 from  time  to  time  have  indicated  that
 even  in  a  surplus  state  like  UP.  the
 production  of  wheat  has  gone  down
 systematically.  In  1961-62,  it  was
 4l  lakh  tons;  in  1962,  it  came  down  to
 32  lakh  tons,  In  1963-64,  it  came
 down  to  27  lakh  tons.  From
 where  are  we  going  to  get  the
 food  to  feed  the  millions  in
 U.P.?2  Figures  supplied  by  Gov-
 ernment  indicate  that  we  need
 about  63  lakh  tons  of  wheat  from
 foreign  countries  to  tide  over  the
 difficulties  and  we  will  still  not  be
 self-sufficient;  to  augment  that,  we
 would  have  to  import  from  Pakistan,
 Thailand  and  Burma.  In  the  light  of
 this,  I  do  not  see  with  what  check  a
 motion  was  moved  that  the
 policy  of  Government  vis-a-
 vis  food  be  approved.  The  hon.  Food
 Minister  himself  said  that  we  are
 making  attempts  to  tide  over  the
 difficulties.  But  the  policy  was  not
 laid  down.  There  has  been  no  food
 policy  so  far.  The  only  food  policy
 is  that  of  importing  food.  If  import-
 ing  food  is  the  policy,  I  should  say
 that  we  should  be  ashamed  to  say
 that  we  have  approved  the  policy  of
 Government.  None  of  us  has  _  felt
 that  any  approval  of  that  policy,in
 this  sense  was  called  for.

 This  morning  when  I  was  reading
 the  Statesman,  I  found  an  editorial.
 I  will  quote  a  few  words  from  that.

 “Mrs.  Vijayalakshmi  Pandit  has
 been  voicing  her  discontent  in
 Bombay.  She  is  oppressed  with  a
 sense,  of  shame  that  after  7  years
 of  independence,  the  strong,
 united  nation  we  dreamt  about  is
 checker-board  of  disintegrating
 states  hositle  to  one  another”.
 This  is  what  we  are  finding.  Another

 lady,  who  is  now  a  Minister  here,  said
 plaintively  the  other  day,  thinking  of
 the  state  of  the  Congress,  that  she  did
 not  know  where  the  party  was  going.
 This  is  the  feeling  of  many  amongst
 the  Congress  itself,  amongst  the
 ruling  party  itself.  Can  they  not
 come  out  honestly  and  say,  ‘We  have
 bungled;  we  have  miserably  bungl-
 ed  on  the  food  front;  we  have  mis-
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 erably  bungled  in  our  defence  policy;
 we  have  most  miserably  bungled  in
 our  relationship  with  foreign  nations;
 ‘we  have  bungled  in  everything  which
 can  carry  this  country  to  q  flourish-
 ing  state.  ‘We  have  found  ourselves
 in  a  miserable  state’.

 Let  us  take  gtock  of  the  situation.
 In  the  last  7  years,  in  what  way
 have  we  improved  our  situation?  Let
 us  cast  our  eyes  on  all  sides.  Here
 ‘we  have  got  China  to  deal  with.  What
 488  happeneg  with  China?  Today  we
 are  just  sitting  tight,  afraid  of  China.
 We  are  only  negotiating  with  Pakis-
 tan  so  that  she  may  come  with
 us,  so  that  the  strength  of  China
 may  be  weakened.  But  we  have
 not  strengthened  ourselves  to  face
 China.  Chumbi  valley  has  now
 been  completely  occupied  by  the
 Chinese.  The  Chumbi  valley  in
 their  possession  is  a  dagger  in  our
 heart.  Anyone  of  us  who  looks  at

 the  map  of  India  can  feel  that  the
 occupation  of  Chumbi  valley  by  the
 Chinese  is  only  a  prelude  to  cutting
 us  off  from  Assam,  Within  one  hour
 of  the  army  marching,  we  will  be  cut
 off  from  all  connections  with  Assam.
 What  have  we  done  to  avert  such  a
 situation?

 A  question  was  very  recently  raised.
 We  are  only  quarrelling  on  the  ques-
 tion  as  to  how  far  Gangtok  is  from
 the  boundary.  Some  say  it  is  4  miles;
 others  say  it  is  3l  miles.  The  Minis-
 ter  admitted  that  at  least  within  50
 yards  of  the  boundary,  the  Chinese
 had  entered,  and  when  we  encountered
 them,  they  ran  away.  I  remember  we
 gave  our  word  that  any  attack  on
 Sikkim  would  mean  an  attack  on
 India.  Have  we  attacked  back?  Have

 ~we  taken  back  the  Chumbi  valley?
 Have  we  driven  out  the  army  of  the
 Chinese  from  the  Chumbi  valley?  We
 have  done  nothing.

 The  cease-fire  was  there,  NEFA  has
 ‘been  vacated  by  the  Chinese,  but  we
 dare  not  send  our  army  to  py  the
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 The  Chinese  know  their  strategy.  At
 a  particular  time  they  realised  that
 their  line  of  supply  and  reinforcement
 was  so  long  that  they  would  not  be
 able  to  bring  their  supplies  to  the
 plaing  of  India,  and  that  is  why  they
 called  a  cease-fire.  The  other  reason
 was  that  Soviet  Russia  refused  to  give
 them  the  necessary  help,  and  there-
 fore,  they  cried  a  halt  in  their  own
 interests.  We  never  took  advantage
 of  that  position  to  drive  back  that
 army.

 Very  recently  I  met  an  army  officer
 who  told  me  of  the  0  soldiers  who
 fought  back  the  Chinese  in  Ladakh.
 Ot  them  09  were  killed  and  only  one
 was  saved,  The  officer  was  narrating
 to  me  that  for  the  first  time  the
 Indian  Army  fought  back  to  the  last
 man,  and  though  09  were  killed,  as
 many  as  10.000  Chinese  were  killed
 by  them,  But  this  has  never  been
 reported  in  our  press,  No  glory  has
 been  given  to  these  people,  and  yet
 the  Chinese  ants  are  coming  in  to
 swallow  us,  Our  army  can  drive  them
 back,  utterly  kill  them,  destroy  them
 completely,  take  back  Tibet  complete-
 ly,  declare  Tibet  independent  and  set
 up  a  buffer  State  for  our  own  safety
 and  destroy  the  Chinese,  We  need
 not  depend  upon  the  goodwill  of
 Pakistan  at  all,  but  we  have  miser-
 ably  failed  to  do  what  is  very  appa-
 rent  and  patent  to  us,

 Shri  Jaya  Prakash  Narain  is  not
 here.

 Shri  Harish  Chandra  Mathur
 lore):  Will  not  he  here.

 (Ja-

 Shri  U,  M.  Trivedi:  And  he  cannot
 give  a  reply  to  the  allegations  I  am
 going  to  make,  but  I  say  that  it  is  just
 hanging  down  one’s  head  in  shame
 that  Mr,  Jaya  Prakash  Narain  is  sent
 out  from  here—it  is  said  in  some
 papers  with  the  blessings  of  the  Prime

 territory  which  we  claim  to  be  our
 own,  Why?  What  precludes  ug  fmm
 doing  that?  Why  we  are  afraid  of  the
 (Chinese  I  cannot  understand,

 to  go  to  Pakistan  with  un-
 justly  humiliating  terms  for  the  pur-
 pose  of  yielding  Kashmir  to  Pakistan.
 What  for  have  we  fought  for  Kasb-
 mir?  What  for  have  we  given  crores
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 (Shri  U.  M,  Trivedi]
 and  crores  to  Kashmir?  How  many
 times  have  we  declared  that  the  ac-
 cession  of  Kashmir  is  irrevocable  and
 cannot  be  set  at  naught,  and  yet  we
 876  negotiating  on  that  very  basis.
 What  is  their  demand?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  He  has  not  gone  to  nego-
 tiate  on  Kashmir.  Do  not  create
 mipunderstandings,

 Shri  U.  M.  Trivedi:  Let  that  assu-
 rance  come  from  the  Prime  Minister,
 we  will  welcome  it.  We  are  await-

 ring  it.
 An  Hon,  Member:

 Minister.
 Shri  Tyagi:  For  only  friendly  re-

 lations,
 Shri  U.  M.  Trivedi:  Oh,  yes,

 friendly  relations  with  those  who
 every  day  attack  you,  every  day  hit
 you,  kill  your  men  across  the  cease-
 fire  line,  ang  you  say  you  want  to
 negotiate,  What  dispute  is  there?  I
 ome  into  your  house  as  a  burglar  and
 say  I  have  a  dispute  with  you.  What
 dispute  have  I  with  you?  Entering
 into  a  house  and  trying  to  commit
 burglary—that  is  not  the  sense  of  a
 dispute.  There  is  no  other  dispute
 between  us  and  Pakistan.  The  only
 point  is  that  We  are  very  docile  people.

 Shri  K.  N.  Tiwary  (Bagaha):  On  a
 point  of  order.  The  hon.  Member  has
 made  a  statement  that  it  appeared  in
 the  press  that  Mr.  Jaya  Prakash  Nara-
 yan  has  been  sent  by  the  Central  Gov-
 ernment  to  Pakistan.  That  is  a  mis-
 statement?  Can  he  quote  any  paper
 which  has  published  this?  How  has
 he  made  that  statement?

 Mr.  Weputy-Speaker:  He  can  leave
 it  to  the  Government  to  contradict  it.

 Shri  U,  M.  Trivedi:  Yes,  if  he  wants
 I  can  read  out.

 He  is  a  Cabinet

 Then,  let  me  cast  my  eyes  toward;
 Pakistan.  What  have  we  done  in
 Pakistan?  Even  today  2,000  refugees
 are  pouring  in  from  East  Pakistan,
 and  with  the  atrocities  committed  upon
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 them,  we  cannot  tell  them  not  to
 send  away  these  people  from  their
 country.  We  cannot  demand  even  an.
 inch  of  land  from  them.  We  are  pre-
 pared  to  yield  Berubari  to  them.  We-
 have  got  a  small  railway  line  running
 between  two  corners;  it  is  a  small
 space  of  about  20  miles  through
 which  we  are  allowed  to  run  it.  We
 cannot  claim  even  a  big  corridor  of
 80  miles  to  protect  our  interests  when
 Assam  is  attacked.

 Infiltration  of  Pakistanis  has  taken
 place  in  Assam  in  huge  numbers.
 People  gay  46  lakhs,  but  Government
 admitted  20  lakhs.  Let  it  be  20  lakhs;
 even  that  is  a  big  number.  Eight
 hundred  Pakistanis  were  sent  back  to
 Pakistan,  but  they  are  still  at  a  stand
 still  as  Stateless  people  near  Amrit-
 sar.  So,  in  what  way  can  Pakistan
 be  your  friend?

 Friendship  can  only  come  between
 equals.  If  we  have  got  a  sufficiency
 of  strength.  and  can  make  a  show  of
 our  strength,  then  only  Pakistan  is  go-
 ing  to  listen  to  what  we  have  to  say.
 Unless  we  have  a  show  of  strength,
 it  will  not  listen  to  us.

 On  the  other  hand,  we  are  throwing
 away  our  friends  and  refusing  to  shake
 hands  with  those  friends  who  are  ex-
 tending  their  hand  of  friendship  to  us.
 When  we  require  help,  America  ru-
 shes  to  our  help,  U.  K.  rushes  to  our
 help,  even  the  Commonwealth  count-
 ries  rushed  to  our  help;  yet,  when  the
 time  comes,  we  do  everything  in  our
 power  to  irritate  the  United  States  and
 the  United  Kingdom,  and  seek  friend-
 ship  with  those  who  have  never  help-
 ed  ws.  Why  is  this  wrong  policy
 being  followed?  Why  this  wrong
 Policy  is  being  followed  in  our  coun-
 try  passes  my  comprehension.

 Very  recently,  Gen.  Ayub,  in  &
 broadcast  speech,  saiq  that  India  has
 got  enemies  on  all  sides;  so,  let  the
 world  judge  whether  India  is  a  good
 country.  She  has  no  good  relations
 with  Nepal;  with  Ceylon,  with  Burma,
 with  Africa;  with  Pakistan,  with
 China.  So,  if  one  country  is  at
 war  with  the  neighbouring  coun-
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 tries,  or  is  not  on  friendly
 terms,  then  the  world  must  come
 to  fhis  inference  that  Pakistan
 is  the  soul  of  honesty,  is  the  sou)  of
 innocence,  and  that  Indians  are  the
 only  black  guards  in  the  world,  It
 is  this  diplomacy  that  they  are  follow.
 ing.

 The  Chinese  have  also  got  a  certain
 amount  of  diplomacy  and  I  may  read
 a  sentence  here:

 “The  latest  case  is  the  active
 and  vigorous  diplomacy  of  Com-
 munist  China,  who  has  thus  en-
 sured  against  any  possible  mili-
 tary  action  on  our  part  by  creat-
 ing  within  the  very  Indian  sub-
 continent  a  second  ang  simulta-
 neous  threat  for  us.”

 There  was  a  case  not  very  long  ago.
 An  ex-Member  of  Parliament,  Dr.
 Satya  Narayan  Sinha,  made  a  report
 about  the  move  of  the  Chinese  in  the
 Chumbi  Valley.  When  he  made  this
 report,  the  military  intelligence  of  the
 Government  of  India  and  the  Intelli-
 gence  Department  of  the  Government
 of  India  made  a  report  against  him,
 and  he  wag  put  in  a  death  cell,  he
 was  confined  to  a  death  cell  in  Ranchi. His  five  year  old  daughter  was  arrest-
 ed,  and  another  son  was  arrested.
 They  were  all  put  behind  bars.
 Fortunately  for  him,  he  knew  French
 in  which  he  coulg  write  and  smuggle
 out  a  letter  to  the  late  Prime  Minister
 Shri  Jawaharlal  Nehru.  Then  only
 the  poor  man  was  released.  It  is  this
 intelligence  which  misguides  us,
 which  puts  us  in  the  wrong.  Infiltra-
 tion  has  gone  very  bad.  It  is  high
 time  that  we  checked  up  this  intelli-
 gence.  It  is  to  our  interests  that  we  do
 it.  It  ig  this  action  of  the  Govern-
 ment  which  the  country  is  not  pre-
 pared  to  tolerate,  and  therefore  the
 country  feels  perturbed.
 i4  hrs,

 It  is  true  that,  as  Ghri  Dandekar
 says,  the  Government  is  being  criticis-
 ed  for  it,  past  actions.  Past  or
 present,  yours  is  the  firm  which  is
 running  this  limited  concern,  you  are

 BHADRA  20,  1886  (SAKA)  No-Conjidence  in
 the  Council  of  Ministers

 the  holders  of  the  shares  and  you  are
 responsible  for  all  the  actions.  We
 cannot  distinguish  between  X,Y  and
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 -Z.  The  shareholders  are  the  same,
 the  managing  directors  are  practically
 the  same.  One  managing  director
 may  not  be  there,  yet  we  cannot  take
 off  your  responsibility  for  the  position
 in  which  we  find  ourselves  today.
 When  I  am  talking  about  this,  I  am
 reminded  of  the  position  of  Indians
 in  Burma.  In  reply  to  pdinted
 questions  the  other  day,  our  External
 Affairs  Minister,  Sandar  Swaran  Singh
 said  that  there  wag  no  discrimination
 between  Indiang  and  Chinese  in
 Burma.  Our  misfortune  is  that  even
 the  obvious  is  not  seen  by  our
 people.  Very  recently,  in  my  tour  of
 Malaysia  in  the  Commonwealth  Parlia-
 mentary  Conference  I  had  been  to
 Burma  and  I  have  lived  in  Burma  for
 fifteen  years,  I  know  every  nook  and
 corner.  I  felt  very  much  to  know  that.
 in  every  activity  the  Indian  was  being
 pushed  out  while  the  Chinaman  was
 not  touched.  Every  shop  evicted  by
 an  Indian  was  immediately  occupied
 by  the  Chinese.  Even  the  betel  leaf
 shops  of  22  persons  from  U.P.  were
 seized  and  nationaliseq  as  if  Gov-
 ernment  was  going  to  sell  pan.
 Every  petrol  pump  owned  by  Indians
 was  nationalised  but  not  one  of  the
 Chinese  has  been  nationalised.  He  is
 selling  petro]  all  right  and  no  single
 policeman  from  the  Burmese  side
 coulq  check  it.  The  Chinese  hold  Ww
 80  great  that  no  Government  autho-
 rity  could  dare  do  anything  to  tie
 Chinese  be  the  Chi  was
 strongly  supported  by  a  strong
 Chinese  Government.  Out  of  4
 lakhs  of  Indians  in  Burma  in  1941,
 hardly  2:80  lakhs  remain  in  Burma.
 All  their  properties  have  been  con-
 fiscated  ang  not  one  farthing  has  been
 paid  as  mpensati'  Promi
 after  promises  were  made  but  nothing
 has  happened.  The  same  thing  is
 happening  in  British  Guiana.  Lakhs
 and  lakhe  of  Indians  are  living  there
 but  they  are  being  butchered  and
 slaughtered  by  the  negroes  because
 the  whole  police  force  is  constituted
 by  them  even  though  the  Prime-
 Minister  happens  to  be  a  person.  ¢
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 (Shri  U.  M,  Trivedi)
 Indian  origin  and  he  is  unable  ४०
 control,  Indians  are  being  killed  but
 no  voice  is  raised.  We  have  not  even
 an  accredited  representative  to  re-
 present  our  grievances.  It  is  the  same
 thing  in  Jamaica  ang  Trinidad.  Why
 .aTe  we  so  quite  about  it  This  is  what
 perturbg  everybody  who  has  eyes  to

 .see  and  ears  to  listen.
 When  I  think  of  all  this,  I  am  re-

 minded  of  a  small  country  which  has
 become  free  very  recently,  like  our-
 selves  and  which  is  also  being  bullied.
 I  refer  to  Malaysia.  Fortunately,  it

 shag  got  a  strong  Prime  Minister.  It
 is  a  small  country,  not  big  as
 one  of  our  States.  Yet  he  had
 the  guts,  with  ten  million  people
 in  .his  country,  to  confront  the
 whole  of  Indonesia  which  hag  8
 hundred  million  people.  When  he
 came  to  our  country,  he  roared  iike
 a  lion  and  he  supported  India  in  an
 unequivocal  manner  when  China

 .attacked  us.  We  have  not  gone  to
 his  rescue;  We  have  not  even  said
 that  what  Indonesia  and  Soekarno  do
 is  wrong.  What  type  of  friendship
 and  sympathy  we  will  have  from
 otherg  if  we  do  not  render  any  help,
 even  by  a  word  of  month.  Why  can-
 not  we  declare:  we  are  with  you  what
 prevents  us  from  saying  this?  It
 passes  My  comprehension.

 It  is  not  only  on  the  external  affairs
 front  that  comprehensive  criticism  can
 be  ievelled  against  the  Government
 Let  us  examine  what  jig  happening
 about  corruption?  A  good  man  that

 “he  is,  our  Home  Minister  promised
 that  within  two  years  he  will  drive
 it  out.  I  questioned  his  statement
 and  told  him  that  it  will  take  much
 more.  He  said:  I  will  do  it  in  one
 year.  I  welcomed  it.  Has  it  happened?
 ‘Take  the  election  case  of  Mr.  Ram
 Rattan  Gupta  which  you  discussed
 only  yesterday.  You  ought  to  have
 openeg  your  eyes  at  the  time  af  the
 Darji  Mashrooqi  case.  There  wag  an
 election  tribunal  ond  Mr.  J.  K.  Narain,
 retired  judge  of  the  Patna  High  Court
 presided  over  it  at  Indore.  It  was
 brought  to  the  notice  of  the  tribunal
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 that  one  district  magistrate  had  the
 audacity  to  change  from  No.  20  total-
 ling  up  wrongly  and  declared  a  par-
 ticular  candidate  to  have  won  the  elec-
 tion.  The  matter  was  hushed  up.  It
 had  to  be  admitted  by  the  Minister.
 The  party  gave  to  that  district  magis-
 trate  a  house  whose  real  value  was
 about  Rs.  50,000  in  Bhopal  at  a  paltry
 price  of  Rs.  1100,  But  these  facts  did
 not  open  the  eyes  of  the  Government
 that  the  returning  officers  were  going
 in  a  dishonest  manner.  This  corrup-
 tion  is  growing.  Very  recently,  there
 was  a  case  of  disqualifications.  The
 disqualifications  of  the  Congress  cun-
 didate  wag  removed  the  next  day  fol-
 lowing  the  Supreme  Court’s  judge-
 ment  while  it  took  twelve  months  for
 removing  the  same  type  of  disquali-
 fications  in  the  case  of  a  Jan  Sangh
 candidate.  The  reason?  They  were
 afraid  that  if  the  disqualifications  of
 the  Jan  Sangh  candidate  were  remo-
 ved,  he  would  win.  That  is  also  a
 type  of  corruption.  We  look  askance.
 Big  guns  are  caught.  So  many
 times  reports  have  been  made  about
 what  has  happened  in  Delhi.  But  the
 matters  are  hushed  up.  Very  recent-
 ly  I  received  another  letter  from  an-
 other  source  saying  that  there  was
 corruption  to  the  extent  of  Rs.  66,000
 in  disposing  of  courrugateg  iron
 sheets  by  a  particular  gentleman  in
 Delhi.  Is  the  matter  being  investigat-
 ed?  The  man  has  said  from  the  very
 beginning  that  he  is  too  big  a  person
 to  be  touched  by  anybody.  Naturally,
 it  will  be  hushed  up.  If  we  go  on
 hushing  up  things  like  that,  we  can-
 not  call  a  halt  to  corruption  though
 every  one  of  us  wants  to  put  an  end
 to  it.  Each  one  of  us  should  ‘make
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 _up  his  ming  to  walk  on  the  edge  of
 a  sword  if  we  want  to  keep  our
 country  above  corruption.  Otherwise,
 we  will  fail  and  corruption  will  eat
 the  very  substance  of  our  body  poli-
 tic.  It  is  no  good  running  down  Mr.
 Nanda.  Articles  are  written  about
 him.  He  has  at  least  the  guts  to  say
 facts.  Why  should  we  look  askance
 as  what  he  is  doing?

 I  come  to  another  question
 now.  People  are  clamouring  against
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 the  Government  on  the  question  of
 wrong  policies  of  taxation.  Taxation
 is  increasing  day  after  day,  We  see
 no  end  to  this,  Day  before  yes-
 terday  another  Bill  was  shoved
 in;  although  the  Budget  is  still
 far  away  taxation  hag  been  put
 through  back  door.  A  duty  of
 ‘ten  paise  hag  been  levied  on  every
 cheque.  So,  a  net  profit  of  Rs.  8
 crores  ig  made  on  cheques.  What  a
 tremendous  thing  by  the  backdoor?
 Why  has  this  levy  been  put?  Why
 are  not  the  people  allowed  to  draw
 the  cheques  as  they  have  been  doing
 so  far?  Why  shoulg  a  heavy  tax  be
 put?  It  will  come  even  to  Rs.  20,
 Rs.  30,  Rs.  50,  Rs.  00  or  Rs.  500.  Let
 me  leave  that  aside.  Very  recently,
 I  think  the  Prime  Minister  did  say
 that  what  he  was  doing  was  to
 economise  to  the  extent  of  about  Rs.
 75  crores  of  expenditure.  We  would
 have  welcome  it  and  we  will  wel-
 come  it,  but,  at  the  same  time,  we
 would  like  to  see  that  the  burden
 of  taxation  goes;  it  must  go.  Already,
 there  is  an  excise  duty  all  over;
 whenever  you  look,  there  is  an  excise
 duty;  there  is  an  excise  duty  on
 eycle  hubs;  excise  dutv  on  spokes;
 ‘excise  duty  on  rims.  What  have  you
 left  out  of  the  cycle  from  the  point  of
 view  of  excise  duty?  There  ig  a
 heavy  excise  duty  on  everything  con-
 ceivable.  That  is  why,  ang  that  is
 one  of  the  processes  by  virtue  of
 which  the  price  of  consumer  goods
 goes  up.  We  never  apply  our  mind
 to  it.  There  is  taxation  on  all  sides.

 When  the  integration  of  the  States
 and  their  reorganisation  came,  each
 one  of  us  living  in  the  native  States
 thinking—and  thought  that  it  was  a
 blessing  on  us—that  the  customs  bar-
 riers  would  go  and  that  the  taxation
 will  be  less  and  we  would  be  able  to
 get  things  cheap.  But  all  our  desires
 have  become  dreams  of  the  past.
 Instead  of  having  no  customs  barriers,
 we  have  got  barriers  in  every  little
 town.  In  every  town  we  have  to
 pay  chungi.  You  cannot  enter  with-
 out  paying  the  chungi.  The  harass-
 ment  by  the  chungis  is  so  much  that
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 for  those  who  want  to  have  remove
 or  take  their  goods  from  one  place  to
 another,  have  to  take  rawannas  frum
 the  chungis  and  keep  their  men  to
 send  back  the  rawannas.  That
 obstruction  is  always  there.

 Shri  Joachim  Alva:  Was  the
 Rajasthan  Cana)  planned  in  the  old
 regime?
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 Shri  U.  M.  Trivedi:  Well,  that
 reminds  me  of  one  thing.  I  would  ask
 Shri  Alva  to  come  with  me  and  stay
 at  least  for  48  hours  at  the  Rajasthan
 Canal,  and  then  I  will  show  him
 what  damage  has  been  done  by  the
 Rajasthan  Canal.  Ope  lakh  acres  of
 land  hav&  been  destroyed  entirely  on
 account  of  seepage  and  not  one  grain
 is  alloweg  to  be  grown  in  that  area
 which  wag  flourishing  with  fields  of
 wheat  all  along.  About  8,000  acres
 of  jand  have  been  drowned  and  sub-
 merged  in  water;  those  were  areas
 where  the  best  crop  of  wheat  used
 to  grow.  We  have  not  drawn  any
 advantage  so  far.  If  he  wants  to  see
 the  Rajasthan  Canal,  let  him  come
 with  me  and  look  at  the  seepage
 himself.  I  do  not  say  that  we  will
 not  reap  any  benefit  at  all.  But  the
 immediate  benefits  has  not  come  and
 that  is  why  I  have  been  clamouring
 all  along  that  if  you  are  planning  for
 the  sake  of  planning,  please  cry  a  halt
 to  it.  I  do  not  say  you  should  not
 plan.  You  cannot  completely  close  it
 now,  since  you  have  gone  so  far.  But
 it  is  high  time  that  you  must  cry  a
 halt  and  take  stock  of  what  we  have
 been  able  to  achieve  and  consolidate
 the  position  to  which  we  have  risen.
 Let  us  derive  the  benefits  from  those
 projects  that  we  have  completed;  do
 not  proceed  ahead  blindly  in’  a
 manner  which  persons  who  have  got
 only  bookish  knowledge  pursue,  who
 do  not  know  whether  grams  grow
 on  a  plant  or  on  a  tree.  It  is  these
 people  who  are  formulating  policies
 for  ouf  planning.  They  shake  the
 tree  to  find  out  whether  the  gram  is
 going  to  fall  from  the  tree  or  not!
 Let  God  save  us  from  such  people,
 from  such  bookish  professors.  They
 have  done  a  very  great  harm  to  the
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 [Shri  U.  M.  Trivedi]
 country.  It  is  high  time—and  I  plead
 with  you—that  the  Government
 should  open  its  eyes.

 Mr,  Depaty-Speaker:  The
 Member's  time  is  up.

 Shri  U.  M.  Trivedi:  I  would  now
 say  a  few  words  about  the  Chinese
 question:  it  comes  again  to  my  mind.
 Pandit  Jawaharlal  Nehru  had  gaid,  in
 one  of  his  speeches,  as  follows:

 “We  believe  and  many  count-
 ries  agree  with  us  that  China  as
 constituteq  today  is  an  aggressive
 and  expansionist  country,  possibly
 with  vast  designs  for  the  future.
 lt  believes  in  the  rai

 +
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 major  wars.  Essentially,  “it  does
 not  believe  in  co-existence
 between  countries.”

 Uf  this  is  the  firm  position  or  opinion
 of  a  man  who  had  a_  softness  for
 China—Hindi-Chini  Bhai  Bhai—I  say
 that  it  is  high  time  for  us  to  make  up
 our  minds—that  by  placating  China
 we  will  be  doing  a  great  harm  to  our
 country.  And  that  is  why  to  try  to
 placate  through  Pakistan  is  also
 another  miserable  step  that  we  are
 taking.  It  is  a  blunder  that  we  are
 committing.  It  is  high  time  that  we
 think,  pause,  ponder  ang  consider
 over  this  position:  that  we  must  stop
 this  negotiation  with  Pakistan  and
 we  should  for  all  time  to  come  say
 with  one  breath  and  with  one  voice
 that  Kashmir  shall  be  ours  and  we
 will  not  give  it  up.

 With  these  observations,  I  second
 the  motion  moved  by  Shri  N.  |.
 Chatterjee.

 क्मो  Ho  Mo  चोधरी  (महुपा)  :
 उन्होंने  तमाम  खाप्तियों  की तरफ  तो  इशारा
 किया  लेकिन  सरकार  ने  जो  भ््छा  काम
 किया  हैं  इसकी  तरफ  इणारा  नहीं  किया।

 ह ,  ह... |  म्द  कछवायाँ  (दवास)  :
 झाप  को  मौंका  सिले  तो  बता.  देना।

 Shri  Kapur  Singh  (Ludhiana):  I!
 did  not  wish  to  interrupt  Shri  Trivedi
 when  he  got  up  and  was  on  his  feet.
 But.  at  that  time  I  wanted  to  make  a

 hon.
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 brief  submission.  With  your  permus-
 sion,  I  wish  to  make  that  submission
 now,  My  submission  is  with  regard  to
 the  conduct  of  certain  Members  at  the
 time  when  my  _  hon,  friend’  Shri
 Dandekar  was  speaking,  We  all  knew
 that  his  was  a  maiden  speech  and  yet,
 Members  of  the  Communist  party  and
 also  many  Members  from  the
 Congress  party  constantly  and  oy
 design  interrupted  him.  If  the  pro-
 ceedings  of  this  House  have  to  be-
 effective,  then,  it  is  necessary  that
 certain  levels  of  decorum  should  be
 observed.  {  request  you  to  make  an
 observation  to  that  effect,  that  what
 has  happened  ought  not  to  have  hap-
 Pened,  and  ought  not  to  happen.

 Mr.  Deputy-Speaker:  ‘The  objection
 should  have  been  raised  then.
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 Shri  Hanumanthalya  (Bangalore
 City):  Sir,  a  little  more  than  a  year
 and  one  month  ago,  the  first  no-con-
 fidence  motion  against  the  Congress
 Ministry  was  moved  by  the  Opposi-
 tion,  A  very  senior  leader  of  our
 nation  Acharya’  Kripalani,  moved
 that  proposition,  I  wag  here,  and
 I  listened  to  the  speeches  made
 on  that  occasion.  They  were
 full  of  fire  and  brimstone,  and
 the  Opposition  was  almost  united.
 Today,  we  in  the  Congress  party  are
 in  a  happy  position  to  see  that  tne
 mover  of  the  no-confidence  motion
 Shri  Chatterjee,  was  more  dignified
 than  fiery;  more  argumentative
 than  what  is  called  carping  critic.
 The  Swatantra  party  has  practised  in
 a  way  in  this  House  the  policy  of
 non-alignment,  which  it  is  publicly
 denouncing  in  the  country.  It  is  good
 to  see  that  this  party  of  intellcctuais
 sees  reason  many  a  time  when  con-
 fronted  with  efficient  leadership,
 leadership  with  sincerity  and  honesty.
 Shri  Chatterjee  made  a  great  point
 in  regard  to  the  corruption  that  is
 practised  according  to  him  by  the
 Congress  Party  and  the  administra-
 tion.  I  have  been  delivering  in  public
 meetings  that  in  England  Magna
 Carta  proved  to  be  the  basis  of  demo-
 cracy  in  the  United.  Kingdom,  The
 House  of  Commons  was  called  the
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 -Mother  of  Parliaments,  the  Mother  of
 Memocracies.  Even  today,  the  House
 of  Co  is  idered  to  be  the
 Mother  of  Parliaments.  The  root  goes
 to  the  charter  called  Magna  Carta.
 Das  Commission  has  proved  to  be
 the  Magua  Carta  of  good  Government
 in  India.  Here  in  India  for  the  last
 few  years  charges  of  corruption  at  the
 top  level  were  being  made  not  only
 by  Opposition  parties  but  by
 Congressmen  themselves.  May  I  sub-
 mit  to  the  mover  of  the  no-confidence
 Motion  that  we  in  the  Congress  party
 may  or  may  not  be  a  brute  majority.
 But  I  assure  him  we  are  4g  seif-
 regulating  majority.  When  we  see
 things  going  wrong,  we  take  up  the

 ‘cudgelg  much  more  than  any  of  the
 opposition  Members  of  all  of  them  but
 together.  The  late  Prime  Minister  was
 the  greatest  democrat  that  the  wortd
 thas  seen,  Instead  of  behaving  as  a
 ‘dictator,  he  behaveg  as  a  true  and ideal  democrat.  When  he  saw  that
 there  was  opinion  in  the  party  and  in
 the  country  in  favour  of  an  enquiry, he  conceded  it.  The  Das  Commission
 Was  appointed  as  you  know  against  a
 Congress  Ministry,  against  one  of  the
 stalwarts  of  the  Congress,  who  was
 considered  the  strong  man  of  the
 Congress  in  Punjab.

 Shri  N,  C.  Chatterjee:  It  was  ap-
 pointed  under  the  pressure  of  the

 opposition.
 Shri  Nath  Pai  (Rajapur):  Under

 the  pressure  of  Parliament  and  the
 opposition.

 Shri  Harish  Chandra  Mathur:  That
 shows  that  we  are  responsive.

 Shri  Hanumanthatya;  If  we  have
 appointed  a  Commiasion  against  our
 own  colleague,  the  world  will  a:  pre-
 ciate  that  when  occasion  demands  and
 when  there  is  a  crisis,  we  take  the
 most  impartial  attitude  that  can  be
 possibly  taken  by  an  individual.  It  is
 this  guts  that  makes  the  Congress
 win  the  fidante  of  the  people  of
 India.  If  on  the  basis  of  this  confi-
 dence  we  get  a  huge  majority  for  the
 Congress,  you  cannot  dispute  it.
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 Shri  Nath  Pai:  You  havc  a  majority
 of  seaty  and  ‘not  votes.

 Shri  Hanumanthaiya;  Mr.  Chatter-
 jee  js  a  Man  of  law  and  I  am  sup+
 porting  his  point  that  we  must  have
 the  rule  of  law.  We  must  have
 good  foundations  for  our  democracy.
 The  Das  Commission  report  and  the
 subsequent  action  taken  by  the  Gov-
 ernment  of  India  and  by  the  Congress
 leadership  is  going  to  be  the  firm
 foundation  of  honest  and  able  Gov-
 ernment  in  this  country.

 Dr.  M.  S.  Aney  (Nagpur):
 future.

 Shri  Hanumanthalya:  Majorities
 managed  through  corruption,  caste-
 ism  etc,  will  not  sustain  a  Ministry.
 It  is  only  honest  administration  that
 will  be  able  to  give  benefits  to  the
 country  and  give  a  good  name  to  the
 Congress.  Thig  one  achievement  of
 the  Congress  should  command  the
 admiration  of  a  man  of  law  like  the
 great,  Mr.  Chatterjee.  In  other
 countries,  I  very  much  doubt  whether
 such  a  serious  step  would  have  been
 taken  against  such  a  powerful  person.

 Shri  Nath  Pal:  It  should  have  been
 taken  much  earlier  without  prodding
 from  the  Parliament,  the  public  and
 the  Press.

 Shri  Hanumanthalya;  The  Parlia-
 ment  is  here  in  order  to  bring  to  the
 notice  of  the  authorities  or  the  Min-
 isters  what  wrong  there  is  and  they
 act  on  it.  That  is  the  basis  of  the
 working  of  Parliament.  Otherwise,  if
 Ministers  are  expected  to  act  suo
 motu  there  is  no  necessity  for  Parlia-
 ment  at  all.

 Only  in

 Mr.  Chatterjee  made  g  great  point
 ‘

 in  regard  to  the  Congress  Party's
 misbehaviour  so  far  as  the  rule  of  law
 is  concerned,  and  the  sanctity  of
 elections,  I  would  appeal  to  him  to
 ponder  over  this  allegation.  Recently
 an  election  was  set  aside  by  an  Elec-
 tion  Tribunal  and  the  officer  alleged
 to  have  been  guilty  has  been  punish-
 ed  by  Government.  Here  comes  the
 candidate  to  make  as  good  a  speech
 by  way  of  criticism  of  Government.
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 {Shri  Hanumanthaiya]
 Is  it  not  the  test  of  democracy  and

 ,  sanctity  of  elections?  You  want  to
 blame  the  Government  and  the  Con-
 gress  Party  even  for  the  good  things
 it,  does.

 Shri  Nath  Pai:  Is  the  tribunal  a
 part  of  the  Congress  party?

 Shri  Hanumanthatya:  The  Congress
 Party  comes  into  the  picture  when  the
 Prime  Minister  made  a  report  to  the
 party  and  action  was  taken  against
 the  Returning  Officer.  When  he
 announced  it,  the  party  as  well  as
 the  Prime  Minister  come  into  the
 picture,  with  all  the  bona  fides  that
 one  is  capable  of.

 Shri  Nath  Pai:  In  spite  of  7  years
 of  Congress  rule,  we  have  still  some
 Independent  bodies  left  in  the
 country.

 Shri  Hari  Vishnu  Kamath:  Like  the
 Election  Commission  and  Supreme
 Court,  They  are  not  part  of  the
 Congress  party  apparatus.

 Shri  Hanumanthaiya:  Mr.  Chat-
 terjee  made  a  great  point  regarding
 demonstrations.  He  also  8898  he  ir  a
 man  of  law.  He  knows  very  well  that
 under  a  democratic  Constitution,  the
 dignified  way  is  to  go  before  the
 people,  speak  to  them,  convert  ‘them
 and  make  a  majority  for  themselves.
 Demonstrations  and  going  about  the
 steets  shouting  is  not  part  and  parcel
 of  this  democratic  apparatus.  It  is
 only  when  you  lose  hopes  in  yourself
 and  in  your  policies  that  you  resort  to
 street-shouting  (Interruptions).

 Shri  N,  C.  Chatterjee:  Go  to  My-
 sore  and  you  will  know.

 Shri  Nath  Pai:  Why  are  you  dis-
 owning  the  glorious  past  of  your
 party?

 Shri  Harish  Chandra  Mathur;  There
 was  no  democracy  then,

 Shri  Hanumanthaiya:  You  re-
 member  what  Gandhiji  said  in  the
 matter  of  law-breaking.  When  there
 is  no  legal  or  constitutional  remedy,
 you  can  certainly  break  law  and  that
 ig  satyagraha,  But  when  there  is  a

 SEPTEMBER  I,  i964  Committee  on
 Private  Members’
 Bills  and  Resolutions

 remedy  legal  and  constitutional  if
 you  resort  to  breaking  of  law,  in  any
 ‘way,  that  is  what  is  called  not  play-
 ing  the  game  in  a  fair  manner  and
 according  to  rules,  You  want  ty  ‘be
 the  man  of  the  rule  of  law  and  at  the
 same  time,  directly  or  indirectly  if
 you  encourage  the  breaking  of  law,.
 it  does  not  argue  well  for  the  propo-
 sition  you  want  to  make.
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 Look  at  the  way  of  the  Mahurashtra
 people.  The  other  day  they  ‘ook
 great  credit  in  making  a  success  of
 what  is  called  Maharashtra  bund.

 Shri  Nath  Pai;  Bandh,  not  bund.
 Shri  Hanumanthaiya:  My  know-

 ledge  of  Hindi  is  so  poor  that  I  mis-
 took  it  for  something  like  the  Dhassa
 bund  and  its  breach.

 Mr.  Deputy-Speaker;  He  can  conti-
 nue  on  Monday,  We  have  to  iake  up
 non-official  business  now.

 44.30  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Forry-srxtH  REeporr

 Shri  Muthiah  (Tirunelveli):  Sir,  I
 beg  to  move:

 “That  this  House  agrees  with.
 the  Forty-sixth  Report  of  the
 Committee  on  Private  Members”
 Bills  and  Resolutions  presented
 to  the  House  on  the  9th  Septem-
 ber,  1964.”

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  this  House  agrees  with
 the  Forty-sixth  Report  of  the
 Committee  on  Priate  Mernbers’
 Bills  and  Resolutions  presented  to
 the  House  on  the  9th  Sepiember,
 1964.”"

 The  motion  was  adopted,
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 14.305  hrs,

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL*

 (Amendment  of  sections  127,  28  दात
 129).

 Shri  Hari  Vishau  Kamath
 (Hoshangabad):  ‘Sir,  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Code  of  Criminal  Pro-
 cedure,  1898,

 Mr.  Deputy-Speaker;  The  question
 is:

 “That  leave  be  granted  to
 introduce  a  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 1898."

 The  motion  was  adopted,

 Kamath: Shri  Hari  Vishnu
 Sir,  I  introduce  the  Bill.

 DELIVERY  OF  BOOKS  AND  NEWS-
 PAPERS  (PUBLIC  LIBRARIES)

 AMENDMENT  BILL*

 (Amend:  of  sections  2  and  3)

 Shri  Hari  Vishnu  Kamath
 (Hoshangabad):  Sir,  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Delivery  of  Books  and

 New  tnebert
 (Public  Libraries)  Act,

 1954.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Delivery  of  Books  and  News-

 BHADRA  20,  886  (SAKA)  Code  of  Criminal  ‘1274:
 (Amendment) Proc  e

 Bu
 Libraries)  Act, papers  (Public

 1954.""
 The  motion  was  adopted,

 Shri  Hari  Vishnu  Kamath:  Sir,  I.
 introduce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 B  .

 (Amendment  of  article  36)
 Shri  S.  N.  Chaturvedi  (Firozabad):

 Sir,  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.

 Mr.  Deputy-Speaker:
 is:

 The  question.

 “That  leave  be  granted  to
 introduce  a  Bil)  further  to  amend
 the  Constitution  of  India.”

 The  motion  was  adopted.
 Shri  S.  N.  Chaturvedi:  Sir,  I  intro-

 duce  the  Bill.

 (ODE  OF  CRIMINAL  PROCEDURE:
 (AMENDMENT)  BILL*

 (Omission  of  section  09)

 डा  राम  सर  हर  रूंहीथा  (फ़रुख़ाबाद  )  :
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूं  कि
 दण्ड  प्रक्रिया  संहिता,  i898  4  art  संशोधन
 करने  वाले  बिल  को  पेश  करने  की  पभ्रनुमति
 वी  जाये  ।

 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  leave  be  granted  to
 introduce  a  Bil]  further  to  amend
 the  code  of  criminal  procedure,
 1898."

 The  motion  was  adopted.  |

 Bo  राम  मोहर  लोहीया  :  उपाध्यक्ष
 महोदय,  मैं  इस  बिल  को  पेश  करता  हूं  ।

 *Published  in  the  Gazette  of  India—  Extraordinary,
 dated  1-9-64,

 Part  II,  Sectivn  2,
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 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  article  295)
 Shri  Parashar  (Shivpuri):  Sir,  I

 ‘beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Constitu-
 tion  of  India.

 Mr.  Deputy-Speaker:  The  question
 cis:

 “That  leave  be  granted  to
 introduce  a  Bil)  further  to  amend
 the  Constitution  of  India.”

 The  motion  was  adopted.

 Shri  Parashar:  Sir,  I  introduce  the
 Bifl,

 INDIAN  STAMP  (AMENDMENT)
 BILL*

 (Amendment  of  section  3  and
 schedule  )

 Shri  N.  R.  Laskar  (Karimganj):  Sir,
 ]  beg  to  move  for  leave  to  introduce
 a  Bil)  further  to  ameng  the  Indian
 Stamp  Act,  1899.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Indian  Stamp  Act,  1899."

 The  motion  was  adopted.
 Shri  N.  R.  Laskar:  Sir,  I  introduce

 the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  article  75)
 Shri  Yashpal  Singh  (Kairana):  Sir,
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 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to
 introduce  a  Bil]  further  to  amend
 the  Constitution  of  India.”

 The  motion  was  adopted.

 Shri  Yashpal  Singh:  Sir,  I  intro-
 duce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  articles  75,  53  and
 64)

 Shri  Krishnapal  Singh  (Jalesar):
 Sir,  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  further  to  ameng  the
 Constitution  of  India.

 Mr.  a  a  The  question
 is:

 “That  leave  be  granted  to
 introduce  a  Bil]  further  to  amend
 the  Constitution  of  India.”

 The  motion  was  adopted.
 Shri  Krishnapal  Singh:  Sir,  I  intro-

 duce  the  Bill,

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Omission  of  article  331),

 भी प०  Mo  आकपाल  (गंगानगर)  :
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूं  कि

 *Ppublished  in  the  Gazette  of  India  —Xxtraordinary, dated  1-9-64.
 Part  I,  section  2.
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 भारत  के  संविधान  में  भ्रागे  संशोधन  करने
 बाले  बिल  को  पेश  करने  की  अनुमति  दी
 जाये  ।

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Constitution  of  India”.

 ~
 The  motion  was  adopted.

 at  qo  wy  areety  उपाध्यक्ष
 महोदय,  मैं  इस  बिल  को  पेश  करता  हूं  ।

 14.34-),  Ars.

 CONSTITUTION  (AMENDMENT)
 BILL

 (Omission  of  article  370)  by  Shri
 Prakash  Vir  Shastri:

 Mr.  Depaty-Speaker:  Bills  for
 consideration—Shri  Prakash  Vir
 Shastri.

 Shri  Sham  Lai  Seraf  (Nominated—
 Jammu  and  Kashmir):  Regarding
 this  Bill  I  have  a  motion.  My  motion
 fs  about  the  allotment  of  time,

 Mr.  Deputy-Spenker:  Let  the  Mem-
 ber  move  it,  Afterwards  we  will

 see.

 1  कमलबीर,  जारी  (बिजनोर  )
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूं
 न्कि  भारत  के.  संविधान  &  प्राने-
 संशोधन  करते  बाले.  बिल  पर
 विचार  किया  जाये ।'
 404  (Ai)  LSD—8.

 BHADRA  20,  686  (SAKA)  (Amendment)  Bill  127  8

 उपाध्यक्ष  महोदय,  जम्मू-काश्मीर  की
 विशेष  स्थिति  से  सम्बंधित  भारतीय  संविधान
 की  धारा  370  हटा  दी  जाये  भौर  उस  के
 हटने  से  संविधान  में  यदि  कहीं  कुछ  व्यवस्था
 अपेक्षित  हो,  तो  वह  कर  ली  जाये,  जब  मैं
 इस  विधश्वेयक  को  पारित  होने  के  लिए  सदन  में
 प्रस्तुत  कर  रहा  हूं  तो  मेरी  प्रांखों  के  सामने
 वे  सारे  दृश्य  सिनेमा|  &  चित्र-पट  की  तरह
 चूम  रहे  हैं

 ि क तग
 सब  से  पहले  पाकिस्तान

 में  19477  की  प्राड  में  काश्मीर
 में  प्रपमी  सेनायें  भेजी,  कैसे  महीनों  तक  बहां
 पर  खून  की  नदियां  बहती  रहीं,  कैसे  भारतीय

 सेनाभों  ने  उनके  दांत.  छट्ट  किए,  कैसे  बढ़ती
 हुई  भारतीय  सेनाग्रों  को  बीच  में  ही  रोक  कर
 भारत  सरकार  मे  हिमालय  जैसी  भूल  की,
 कैसे  संयुक्त  राष्ट्र  संघ  में  न्याय  नकी-बूगा
 मसीसिका-के  चक्कर  में

 /'
 हम  फंसे

 शौर  कैसे  काश्मीर
 न ्

 बनने  का
 स्वप्न  देखने  वाले  शेल  को  वहां  का
 प्रधान  मंत्री  बनाया  या  ।  दो  शब्दों  में  प्रगर  मैं
 श्वपनी  सारी  बातों  को  कहूं,  तो  में  यूं  कह-  सकता
 हूं  कि  भारत  के  कुछ  ऊंचे  मेताभों  की,  जिन हें...
 से  कुछ  ब  नहीं  हैं,  झद्टरदशिता,  राजनीतिक
 भ्रकुशलता  भौर  व्यक्तिगत  प्रस-अंधनों  के
 कारण  ही  यह  सारी  स्थिति  उत्पन्न  हुई  ।

 सुना  यह  जाता  है  कि  ठोकर  तने  के
 बाद  मनृप्य  की  झांख  खुल  जाती  है  t  परन्तु
 नहीं  कहा  जा

 सकता  |  कि
 स्थिति  के  इतना

 बिगड़  जाने  के  बोद  झब  भारत  सरकार
 कब  खजन  होगी  t  एक  श्रकेले  खरदार  बल्लभ-
 भाई  पटेल  यग  की  एक  बद  गिराबे  चिना
 लगभग  साढ़े  पांच  सौ  रिमासतों  का  थोड
 ही  समय  में  भ्ारतवर्ज  में  शिलय  कर  zs
 चले  मत,  लेकिन  यह  इतमी  बड़ी  सरकार
 सलह  बचों  के  बाद  भी  एक  जम्मू-काश्मीर
 की  सभसया  का  शमाशञाम  नहीं  कर  पाई  ।

 अपने  इस  विज्ञलेमकक  को  उपस्थित  करते
 खमय  झाज  मैं  एक  चेतावनी  भी  सरकार
 को  देगा  चाहता  हूं  ।  पिछले  सतह  चों

 कि झरथों  कपने  प्रौर  हज़ारों  अच्मनों  की  कि
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 [att  प्रकाशवीर  शास्त्री]
 देने  के  बाद  भी  सरकार  के  घनिश्चित  मन
 के  कारण  यह  समस्या  लगातार  बिगड़ती
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 ही  गई  है  t  लेकिन  भाज  मैं  कहना  चाहता  m4
 कि  झब  बिगड़ने  का  भो  श्न्तिम  छोर

 .

 चुका|है  ।  यदि  सरकार  ने  इस  स्थिति  को  जल्दी
 न  सम्भाला  तो  मेरा  अनुमान  है  कि  यह  समस्या

 SEPTEMBER  w,  1908  (Amendment)  Bill
 (oO)

 v

 3280
 अपने  प्रभाव  का  उपयोग  इस  संविधान  को
 धारा  370  को  पअ्रविलम्ध  हटाने  के  लिए
 करें  ।

 te rs’

 संबिधान  में  धारा  370  को  रखते
 समय  संविधान  सभा  में  श्री  गोपालस्वामीः

 ने  यह  आ्राश्वासन  दिया
 ४॥

 कि

 हाथों  जायेगी  ।  उस  के सरकार  के  से  बाहर  हो  जायेगी  धौर  YT  धारा  बहुत  जल्दी
 = इसके  लिए  देश  की  पभ्रगली  पीढ़ियां  इस  7  बाद  हमारे  पहले  प्रधान  मंत्री,  श्री  नेहरू  ने

 सरकार  को  कोसेंगी  शौर  इतिहास  इस

 सरकार/को
 कभी  क्षमा  नहीं  कर  सकेगा  ।

 एक  विशेष  बात  मैं  यहां  पर  यह  भी
 कहना  चाहता  हूं  कि  जम्मू-काश्मीर  राज्य  के
 वर्तमान  प्रधान  मंत्री,  श्री  गुलाम  मुहम्मद
 स्पद्विक  का  चुनाव  उस  समय  के  अ्विभागीय
 मंत्री  और  इस  समय  के  प्रधान पुनी  ,  श्री  लाल
 बहादुर  शाख्री,  की  देख-रेख  में  हुआ  था
 प्रधान  मंत्री  बनने  से  पहले  श्री  सादिक  ने,
 जो  कि  नेशनल  कांफरेंस  के  उपाध्यक्ष  थे,  28
 नवम्बर,  96  अपने  भाषण  में  यह  कहा
 थाकि  1  राज्य  में  कानून  तथा  व्यवस्था
 बनाये  रखने  के  लिए  इस  धारा  370  का  तुरन्त
 हटना  बहुत  ज़रूरी  है  ।  प्रधान  मंत्री  बनने
 के  बाद  भी  मार्च  द्रौर  20  मई  को  दिल्‍ली
 में  कांग्रेस  की  पालियामेंटरी  पार्टी  की  मीटिंग
 में  दो/द्वार  भाषण  देते  हुए  उन्होंने  कहा  कि
 यह  धारा  राज्य  की  प्रगति  में  बाधक  सिद्ध
 हो  रही  है  श्लौर  इसलिये  हस  को  संविधान  से
 झविलम्ध  हटा  दिया  जाये  ।

 लेकिन  प्रब  कुछ  दिनों  से  काश्मीर  के
 बतंमान  प्रधान  मंत्री,  श्री  सादिक/ने  एक
 नई  कलावाजी  श्रू  की  है  |  पब,  वह  यह  कहते
 हैं  कि  शारा  370  को  हटाने  के  बजाये  उस  में
 कुछ  प्ावश्यक  संशोधन  कर  लिये  जानें  शौर
 उस  के  लिए  वह  कामसून  के  विशेषज्ञों  की  राय
 लेंगे  श्री/तादिक  की  इस  कलावाड़ी  से  शौर
 हमारे  प्रधान  मंत्री,  श्री  शासत्री,  की  चुप्पी  से
 देश  में  तरह  तरह  के  र्थ  लगाए  जा  रहे  हैं  ।
 होना  यह  चाहिए  कि  शासत्री  जी  ने  जिस  तरह
 अपने  प्रभाव  का  उपयोग  करके.  श्री.  सादिक
 को

 न्ग्क

 मंत्री  बनवाया,  उसी  तरह  बह

 कई  बार  भपने  भाषणों  में  प्रौर  लोक-सभा  में £,
 यह  कहा  कि  धारा  370  अहुत  कुछ  चिस.
 अकी  है  भौर'  जो  शेष  |रह  गई  है,  वह  भी
 धीरे  धीरे  घिस  जायेगी  1  काश्मीर  की  संविधान
 सभा  तो  भ्रपना  स्पष्ट  निर्णय  कर  ही  चुकी
 है  ।  इन  तीनों  के  क्‍्राशवासनों  भौर  निर्णयों
 के  बाद  भी  में  नहीं  समझ  पाता  कि  संविधान
 की  पवित्रता  को  नष्ट  |करने  के  लिए  भारत
 सरकार  ने  प्रभी  तक  इस  धारा  370  को  क्‍यों
 रखा  हुमा  है  ।

 इस  धारा  को  पृष्ठभूमि  के  सम्बंध  में  भी  में
 कुछ  संकेत  देना  चाहूंगा  ।  जब  संविधान  सभा
 में  यह  घारा  उपस्थित  की  जाने  लगी  तो
 समय  एक  बात  झ्राई  और  वह  यह  कि  चूंकि
 जम्मू-काश्मीर  राज्य  का  भारतवर्ष  में  विलय
 उसी  प्रकार  से  हुआ  था,  जिस  प्रकार  कि  दूसरे
 देशी  राज्यों  का  हुआ  था  शौर  उसी  प्रकार
 विलय  पत्र  पर  ि  कक  हस्ताक्षर  हुए
 थे,  तो  इस  को  दृष्टि  में  रखते  हुए  संविधान
 सभा  के  एक  सदस्य,  श्री  हसरत  मोेहानी-ने
 श्री  गोपालस्थामी  कबंकस-  यह  पूछा  कि
 जब  जम्मू-काश्मीर  राज्य  का  विलय  दूसरे
 देशी  राज्यों  की  तरह  हुभा  है

 ि
 उसी  प्रकार

 विलयपत्र  पर  हस्ताक्षर  हुए  है,  तो  उसके  लिए
 इस  सरह  की  विशेष  व्यवस्था  क्यों  की  जा
 रही  है  ।  श्री  गोपालस्वामी  ध्म्यंयर-ने  उस
 समय  जो  जबाब  दिये,  उनमें  मैं  विस्तार  से
 नहीं  जाता,  लेकिन  उन्होंने  जो  [मुख्य

 कारण
 बताया,  बह  मैं  यहां  पर  रखना  चाहता  हूं  ।
 पहली  बात  उन्होंने  यह  कहीं  कि  अम्मू-
 काश्मीर  राज्य  के  ऊपर  एक  सशख  झाकरमण
 हुझा  है  ।  जो  झभी  तक  जारी  है  भौर  राज्य
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 की  स्थिति  भी  तक  झसमान्य  बनी  हुई
 तथा  राज्य  के  भीतर  युद्ध  चल  रहा  है,
 लिए  असामान्य  स्थिति  में  राज्य  का  प्रशासन-
 तंत्र  भी  असामान्य  ढंग  से  हो  चलाया  जाना
 चाहिए  ।  दूसरे  उन्होंने  कहा  कि  हम  संयुक्त
 राष्ट्र  संध  में  इस  प्रश्न  को  ले  जा  कर  उलब,.
 गये  हैं  धौर  नहीं  कहा  जा  सकता  कि  झभी
 हमको  कितनी  देर  धौर  उलझे  रहना  पड़ेंगा।

 लेकिन  एक  विशेष  बात  जो  श्री  गोपाल
 स्वामी  झम्मंमकर- ने ने  कही थी  उस  को  मैं  उनके
 ही

 3

 में  हिन्दी  में  घापकों  सुना  देना
 .  चाहता/हूं  ।  उन्होंने  कहा  था  :

 “हमने  यह  भो  मान  लिया  है  कि
 एक  संविधान  सभा  द्वारा
 जनता  की  इच्छा  से  राज्य
 का  संविधान  निश्चित  किया
 जाए  तथा  राज्य  पर  संघ  के
 क्षेत्राधकार  की  सीमा  भी
 निश्चित  की  जाए  |  जब  तक
 संविधान  सभा  स्थापित  नहीं
 होती  तब  तक  श्रन्तवर्ती  प्रबंध
 ही  हो  सकता  है  "

 श्री  गोपास  स्वामी  अम्यंमर  जब  प्रपना
 भाषण  समाप्त  करने  लगे  तो  इस  धारा.  के

 कल  नका
 में  भी  कहा  कि  यह  धारा

 कब  जाएगी  ।  इसका  भो
 उन्होंने  निदेश  दिया  था  ।  उन्हीं  के  शब्दों  में
 मैं  बताना  चाहता  हूं  :

 “जब  राज्य  की  ब्रंविधान  सभा  बैठ
 जाए  और  राज्य  के  संविधान
 के  लिए  तथा  राज्य  पर
 फेडरल  क्षेत्राध्विकार  की
 के  सम्बंध  में  अपना
 कर  चुके  तो  इस  संविधान
 सभा  को  सिफारिश  पर  राष्ट्र-
 पति  एक  भादेश  निकालेंगे  कि
 यह  प्रनच्छेद  306  (जो
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 wa  धारा  370  है)  या  तो
 प्रवृस  न  रहेगा  झथवा  केवल...“
 ऐसे  प्रपवादों  "आोर--कफकेदों
 के  झधीन  प्रवृत  होगा  जो
 राष्ट्रपति  द्वारा  उल्लेख  किये
 गये  हों  vr

 मैं  नहीं  समझता  कि  जब  संविधान  सभा
 बन  चुकी  श्र  संविधान  सभा  प्रपना  निर्णय
 भी  दे  चुकी  तो  श्री  गोपाल  स्वामी  अम्बंभर
 द्वारा  दिये  गये  प्राश्वासन  के  बाधाओ  पर
 जो  धारा  ध्ाठ  वर्ष  पहले  संविधान  से  हट  जानी
 चाहिये  थी  वह  i964  तक  भ्रभी  भी  भारत
 के  संविधान  में  क्‍यों  लगी  हुई  है  ।

 जम्मू-काश्मीर  के  लोगों  ने  जो
 हट संविधान  बनाया  उस  संविधान  में  एक  [विशे

 बात  उन्होंने  यह  की  ।  जैसे  प्रधान  मंत्री  नेहक
 जी  ने  कभी  कहा  था  कि  वहां  के  लोगों  की
 राय  जानी  जाएगी  ।  इस  संविधान  की  प्रस्ताबना
 में  ये

 न्यय

 हुए  हैं,  जो  जम्मू  तथा  काश्मीर
 का  है,  उस  में  :--

 “हम  जम्मू  तथा  काश्मीर  राज्य
 के  लोग  इस  राज्य  के  भारत
 के  साथ  विलय  के  जो  26
 अक्तूबर,  1947  को  ह्भा
 था,  भनुसरण  में  इस  राज्य
 की  भारत  संध  के  साथ  उसके
 एक  प्रभिन्न  बग  के  रुप  में
 वर्तमान  सम्बंधों  की  बागे
 परिभाषा  करने  का  दृढ़  संकल्प
 लिए  हुए  हैं  7

 ये  झब्द  ध्यान  देने  योग्य  हैं  कि  पहले  जब
 विलयपत्न  पर  हस्ताक्षर  हुए  थे  वे  जम्मू  तथा
 काश्मीर  के  महाराजा  के  हुए  थे  लेकिब्न-”
 संविधान  सभा  का  जो  निर्णय  है,  उसकी
 प्रस्तावणा  में  लिखा  हुआ  है  कि  “हम  जम्मू  तथा
 काश्मीर  राज्य  के  लोग”  इस  तरह  उनकी
 राय  भी  जान  ली  गई
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 (श्री  प्रकाशध।र  शास्त्र)  (झ्रोवर-लार्डशिप)  को  भी  उन्होंने  अपने
 इसके  बाद  फिर  एक  धारा  जो  उन्होंने.  तविधान  में  सुरक्षित  रखा  |  जब  उन्होंने  यह

 श्  द
 में  रखी  बह  धारा  3  है  ny  कहा  कि  संसद  को  खालो  विधेयक  बनाने

 जम्मू.  के  संविधान  की  इस  धारा  में  का  अधिकार  है  साथ  ही  साथ  उन्होंने
 बिल्कुल  स्पष्ट  लिखा  हुआ  है  :  यह  भी  लिखा  हूँ  कि  वहां  हाई  कोर्ट  के  जो जज

 होंगे  उनको  राष्ट्रपति  ही  नियुक्त  करेगा  भौर
 “जम्मू  तथा  काश्मीर  राज्य  भारत  उन  जजों  को  हटाने  का  काम  भी  राष्ट्रपति
 संघ  का  एक  अप्रभिन्न  अंग  ही  करेगा  ।  उन्होंने  यह  भी  कहा  कि  जज
 है  और  अभिन्न  भ्रंग  रहगा  i”  आरतीय  संघ  का  कोई  नागरिक  ही  होगा  ।

 झागे  के  लिए  भी  उन्‍होंने  इस  बात  को...  भी  बहुत  सी  ब्यवस्थायें  कीं  जिन  से

 स्पष्ट  लिख  दिया  है  i  लेकिन  इतना  होने  पर.
 प्रवीत  होता  है  कि  उन्होंने  भारत  के  सर्वोच्च

 भी  मालूम  पड़ता  है  कि  जम्मू-काश्मीर  राज्य  अधिकार  को  स्वीकार  किया  है  |

 की  संविधान  सभा  और  भारत  के  निकट
 आना  चाहती  थी  1  उन्होंने  भ्रपने  संविधान  में
 तक  धारा  .47/  8  रखी  और  इस  घारा  में
 जहां  उन्होंने  यह  व्यवस्था  की  कि  अबर

 अच्छा  तो  यही  था,  जसे  मैंने  पहले  कहा:
 है  कि  झाठ  बचे  पहले  जब  संविधान  सभा
 अपना  निर्णय  कर  चुकी,  उस  समय  इस  धारा

 संशोधन
 को  हटा  जाता  लेकिन  नहीं  कहा  जा खंबिधान  में  विधान  मंडल  कोई  संशोधन  करना  ही  हटा

 क  दिया
 लेकिन  नहीं  हा  जा

 सकता  कि  क्‍यों  भारत  सरकार  जैसे  बंदरिया
 जाहेगा  या  इसकी  धाराओं  में  कोई  परिवर्तन  अपने  मरे  हुए  बच्चे  को,  छाती  से  चिपटाये
 चाहेगा  तो  उसके,  लिए  दो  तिहाई  बहुमत...” होगा  भौर  फिर  इस  तरह  से  फिरती  रहती  है,  उसी  तरह  से  प्राठ  साल  से  इस

 प्र
 =m  रियासत  की  स्वीकृति  भी  झावश्यक  घारा  को  क्‍यों  संविधान  में  लगा  कर  रखे  हुए  हैं।

 होगी,  लेकिन  इस  सब.  के  साथ  साथ  संविधान  इसका  दुष्परिणाम  क्या  हो  रहा  है  ?
 सभा  ने  एक  लक्ष्मण  रेखा  भी  खींच  दी  और  सब  से  बढ़ा  वृष्परिणाम  तो  यह  है  कि  पाकिस्तान
 कह  दिया  कि  :  आज  हिन्दुस्तान  के  खिलाफ  दूसरे  देशों  में

 “संविधान
 द  ©

 |p  )a  जाने  किस  किस  प्रकार  से  विष  उगल  रहा

 निकी  कार
 और  Ske  है  t  gat  दुनियां  के  श्रन्दर  वे  देश  जो  हयारे

 संविधान  को  नहीं  जानते  हैं  या  जो  वास्तविक
 संबिधान  के  उप  जैसे

 ्
 स्थिति  है,  उसके  बारे  में  उनके  मनों  में  भी

 ‘  हक  ह  क  सन्देह  होने  लग  गया  है  कि  कहीं  वास्तव  में

 कोई  की  विधेयक  झयवा  संशो-  भ्रस्थायीपन  तो  नहीं  है  जैसे  पाकिस्तान  की

 धन  विधान  मंडल  की  किसी  सरकार  कहती  है।  तीसरा  सब  से  बड़ा  दुष्परि्ाम
 भी  सभा  में  पेश  झथना  यह  है  कि  जम्मू-काश्मीर  की  जनता  के

 मन
 पुरःस्थापित  नहीं.  किया  जा  में  भी  प्रस्थिरता  फैलती  है  कि  कहां  ऐसा

 सकेगा  है
 से  हो  कि  यह  स्थिति  जागे  चल  कर  कभी
 बदल  जाए  |  ३70  धारा  को  रखने  का  चौथा

 ्
 कह

 हि कि  ल्  ५  भौर  =  दुष्परिणाम  यह  है
 कि

 बम्मू
 मु कमर भले 5  राज्य  भारतीय  संसद  अन्दर  शल्य  झब्बुल्ला  उन  यूख

 विधेयक  बताने  का  प्रधिकार  दिया  मया  है,  लोग  भी  झब  यह  झावाज़  लगाने  लग  गये
 उसमें  परिबर्ततः  का  अधिकार  भी  हैं  कि  जनता  की  राय  जानी  जाए  |
 विधास  मंडल  को  नहीं  होगा  |  दूसरे.  प्लेबेसाइट  छंट  बहां  पर  बना  है  1  जनमत
 यह  भारत  के  उच्च  अधिकार  क्षेत्र,  के  लिए  वह  बहुत  भातुर  है।जों  लोग
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 वहां  राय  जानने  के  लिए  बहुत  आतुर  हैं,
 उन  में  से  तीन  पक्ष  विशेष  हैं  जिन  का  मैं  नाम
 जता  हूं  ।

 पहला  पक्ष  पाकिस्सान  है,  दूसरा  पका
 ब्रिटेन,  भ्रमरीका  और  उनके  जो  समर्थक
 राष्ट्र  संयुक्त  राष्ट्र  संच  में  बंठते  हैं,  वह  है  t
 सीसरा  पेक्ष  शेख  अब्दुल्ला  भौर  उनका
 व्लेबेसाइट  फ्रंट  अति  जनमतसंग्रह  मो्चो
 है  1  जहां  तक  पाकिस्तान  का  सम्बंध  है,  आड़ी
 स्पष्ट  सी  भाषा  में  मैं  कहना  चाहता  हूं  कि  पता
 नहीं  भारत  सरकार  श्राज  तक  इस  बात्त  को
 क्यों  नहीं  कहती  है  कि  पाकिस्ताल,  काश्सीर
 और  भारत  के  सम्बंध  में  यह  जो  बात  चल
 रही  है,  इसके  बीच  में  कोई  पार्टी  किली  प्रकार
 ले  नहीं  बन  सकती  है।  बिधिज्ञ  बालियामेंट
 के  एक  एक्ट  के  अनुसार  काश्मीर  के  महाराजा
 ने  भारत  के  साथ  विलय  पत  पर  हस्ताक्षर
 किसे  थे  |  पाकिस्तान  के  साथ  उनकी  किसी
 प्रकार  की  कोई  बातचीत  नहीं  हुई।  जम्मू-
 काश्मीर  की  जनता  की  जो  सथ  से  बड़ी  पार्टी
 हैं  नेशनल  काल्फेंस,  बह  भी  हमारे  पास
 “जम्मू-काश्मीर  को  बचाश्रो”  बह  क्राग्रह
 जे  कर  आई  शो  पाकिस्तान  के  पास  नेशनल
 कारकेंख  का  कोई  भी  प्रतिभिधि  नहीं  गया  ।
 सीसरी  बात  यह  है  कि  जम्मू  काश्मीर  की
 संविधान  सभा  ने  जो  संविधान  बनाया  है,
 उसका  निर्णय  भी  भारत  के  पक्ष  में  है
 ऐसी  स्थिति  में  पाकिस्तान  पार्टी  कहां  बनाता
 है  ?  कैसे  वह  बीच  में  एक  किराये  का  चौधरी
 बन  कर  खड़ा  हो  सकता  है  |  दो  आदमियों
 के  बीच  में  बात  हो  रही  है  तीसरा  भ्रा  कर
 खड़ा  हो  गया  उन्होंने  कहा,  श्राप  कौन  हैं  ?
 उसने  कहा  मैं  कबाम  ब्याह  |  जो  पाकिस्तान
 की  स्थिति  है  बह  भारत  सरकार  को  बुमिया
 को  स्पष्ट  भाषा  में  बता  देनी  चाहिये  |  यह
 हमारे  घर  का  अंदरूनी  मामला  है  पाकिस्तान
 बीच  में  दखल  देने  वाला  कोई  नहीं  है  -  भगर
 चाकिस्तान  केवल  यह  कहे  कि  क्राश्मीर  में
 मुसखमभानों  की  संख्या  ज्यादा  है,  तो  इसका
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 मतलब  तो  यह  हुआ  कि  कनाडा  कल  को  ह. अ
 मांस  करने  लग  जाये  कि  श्रमरीका  का  बहू
 भाग  जो  उनके  साथ  लगा  हुआ  है  भौर  जहा
 पर  रोमन  कंथोलिक  ज्यादा  हैं,  इसलिये
 बह  कनाडा  को  वापिस  मिल  जाना  चाहिबे  |
 इस  प्रकार  को  दलील  दे  कर  पाकिस्तान
 जनता  को  प्रौर  दुनिया  को  गुमराह  करमा
 चाहता  है।  भारत  सरकार  इसका  भी  निरा-
 करण  कर  सकती  है  t

 दूसरा  पक्ष  जो  जनमत  wee  के  लिए
 बहुत  झातुर  हे  बह  बिटन  है  बिटेन  के  सम्बंध
 में  एक  बात  में  कहना  चाहता  हूं  ।  इंग्लैंड
 जहां  जहां  से  भी  हट  कर  गया  है  वहां  वहां
 4%  कुछ  कहवी  यावगारें  छोड़  णया  है  ।
 शारतयष  में  भी  पाकिस्तान  इंग्लैंड  की  ्शी
 प्रकार  की  कड़न्नी  यादगार  है  ।  भ्रणी  हम  उसके
 पूरी  तरह  से  नहीं  सुलझ  पाये  थे  कि  काश्मीर
 को  इंग्लैंड  ने  झपना  वूसरा  हथियार  बनाना
 शुरू  कर  विया  ।  लेकिन  इंस्लेंड  से  भारत
 सरकार  को  साफ  कह  देसा  चाहिये  सामान्य
 शिष्टाचार  के  नाते  कि  हम  तुम्हारे  पौणे  दो
 शौ  शाल  के  पिछले  ल्भी  इतिहास  को  भूसना
 चाहते  थे  लेकिन  श्रगर  इसी  प्रकार  की
 गतिविधियां  तुम्हारी  रहेंगी  जौर  मावे
 कच्छे  बाव  में  ठोकर  मार  मार  कर  इसी
 तरह  से  खून  मिकालते  रहोगे  तो  हिस्दुस्तान
 की  प्रगली  पीढ़ियां  तुम्हारे  साथ  रिश्ता
 रखना  तो  दूर,  तुम्हारा  नाम  लेना  भी  पस्रण्द
 नहीं  करेंगी  ।

 बूमरी  चीज़  १5.  के  गवरवेंट  फ
 इंडिग्रा  एक्ट  के  बारे  में  है  जिस  में  संशोधन
 करके  देशी  रियासत  हिन्दुस्तान  में  मिलीं  थीं।
 ब्रिटिश  पालियामेंट  के  ये  अपने  शब्द  हैं  जो  में
 दोहरा  रहा  हूं  a  ये  मेरे  शब्द  नहीं  हैं  :

 “किसी  राज्य  के  तत्कालीन  शासक  द्वारा
 निष्पादित  प्रदेश-संलेख  के  झ्नुसार  उस
 राज्य  का  भारत  संध  में  विलय  प्ृथंतथ
 झंतिम  होगा  L
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 [ai  प्रकाशवं।र  शासक]
 यानी  राज्यों  के  शासकों  को  विलय  का

 अधिकार  दिया  गया  है  इसका  न  कि  किसी
 राज्य  की  प्रजा  को।  झाज  प्रगर  इंग्लैंड  का
 अ्रतिनिधि  संयुक्त  राष्ट्र  संघ  में  बैठ  कर  भ्रपने
 ही  एक्ट  का  विरोध  करता  है  ध्रौर  कहता  है
 कि  जम्मू-काश्मीर  में  जनमत  संग्रह  होना  चाहिये
 ध्रौर  एक  एक  अ्यकित्त  की  राय  ली  जानी  चाहिये,
 तो  में  कहना  चाहता  हूं  कि  एक  ब्यक्ति  को
 राय  जम्मू-काश्मीर  में  क्यों  ली जाए,  कल  को
 गर  हिन्दुस्तान  की  बाकी  साढ़े  पांच  सौ
 रियासलें  कहती  हैं  कि  हमारे  झन्वर  भी  राय
 ली  जाए  तब  हमारे  राज्यों  को  भारतीय  संघ
 में  मिलाया  जाए,  तो  क्‍या  ब्रिटेम  का
 प्रतिनिधि  इस  बात  को  भी  स्वीकार  करेगा?
 झगर  स्वीकार  करेगा  तो  देशी  राज्यों  के
 बाद  फिर  बज़िटिश  भारत  का  नम्बर  भ्राता  है,
 रावलपिडी  से  लेकर  कन्या  कुमारी  समेत,
 सारे  पुराने  भारत  का  नम्बर  श्राता  है  ।  तब
 पुराने  हिन्दुस्तान  की  जनता  की  मांग  यह  होगी
 कि  हिन्दुस्तान  के  नेताओं  ने  देश  विभाजन
 स्वीकार  करते  समय  हमारी  राय  नहीं  ली,
 ये  अंग्रेजों  क ेचक्कर  में झा गए  जिस से  देश
 का  विभाजन  करना  पड़ा  झौर  झब  राय  ली
 जानी  चाहिये  कि  पाकिस्तान  का  प्रस्तित्व
 माना  जाय--या  नहीं  ?  इस  प्रकार  की
 स्थिति  पर  ब्रिटेन  जाना  चाहेगा  क्या  ?

 जहां  तक  झमरीका  का  सम्बन्ध  है,  कुछ
 बात  में  कहना  चाहता  हूं  ।  948  में  जब  पहला
 प्रस्ताव  संयुक्‍त  राष्ट्र  संघ  में  पास  हुआ  था
 उस  समय  प्रमरीका  का  रुख  बड़ा  स्पष्ट
 था  tv  उसने  स्पष्ट  भावना  में  कहा  था  कि
 पाकिस्तान  की  सेनाग्रों  को  काश्मीर  की  धरती
 खाली  कर  देनी  चाहिये,  स्थिति  को  सामान्य
 बनाला  चाहिये  ।  उसके  बाद  जब  कुछ  सैनिक
 गठबंधन  हुए  ,  सीएटो  और  सैंटो  वगैरह  बने,
 उसके  बाद  से  श्रमरीका  ने  पाकिस्तान  को
 समर्थन  देना  झारम्भ  किया  धौर  लोगों  से
 कान  में  कह  दिया  कि  कम्युनिज्म  का  मुकाबला
 करने  के  लिए  हम  को  कोई  नकोई

 देश  साथ
 लेना  जरूर  पड़ेगा  t  ग्रगर  कम्युनिज्म  ष
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 मुकाबसा  करने  के  लिए  पाकिस्तान  को  साथ
 लेने  क ेलिए  इस  तरह  से  काश्मीर  की  समस्या
 को  प्रमरीका  प्रयोग  करना  चाहता  है  तो
 हम  को  उस  से  भी  मुंह  खोल  कर  कह  देना
 चाहिये  और  उसको  कान  खोल  कर  सुन  सेना
 चाहिये  कि  भारतवर्ष  श्राज  भी  ताता-
 शाही  के  खिलाफ  है,  हिन्दुस्तान  की
 जनता  आज  भी  लोकतंत्र.  में  बिश्वास  करती
 है  लेकिन  अ्रगर  प्रमरीका  कम्युनिज्म  का
 मुकाबला  करने  के  लिए  इस  तरह  से  पाकिस्तान
 को  साथ  देगा  तो  मेरा  अपना  कहना  है  कि
 भारतीय  जनता  के  ह्वदयों  से  वह  झपने  प्रति
 सहानुभूति  शो  देगा  ।|जब  भी  जनमंत
 संग्रह  करने  के  लिए  संयुक्त  राष्ट्र  संभ  भ्र
 प्रस्ताव  आए,  ब्रिटेन  शौर  भ्रमरीका  से  पूरी
 कोशिश  कर  के  उनको  पास  करवाना  चाहा .
 लेकिन  रूस  के  वीटो  भ्राधिकार,ने  जो  हमारी
 रक्षा  की  है,  उससे  भारतीय  जनता  के  हृदयों
 में  उस  के  प्रति  एक  अनुकूलप  भावना  जमने

 लगी  है  ot  भ्रमरीका  के  समज़्दार  प्रादमी
 इस  तत  को  क्‍यों  नहीं  समझते;  हैं।  एक

 लोक  तन्त्री  परम्परा  का  देश  भौर  तानाशाह
 देश  हमारा  इस  प्रकार  से  साथ  देता  है  इस
 चीज  को  उन  को  समझना  चाहिये।

 दूसरी  सब  से  बड़ी)र  का  सवाल  प्रयुक्‍त
 राष्ट्र  संध  में  प्रब  काइम/र  का  सवाल  पाये  तो
 हम  को  कहना  चाहिये,  हमारे  गृह-मंत्री  श्री
 नमदा  जब  झपने  प्रंतिनिधियों  को  वहां  भेजें  तो
 इस  बात  को  वहां  कहें,  कि  संयुक्त
 राष्ट्र  संध  में  काश्मीर  के  सम्बन्ध  में  केवल
 एक  ही  बात  है,  झौर  वह  यह  कि  काश्मीर  का
 जितना  हिस्सा  पाकिस्तान  के  हाथ  में  है  बह
 संयुक्त  राष्ट्र  संध  बिना  किसी  प्रकार  का
 उपद्रव  के  हम  को  वापस  दिलाता  है,
 या  हिन्दुस्तान  को  झपने  सैन्यबल  से  उसे
 बापस  लेना  पड़ेगा  -  श्रौर  कोई  मामला  प्रब
 संयुकत  राष्ट्र  संघ  में  नहीं  है।  केवल  इतना  प्रश्न  *

 संयुक्‍त  राष्ट्र  संघ  में  है  कि  इस  बीच  हमको
 बिना  किसी  प्रकार  सैन्यबल  प्रयोग  के  नहीं
 मिलती  है  तो  हम  सैनिक  शक्ति  से  ले  लेंगे  ।
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 बाकी  सारी  काश्मीर  की  समस्‍या  का
 समाधान  तो  सन्‌  956  में  हो  चुका  है  कि  बहां
 का  संविधान  बन  चुका  है  शौर  इस  प्रकार  स्थिति
 सुदृढ़  हुई  ।  लेकिन  इतने  पर  भी  यदि  संयुक्त
 राष्ट्र  संघ  झपना  रुख  नहीं  बदलता,  ब्रिटेन
 और  अमरीका  प्रपनी  भावनाओं  में  परिवर्तन
 नहीं  करते,  तो  में  भारत  सरकार  से  फिर
 कहूंगा  कि  भारत  सरकार  को  न  केबल  संयुक्त
 राष्ट्र संघ  से  झपना  केस  बापस  ले  लेता
 चाहिये  बल्कि  संयुक्त  राष्ट्र  संघ  की  सदस्यता
 से  भी  हम  को  वापस  शझा  जाना  चाहिये  1  जो
 राष्ट्र  भ्राज  संयुक्त  राष्ट्र  संघ  के  सदस्य  नहीं
 हैं  क्या  वे  अच्छी  प्रकार  से  भ्रपना  शासन  तंत्र  नहीं

 चला  रहे  हैं।  भाज  कया  स्थिति  वहां  हमारी  हो
 गई  है  1  जिस  जगह  पर  हमलावर  को
 संरक्षण  दिया  जाता  हो  क्‍या  बह  नन्‍्याय-
 पालिका  हो  सकती  है  ।  इस  श्रकार  की
 संस्था  से  हिन्दुस्तान  की  जनता  ऊबती  चली
 जा  रही  है  ।

 तीसरा  पक्ष  जो  रह  जाता  है  वह  है  शेख
 साहब  झौर  उन  का  प्लेबिसाइट  फ्रंट  v
 उन  के  सम्बन्ध  में  मैं  कहना  चाहता  हूं  कि
 श्रभी  हाल  में  इस  फ्रंट  ने  एक  ह्वाइट  पेपर
 निकाला  है।  मैं  नहीं  जानता  कि  वह  ह्वाइट
 पेपर  झभी  तक  प्राप  के  पास  पहुंचा  या  नहीं।
 लेकिन  उस  ह्वाइट  पेपर  में  उन्होंने  भारत
 के  संविधान  और  जम्मू-काश्मीर  के  संविधान
 को  चुनौती  दी  है  -  उन  दोनों  संविधानों
 को  चुनौती  देने  के  साथ  साथ  उन्होंने  कहा  कि
 न  केवल  धारा  ३७०  प्रस्थायी  है,  बल्कि
 काश्मीर  का  विलय  भी  भ्रस्थाई  है,  काश्मीर
 का  कोई  विलय  नहीं  हुभा ।  दूसरी  बात

 वे  करते  हैं  कि  जम्मू  काएमीर  की  संविधान
 सभा  ने  जो  निर्णय  लिये  हैं  उन  का  कोई
 विशेष  मत्  नहीं  है,  तीसरी  बात  यह  है  कि
 जम्मू  काश्मीर  के  भाग्य  का  निर्णय  भकेले
 भारत  बैठ  कर  नहीं  कर  सकता,  भारत  शौर
 पाकिस्तान  दोनों  को  करना  चाहिये  ।  जहाँ
 शक  आरा  २७०  का  सम्बन्ध  है  मैं  स्वयं  इस
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 बात  को  कहता  हूं  कि  बह  प्रस्थायी  है  t
 संविधान  सभा  बनी  उस  ने  प्रपना  निर्णय
 ले  लिया  ।  सरकार  को  उसे  उसी  समय
 समाप्त  कर  देता  चाहिये  था।  उस  को  रख
 कर  इसमें  सम्देह  पैदा  किया  जा  र  हा  है,  लेकिन
 उस  के  झस्थायी  होने  से  भौर  जम्मू  धौर
 काश्मीर  का  भारत  विलय  कभी  झस्थायी  है,
 यह  कैसे  कहा  जा  सकतां  है।  जम्मू  भौर
 काश्मीर  के  भारत  के  साथ  विलय  की  धारा
 ३७०  नहीं  है।  जम्मू  भौर  काश्मीर  के
 भारत  ,के  साथ  विलय  के  सम्बन्ध  में  हमारे
 संविधान  की  धारा  १  है,  जिस  में  भारत
 संच  का  क्षेत्र  बतलाया  गया  है  कि  भारत  सं
 कहां  कहाँ  तक  है  ।  उस  में  जम्मू  प्रौर
 काश्मीर  का  पूरा  राज्य  भा  जाता  है।  धारा
 ३७०  का  उस  से  सम्बन्ध  कहां  बैठता  है
 जहां  तक  भ्रस्थायी  बिलय  की  बात  कहीं  जाती
 है  प्रस्थायी  विलय  की  भारतीय  संविधान  में
 कोई  व्यवस्था  तहीं  है।.  भांरतीय  संविधान
 में  ही  यह  व्यवस्था  नहीं,  यही  बात  नहीं,
 जो  ब्रिटिश  पालियामेंट  का  एक्ट  है  उस  में
 भी  प्रस्थायी  विलय  की  कोई  व्यवस्था  नहीं
 है,  जम्मूं  भौर  काश्मीर  के  संविधान  में  भी
 झंस्थायी  बिलय  की  कोई  व्यवस्था  नहीं  है.।
 शब  भ्रस्थायी  विलय  की  कहीं  कोई  व्यवस्था
 ही  नहीं  हूँ  तो  जम्मू  ध्रौर  काश्मीर  का  जो
 विलय  हुभा है  वह  पूर्ण  हुप्रा  है,  उस  में
 कोई  ब्रुटि  नहीं  है  ।

 यहां  एक  बात  मैं  जनमत  संग्रह  के  विषय
 में  कह  दूं।  इस  सम्बन्ध  में  लार्ड  माउंट-,
 बेटन  भौर  पंडित  जवाहरलाल  नेहरू  के
 कुछ  प्राश्वासनों  की  बात  कही  जाती  है
 कि  लार्ड  माउंटबैटन  ने  जम्मू  शौर  काश्मीर
 के  महाराजा  को  विलयपत्ष  पर  हस्ताक्षर
 करने  के  बाद  एक  चिट्ठी  साथ  साथ  लिली
 थी  कि  जम्मू  प्रौर  काश्मीर  के  लोगों  की
 राय  जानी  जायेगी  t  are  जी  ने
 एक  दो  बार  कह  दिया  कि  वहां  के  सोगों  की
 राव  जानी  जायेगी  ,  गोपालस्वामी  प्रायंगर
 मे  कह  दिया  कि  ऐसा  द्वी  किया  जायेगा
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 [att  प्रकाश्बदोर  शास्त्री]
 लेकिन  एक  होता  है  कानून  श्रौर  एक  होती
 है  राजनीतिक  प्राकांजा,  पोलिटिकल
 चिज्ञ,  पोलिटिकल  विश्व  जो  है  बढ  कभी
 भी  कामून  नहीं  मानी  जा  सकती  है  V
 जाई  माउंटबैटन  का  कहना,  पंडित  जवाहर-
 खाल  नेहेरू  का  कहना  ब  गोपालस्वामी
 झायंगर  का  कहना  जो  है  बठ  पोलिटिकल
 बिज  है,  वह  देश  का  कानून  नहीं।  देक्ष  के
 या  जम्मू-काश्मीर  के  काबून  में  कोई  व्यवस्था
 कहीं  पर  नहीं  है  कि  अम्भू  शौर  काश्मीर  में
 चगवत  लिया  जाये  ।  जहां  कक  जनभत
 खेसे  का  सवाल  है,  जनमत का  षबा  अभिप्राय
 होता  है  -  जनमत  का  झभिप्राव  क्या  बह
 है  कि  जब  भारतीय  संविधान  बला  तो  देश
 के  ४४  करोड़  लोगों  से  प्रलग  झलग  जा  कर
 राग  जी.  जाय  वा  उनके  चमे  हुए  प्रतिनिधि
 जो  बैठे  हुगे हैं  उन  से  राय  णी  जाये।  हमारे
 संजिधान  की  प्रस्तावता  में  बह  है  :

 बी  दि  पीपल  ाफ  इंडिया  om”

 अर्थात्‌  हम  भारतीश  नाथरिक,  यह  नहीं  है  कि
 हम  पांच  सौ  मेम्दर  जो  संधि्षाघ  सभा  से
 बैठे  हुए  हैं।  उसी  प्रकार  से  जम्म्‌  भौर
 काह्मीर  के  संबिधान  में  लिका  ह्भा  :

 “बी  दि  पीपल  ara  जम्मू ऐंड  कोइमीर
 इस  तरह  जम्मू  और  काश्मीर  के  लोगों  की

 राय  भी  हो  गई  ।  इसमें  रामशुमारी  की
 बात  कहां  रह  जाती  है।  भव  शेख  सा  :ब
 ने  कहा  कि  जूंकि  मैं  बीच  में  गिरफ्तार  हो
 जया  था  इसलिये  उस  संविधान  सभा  का  कोई
 महत्व  नहीं  '  इस  पालियासेंट के  न  जाने
 कितने  मेम्थर  गिरफ्तार  होते  रहते  हैं  लेकिन
 जो  कामून  बनते  हैं  कया  उन  पर  इस  से
 कोई  प्रभाव  च  जायेगा।  कोई  धावमी  यहां
 रहता  है  या  नहीं,  इस  से  कानून  पर  किसी
 प्रकार  का  प्रभाव  नहीं  पड़ता  |  लेकिन  मैं  तो
 दोल  साहब का  भाषण  उन्हीं  क  शब्दों  में
 सुनामा  भाहता  हूं।  जब  हां.  की  संविधान
 सभा  का  उद्घाटन  होने  लगा  तो  8  नवम्बर,
 95  को  शेख  साहब  ने  कटा :

 SEPTEMBER  uy,  664  (Amendment)  Bill  3292
 “अन्त  में बह  सभा  चारीं  उपायों  पर

 जिनका  वर्णन  मैं  बाद  में  करूंगा  पूरी  तरह
 बिचार  करके  प्रवेश  करते  के  लिखसिले
 में  अपने  मुक्तियुक्त  निज  को  चोथणा
 करेगी  ।”

 के  चार  बातें  कोन  लीं।  एक  लो  अह  कि
 जो  जम्भू  और  काश्मीर  का  राजा  है  उस
 की  कानूनी  स्थिलि  क्‍या  होनी  चाहिये  a
 gee  बात  यह  कि  जनींदारी  प्रथा  को  कोसे
 समाप्त  किया  जाने  और  उसका  कम्पेन्सेशन
 कैसे  दिया  जाये,  तीसरी  बात  ारतीन
 लंच  में  बिल  पौर  बौची  बात  थी  कि  राज्य
 का  झासन  चलाने  के  खिये  केसे  विधान  हया
 बनाई  जाये  भौर  उस  को  क्या  क्या  प्रक्षिकार
 दिये  जायें।

 झब  यदि  बह  कहते  हैं  कि  संविधान
 सभा  जर्स्क्दीन  है  तो  उस  के  महत्वहीन
 होने  का  कया  बह  मतलब  है  कि  उस  के  मिर्णम
 भी  महंत्वहीन  हैं  7  जब  निर्णय  महंत्यहीन
 हैं  तो  दूसरे  लब्दों  में  जम्मू  शौर  काश्मीर
 का  जो  राजा  है,  जिस  का  सुपुत्र  बहां  पर
 खदरे  रिबासत  है  जौर  बहा  के  प्रभमुख-
 अधिकारी  हैं,  उन  के  बीच  में  न  संविधान
 सभा  ्ाती  है  जौर  नन  विधान  खशा
 झाती  है।  तो  शेख  साहेब  इस  स्थिति  को
 क्या  पसन्द  करेंगे  ।

 8  जून,  948  को  शेल  प्रब्दुल्ता
 का  एक  भाषण  हुमा  था।  मैं  उस  के
 ज्ब्दों  को  ही  पढ़  कर  सुनाता हूं  :

 “जम्मू  और  काइमोर  की  जनता  ने
 झपनी  किस्मत  भारत  की  जनता
 के  साथ,  बकती  जोश  में  या
 नाउम्मीद  हो  कर  नहीं,  पूरी
 तरह  मोच  समझ  कर  जोड़ी
 है।  हिन्दुस्तान  बेः  साथ  हमारी
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 जिन्दगी  श्रौर  मौत  जुड़  चुकी
 है  ।  कोई  ताकत  य  हमें
 उससे  जूदा  नहीं कर  सकती  "

 बहू  Ww  भ्रध्दुल्ला  का  उस  समय  का  भाषण
 था।  श्राज  बह  यह  कहते  हैं  कि  काश्मीर
 के  सम्बन्ध  में  हिन्दुस्तान  शौर  पाकिस्तान
 दोनों  को  बराबर  बैठ  कर  सिर्णय  करना
 चाहिये  |  यही  शेल  भब्दुल्ता  पहले
 पाकिस्तान  के  सम्बन्ध  में  क्या  राय  रखते
 थे  यह  में  झपने  शब्दों  में  कहने  के  बजाय
 क्े  प्रध्दुल्ला  के  शब्दों  में  कहना  चाहता  हूं  t
 जब  जम्मू  काश्मीर  पर  हमखा  हो  चुका  तो
 8  नबम्बर,  947 को  उन्होंने  जो  सावण

 दिया उस उस  में  उन्होंने  कहा  :

 “जो  लोग  पाकिस्तानी  हमलाबरों
 को  काश्मीरी  जनता  के  उदारक
 की  संज्ञा  देखे  हें  गे  बहुत  बड़ा
 गुनाह  करते  हैं  i  उन्होंने
 हजारों  की  तादाद  में
 बच्चे  मौत  के  घाट  उतार
 दिये,  औरतों  के  साथ  बलात्कार
 किया  ।  हर  चीज  शौर  हर
 व्यक्ति  को  उन्होंने  लूटा  ।
 यहां  तक  कि  पविष्त  कुरान  का  भी
 उन्होंने.  भ्रपमान  किया  श्रौर
 अध्जिदों  को  दुराचार  के
 चकलों  में  बदल  दिया ।”

 यह  शेख  प्रब्दुल्ला  का  भाषण  भा  जो  उन्होंने
 8  नबस्बर,  947  को  दिया  था  भौर

 झाज  बह  पाकिस्तान  को  भारत  के  बराबर
 रखना  बाहते  हैं  ।  लेकिन  शायद  यह
 चीज  उन्होंने  भाश्त  के  झन्दर  होने  के कारण
 कही  हो  भौर  किसी  बजह  से  कही  हो  ।
 मैं  एक  उदाहरण  बौर  भी  देना  चाहता  हूं  ।
 एक  बार  शेख  प्रब्दुल्ला  सुरक्षा  परिषद्‌
 में  प्रतिमिधि  बन  कर  गये  ।  5  फरवरी,
 i948m  शेख  साहब ने  जो  भाषण  हाँ

 BHADRA  20,  886  (SAKA)
 दिया  उस  के  झब्द  मैं  उन्हीं  को  भाषा  में  पढ़
 कर  सुनाना  चाहता  हूं  :

 “We  would  prove  before  the
 Security  Council  that  Kashmir
 and  the  people  of  Kashmir  have
 Jawfully  and  constitutionally  ac-
 ceded  to  the  Dominion  of  India.
 and  Pakistan  has  no  right  to
 question  the  accession.”

 यह  उन्होंने  कहां  पर  कहा  था  कि  पाकिस्तान
 को  कोई  झधिकार  नहीं  है  कि  बह  किसी  प्रकार
 इस  बिलय को  चुनौती  दे  -  वही  शेख  भब्दुल्ता
 wre  ag  कहते  हैं  कि  भारत  भौर  पाकिस्तान
 दोनों  मिल  कर,  बराबर  बैठ  कर  कशश्मीर
 समस्या  का  समाधान  करें।

 खल  बात  यह  है  कि  शेख  अब्दुर्सात
 की  नब्ज  पहचानने बाला  एक  ही  प्यक्ति
 था  जिस  का  माम  था  सरदार  वल्सलअणाई
 पटेल  ौर  जिस  ने  यह  कहां  था  कि  ax
 बावत  कभी  हिन्दुस्तान का  बफादार  नहीं
 हो  सकता  पंछित जी  क ेप्रति मेरी  हादिक
 श्रद्धा  है,  लेकन  बार  श्राप  मुझे  यह  कहने  को
 झाशा  दीजिये  कि  पंडित  जवाहरखाल
 नेहरू  ने  भष्त  तक  शेक्ष  अष्युरुला को पहचाना को  पहचाना
 नहीं,  उस  को  समझा  नहीं  ।  बरिणाम
 यह  ह्भा  कि  इस  प्रकार  की  स्थिति  बनी  ।'
 अभी  जब  शेल  प्रब्दुल्ला  जेल  से  कटे तो
 मैं  ने  शास्त्री  जी  से  पूछा  कि  भाप  प्ब्दुल्ला
 को  छोड़  रहे  हैं  भा  काश्मीर  को  छोड  रहे.
 हैं।  वे  श्राज  इस  तरह  के  भाषण  वे  रहे  हैं
 wat  नहीं  उन  के  भाषणों  पर  निर्यक्षण  रक्खा
 जाता  >  तो  शास्त्री  जी  ने,  जो उस  खम
 बिना  विभाग  के  मंजी  ले,  कहा  कि  हिन्हु-
 स्तान  में  बोलने  के  लिये  श्राजादी  हम  ने
 दी  हुई  है  लेकिन  बोलमे  की  भ्राजादी  का  यह
 मललब  बिल्कुल  नहीं  है  कि  कोई  भादमी
 हिल्दुस्तान  से  अभ्रलग  होने  के  सम्बन्ध  में
 झाम्दोलन  करे  भ्रौर  उसे  इस  प्रकार का
 अबसर  दिया  जाये  ।  लेकिन  श्राज  मैं
 कहना  चाहता  हूं  कि  हमारे  शास्त्री  जी  ने:

 (Amendment)  Bit  739  4
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 [भी  प्रकाशब।र  शास्त्री]
 कभी  जानता.  नहीं  कि  शेख  प्रब्दुल्ला  किस
 तरह  का  आन्दोलन  चलाने  जा  रहे  हैं।
 एक  ग्रखबार  श्रीनगर  से  निकलता  है  जिस  का
 नाम  है  “महाज़”  |  जब  सन्‌  953  %
 शेख  श्रब्दुल्ला  गिरफ्तार  हुए  उस  के  बाद
 जो  ईद  भाने  वाली  थी,  उस  ईद  पर  बे
 रेडियो  स्टेशन  से  एक  भाषण  ब्राड़कास्ट
 करने  वाले  थे,  लेकिन  चूंकि  ईद  से
 पहिले  वे  गिरफ्तार  हो  गये  इसलिये  नव  भाषण
 नहीं  दे  सके  ।  झब  उस  सारे  भाषण  को
 उन्होंने.  उस  महाज़  प्रणबार  को  दिया  है  v

 'आज  बह  भाषण  मेरे  पास  है  लेकिन
 स्रममाभाव  के  कारण  मैं  उस  पढ़  कर  सुना  नहीं
 सकता  |  उस  में  भ्रब्दुल्ला ने  यह  कहा कि
 जम्मू  श्रौर  काश्मीर  की  जनता  हिन्दुस्तान
 के  साथ  नहीं  रह  सकती  ।  इस  प्रकार  का
 भाव  उसमें  दरशित  किया  गया  है  ।  उस  वक्‍त
 .एक  चिट्ठी  मौलाना  झाजाद  ने  उस  को
 लिणी  थी  कि  तुम  क्‍यों  ऐसी  गलती.  कर

 'रहे  हो  -  मौलाना  भ्राजाद  ने  जो  बिट्ठी
 “लिखी  वह  कांफ़िडेंशल  थी  लेकिन  उस  ने
 उस  घिट्ठी  को  और  उसके  उत्तर  को  भी
 “महाज़”  अखबार  में  प्रकाशित  किया  है  ।
 उसमें  उस  ने  लिखा  है  कि  मैंने  मौजाना  साहब
 को  लिखा  था  कि  काश्मीर  की  जनता  खुद
 फैसला  करेगी  ।  मेरा  खयाल  है  कि
 मौलाना  झाजाद  की  इंडिया  विन्स  फ्रीडम
 नाम  की  किताब  के  जो  बाकी  30  पेज  &,

 'जो  कि  भो  मुहरबन्द  हैं,  उन  में  शेख  भ्रब्दुल्ला
 ने  किस  प्रकार  हिन्दुस्तान  के  साथ  यह
 सारी  बातें  की,  हस  सब  का  कोई  न  कोई
 विवरण  झवश्य  उसमें  होगा  शौर  भारत
 सरकार  के  नेताभों  ने  किस  प्रकार  से  उस
 बक्कर  में  भा  कर  व्यवहार  किया  यह  बीज
 भी भगर्य  कुछ  न  कुछ  होगी  -  लेकिन
 मैं  तो  हैरान  हूं  कि  करोड़ों  रुपये  खर्च  करने
 के  बाद  शौर  सालों  उस  पर  मुकदमा
 अलाने  के  बाद  भारत  सरकार  ने  कौन  सी
 झक्लमन्दी  की  कि  उस  केस  को  वापस  से
 लिया  ।  प्रगर  जेल  से  बाहर  निकालना

 1295,  SEPTEMBER  l,  964  (Amendment)  Bill  |  296
 ही  था  तो  पहले  केस  का  निर्णय  करा  देना
 चाहिये  था  ताकि  मालूम  होता  कि
 झ्रब  वह  निकल  कर  क्‍या  कहता  है।  उसको,
 उस  शेरे  काश्मीर  को  झापने  कुछ  दिलों:
 कटघरे में रख कर में  रख  कर  छोड़  तो  विया  लेकिन प्र्ब
 भाप  देखें  बह  क्‍या  कहता  है।  उसने  नेहरू
 जी  को  उनके  जीवन  काल  में  ही  चैलेंज  किया  tT
 मैं  उसके  भपने  शब्द  झ्रापके  सामने  रखता
 हैं।  उसने  कहा  :

 “नेहरू  जो  का  यह  कहना  बेबनियाद
 है  कि  काश्मीरी  झावाम  की
 राय  जानी  जा  चुकी  है,  हिन्दु-
 स्तान  ने  जल्दी  ही  रायशुमारी
 का  कोई  फैसला  झगर  न  किया
 तो  हमें  अपना  फैसला  करने  के
 लिये  खुद  कदम  उठाने  पड़ेंगे  ny
 सेना  की  अन्दूकों  की  नोक  से  देर
 तक  किसी  को  दबा  कर  नहीं
 रखा  जा  सकता  qv

 38  hrs.

 wa  at  बताएं  कि  यह  खले  झाम  विद्रोह
 हैया  नहीं।  इसी  'मुहाज'  अ्रखबार  में  उसने
 कौम  के  नाम  एक  पैगाम  देते  हुए  ये  शब्द
 लिखे  हैं:

 “भ्राज  भी  काश्मीर  के  हम  लाखों
 बाशिन्दे  अ्पले  इस  बुनियादी
 नारे  के  अजीम  मिशन  को  भागे
 बढ़ा  रहे  हैं  कि  यह  मुल्क  हमारा
 है  और  हम  इस  का  फंसला
 करेंगे  a

 नन्‍्दा  जी  देखें  द 6  4म  ,  रैयासत
 नहीं  कहता--बल्कि  भ्रपना  मुल्क  कड़ता  है
 और  कहता  है  कि  हम  उसका  फैसला  करेंगे  t
 उसने  प्रागे  कहा  है  :

 “सूरज  पूरब  से  पश्चिम  में  निकल
 सकता  है  लेकिन  रामशुमारी
 नहीं  रोकी  जा  सकती  ।”

 ये  wer  हैं  लेख  भप्रब्दुल्ला  के  ।



 व  297  Constitution

 wa  मैं  भारत  सरकार से  दो  तीन
 बातें  शौर  कहना  चाहता  हूं  -  पहली  बात
 तो  यह  हैं  कि  सरकार  की  डॉबाडोल  नीति
 के  कारण  लोग  जगह  जगह  वह  सोचने
 लगे  हैं  कि  सरकार  ो  इस  प्रकार  के  निर्णय
 लेने  जा  रही  है  उसमें  कहां  तक  बुद्धिमत्ता
 है  1  दूसरे  मैं  लन्‍दा  जो  से  पूछना  चाहता  हूं
 कि  जो  आर  बार  जम्मू  काश्मोर  राज्य  की
 जोर  से  शेख  भ्रब्दुल्ला  को  बुसाकर.  बात  की
 जाती  है  इसका  क्‍या  कारण  है  ?  क्‍या  वह
 काश्मीर  राज्य  का  नुमायन्दा  है  या  वहां  के
 मुसलमानों  का  नुमायम्दा  है  या  काश्मीर
 को  सारी  जनता  का  नुमाथन्दा  हैं  t
 स्थिति  यह  हूँ  कि  काहमंर  राज्य
 की  कुल  प्राबादी  35,50,976  है।
 इसमें  से  जम्मू  में  ‘15,72,887  लोग  रहते
 &  श्रौर  “88,651  लोग  लहाल  में  रहते
 हैं।  इनमें  से  किसी का  भी  समर्थन  शेख
 अब्दुल्ला  को  प्राप्त  नहीं  है  |
 जातो  है.  काश्मीर  घाटी  जहां  की  भ्राबादी
 18,99,438,  है  ।  इन  में  भी  सब  शेख

 साहब  के  समर्थक  हैं  यह  नहीं  कहा  जा  सकता  ।
 तो  जब  शेख  अब्दुल्ला  की  काश्मीर  में  कोई
 फालोइंग  |  (यथापक्षपोषण)  नहीं  है  तो
 फिर  क्यों  उसको  बार  बार  बुलाकर
 उस  का  दिमाग  बिगाड़ा  जाता  है  भौर  अम्मू
 काश्मीर  की  जनता  के  लिये  प्रस्थिरता
 का  वातावरण  पैदा  किया  जाता  है।  इस
 प्रकार  की  बात  करके  भारत  सरकार  फिर
 उसी  तरह  की  गलती  प्लाज  करने  जा  रही
 है  जैसी  कि  भारत  विभाजन  के  समय  उसने
 की  थी  भारत  बिभाजन  के  समय  कांग्रेस
 सरकार  ने  मुहम्मद  प्रली  जिसा.  को  बगल  में
 ले  कर  भारत  का  विभाजन  कर  लिया  ध्रौर
 मुहम्मद  प्रली  जिन्ना  को  मुसलमानों  का
 नुमायन्दा  स्वीकार  कर  लिया  ।  उसका
 ही  झाण  यह  नतीजा  है  ,क  खान  भ्रब्दुल
 “गफ्फार  खां  नाराज  बैठा  हुभा  है  प्रौर  कहत
 है  कि  जब  राष्ट्रीय  मुसलमानों  की  जरूरता
 हुई  तब  तो  हम  को  साथ  लिया,  लेकिन
 देश  का  विभाजन  करते  समय  हमारा  ध्यान
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 भी  नहीं  रखा  ।  उसने  हिन्दस्तात  का
 तब  से  नाम  भी  नहीं  लिया.  है  शौर  उसौ
 से  बह.  भाज  तक  हिन्दुस्तान  नहीं  भाया  ो
 मलती  उस  समय  की  गई. वही  हम  फिर  शधाज
 करने  जा  रहे  हैं।  इस  कारण  जम्मू  काश्मीर
 के  मुसलमानों  को  स्थिति  बड़ी  दमनीय  हो
 रही  है।  भाज  स्थिति  यहां  तक  पहुंच
 मई  है।  एम०  एल०  एन,  एम०  पी०  पिट
 रहे  हैं।  बलख्णी  गुलाम  मुहम्मद,  जो  कि
 पहले  प्राईम  मिनिस्टर  रह  चुके  हैं,  उन  के
 घर  पर  लोग  बढ़  गये  हैं  ।  ग्लाज  वहां
 स्थिति  यह  है  कि  खुले  झाम  “पाकिस्तान
 जिन्दाबाद'  के  मारे  लगाए  जाते  हैं  प्रोर
 दीवारों  पर  लिखे  जाते  हैं  भौर  जिन्ना  जोर
 सदर  अयूब  की  तस्वीरों  का  प्रदर्शन  किया
 जाता  है  i

 भ्रन्ल में  मैं  दों  तीन  मुझ्ाव  दे  कर
 अपने  बक्तब्य  को  समाप्त  करता  हूं  ।  A

 उपाध्यक्ष  मलोबय  :  प्राफ्ले  प्राध
 बंटे  का  समय  ले  लिया,  प्रव  खत्म

 की  जिये  Cneruprions)

 शो  हुक्म  शयत्द  wen,  .(देवा).
 जब  सारा  हाउस  कष्ट  रहा  है  तो“प्राप  क्‍यों
 मेना  कर  रहे  हैं  1

 श्री  प्रकाश्बीर  शास्त्री  :  मेरा  पहला
 सुझाव  यह  है  कि  भारत  सरकार  के  संदिग्ध
 रुख  से  जम्मू  काश्मीर  की  जनता  में  भय
 झौर  प्राशंका  व्याप्त  है  प्रौर  वहां  की
 जनता  में  ही  नहीं  इस  कारण  हमारी  जो
 सेनाएं  वहां  मोर्चों  पर  लगी  हैं  उनमें  भी
 निर्त्साह  बढ़ता  जा  रहा  है।  इसलिये
 सरकार  को  इस  बारे  में  स्पष्ट  घोषणा
 करनी  चाहिये  घ्रौर  बह  घोषणा  इन  शब्दों
 में  होनी  चाहिये:

 “हिमालब  भ्रपनी  जमह  से  हिल
 सकता  है  परन्तु  जम्मू  काश्मीर  में
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 [श्री  प्रकाक्षं,र  छार्स्त्र/]
 अब  जनमत  का  कोई  सबाल  पैदा
 नहीं  होता,  अब  तो  काश्मीर
 की  केबल  एक  ही  समस्या  शेष
 &  कि  ज्ञाजाद  काश्मीर  संयुक्त
 राष्ट्र  संघ  प्रपनी  पुरनी  कोषणा
 के  अनुसार  हमें  दिलवाता  है

 /  झथवा  भारतीय  सेनाश्रों  को
 फिर  एक  बार  क्च  कर  के
 अथना  हिस्सा  लेना  पड़ेगा  ia

 get  सरदार  स्वर्ण  सिह  जब  भूट्ो
 से  मुजाकात  करने  गये  तो  उन्होंने  ऐसा
 कहा  बताया  जाता  है  कि  जितना  हस्ति
 हमारे  पास  है  हम  रख  ले  शोर  जो  हिस्सशा
 कुम्हारे  पास  है  उस  को  तुम  रख  लो  ।  में
 चाहूंसा  कि  नन्दा  जी  भ्राज  इस  स्थिति  का
 स्पध्टीकरण  करें  शोर  बताएं  कि  सरदार
 ह... 2  ति  ने  भट्ट  को  इस  प्रकार  का  कोई
 चजन  नहीं  दिया  है  भोर  यह  कहें  कि  उनके
 मन  में  इस  प्रकार को  कोई  बात  है  भी  नहीं,
 जिखड़े कि  जम्मू  काश्मीर  को  जनता के
 मन  में  कोई  जन्देह  शौर  झाशंका न  रहे  ।

 तीखरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  शेख  अब्दुल्ला  क ेसाथ  बातचीत  करके
 उनके  दिमाग  को  खराब  न  किया  जाधे  भौर
 इस्र  प्रकार  जम्मू  काश्मीर  के  राष्ट्रीय
 मुसलमानों  का  अषमात  न  किया  जावे  |
 शेख  ग्रब्दुल्ला  ले  बातचीत  का  दरबाजा  बन्द.
 किया  जाए  ।

 चौथी  बात  मैं  बह  कहना  चाहता  हूं
 कि  जम्मू  काश्मोर  भारत  का  उसी  तरह
 का  एक  भाग  है  जैसे  कन्याकुमारों  तक  का
 भारत  -  इसलिये  भारत के  भ्रन्य  भागों  के
 नागरिकों  को  जम्मू  काश्मीर  में  बसने
 की  पूरी  सुविधा  दो  जाये  |

 और  मेरा  अन्तिम  सुझाव  यह  है  कि
 जारतीय  संविधान  की  धारा  370  को
 समाप्स  कर  भारतीय  संविधान  की  आरा  3
 के झाग  (क)  के  अनुसार  सीमार्ब्ती
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 राज्यों  की  सुरक्षा  के  लिके  श्रौर  भावी
 संकटों  का  व्यवस्थित  सामना  करने  के  लिये
 जम्मू,  काश्मीर,  पंजाब,  हियाजल  और  राज-
 स्‍थान  को  मिला  कर  एक  जिशाल  सीमाजर्ती
 राज्य  बना  विया  जाये  |

 इन  शब्दों  के  साथ  मैं  इस  विधेयक को
 उपस्लित  करता  हूं  श्रोर  सरकार  से  इच्छा
 रखता  हूं  कि  आज  वह  अपनी  बुद्धिमत्ता  ्य
 बरिचथ  वेंगी  ग्रौर  उस  बिल  को  स्वीकार
 करेगी  श्रौर  संविधाय  से  इस्र  कलंकित  आरा
 को  हृटाएगी  ॥।

 Mr.  Depaty-Speakor:  Mation.
 moved:

 “That  the  Bil}  further  to  amend
 the  Constitution  of  India  be  taken
 into  consideration.”

 There  ig  a  motion  moved  by  Shri
 Sham  Lal  Saraf  that  the  time  allotted
 to  this  Bill  may  be  extended.  It  is
 regarding  increase  in  time.  We  have
 allotted  two  hours  ta  this  Bill.  Will
 one  more  hour  be  enough?

 Shri  Shee  Narain  (Bansi):  It  should
 be  extended  to  4  hours.

 Shri  8.  M.  Banerjee  (Kanpur):  Four
 hours.

 Seme  Hen,  Members:  Four  hours.

 Mr,  Deputy-Speaker:  The  maxi-
 mum  we  can  give  is  4  hours.  We  san
 sive  2  hours  more.  So,  it  is  ६  hours.
 for  this  Bil.  The  Members  may
 please  take  7  to  8  minutes  each
 because  there  is  ७  large  number  of
 Members  who  want  to  speak  on  this
 Bill.  —

 Shri  Inder  J.  Malhotra  (Nominated
 Sed  and  Kashmir):  Mr.  Deput;
 Speaker,  Sir,  I  extend  my  whole-
 hearted  support  to  the  Bill  moved  by
 my  hon.  friend  Mr.  Shastri.  Un-
 doubtedly,  he  has  taken  this  oppor-
 tunity  to  focus  the  attention  not
 only  of  this  House  but  of  the  whole
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 country  regarding  this  matter.  I
 quite  agree  with  Mr.  Shastri  that
 this  article  370  of  the  Constitution  be
 amitted

 In  view  of  the  present  situa-
 tion  in  the  State,  I  would  oniy
 request  him  one  thing  that  we  need
 not  act  in  a  hastily  manner  and  we
 should  not  create  this  impression  that
 so  long  as  this  article  370  exists  in
 the  Constitution,  Jammu  and  Kashmir
 is  not  part  and  parcel  of  the  country.
 I  would  not  like  this  impression  to
 be  created  not  only  in  this  part  of
 the  country  but  more  especially  in
 the  State  of  Jammu  and  Kashmir.
 The  people  of  the  State  have  no
 special  liking  for  this  article  370
 which  exists  in  the  Constitution  and
 we  shall  be  very  happy  as  s00n  as
 this  is  omitted.  only  say  this  that
 the  omission  of  the  article  370  should
 not  be  linked  closely  with  the  activi-
 ties  of  Sheikh  Abdullah  in  the  State
 and  the  political  situation  prevailing
 in  the  State.  Whatever  we  do  with
 our  Constitution,  omissions  or  addi-
 tions  in  the  Constitution,  we  should
 not  attach  the  same  importance  to  this
 kind  of  legislation  which  we  give  to
 the  political  activities  of  Sheikh  Ab-
 dulleh.

 I  would  very  strongly  plead  with
 the  Home  Minister  that  now  the  time
 has  come  when  the  Central  leaders
 and  the  Central  Government  have  to
 change  their  approach  and  attitude
 towards  Sheikh  Abdullah.  There  is
 no  doubt  in  this  that  one  visit  of
 Sheikh  Abdullah  to  New  Delhi  creates
 ४  hundered  and  one  problems  es-
 pecially  in  the  Kashmir  Valley.  For,
 on  the  one  side,  the  Central  Govern-
 ment  say  that  Jammu  and  Kashmir  is
 as  good  a  part  of  India  as  Punjab  or
 Maharashtra  or  any  other  State  is.
 In  that  case  I  would  like  to  ask  the
 hon.  Home  Minister  why  we  should
 discusg  the  issue  of  accession
 with  Sheikh  Abdullah.  He  can  dis-
 cuss  so  many  other  aspects.  for  ins-
 tance,  about  how  to  improve  the  de-
 lations  between  Indig  and  Pakistan.
 We  have  got  no  objection  to  that.  We
 wish,  more  than  Sheikh  Abdullah
 himself,  that  the  relations  between
 India  ard  Pakistan  should  improve.
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 But  when  you  listen  to  Sheikh  Saheb,
 when  he  chaliengeg  the  very.  basis  of
 the  accession  of  Jammu  and  Kashmir
 with  other  parts  of  the  country,  that
 creates  uncertainty  and  doubts  not
 only  in  the  minds  of  the  Kashmiri
 Muslims  but  in  the  minds  of  the  whole
 population,  whether  they  are  Hindus
 or  Sikhs  or  Muslims,  in  the  State  of
 Jammu  and  Kashmir.

 In  conclusion,  I  would  say  that  I
 give  my  wholehearted  support  to  this
 Bill,  and  would  request  the  hon.
 Home  Minister  that  this  Bill  should’
 not  be  opposed.  If  he  is  not  ready
 at  this  time  to  accept  it,  he  can  give
 us  था.  assurance  that  in  the  next
 session  of  Parliament  or  after  six
 months  Government  would  move  the
 Bill  and  remove  this  article  370.

 ह,  अगे लहू  सिद्धाप्ती  (झज्जर)  :
 विलन,  करण।त  काल:  पिवति  भ्स्य  रसम्‌  ।

 Shri  Inder  J.  Malhotra:  For,  if  the
 hon.  Minister  opposes  this  Bill,  it  wil!
 create  misunderstandings  in  the
 minds  of  the  people  that  Government
 are  not  prepared  to  omit  article.  370.

 Shri  Heri  Vishne  Kamath  (Ho-
 ahangabad):  As  I  rise  to  support  the
 Bill  moved  so  ably  by  my  hon.  friend
 Shri  Prakash  Vir  Shastri,  I  have  no
 desire  to  go  into  details  of  the  back-
 ground  to  the  incorporation  of  this
 article  in  our  Constitution.

 Shri  Prakash  Vir  Shastri  has  elo-
 quently  argued  the  case  for  the  re-
 peal  or  the  abrogation  of  this  article.
 T  and  my  colleagues  here  that  belong
 to  my  party  have  been  raising  thie  issue
 in  this  House  since  August,  1962,  that
 is,  for  more  than  two  years  now.
 And  may  I,  by  your  leave,  read  out
 brief  excerpts  from  the  proceedings
 of  6th  September,  1962,  when  a  for-
 mer  Member  on  this  side  of  the
 House,  Shri  Tyegi,  in  the  course  of

 taries  to  a  questi  raised
 by  my  hon.  friend  Shri  Prakash  Vir
 Shastri,  asked  the  then  Home  Minis-
 ter,  Shri  Lal  Bahadur  Shastri  as  to
 whether  there  were  any  constitution-
 al  difficulties  in  the  way of  the  integ-

 ration  of  the  State  of  Jammu  and
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 ‘Kashmir  with  the  rest  of  the  Indian
 Union,  and  the  Home  Minister  cate-
 gorically  said  that  there  was  no  cons-
 titutional  difficulty  whatever.  And  he
 went  on  to  say:

 “But  it  is  said  there  that  we
 shall  take  different  steps  for  integ-
 ration  in  consultation  with  and
 with  the  approval  of  the  Jammu
 and  Kashmir  Government.  That
 stands”.
 The  Home  Minister  gave  a  categori-

 cal  assurance  that  that  stood,  and  that
 _they  would  take  steps,  and  speedy
 Steps  for  the  integration  of  the  State
 of  Jammu  and  Kashmir  with  the  rest
 of  India,  as  far  back  as  1962,  Since
 then,  we  have  brought  up  this  matter
 in  963  and  again  in  1964,

 A  few  days  before  the  release  of
 Sheikh  Abdullah,  when  this  matter
 was  raised  in  this  House,  I  believe  the
 Home  Minister,  and  the  Minis
 ter  Without  Portfolio  _‘  then,
 the  former  Home  Minister  and
 the  present  Home  Minister  both  re-
 ferrred  to  this  matter  in  their  own
 way  and  promised  the  House  that  the
 article,  if  it  was  not  going  to  be  re-
 pealed  immediately,  would  die  a  slow
 death  of  inanition  or  in  other  words,
 by  erosion,  and  that  promise,  and  that
 assurance  was  given  further  recently
 by  the  Education  Minister  when  he
 was  in  Kashmir  a  couple  of  months
 ago;  he  referred  to  this  artcile  then,
 and  he  expressed  himself  in  favour
 of  the  repeal  or  abrogation  of  this  ar-
 ticle  and  the  complete  integration  of
 that  State  with  the  rest  of  the  Indian
 Union.

 So,  I  take  that  there  is  no  division
 in  the  Cabinet  or  in  the  Congress
 Party  or  in  this  Parliament  or  in  the
 country  with  regard  to  the  repeal  or
 abrogation  of  this  article.  The  only
 difficulty  that  the  Home  Minister  and
 the  Government  might  plead  is  per-
 haps  the  timing  when  they  should  do
 it.

 T  ask  the  Home  Minister  in  all
 earnestness  whether  it  is  not  time  to
 repeal  an  article  which  has  been  in
 the  Constitution  for  more  than  four-

 SEPTEMBER  ,  964  (Amendment)  Bilt  730
 teen  years.  As  you,  Sir,  would  very
 well  remember,  it  has  been  there  in,
 the  Constitution  since  the  26th  Janu-
 ary,  1950.  The  then  Minister  Without
 Portfolio,  and  now  the  Prime  Minis-
 ter,  told  the  House  in  January  last
 that  after  the  Hazratbal  relic  theft
 case,  that  unfortuante  incident  in
 Kashmir,  the  psychological  repercus-
 sions  of  tha,  event  were  so  powerful
 and  so  great  upon  the  people  of
 Jammu  and  Kashmir  that  all  the
 parties  and  all  the  people  had  come
 together,  and  there  was  common
 ground  between  them  that  this  article
 must  go  and  the  State  of  Jammu  anda
 Kashmir  should  be  fully  integrated
 with  the  rest  of  the  Indian  Union.
 Various  difficulties  are  presumed:  they
 are  not  there,  but  they  are  presumed
 unfortunately.

 Sheikh  Abdullah,  ¥.am  sorry  to  say,
 has  completely  resiled  from  the  stand
 which  he  took  when  he  was  the  Chief
 Minister  or  the  Prime  Minis-
 ter  of  Jammu  and  Kashmir  as  he
 was  called  then  and  the  stand  that  he
 took  in  the  UN,  and  he  has  questioned
 the  very  basis  of  accession  of  Jammu
 and  Kashmir.  I  join  issue  with  him.
 and  categorically  asseart,  I  and  the
 party  to  which  I  have  the  honour  to
 belong  assert  that  the  issue  of  acce-
 sion  of  that  State  is  final  and  irrevo-
 cable  and  cannot  be  reopend.  On  that
 we  are  all  agreed;  this  Parliament  is
 agreed  and  the  nation  is  agreed,  and
 ‘Sheikh  Abdullah  is  nobody  to  ques-
 tion  that  fundamenta)  stand  of  this
 Pariament  and  of  the  Indian  Union
 that  the  accession  of  Jammu  =  and
 Kashmir  to  India  is  final  and  irrevo-
 vable  and  shall  not  be  reopened  by
 anyone.

 The  question  today,  as  brought  up  by
 Shri  Prakash  Vir  Shastri,  is  a  specific
 one  namely  that  the  article  should  be
 repealed,  and  that  question  of  repeal
 or  abrogation  flows  as  a  direct  corol-
 lary  from  the  stand  that  I  hope  that
 we  all  take  unitedly  that  integration
 must  come.  that  accession  is  _  ir-
 revocable  and  that  integration  must
 come  very  gpeedily.  If  that  is  accept-
 ed,  then  there  cannot  be  two  oninions
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 on  the  question  that  the  article  must
 80.

 I  take  my-  stand,  so  far  as  this
 article  is  conterned,  on  the  firm
 base  that  now,  Jammu  and  Kashmir
 State  is  suffering  because  this  article
 ig  there,  beacuse  -difficulties  are  there-
 by  created;  if  this  article  is  repealed,
 the  State  will  derive  the  same  benefits
 as  other  States  sdf  the  Union  are
 deriving  from  their  relation-
 ship  with  the  Indian  Union,
 and,  therefore,  it  ig  from  that  point
 of  view  that  Jammy  and  Kashmir
 should  be  as  much  g_  beneficiary  of
 the  relationship  with  the  Indian  Union
 as  every  other  State,  such  as  Mysore
 or  Kerala  or  Bengal  or  Maharashtra
 or  Madhya  Pradesh  is  today;  but  un-
 fortunately,  today,  Jammu  and  Kash~
 mir  is  not  a  beneficiary  of  this  rela-
 tionship  in  the  same  way  and  to  the
 same  extent  as  other  States.

 The  late  Prime  Minister,  if  I  re-
 member  aright,  about  a  month  or  so
 before  he  left  us,  said  that  he  visua-
 lised  in  the  near  future—he  was  refe-
 tfing  to  the  issue  of  accession,  but  he
 also  adiled—a  constitutional  tie-uo
 I  suppcse  that  that  was  the  phrase
 which  le  used,  namely  a  constitutional
 tie-up  between  India  and  Pakistan.
 May  I  reinforce  the  sentiment  that  he
 expressed,  and  look  forward  to  the
 day  when  India  and  Pakistan  will
 enter  into  a  true  confederation  in
 letter  and  spirit,  but  on  the  basic
 condition  that  the  State  of  Jammu  and
 Kashmir  will  form  an  integral  part  of
 the  Indian  Union  in  that  Confedera-
 tion?  The  Indian  Union  and  Pakistan
 may  enter  into  a  confederation  but
 the  State  of  Jammu  and  Kashmir  will
 form  an  integral  and  inseparable  part
 of  the  Indian  Union.

 Shri  Sham  Lal  Saraf:  I  wholehear-
 tedly  support  the  motion  moved  by
 ‘ay  hon.  friend,  Shri  Prakash  Vir  Shas-
 tri.  Before  T  go  into  the  legal  and
 Constitutional  aspects  of  this  matter,
 I  would  like  to  relate  a  bit  of  the
 history  that  preceded  our  becoming
 part  of  the  Union  of  India,  after
 partition,

 BHADRA  20,  4886  (SAKA)

 Prior  to  the  attainment  of  freedom,
 al)  over  the  Congress  had  started  a

 *  very  great  movement  for  the  freedom
 of  the  country.  But  as  far  as  the
 erstwhile  States  were  concerned,  at
 that  time  they  were  away  from  that
 movement  because  even  Gandhiji  and
 the  Congress  wanted  that  there
 should  not  be  any  direct  movement
 against  the  rulers  of  the  States  in  so
 far  as  the  Congress  was  concerned.
 But  this  movement  gave  inspiration  to
 many  a  State,  particularly  to  the
 Jammu  and  Kashmir  State  were  a.
 national  revolutionary  movement
 grew.  The  result  was  that  from  the
 very  inception,  we  had  our  connection
 with  and  drew  inspiration  from  the
 Indian  National  Congress  and_  its
 jJeaders,  Mahatma  Gandhi,  Pandit
 Jawaharlal  Nehru,  Maulana  Azad  and
 others.

 (Amendment)  Bill  7३0  &

 I  need  not  go  into  the  details  of
 what  happened  a  little  later.  But
 one  thing  is  relevant  to  mention,  At
 the  time  when  the  forces  of  division
 were  very  stronger,  and  the  British
 power  was  for  the  vivisection  of  India,
 when  the  Pakistan  mentality  was
 spreading  day  in  and  day  out,
 it  was  Kashmir  that  stopped  up
 against  it,  particularly  the  Muslim
 majority  of  that  State.  They  stood
 up  against  the  two-nation  theory  of
 Mr.  Jinnah  and  against  the  vivisec-
 tion  of  the  country.  So  naturally,
 when  the  partition  of  the  country
 was  brought  about,  the  people  of  the
 State  who  have  followed  the  National
 Conference,  in  other  words,  the  Natio-
 al  Congress  ideology,  did  not  want
 to  go  over  to  Pakistan  or  subscribe
 to  the  two-nation  theory  of  Mr
 Jinnah.  We  all  of  us,  out  of  our  sweet’
 will  and  with  eyes  open,  joined  with
 India  ang  continue  tho3e  relations)  No
 doubt,  as  has  been  mentioned  by  Shri

 ‘P.  V.  Shastri,  the  Instrument  of  Acce-
 ssion  had  to  be  signed  by  the  ruler
 as  was  the  case  with  other  States  else-
 where.  At  the  same  time,  when  the-
 Maharaja  acceded  to  the  Union  of”
 India,  the  Government  of  India  natu-
 rally  wanted  that  his  action  should  be-
 backed  by  the  people  as  a  whole.
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 Constitutionally  and  legally,  the  State’s
 accession  to  the  Union  of  India  signed

 *

 by  the  Maharaja  was  complete  and
 full.  The  main  political  party  in  the
 ‘State  known  as  the  All  Jammu  and
 Kashmir  National  Conference  had  by
 their  resolution  signed  by  all  the  lea-

 sders,  confirmed  it,
 Later  on  what  happened  in  the

 ‘Constituent  Assembly  has  been  rela-
 ted  by  Shri  Shastri,  how  it  was  given

 :a  place  in  the  Constitution  and  so  on.
 ‘I  agree  with  him  absolutely  that
 ‘things  could  have  been  settled  then
 and  there,  but  because  of  the  cundi-

 ‘tions  prevailing  in  that  part  of  the
 country,  because  of  the  unprovoked
 ‘aggression  from  Pakistan,  because  of
 “the  intrusion  of  raiders  into  the  State,

 the  Government  of  India  did  what
 any  right-thinking  person  would  have
 done.  Therefore,  the  further  process
 hhad  to  wait.  The  Constitution  that
 ‘was  framed  by  the  Constituent  Assem-
 *bly  gave  8  little  more  room  to  the
 State  to  frame  its  own  constitution.
 In  4956  the  State  Constituent  Assem-
 “bly  finalised  the  constitution  of  the
 State,  in  accordance  with  the
 authority  it  deriveq  from  the
 Constitution  adopted  by  the  Constitu-

 -ent  Assembly  of  India,  earlier.

 Originally,  accession  was  confined  to
 ‘three  subjects:  defence,  communica-
 ‘tions  and  foreign  affairs.  Later  on,  a
 humber  of  other  things  followed  from

 “the  accession  that  hag  taken  place,
 -with  the  result  that  when  final  consti-
 tution  of  the  Jammu  and  Kashmir
 State  was  passed  in  1956,  the  acces-
 vion  was  full  and  final.  There  is  a

 ~provision  in  that  constitution  to  the
 effect  that  in  no  case  in  future  this

 “question  shall  ever  be  taken  up  again
 “because  our  dccession  to  India  is
 irrevocable.  This  provision  finds  a

 “place  in  the  constitution.  Therefore,
 the  question  of  anybody  from  any

 “quarter,  any  person,  party  or  group
 from  anywhere,  seeking  in  reopen  this

 “issue  of  the  accession  of  the  State
 -with  the  rest  of  the  country  does  not
 arise  and  cannot  be  allowed  to  be
 raised.  There  is  no  scope  for  the

 ‘matter  being  raised  for  a  fesh  agree-
 “ment  when  already  everything  has

 SEPTEMBER  i,  964  (Amendment)  Bill  3308
 been  done  irrevocably.

 we

 As  far  as  bringing  the  State  at  par
 with  the  rest  of  the  country  is  con-
 cerned,  there  are  certain  considera~
 tions  to  be  mentioned.  Because  of
 the  mentality  that  preceded  the  parti-
 tion  of  India,—I  was  also  one  of  the
 signatories  along  with  other  colleagues
 in  the  State  that  wanted  at  least  this
 much  satisfaction  that  no  law  and  no
 legislation  be  applied  by  the  Central
 Government  for  other  than  the  sub-
 jects  in  which  the  State  had  acceded;
 every  other  thing  should  be  done
 according  to  the  will  of  the  people
 there.  That  has  been  followed  all
 these  years.  In  fact,  certain  other
 agreements  were  signed  in  the  mean-
 time.  I  have  been  a  party  to  them
 also.  I  have  referred  to  this  once  or
 twice  in  detail  in  this  House.  So  I
 need  not  mention  that  now.

 But  one  thing  I  would  gay  very
 sincerely  and  honestly,  that  in  these
 17  years  our  State  has  suffered  by
 not  having  been  brought  at  par  with
 the  rest  of  the  States  in  the  country.
 Our  people  have  suffered.  Everybody
 has  suffered.  First  vf  all,  there  was
 a  sort  of  reservation  which  came  into
 the  minds  of  the  people,  which  left
 room  for  other  matters,  desirable
 and  undesireable,  being  imported  into
 their  minds.  A  number  of  things  were
 done  both  within  the  State  and  ouf-
 side  the  State,  particularly  from
 Pakistan.  Throughout  Pakistan’s
 theme  has  only  been  this:  ‘You  Kash-
 miris,  particularly  Kashmiri  Muslims
 have  gone  over  to  India.  Now  their
 (India’s)  attempt  will  be  to  bring  in
 non-Muslims  into  the  State  and  con-
 vert  the  majority  into  a  minority”  I
 would  like~to  say  with  a  full  sense  of
 responsibility  that  I  have  yet  to  find
 a  responsikle  leader  in  the  country,
 whether  Hindu  or  Muslim,  who  has
 ever  spoken  in  these  terms.

 By  retaining  art.  370,  by  not  bring-
 ing  the  State  at  par  with  the  States
 in  the  rest  of  the  country,  what  has
 been  happening?  Firstly,  there  is  a
 sort  of  insecurity  in  the  minds  of  the
 people.  Secondly—I  will  say  this
 frankly—in  certain  cases  local  vested
 interests,  some  of  them  may  have  been
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 my  colleagues—want  to  have  the  -best
 of  everything  ang  want  to  take  ad-
 vantage  of  the  present  situation.
 Without  bringing  in  any  communal,
 sectarian  or  any  other  view  into  the
 matter,  I  will  say  that  purely  from  the
 people’s  point  of  view,  the  people  of
 the  State  have  suffered.  Once  these
 barriers  are  removed,  once  they  are
 alloweg  to  function  ag  any  other  part
 of  the  country,  the  people  will  very
 much  benefit.  Therefore,  my  submis-
 sion  is  that  this  Bill  has  been  brought
 before  the  House  at  the  right  time.

 I  do  not  agree  with  one  or  two
 points  that  were  made  by  Shri  Shastri.
 If  we  want  the  State  to  be  at  par
 with  the  rest  of  India,  first  let  us  do
 away  with  the  insecurity  prevailing
 in  the  minds  of  the  1

 BHADRA  20,  3886  (SAKA)  (Amendment)  Bill  ३370
 tion  of  caste,  colour  or  religion.  There-
 fore,  it  is  equally  important,  and  4
 would  say  forcefully  that  these  things
 should  apply  there  also.

 I  would  also  submit  before  this
 august  House  that  as  other  units  are
 today  progressing,  similarly  Jammu
 and  Kashmir  also  should  progress.  I
 do  not  however,  agree  with  the  pro-
 posal  of  the  Mover  that  Jammu  and
 Kashmir,  Himachal}  Pradesh  and  Pun-
 jab  should  be  formed  into  one  State.
 I  will  give  you  the  reasons.  Hima-
 chal  Pradesh  and  Jammu  and  Kash-
 mir  are  far  bonin.  ‘unjab.  Punjab
 has  progressed  very  much.  There
 are  reasons  for  it,  they  had  a  number
 ‘of  advantages.  Keeping  all  that  in
 view,  I  would  say  that  Jammu  and

 ly,  let  us  put  an  end  to  all  the  anti-
 Indian  propaganda  that  is  being  car-
 Tied  on  both  inside  the  State  and
 outside  ang  from  across  the  border.

 5.30  hrs.

 (Surt  SoNAVANE  in  the  Chair]
 Let  the  people  have  the  proper  bene-
 fit  of  what  flows  from  the  Centre  to
 the  other  States.  As  it  is,  the  people
 suffer  in  a  number  of  ways,  for  in-
 stance  in  getting  scholarships,  getting
 seats  in  colleges  and  universities  in
 other  places  etc.  Not  only  that,  There
 is  the  non-application  of  the  labour
 jaws.  In  my  State  there  are  lakhs  cf
 people  working  in  various  forests
 handicrafts  ang  factories,  and  all  the
 beneficial  laws  that  we  have  in  tne
 Centre,  ang  which  are  applicable  to
 the  rest  of  the  States,  as  Nandaji
 knows  as  ex-Labour  Minister,  should
 dpso  facto  apply  to  that  State  also.  3
 have  myself  been  a  small  lawour
 worker,  and  as  Minister  I  was  in
 charge  of  labour  also,  and  I  know
 the  feelings  of  the  workers  in  that
 State.  Every  time  they  say;  why  do
 you  keep  tnig  wall  of  separation,  let
 us  also  get  tNe  benefit  as  the  rest  of
 our  countrymen.  After  all,  in  labour,
 where  peopig  work,  there  is  no  ques-

 04  (ai)  LSD—8.

 Kashmir  should  always  be  treated  as
 a  unit.  Let  it  progress,  go  ahead,  as
 a  unit.  Help  her  in  whatever  manner
 you  can.  No  doubt,  it  is  ful)  of  beau-
 tiful  places;  it  has  enough  of  indus-
 trial  and  mineral  raw  materials,
 enough  of  water  and  power  potential,
 but  being  cut  off,  being  a  highly
 mountainous  State,  communications
 are  poor,  and  it  will  take  a  lot  of  time
 for  that  State  to  develop.  Therefore,
 it  should  develop,  but  let  it  develop
 as  a  unit.

 “My  hon.  friend  referred  to  one  of
 my  erstwhile  friends  and  State
 leaders,  Sheikh  Abdulla.  I  have
 spoken  once  or  twice  before  also  in
 detail  about  his  own  past  utterances
 and  what  he  says  now.  My  non.
 friend  has  referred  to  a  paper  known
 as  White  Paper  on  Constitutional  Re-
 lationship  of  Kashmir  with  India
 issued  by  the  Jammu  and  Kashmir
 Plebiscite  Front,  Srinagar.  The  Home
 Minister  must  have  a  copy,  but  I
 would  like  to  pass  on  this  copy  to
 him.  This  book  will  corroborate  word
 all  that  Shri  Shastri  has  said  about
 Sheikh  Abdulla,  his  thinking,  and  the
 party  he  represents.  Therefore,  my
 submission  is  that  in  the  State  a  sort
 of  atmosphere  is  being  created  tnat
 is  not  at  all  congeniai,  pro-India  and
 helpful;  it  is  communal,  I  must  say.
 But  then,  when  the  person  comes
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 here,  he  tries  to  represent  some  ideo-
 logy  which  seems  to  be  progressive.
 I  am  not  concerned  with  that,  but

 I  will  certainly  say  that  the  law  that
 this  Parliament  has  passed  to  dea]  with
 anybody  who  talks  about  the  secession
 of  any  part  of  the  country,  should
 apply  to  Jammu  and  Kashmir  as  well.
 I  will  tell  you  why.

 There  are  three  regions  in  our  State
 —tLadakh,  Jammu  and  the  Kashmir
 valley.  As  far  as  area  is  concerned,
 Ladakh  alone  comprises  three-fifths
 of  the  present  area,  but  the  popula-
 tion  is  only  one  lakh.  Of  this  popula-
 tion,  65  to  70  per  cent  are  Buddhists.
 Of  the  balance,  more  than  one-lifth
 comprises  of  Jammu.  Its  population
 is  6  lakhs,  out  of  which  the  ron-
 Muslim  population  is  about  70  per
 cent.  Then  comes  Kashmir  valley,
 whose  area  is  less  than  one-fifth  of
 the  whole  State,  and  its  non-Muslim
 population  is  only  5  to  7  per  cent.
 Keeping  this  in  view,  if  this  claim  is
 put  forth  that  because  in  a  particular
 area  there  are  people  following  a  par-
 ticular  religion,  it  must  go  to  Pakis-
 tan,  one  can  say  that  they  can  lay
 claim,  even  on  that  basis,  only  to  icss
 than  one-fifth  of  the  area  comprising
 the  State..  There  can  be  no  nmuvre
 claim  so  far  as  Pakistan  or  any  other
 person  who  may  advocate  the  cause  of
 Pakistan  is  concerned.

 As  8  consequence,  certain  things
 will  crop  up.  In  the  whole  of  Indis,
 in  a  population  of  45  crores,  there  is
 hardly  a  place  where  we  have  a
 Muslim  majority.  There  is  only  one
 area  known  as  Kashmir  valley.  I  am
 very  proud  of  this  fact  that  the  Mus-
 lim  brethern  of  my  State  have  always
 wanted  to  be  secular.  But  if  nis
 claim  is  acknowledged  in  any  quarter,
 especially  in  Government  quarters,
 may  I  humbly  ask  what  would  happen
 to  the  country  to  which  we  have  given
 a  secular  democracy  and  a  secular
 Constitution?  If  a  claim  can  be  laid
 upon  even  a  small  part  of  the  country
 that  because  there  is  Muslim  majori-
 ty  it  should  go  to  a  particular  coun-
 try,  then  the  question  will  arise:  what
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 is  then  the  secular  basis  of  our  de-
 mocracy  and  Constitution?  It  woula
 open  the  floodgates  of  revolution,  and
 I  do  not  know  what.

 Apart  from  that,  there  are  other
 reasons.  We  have  been  fighting  China.
 The  whole  world  shuddered  to  see
 China  committing  naked  aggression on  India.  We  fought  them  in  Ladakh, we  fought  them  in  NEFA.  For  the-
 time  being  I  will  forget  NEFA,  but  of
 Ladakh  I  have  personal  knowledge.

 Shri  Hari  Vishnu  Kamath:
 forget  NEFA?

 Why

 Shri  Sham  Lal  Saraf:  In  Ladakh  our
 jawans  haye  done  wonderfully  well.
 We  hag  made  preparations  for  a
 number  of  years,  and  if  China  got some  good  beating,  it  got  it  there.  So.
 much  Preparation  had  been
 made,  A  minute  ago  I  men-
 tioned  the  composition  of  the
 population  of  Ladakh,  So,  if  this
 claim  is  entertained  in  the  least  man-
 ner,  it  will  mean  that  that  area  of
 Kashmir  is  disturbeg  as  far  as  being a  part  of  India  is  concerned.  In  that
 case  who  will  fight  in.  Ladakh?
 Because  Kashmir  Valley  is  the  only
 access,  by  road,  to  the  Ladakh  areas.

 I  can  give  a  number  of  other  rea-
 sons.  No  leader  in  India  can  ever
 barter  away  the  freedom  of  Jammu
 and  Kashmir.  I  can  say  that  with  a
 full  sense  of  responsibility.  There-
 fore,  my  submission  ig  that  when  we
 are  convinced  of  this  approach,  we
 must  Have  the  courage  to  call  a  spade a  spade.

 Let  the  Government  bring  forward:
 a  proper  Bill‘  and  have  this  article
 removed:  from  the  Constitution  and’
 give  it  a  proper  shape,  giving  Jammu
 and  Kashmir  a  place,  an  honoured
 Place,  in  the  whole  of  the  country.
 The  people  want  it,  everybody  in  the
 State  wants  it,  every  region  wants
 it,  apart  from  a  few  agitators  who
 have  become  mostly  professional
 because  ears  are  being  lent  to  them
 in  certain  quarter-..
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 I  therefore  wholeheartedly  support

 this  Bill,  but  would  submit  that  this
 may  be  accepted  by  the  Government
 in  principle,  and  that  at  the  proper
 time,  the  sooner  the  better,  they
 should  bring  forward  a  Bill  and  get
 this  article  removed  from  _  the
 Constitution.

 भी  सरझू  पांडेय  (रसड़ा)  :  सभापति
 महोदय,  जो  भाषण  इस  विषय  पर  यहां  हुए
 हैं,  वे काफी  उत्साह  वर्धक  रहे  हैं।  मेरी  समझ
 में  नहीं  भाता  है  कि  हमारी  सरकार  की  नीति
 काश्मीर  के  बारे  में  क्या  है  ?  शुरू  से  श्म्त  तक
 झगर  हम  काश्मीर  के  सवाल  को  देखें  तो  ऐसा
 लगता  है  कि  काश्मीर  के  सवाल  के  बारे  में
 हमेशा  भारत  सरकार  गलत  तरीके  से  काम  लेती
 रही  है  भौर  भ्राज  भी  उसने  चेता  नहीं
 उठाया  है  ।  भाज  भी  उस  पर  कोई  सोच
 विचार नहीं  कर  रही  है  t

 भ्रभी  भ्रविश्वास  के  प्रस्ताव  पर  तह्स  हो
 रही  थी  ।  हमारे  कांग्रेस  भाई  खुद  भ्रपनी  पीठ
 ठोंके  जा  रहे  थे।  सारी  दुनिया  की  समस्याश्रों
 का  उन्होंने  समाधान  कर  के  रख  दिया  |
 हमारे  हनुमन्तैया  जी  ने  कहा  कि  हम  ने  कई
 मिनिस्टरों  को  खत्म  कर  दिया  है,  क्रप्शन
 को  हटा  दिया  है  हमने  बड़ी  बहादुरी  दिखाई
 है  श्लौर  झासमान  को  उन्होंने  सिर  पर
 उठा  लिया  मगर  में  आप  को  बतलाना
 चाहता  हूं  कि  काश्मोर  के  मसले  में  ही  नहीं,
 तमाम  जो  हमारे  सरहद  के.राष्ट्र  हैं  उन  के  बारे
 में  श्राप  की  पूरी  नीति  गलत  रही  है  शौर

 इस  का  नतीजा  यह  हो  रहा  है  कि  चारों  तरफ
 से  हम दुश्मनों  से  घिरे हुए  हैं।

 काश्मीर  के  बारे  में  में  नहीं  समझ  पाया
 कि  राष्ट्र  संध  में  जाने  की  क्या  जरूरत  हुई  t
 जब  भारत  सरकार  राष्ट्र  संध  में  गई  तो  उसने
 इस  बात  की  वहां  पर  मांग  की  इतना  बतलापों
 कि  पाकिस्तान  हमलावर  है  या  नहीं  t  मगर
 साम्राज्यवादियों  ने  कभी  यह  बात  नहीं  कही
 कि  पाकिस्तान  ने  काश्मीर  पर  हमला  किया।

 x
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 भूतपूर्व  प्रधान  मंत्री  ने  भ्रौर  दूसरे  लोगों  ने  बार
 बार  इस  बात  को  याद  दिलाया  कि  हम  इस
 बात  के  लिये  भ्राये  हैं  राष्ट्र  संघ  में  कि  धाप
 बतलाइये  कि  पाकिस्तान  ने  काश्मं/र  पर  हमला
 किया  है  या  नहीं  ।  मगर  उन्होंने  कुछ  नहीं
 कही।  सत्तरद  वर्षो  में  झाप  काश्मीर  को  जनता
 को  सुखी  नहीं  बना  सके  ।  इस  कारण  उस  के
 झन्दर  भब  जनमत  संग्रह  की  बात  हो  रही  है  ।
 जिस  की  वजह  से  झाप  को  डर  पैदा  हो  गयाझाज
 यह  सवाल  उठ  रहा  है  कि  काश्मीर  के  भ्रन्दर
 रायशुमारी  की  जाय  ।  क्‍यों  प्रगर  श्राप  ने  सही
 मानों  में  झच्छी  नीति  काश्मीर  के  बारे  में  प्रपनाई
 होती  तो  भ्राज  यह  प्रश्न  नहीं  उठता  झाज
 शेख  भ्रब्दुल्ला  शौर  दूसरे  लोग  जो  भारत  के
 शेख  भब्दुल्ला  हैं  भ्रोर  हमारी  भारत  सरकार  के
 दोस्त  हैं,  उन  का  नाम  किसी  ने  नहीं  लिया।
 जयप्रकाश  नारायण  जैसे  शेख  प्रब्दुल्ला  भारत
 में  मौजूद  हैं,  राजगोपालाचारी  जी  भी  यहाँ
 मौजूद  हैं।  उनका  नाम  भाप  मे  नहीं  लिया
 वे  भ्राप  से  रात  दिन  बातें  करते  हैं  ,  मुलाकातें
 करते  हैं  भौर  पूरे  के  पूरे  देश  को  दुनिया  की
 नजरों  में  बदनाम  करते  हैं  t

 एक  मसामनोय  सदस्य  :  उन  को  बन्द  कर
 देना  चाद्यि ।

 शी  सरज्‌  पाण्डेय  :  भाप  उन  को  बन्द
 नहीं  कर  सकते,  श्राप  सिर्फ  कमजोरों  को  बन्द
 कर  सकते  हैं।  में  यह  कट  रहा  था  कि  काश्मीर
 के  बारे  में  भारत  सरकार  की  नीति  शुरू  से  ले,
 कर  प्रन्त  तक  गलत  रही  और  राष्ट्र  संघ  जाने
 का  कोई  सवाल  हो  नहीं  था  ।  यह  मानी
 हुई बात  है  धौर  सब  लोग ,  हिस्दुस्तान की
 जनता  शोर  सारी  दुनिया  जानती  है  कि
 झमरीका  घौर  ब्रटेन  कहते  थे  कि  कश्मोर
 हिन्दुस्तान  का  द्स्सि  नहीं  है  फिर  भी
 झाप  उस  पर  भरोसा  किये  हुए  बैठे  हैं।
 झगर  कोई  बात  यहां  कही  जाती  है  तो
 सरकार  की  तरफ  सेक  जाता  है  कि  ६  मारे
 यहां  प्रजातन्त्र  है,  भुखमरी  शाई  है,  तो
 प्रजातम्त्र  है,  काश्मीर  का  ससला  तय  नहीं  हुआ



 33%§  Constitution

 [श्र  सरजू  पाण्डेय]
 तो  प्रजातंत्र  है,  कोई  भी  काम  न  हो  सके  तो
 प्रजातंत्र  है,  1  यह  प्रजातंत  क्या  चीज  है  ?
 यह  मेरी  समझ  में  नहीं  श्राता  -  कोई  भी  बात
 हो  श्राप  दुनिया  के  सामने  कुछ  कर  नहीं  सकते  ।
 चाहे  पाकिस्तान  का  मामला  हो,  चाहे  चीन  का
 मामला  हो,  किसी  का  भी  मामला  हो  Y
 हिन्दुस्तान  के  आादमियों  को  प्राप  दबायेंगे
 लेकिन  दूसरों  की  बात  श्राप  पूछ  भी  नहीं
 सकते  ।  काश्मीर  के  मामले  में  श्राज  7  वर्ष
 बाद  हिन्दुस्तान  में  बहस  हो  रही  है  कि  वहां
 पर  राय  शुमारी  हो  या  नहीं  ।  श्राज  हिन्दुस्तान
 में  इस  बात  की  चर्चा  हो  रही  है  कि  संविधान
 में  संशोधन  किया  जाये  या  नहीं  1  किस
 ने  मना  कर  रक्‍्खा  था,  कि  संशोधन  न  करें।
 मैं  नहीं  समझता  कि  कहां  से  भ्रड्चन  पड़  रही
 थी  कि  उस  का  संशोधन  नहीं  हम्  ग्राखिर
 कौन  सी  ऐसी  बात  थी  जिस  से  कि  आप  काए-
 मीर  की  जनता  को  आज  इत्तीनान  नहीं
 दिला  सके,  श्रौर  श्राप  की  हालत  यह  हो  रही
 है  कि  काश्मीर  में  सब  कुछ  हो  रहा  है  जो
 हिन्दुस्तान  के  किसी  हिस्से  में  नहीं  हो  रहा
 है  1

 इस  लिये  मैं  इस  सिलसिले  में  कहना  चाहता
 हैँ  कि  भारत  सरकार  को  एक  साफ  नीति  श्रप-
 नानी  चाहिये।  ज़्हुत  से  लोग  झाज  इस  बात
 को  उठाते  हैं  कि  हमारे  प्रधान  मंत्री  ने  कहा
 धा  कि  काश्मीर  में  राय  शुमारी  होनी  चाहिये  ।
 .भाज  कुछ  लोग  हिन्दुस्तान  में  भ्रौर  पाकिस्तान

 में  हर  जगह  ऐसी  बातें  कहते  हैं  t  कहें,
 ब्रौर  उन  को  हक  है  ऐसा  कहने  का,  लेकित  मैं
 सरकार  से  जानना  चाहता  हूं  कि  झगर  इतने
 दिनों  बाद  भारत  सरकार  के  सामने  क्या  प्रडचनें
 हैं  वह  संविधान  का  संशोधन  नहीं  करती  और
 काश्मीर  भारत  का  बंग  नहीं  बनता,  तो  उस
 के  सामने  क्‍या  परेशानियां  हैं  t

 हमारी  सरकार  को  श्राज  साफ  तौर  से
 कहना  चाहिये  कि  हम  राष्ट्र  संघ  के  सदस्य  हैं
 और  हमें  उसका  निर्णय  मिलना  चाहिये  ।  भी
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 अभी  हमारा  एक  मिशन  गया  हुझा  था  राष्ट्र-
 मंडल  के  प्रधान  मंत्रियों  के  सम्मेलन  में  t
 वहां  पर  उस  ने  जो  रवैया  प्रपनाया  उस  से  सिर्फ
 हिन्दुस्तान  में  ही  नहीं.  बल्कि  सारी  दुनियां  में
 हमारी  नाक  कटी।  भ्राप  ने  जो  कदम  उठाया  भौर_
 हमारे  बारे  में  वहां  जो  चर्चा  उठाई
 गई  उस  से  हिन्दुस्तान  की  प्रतिष्ठा  गिर  गई
 और  हम  चृप्पी  साधे  बैठे  रहे  भ्ौर  हिन्दुस्तान
 की  मर्परादा  की  रक्षा  नहीं  कर  सके।  आज
 हमें  ब्रिटेन,  श्रमरीका  और  सारी  दुनिया  से
 कह  देना  चाहिये  कि  काश्मीर  के  मामले  में  दखल
 देने  वाले  तुम  कोई  नहीं  हो  ।  हेमारे  प्रति-
 निध्ियों  को  वहां  ऐलान  करना  चाहिये  कि
 काश्मीर  हिन्दुस्तान  का  भाग  है  भ्रौर  काए-
 मीर  की  जनता  को  हमारे  साथ  रहने  का  हक
 है  ।  हम  आज  कहते  हैं,  भौर  यह  हमारा  बहुत
 पुराना  नारा  है  कि  जहां  पर  सभ्यता  एक
 है,  संस्कृति  एक  है,  जहां  भोगोलिक
 एरिया  एक  है,  वहां  हम  भाषा  के  श्राधार  पर
 प्रान्तों  का  निर्माण  कर  दें  लेकिन  श्राप  ने
 उन  को  नहीं  बनाया  |  हमारी  यह  जानी
 मानी  पालिसी  रही  है  कि  चाहे  हिन्दू  हो,  चाहे
 मुसलमान  हो,  चाहे  सिख  हो,  ईसाई  हो,
 मजहब  के  आधार  पर  नहीं,  राष्ट्रीयता  के
 श्राघार  पर  प्रपने  मुल्क  के  प्रन्दर  प्रान्तों  को  पूरी
 झाजादी  होनी  चाहिये  ,  मजहब  की  भी  आजादी
 होनी  चाहिये  ,  लेकिन  17  वर्षों  के बाद  भी
 झाप  चुप  चाप  बंठे  हुए  हैं  -  एलेक्शन  श्रायेगा
 तो  कहेंगे  कि  काश्मीर  को  हम  को  लेना  है,
 एलेक्शन  जब  आयेगा  तो  कहेंगे  कि  हमारे  ऊपर
 दुश्मनों  ने  हमला  कर  दिया  है,  लेकिन  जैसे
 ही  एलेक्शन  चला  जाता  है  तो  चुप  हो
 जाते  हैं।  यहां  पर  जब  कम्युनिस्टों  ने
 कहा  था  कि  तमाम  पड़ोसी  देशों  से  हमारे
 ताल्‍्लुकात  अच्छे  होने  चाहियें,  चाहे  पाकिस्तान
 हो  चाहे  कोई  भर  हो  तब  श्राप  नाराज  होते
 थे  v  लेकिन  जब  झ्राप  के  लोग  वही  बात  कहते
 हैं,  तो  झाप  कछ  नहीं  कहते  झाज  श्राप
 के  लोग  कहेते  हैं  कि  श्राक  साइ  चिन  चीन  को
 को  दे  दो,  राजगोपालाचारी  और
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 जयप्रकाश  नारायण  जैसे  लोग  कहते  हैं  कि
 पाकिस्तान  के  साथ  सुलह  कर  लो,  काश्मीर
 बैली  दे  दो,  तो  श्राप  की  जबान  बन्द
 है  nN

 इस  लिये  में  कहना  चाहता  हूं  कि  अगर
 शाप  को  कुछ  करना  है  तो  झाज  ठीक
 प्रस्ताव  भ्राया  है  ।  आना  तो  इसको  बहुत
 पहले  चाहिये  था,  लेकिन  भाज  ही  सही  ।
 यह  बिल्कुल  तय  बात  है  कि  भारत  सरकार  को
 साफ  साफ  एलान  करना  चाहिये  कि  उस  की
 काश्मीर'  की  नीति  क्या  है  ।  में  शास्त्री  जी  से
 कहना  चाहूंगा  कि  हालांकि  वे  लजायेंगे  कि
 अगर  झ्ाज  सोवियट  संघ  न  होता  तो  काश्मीर
 बच  नहीं  सकता  था,  शौर  सारे  देश  में
 विश्वास  उस  के  कारण  उत्पन्न  हो  गया  ।  जब
 जब  काश्मीर  का  सवाल  राष्ट्र  संघ  में  गया तो
 सोवियट  संघ  ने  भ्रपने  विशेषाधिकार  का  प्रयोग
 कर  के  काश्मीर  की  रक्षा  को  ।  इस  बात
 को  मानना  चाहिये  t  श्राप  के  भरोसे  उस  की
 रक्षा  नहीं  हुई  है।  सोवियट  संघ  ने  बड़ा
 भारी  काम  हमारे  मुल्क  के  लिये  किया  है
 और  हमारे  देश  की  जनता  में  इस  के  लिये  भासथा
 बनी  है  ।  उस  की  राज्य  व्यवस्था  के  चाहे
 आप  कितने  ही  क़िटिक  हों,  चाहे  उसको
 जितनी  गाली  दें  ,  लेकिन  वह  दसतलब  बात
 है  वहां  क्या  है  भ्ौर  क्‍या  नहीं  है  ।  यहां
 उसकी  तारीफ  करने  की  मुझे  कोई  खास
 जरूरत  है  t  लेकिन  झाप  के  भरोसे  नहीं
 सोवियट  यनियन  के  भरोसे  सांरा  काम  हुआ
 भौर  उस  ने  काश्मीर  को  बचाया  |  एक  बात
 का  झाप  को  एलान  कर  देना  चाहिये  शौर
 वहां  की  जनता  में  विश्वास  पैदा  करना  चाहिये
 कि  काश्मीर  श्राप  के  साथ  रहेगा  भोर  वहां
 पर  अस्थिरता  का  जहां  तक  सम्बन्ध  है,  वह
 बहुत दिन  तक  कायम  नहीं  रहेगी  ।  वर्ना
 श्राप  वहां  फी  स्थिति  को  सम्भाल  नहीं
 सकेंगे  t

 Shri  Hanumanthaiya  (Bangalore
 city):  Sir,  the  Kashmir  question  has
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 been  from  the  very  beginning  treated
 in  a  particular  manner.  I  am  going
 to  place  a  different  point  of  vicw
 before  the  Government  today.

 Mr.  Chairman:  The  hon.  Member
 will  finish  within  0  minutes.

 Shri  Hanumanthaiya:  In  1949,  I
 was  in  the  Constituent  Assembly  vf
 India.  The  Government  of  India
 appointed  a  Committee  to  frame  a
 model  constitution  for  Indian  States.
 I  was  a  Member.  The  other  two
 members  were  Sir  B.  N.  Rao  and  Mr.
 Govinda  Menon,  who  was  lately  the
 Chief  Minister  of  Travancore.  The
 atmosphere  then  was  such  that  no
 State  wanted  to  become  an  integral
 part  of  India  under  one  Constitution.
 Each  Indian  State,  at  any  rate  the
 bigger  ones,  wanted  to  be  separsie
 and  wanted  to  have  a  separate  State-
 hood,  of  course,  within  the  federation
 ‘of  India.  Ultimately,  when  we  began
 this  work,  we  wanted  to  frame  a
 model  Constitution  for  the  Indian
 States  to  adopt.  After  a  few  months’
 time,  we  had  decided  that  there  need
 not  be  a  separate  Constitution  for
 Indian  States  and  that  there  should
 be  one  Constitution  for  the  whole
 of  India.  We  made  that  recommen-
 dation.  When  we,  Members  from
 Indian  States,  made  that  recommenda-
 tion,  Sardar  Patel  was  very  happy  to
 accept  it  and  it  was  done.  The  me-
 thod  adopted  by  the  Constituent
 Assembly  of  India  and  the  then
 leaders  of  the  Government  was  to
 respect  the  opinion  of  the  representa- tives  of  the  people.  That  was  not
 only  a  democratic  way,  but  a  safe
 way.

 We  have  now  found  that  the  repre-
 sentatives  of  Kashmir  in  this  House
 have  enthusiastically  sponsoreq  the
 idea  of  deleting  this  article  370  of  ine
 Constitution,  which  in  a  way  stands  in the  way  of  full  integration.  Many Members  use  language  a  little  loose-
 ly.  Today  the  constitutional  Position ig  that  Kashmis  is  an  integral  part  of India.  There  is  no  question  about  it.
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 (Shri  Hanumanthaiya]
 ‘The  present  Bill  seeks  to  eliminate

 a  little  differentiation  that  is  being
 made  under  article  370.  The  repre-
 sentatives  of  the  Kashmir  people  here
 agree  and  fully  support  this  proposi-
 tion.  I  would  appeal  to  the  Home
 Minister  to  look  at  this  problem  from
 the  democratic  point  of  view  and
 accept  it.  Not  merely  .Members  of
 Parliament  from  Kashmir,  but  irres-
 pective  of  parties,  from  the  extreme
 right  to  the'extreme  left  of  this  House
 as  it  is  constituted,  we  are  all  of  one
 opinion  that  this  Bill  should  be  made
 into  law.  To  go  against  it  or  to  say
 anything  against  this  unanimous  opi-
 nion  of  this  House  is  to  disown  con-
 situtional  responsibility  in  a  conve-
 nient  manner.

 Even  if  the  top  leadership  is  nervous
 about  the  opinion  that  exists  in  the’
 west  or  east,  they  are  not  our  masters.
 It  ig  not  they  who  have  to  dictate
 what  is  to  be  done  by  this  Govern-
 ment.  It  is  the  responsibility  of  this
 House  to  direct  this  Government  as  to
 what  to  do  and  what  not  to  do.  If
 you  escape  from  this  responsibility,  it
 will  not  be  in  the  democratic  tradi
 tion.  Gandhiji  used  to  say  in  the
 days  of  the  British  imperialism  that
 even  if  we  make  mistakes,  we  waat
 to  have  the  freedom  to  make
 mistakes  under  a  free  Govern-
 ment.  We  did  not  want  to  be
 led  by  British  imperialism  along
 what  they  considered  to  be  right  lines,
 Therefore,  I  would  appeal  to  this
 Government  to  see  the  force  of  this
 argument,  not  to  be  nervous  about
 the  world  opinion  or  about  the  opi-
 niong  expressed  by  U.K.,  U.S.A,  Soviet
 Russia  or  any  other  power.  From  the
 very  beginning,  we  have  been  caught
 on  the  horns  of  a  dilemma,  as  it
 were.  This  Kashmir  problem  is  being
 looked  at  from  the  point  of  view  whe-
 ther  it  would  please  the  western
 powers  or.  the  eastern  powers.  We
 were  non-aligned  and  therefore,  we
 did  not  want  to  make  up  our  minds
 definitely  on  this  issue.  We  tried
 sometimes  to  please  the  western
 powers  and  sometimes  to  please  the
 other  powers.  The  eastern  bloc  or
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 the  western  bloc  support  a  particu-
 lar  point  of  view  not  because  they
 want  to  do  good  to  India  or  to  the
 people  of  Kashmir  inherently.  Once
 our  late  revered  Jawaharlalji  said
 that  in  the  matter  of  foreign  policy
 every  nation  acts  on  the  basis  of  its
 ‘own  self-interest.  Therefore,  if  the
 Western  bloc  acts  in  its  own  interest,
 there  is  nothing  wrong  in  it.  If  the
 Soviet  bloc  acts  in  its  own  interest,
 there  is  nothing  wrong  in  it  either.
 Many  8  time  we  adopt  the  childish
 attitude  of  getting  irritated  by  the
 opinion  of  either  the  Western  or
 Soviet  bloc.  Usually  it  is  the  child
 that  gets  irritated.  Look  at  Nasser.
 He  took  a  determined  stand  on  the
 issue  of  Suez  Canal.  He  never  bothe-
 red  about  the  opinion  of  either  the
 Western  or  Soviet  bloc.  He  had  the
 courage  ang  determination  to  do  what
 he  thought  right  and  he  succeeded.

 Here  is  a  case  where  we  could  show
 equal  determination  and  courage  and
 solve  the  problem  once  and  for  all
 Whatever  may  be  our  modesty,  India
 is  many  times  more  atronger  and
 more  influential  than  other  countries
 of  the.  world  excepting  USA  and
 Russia.  But  we  are  suffering  from  a
 complex,  inferiority  complex,  may  be
 inherited  from  the  days  of  the  Bri-
 tish,  We  think  that  if  some  foreign
 powers  dislike  our  stand  we  will  be
 in  trouble.

 The  governmental  power  must  be
 operated  with  determination  and
 courage,  especially  in  foreign  affairs.
 When  the  whole  Indian  nation  and
 its  representatives  in  Parliament  ask
 Government  to  do  a  particular  thing,
 if  you  exercise  your  personal  authority
 Or  influence  and  do  the  contrary  or
 delay  that  action,  it  is  neither  right
 nor  just.  This  is  the  unanimous  opi-
 nion  of  this  House  and  it  is  applauded
 by  the  whole  country.  Therefore,  I
 want  the  Government  to  take  a  de-
 termined  stand  and  accept  the  prin-
 ciples  of  this  Bill,  either  in  the  form
 of  this  Bill  straightway  or  by  agreeing
 to  bring  a  Constitutional
 Bill  of  their  own.
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 I  am  grateful  to  Shri  Prakash  Vir
 ‘Shastri  for  bringing  forward  this  Bill.

 I  have  always  admireq  his  great
 speeches  on  many  Bills.  This  is  one
 such  Bill  which  attracts  the  admira-
 tion  of  not  only  myself  but  of  mem-
 bers  from  all  sides  of  the  House.

 2  राम  मनोहर  लोहिया  (फरंखाबाद):
 सभापति  महोदय,  काफी  लोग  चाहते  हैं  कि
 हिन्दुस्तान  द्रौर  पाकिस्तान  के  सम्बन्ध  सुधरें
 भ्रौर  में  भी  उन  में  से  हूं।  लोगों  का यह  भो  कहना
 है  कि  इन  सम्बन्धों  के  बिगाड़  में  काएमीर  एक
 बड़ा  रोडा  है  |  लेकिन  |इस  रोड़े  को  भच्छी
 तरह  समझना  चाहिए  |  श्र  कोई  कहे  कि
 खाली  पाकिस्तान  की  जनता  ही  काश्मोर  को
 चाहती  है  भौर  यह  एकतरफा  रोड़ा  है  तो

 बह  खतरनाक  बात  होगी।  यह  दोतरफा
 रोड़ा  है,  पाकिस्तान  की

 जनतो  जहां  काश्मीर
 को  चाहती  है,  वहां  हिन्दुस्तान  की  जनता  या
 उसका  बहुत  बड़ा  हिस्सा  काश्मीर  के  जाने  पर
 गड़बड़  कर  सकता  है  ,  शायद  बगावत  भी  कर
 सकता  है।  तो

 भर

 दोरफा  रोड़ा.  है  और
 दस  बात  को |  भ्रच्छी  | तरह  समझना  चाहिए।

 में  बिनती  करूंगा  कि  राष्ट्रपति  भ्र्यूब  भी  इस
 बात  को  समझें,  श्रौर  जहां  तक  यह  सरकार  का
 सवाल  है  वह  कुछ  लज  है,  उसके  एक
 नहीं  दोमों  पैर  गायब  हैं  भ्ौर  इस  रि
 कोई  न  कोई  सहारा  ढूंढती  रहती  ह ै्  र
 श्रभी  उसको  सर्वोदय  का  सहारा  मिला  लेकिन
 में  चेतावनी  दे  देना  चाहता  हूं  कि  बहू  सर्वोदय
 भी  टूटी  लकड़ी  है,  इस  से  उसे  सहारा  नहीं
 मिल  पाएगा,  |  क्योंकि  खाली  किसी  चीज
 को  प्रचार  कर  देने  से  या एक  तरफा  बात  कर
 देने  स ेमामला  हल  नहीं  हुआ  करता  ।  में  याद
 दिला  दूं  श्रो  लाल  बहादुर  शास्त्री  को  कि  डाक्‌-
 समस्या,  जमीन  समस्या,  फिल्‍मी  अ्रश्लीलु>
 बोस्टरों  की  समस्या,  कोई  भी  सर्वोदय  ने  हल
 नहीं  कर  पायी,  सिवाय  इसके  कि  कुछ  हल्ला
 मचा  ।  कहीं  काश्मीर  के  मामले  में  भी  यही  न
 हो  कर  के  रहे  क्‍योंकि  शास्त्री  जी  पहले  भी
 कमजोर  थे  भौर  प्रब|[पहले  से  ज्यादा  कमजओर
 हूँ । ने  भी  इस  बात  का  समर्थन  न  कर
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 सकेंगे  शौर  श्रपनी  किसी  नीति  को  इतना  भच्छा
 समझें  कि  उसको  लागू  करने  के  लिए  हिन्दुस्तान

 ह

 या  बगावत  का  सामना  कर  सकें।
 इतनी  ताकत  होती  तो  हम  दूसरी

 तरह  से  सोच  सकते  थे  ।  इसलिए
 सब  से  बड़ी  बात  यह  है  कि  काश्मीर
 को  छोड़  देना  जहां  प्रवांझनीय  है  हां  यह
 भी  समझ  लो  कि  यह  प्रसम्भव  है  जब  तक  कि...
 कुछ  बातें  पूरी  न  हो  जायें  ध्रौर  इसीलिये  में
 इस  दोतरफा  रोड़े  के  बारे  में  कहना
 चाहूंगा  |  मेरा  खुद  का  दिमाग़  लचीला  है  ।
 अगर  जो  दोष  या  पाप  सत्तरह  साल  पहले  हुभा
 था  हिन्दुस्तान  धौर  पाकिस्तान  का,  दोगों..
 जगह  की  जनता  से,  चाहे  पूरा  नहीं  छोटा  सा
 भी  क़दम  उठाया  जा  सके  तो  मामला  सोचा
 जा  सकता  है  श्रौर  दिमागू  में  लबीलापन
 धरा.  सकता  है  ।  दिमाग़  लचीला  बनासा
 चाहिए।  में  भी  लचीले  दिमाग़  के  हक
 में  हुं  लेकिन]  लचीले  दिमाग  का
 मतलब  यह  नहीं  होता  कि  एक  जड़ता  को  छोड़
 कर  दूसरी  जड़ता.  को  पकड़  लिया  जाय  |
 एक  तरफ  जड़  बन  जायें  कि  कश्मीर  हम  किसी
 हालत  में

 ह
 झौर  दूसरी  तरफ  जड़

 बन  जायें  रि  शौर  पाकिस्तान  का
 रिश्ता  सुधारने  क ेलिए  हम  कश्मी  र  को  छोड़ने
 को  तैयार  हैं।  लचीला  दिमाग़  बनाइये  |
 लचीला  दिमाग  एक  ही  हो  सकता  है  कि
 हिन्दुस्तान  और  पाकिस्तान  का  महासंध  बने
 तभी  यह  मसला  हल  किया  जा  सकता  है  |और
 इस  के  ऊपर  इधर,  उधर  बाच  में  कोई  न  कोई
 रास्ता  निकाला  जा  सकता  है  1  वह  काम
 है  संघ बने  -  तब  कुछ  लोग  कहते हैं  कि  पहले
 कश्मीर  दे  दो  पाकिस्तान  को  तब  पाकिस्तान
 की  सरकार  राजी  हो

 जावेगी  ४४
 हा  संघ  बनाने

 के  लिये।  में  यह  कहना  हूं  कि  इस  तरह
 से  जो  पहले  भौर  भवकी  बात  की  करते  हैं
 वे  जानते  नहीं  कि  प्रव  यह  मामला  कितना
 बिगड़ा  हा  है!  इस  में  तो  बहुत  कुछ

 सड़बड़ी|  की
 सम्भावना  बढ़जाती  है  ।
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 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०
 रास  सुभग  सिह)  बिना  महासंघ  बनाये  ही

 कश्मीर  को  अपने  पास  रखने  की  ताकत  होनी

 चाहिये  ।

 डा०  रास  सनोहर  ले  हिया  :  डा०  साहब,
 में  महासंघ  बनाना  चाहता  हूं  क्योंकि-में  चाहता

 हूं  कि  जो  i7  वर्ष  पहले,  शायद  आप  ने  कम

 लेकिन  आप  के  नेताश्रों,ने  पाप  किया  था  और

 मेतेभी  किसी  हद  तक  उस  पाप  में  हिस्सा  लिया

 था,  वह.  अपने  जीवनकाल  में  खत्म  हो  सके

 तो  बड़ा  अच्छा  होगा  )  जो  लोग  यह  कहते  हैं
 कि.  राष्ट्रपति, अयूब  और  पाकिस्तान  की

 सरकार  महासंघ  के  बारे  में  सोच

 विचार  करने  के  लिए  तैयार  नहीं  हैं.तो  मैं

 ख़ालीं यही  कह  देना  चाहता  हूं  कि  सरकारों

 के  सोच  विचार  के  बाद  भी  किस  भले

 आदमी  को-बहुत  ज्यादा  जड़  होकर  खड़ा  नहीं

 रहना  चाहिए।  सरकारें  बदलती  रहती  हैं
 सरकारों  के  विचार  बदलते  रहते  हैं.  इस
 लिये  महासंघ  वाला  विचार  यह  एक  सही
 विचार  है  इस  में  एक  बात  मैं  साफ़  कर

 दूं  किसी  भी  हालत-  में  महासंघ
 बनाने  का  जब  हम  विचार  करते  हैं  तो  बहुत

 कुछ  देने  को  तैयार  नहीं  हैँ,  यह  मान

 लेना  चाहिए  ।  पाकिस्तान  यह  कहता  है  कि

 नये  महासंघ  के  संविधान  में,  दो  में  से

 राष्ट्रपति  और  प्रधान  मंत्री,  दो  में  से  एक,
 जब  तक  पाकिस्तान  खुद  न  कहे  कि  इस  अवस्था

 को  बदल-दो,  पाकिस्तान  ही  रहेगा  तो--मैं

 इस  बात  को  मानने  के  लिये  तैयार  हो  जाऊंगा  ।

 इसके  अलावा  मैं  यह  भी  कहना  चाहता
 .  हूं  कि  अगर  पलटनी  मामला,  विदेशी  नीतिं

 का  मामला  और  आने  जाने  के  मामले  में

 सम्बन्ध  रहे  लेकिन  नागरिकता  के  मामले  में

 बिल्कुल  पक्का  सम्बन्ध  रहना  चाहिए,

 और  महासंघ  का  विषय  कम  से  कम

 ऐसा  होना  चाहिए  नागरिकता  का

 जैसे  आज  हिन्दुस्तान  की  नागरिकता  और

 पाकिस्तान  की  नागरिकता  अलग  है

 तो  यह्  एक  नागरिकता  हो  जानी
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 चाहिए  ।  इस  पर  मैं  जोर  दूँगा  और  बाकी
 चीजों  कें  ऊपर  बहुत  ही  ढीला  ढाला  महा--
 संघ  बनाने  को  तैयार  रहेंगें . ।

 अब  यही  बात  मैं  अ्रमरीका  को  और

 अमरीका  के  साथ  बहुत  हद  तक  रूस  को  भी

 कहना  चाहता  हूं  ।  अमरीका  को  खास  तौर  _
 से  इसलिए  क्योंकि  अमरीका  नें  बहुत  ज्यादा

 दबाव  डाला  कि  यह  मसला  हल  होना  चाहिए  1

 मैं  भी  मानता  हूं  कि  यह  मसला  हल  होना

 चाहिए  t  लेकिन  किस  तरीके  से  हल  हो  ?

 खाली  यों  ही  एक  इच्छा  व्यक्त  कर  देने  से,

 किसी  मामले  को  अच्छे  तरीके  से  अध्ययन

 किये  बिना,  खाली  एक  रास्ता  बता-देने  से

 तो  यंह  हल  नहीं  होगा  ।  अमरीका  के  लोगों”

 को  भी  सोच  विचार  करना  चाहिए  कि  यह
 दो  ट्टे  हुए  - इलाकों  को  जोड़ने  से  ही  इस:

 जगह  का  मामला  ठीक  ठाक  चल  सकेगा  |

 मुझ  से  अमरीका  वालें  लोगों  ने  कहाँ  कि  क्या:

 अमरीका  की  सरकार  इस  तरह  का  प्रभाव

 पाकिस्तान  सरकार  पर  डाल  सकती  है  ?

 पाकिस्तान  वाले  तो  नाराज़  हो  जायेंगे  ।

 अमरीका  और  पाकिस्तान  का  रिश्ता  बिगड़
 जायेगा  t  मैं  मानता  हूं  कि  सरकार  ऐसा

 दबाव  नहीं  डाला  करतीं  लेकिन  क्या  अ्रमरीका-

 में  न  जाने  कितने  नये  नये  विचारों  के  ऊंपर-

 प्रचार  नहीं  हुआ  करता  और  जनमत  नहीं
 बनाया  जाता  t  खाली  अमरीका  का  नहीं”
 बल्कि  दुनिया  भर  का  ?  इसलिए  मैं  अपीलः

 करूंगा  ऐसे  लोगों  से,  जैसे  समझो  राष्ट्रपति

 ट्र मन,  अब  वे  सरकारी  नहीं  हैं,  राष्ट्रपति

 ऑआइजनहोवर,  वेह  सरकारी  तहीं  हैं,  बे  लोग

 खुल  कर  बोल  सकते  हैं  ।  उनके  हाथ  मुंह
 बंधे  हुए  नहीं  हैं  ।  ट्रमन  और  आाइजनहोवर
 कभी  इस  महाद्वीप  के  एक.  होने  की  बात  किसी

 न  किसी  रूप  में  सोचना  शुरू  करें  और  अगर

 उनके  दिमाग  में  यह  बात  आये  तो  उस  के

 बारे  में  बोलना  भी  शुरू  करें।

 इसके  साथ  -साथ  मैं  ऐलसोप  और  एक

 दूसरे  बड़े  लेखक  वाल्टर  लिपमैन  जो  कि:
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 बड़े  लेखक  हैं,  अख़बारों  में  जिनके  लेखों  से

 बड़ा  असर  पड़ता  है,  उन  से  भी  मैं  यह  कहूंगा
 कि  इस  मसले*पर  सोच  विचार  करें  1  अग्र

 सचमुच  विश्व  में  शान्ति  चाहते  हो  तो  फिर

 जो  i7  वष'  पहले  विश्व  शान्ति  के  बिगाड़
 का  एक  बड़ा  भारी  कारण  बन  चुका  है  उस-

 को  दूर  करने  की  कोशिश  करो  |

 इस  महांसंघ  की  बात  को  कहते  हुए  मैं

 यह  भी  बतला  दूं  कि  मेरे  पास  कुछ  चिट्ठियां
 आई  हैं।  आपको  सुन  कर  श्राश्चर्य  होगा,  और

 पाकिस्तान  से  आई  हें  मैंने  तो सोचा  था  कि

 शायद  पाकिस्तान  के  लोग  अ्रब  हमारी  बातें  सुनने
 को  हरगिज  तैयार  न  हों,  श्री  श्यामलाल  सर्राफ

 को  मैं  खास  तौर  पर  सुनाना  चाहता  हूं  कि

 वहां  से  भी  महासंघ  को  लेकर  चिट्ठियां  झाई  हैं,
 पक्ष  में  आई  हैं  यंह  सही  है  कि  जो  शर्त्त

 उन्होंने  रखी  है  वह  शत्ते  ऐसी  है  कि  उसको

 सुन  कर  आप.  दहल  जायेंगे,  मैं  खुद  भी  दहल
 गया  था  थोड़ी  देर  के  लिये  लेकिन  एक  बात

 मार्को  की  है  और  वह  यह  है  कि  पाकिस्तान  के

 एक  नागरिक  को  कम  से  कम  यह  बात  पसन्द

 तो  आई  ।  उसने  मुझसे  कहां  कि  अगर  तुम

 सच्चे  आदमी  हो  तीं  मेरी  यह  राय  भी  मान

 लो  तब  में  समझूंगा  कि  तुम  महासंघकी  बात

 ठीक  समझते  हों।  इसलिए  में  श्री  लाल

 बहादुर  शास्त्री  से  अर्ज  करूंगा  कि  अगर  कुछ
 करना  है  तो  उसके  बारे  में  अच्छे

 तरीक़े  स ेसोचो  ।  तब  और  अब  वाला  मामला

 सोचो  मत  ।  ढ्ठी  लेकड़ियों  का  सहारा  मत

 ढंढो  |  इतनी  हिम्मत  आप  में  है  नहीं,  लोगों

 को  उकसा  देंगे,  पाकिस्तान  के  लोगों  और
 सरकार  के  मन  में  अगर  यह  भावना  उकस

 गयी  कि  कश्मीर  हमको  मिलना  चाहिए
 तो  इसके  कारण  तो  जो  कोई  गड़बड़  होगी
 उस  गड़बड़  के  लिए  मैं  जिम्मेदार  इस  सरकार
 को  कहूंगा  |  उकसाओ  मत  लोगों  को  t
 अब  अपने  पैर  तो  आपके  हैं  नहीं  इसलिए
 कैसे  कहूं  कि  अपने  पैरों  पर  खड़े  हजिये  लेकिन

 डूंढिये  कोई  देसी  लकड़ी  जो  टूटी  हुई  न  हो
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 एक  साननीय  सदस्य  :  अपने  पैर  उधार

 दे  दीजियेगा  |

 डा०  राम  मनोहर  लोहिया  :  पैर  अगर

 उन्होंने  मेरे  ले  लिये  और  दिमाग  उनका  ही

 रहेगा  तो  मामला  बहुत  गड़बड़  हो  जाय॑गा..

 बस  मैं  इतना  ही  कहना  चाहता  हूं  ।

 श्री  राम  सहाय  पाडण्ये  (गुना)  :  उपाक-

 ध्यक्ष  महोदय,  मैं  श्री  प्रकाशवीर  शास्त्री

 द्वारा  उपस्थित  बिल  का  स्वागत  करता  हूं  |

 जिस  प्रकार  विशद  ढंग  से  उन्होंने  काश्मीर-

 की  समस्‍या  को  भारत  की  समस्या  का  रूप:

 देकर  आपके  सामने  विस्तृत  विचार  अपने,

 प्रकट  किये,  मैं  उस  की  भी  प्रशंसा  करता  हूं  be

 sta,  काश्मीर  का  इतिहास  हमारा”
 अपना  इतिहास  है  ।  भौगोलिक  दष्टि  सेः

 देखें,  आक्ृतिक  दृष्टि  से  देखें,  मानचित्र  में
 उसके  दर्शन  करें,  हमारा  जो  उसका  एक_
 पौराणिक,  सनातन  सम्बन्ध  है,  उसको  भी

 आप  देखें  तो  वह  एक  अविभाज्य  अंग  हैः
 हमारा  जो  हमसे  कभी  छुट  नहीं  सकता  है  t

 जहां  तक  उसका  राजनीतिक  सम्बन्ध  है
 20  अक्तूबर,  1947  के  दिन  काश्मीर  के;

 महाराजा  ने  रक्षा  के  लिए  हमसे  निवेदन:
 किया  था  |  उस  समय  महात्मा  गांधी  उपस्थित
 थे  ।  उनके  परामर्श  और  आज्ञा  से  हमारी

 *

 फौजें  वहां  गयीं  |  यह  हमारी  बड़ी  पुरानी  परम-
 परा  रह  है  और  होनी  भी  चाहिए  कि  जब  किसी
 ने  त्राहि  त्राहि  की  बात  की,  रक्षा  की  बात  की:
 तो  हमने  हमेशा  उसकी  रक्षा  की  ।  टेकनिकल
 और  राजनीतिक  दृष्टि  से  चूंकि  वह  हमारा
 अंग  बन  चुका  था:  इसलिए  हमने  उसकी
 रक्षा  की  ।  महाराजा  काश्मीर  चूंकि  उस
 समय  काश्मीर  के  शासक  थे,  उन्होंने  अस्ततो-
 गत्वा  यह  निर्णय  किया  कि  हमारे  साथ
 वह  आये  और  हम  से  उन्होंने  सहायता  मांगी  ।

 हम  सहर्ष  उनकी  सहायता  को  गये  ।  इस
 काश्मीर  के  इतिहास  में  ब्रिग्ेडियर  उस्मान  की

 कुर्बानी,  हमारी  फौजों  की  कुर्बाती,  बफी
 की  वह  लड़ाई  हमें  कभी  भूल  नहीं  सकती  है
 जनरल  थिमेया  ने  यह  कहा  था  कि  सीज
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 [at  राम  सहाय  पांडेय]
 फायर  श्रौडर  का  कंसैप्ट  जो  कि  हम्पोर्टड
 कंसैप्ट  था,  वह  हमारा  नहीं  था,  झगर  उस
 सीज  फायर  श्ाडेर  के  इम्पोटेंड  कंसैप्ट  को
 हम  उस  समय  मंजूर  न  करते  तो  दो  रोज  के
 भीतर  काश्मीर  का  वह  हिस्सा  जो  कि  हमसे
 चला  गया  था  हम  उसे  फिर  ले  लेते  ।
 सिफ  दो  रोज़  की  बात  थी,  लेकिम  चूंकि
 वह  एक  बेनुल-क़वामी  मामला  था,  हमारा
 अन्तर्राष्ट्रीय  मुकदमा  दायर  हो  चुका  था
 भौर  सीज़  फायर  का  फ़ैसला  हो  चुका  था,
 इसलिये  हमारी  फौजें  भागे  नहीं  बढ़  सकीं  ।
 मैं  समझता  हूं  कि  इतिहास  में  बह  दिन  बार-
 बार  हमको  याद  दिलाता  रहेगा  कि  भ्रगर  हम
 उस  वक्‍त  सीज़-फायर  स्वीकार  न  करते
 और  भागे  बढ़  जाते,  तो  दो  रोज़  में  काश्मीर
 का  वह  हिस्सा,  जिसको  आजकल  सो-काल्ड
 श्राज़ाद  काश्मीर  कहा  जाता  है,  हमारे
 हाथों  में  होता  ।  जब  वह  हमारी  सीमाझ्रों  में
 होता,  हमारे  पास  शक्ति,  भौगोलिक  एकता,
 सत्ता  और  प्रभुता  होती,  तब  चाहे  भन्तर्राष्ट्रीय
 मंत्र  होता,  To  एन०  श्ो०  होता  भौर  चाहे
 पंचायत  करने  वाले  चौधरी  होते,  कौन  सुनने
 याला  था  ।

 काश्मीर  का  जो  हिस्सा  भाज  हमारे
 पास  है,  वह  तो  है  ही,  लेकिन  भ्राज  जो  हिस्सा
 पाकिस्तान  के  पास  है,  जब  तक  वह  हमारे
 पास  नहीं  प्रा  जाता,  तब  तक  जद्दो-जहद
 अलेगी  v

 हम  काश्मीर  की  मदद  करने  के  लिए
 गए,  यह  बात  टेक्निकल  है,  लेकिन  बास्तब  में
 हम  झपनी  मदद  करने  के  लिए  भ्रौर  अपनी
 सीमाभों  की  रक्षा  करने  के  लिए  गये  t
 यह  केवल  महाराजा  काश्मीर  की  बात  नहीं
 थी,  जिन्होंने  हम  से  मदद  मांगी  थी,  वल्कि---
 श्री  श्यामलाल  सर्राफ  बैठे  हुए  हैं,  उनसे
 पूछिये---उस  वक्‍त  के  काश्मीर  के  नेताओों,
 शेख  प्रब्दुल्ला,  बढ़ी  गुलाम  मुहम्मद,  मसूदी,
 गुलाम  मुहम्मद  सादिक  भौर  पंडित  श्यामलाल
 सर्राफ,  ने  हस्ताक्षर  करके  लिखा  कि  इस
 बक्त  हम  मुसीबत  में  हैं,  हमारी  रक्षा  कीजिये  t
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 देश  के  बंटवारे  के  बाद  काश्मीर  में  जो  मुसीबत
 झाई  श्रौर  पाकिस्तान  की  फौजों  ने  हां  पर
 जिस  बर्बरता  का  प्रदर्शन  किया,  उसकी
 कल्पना  भी  नहीं  की  जा  सकती  थी  ।  जहां
 यह  बात  कही  जा  सकती  है  कि  महाराजा
 काश्मीर  ने  भारत  में  'एक्सीड  किया,
 वहां  यह  भी  तथ्य  है  कि  वहां  के  नेताओं  ने
 अपनी  जनता  की  तरफ  से  कहा  कि  हम
 तकलीफ़  में  हैं,  हमारी  सहायता  की  जाये  ।
 जिस  भारत  मां  का  चित्र  हमारे  सामने  है,
 जब  उसके  एक  ंग  पर  भ्रक्रमण  हुआ,  तो  हमारी
 फौजों  'का  उसकी  रक्षा  के  लिए  जाना
 स्वाभाविक  शौर  झमिवार्य  था  ।

 झी  क््यासलाल  सर्राफ  :  महाराजा  भी
 झाए,  लेकिन  जनता  की  तरफ  से  हम  भी
 झाए।  इसका  मतलव  .ह  था  कि  महाराजा
 भी  शाए  भ्रौर  जनता  भी  झाई  ।

 श्री  राम  सहाय  पांडेय  :  वह  केवल
 महाराजा  काश्मीर  की  तरफ़  से  एक्सेशन
 ही  नहीं  था,  बल्कि  श्लान  (हाफ  झाक  दि
 पीपल  भी  लिख  कर  दिया  गया  था,  जिस  को
 हम  ने  माना  t

 जब  हमारा  मुकदमा  यू०  एन०  श्ो०
 में  गया,  तो,उस  मे  एक  कमीशन  यहां  भेजा  ।
 उस  कमीशन  ने  मुझ्नायता  करने  के  बाद,  यहां
 की  स्थिति  समझने  के  बाद  भौर  पाकिस्तान
 के  आक्रमण  को  भ्रनधिकार  चेष्टा  कहने  के
 बाद  जनमत-संग्रह  के  सम्बन्ध  में  जो  तीन
 चार  शर्तें  रखी  थीं,  प्रगर  हम  उन  को  समझ
 लें,  तो  हम  किसी  उचित  निष्कर्ष  पर  पहुंच
 सकते  हैं  ।  उसे  ने  कहा  था  कि  जो  हिस्सा
 प्राकिस्तान  के  कब्जे  में  है,  वह  काश्मीर  के
 साथ  मिलना  चाहिए,  जम्मू-काश्मीर  की  जो
 जनता  इधर  से  उधर  गई  है,  उस  को  रीहैबि-
 खिटेट  करना  चाहिए,  वहां  से  पाकिस्तान
 की  फ़ौजें  हटनी  चाहियें  भौर  उस  के  बाद
 पूरे  काश्मीर  के  क्षेत्र  पर  जम्मू-काए्मीर  के
 शासन  का  झ्धिकार  होना  चाहिए,  जसा
 कि  पहले  था  ।
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 में  निवेदन  करना  चाहता  हूं  कि  ये
 चार  तें  पूरी  होने  के  बाद  हम  जनमत-
 संग्रह  की  बात  सोचेंगे  ।  हम  ने  जनमत-संग्रह
 को  सिद्धान्त  के  रूप  में  स्वीकार  नहीं  किया
 है  ।  कुछ  विशेष  परिस्थितियों  में  हम  ने  उस
 को  नीति  के  रूप  में  स्वीकार  किया  ।  नीति
 कभी  छोड़ी  जाती  है,  कभी  मोड़ो  जाती  है,
 और  गझ्रावश्यकता  होने  पर  कभी  तोड़ी  भी
 जाती  है  |  नीति  को  छोड़ना,  मोड़ना  भौर
 तोड़ना  परिस्थितियों  पर  निर्भर  करता  है  ।
 लेकिन  जहां  तक  सिद्धान्त  का  सम्बन्ध  है,
 सा्वभौमिक  सिद्धान्त  के  रूप  में  हम  ने  स्वीकार
 किया है  कि  काश्मीर  हमारे  देश  का  भ्रविभाज्य
 अंग  है  शौर  यह  सिद्धान्त  कभी  परिवर्तित
 जहीं  होगा,  इस  विषय  में  हम  बिल्कुल  दृढ़
 हैं।

 शेख  अब्दुल्ला  के  वे  बयान  भाज  भी
 ताज़ा  हैं  कि  पाकिस्तान  का  हमला  हम  पर
 है  ।  वह  हमारी  तरफ़  से  य०  एन०  प्रो०  में
 गए  ।  उन्होंने  हमारी  जो  हिमायत  की,  उस
 को  याद  कीजिए  ।  लेकिन  आाज  शेख  भ्रब्दुल्ला
 बदल  गए  हैं  7  वह  भाज  कहते  हैं  कि  हम
 द्विपार्टाइट  कांफ़रेंस  में  बैठ  कर  काश्मीर  के
 बारे  में  बात  करें,  हम  हिन्दुस्तान  और  पाकि-

 स्तान  में  दोस्ती  और  मुहब्बत  का  जज्बा  पैदा
 करें  और  काश्मीर  के  सवाल  को  हम  लोग
 खुद  हल  करेंगे  ,बगैरह  ।  लेकिन  शेख  भब्दुल्ला
 ने  पहले  क्या  कहा  था  ?  पहले  उन्होंने  कहा
 था  कि  काश्मीर  का  फ़ैसला  हो  चुका  है  भौर
 श्रब  दुनिया  की  कोई  ताकत  काश्मीर  की
 स्थिति  में  कोई  परिवर्तन  नहीं  कर  सकती
 है।

 जैल  में  रहने  के  बाद  श्रगर  शेख  प्रब्दुल्ला
 के  विचारों  में  यह  परिवर्तन  शा  सकता  है,
 तो  हम  ने  क्‍या  कुसूर  किया  है  ?  जनमत-
 संग्रह  के  बारे  में  जो  नीति  हम  ने  श्रपनाई
 थी,  श्राज  भी  हमारी  वही  नीति  है|  हमारा
 जो  सिद्धान्त  था  कि  काश्मीर  भारत  का
 अविभाज्य  प्ंग  है,  झाज  भी  वह  सिद्धान्त
 कायम  है  ।

 BHADRA  20,  886  (SAKA)  (Amendment)  Bill  7330

 यह  स्पष्ट  है  कि  जब  कभी  प्रन्तर्राष्ट्रीय
 समस्‍या  के  बारे  में  हमारे  देश  की  भीति
 श्रौर  सिद्धान्त  की  बात  भाई,  कुछ  इस  प्रकार
 का  इम्प्रेशन,  कुछ  इस  प्रकार  की  भावना
 बन  गई  है  कि  हम  कुछ  दुबल  पड़  जाते  हैं,
 नेगोशिएशन्ज़ञ  करने  में,  बातचीत  भौर  परामर्श
 करने  में,  लेने  भौर  देने  में  हम  कुछ  शुक  जाते
 हैं  ।  भाज  यह  मोका  है  कि  इस  देश  की
 सार्वभौम  सत्ता  और  प्रभुता  की  नुमायंदणी
 करने  वाली  इस  संसद्‌  में  हमें  दृढ़ता  के  साथ
 साफ़  कष्ट  देना  चाहिए  कि  जहां  तक  काश्मीर
 का  ताल्लुक  है,  हम  एक  इंच  भी  पीछे  नहीं
 हटेंगे,  चाहे  सूर्य  इघर  से  उधर  हो  जाये,
 चाहे  कुछ  भी  हो  जाय  जिस  के  पास  ताकत
 होती  है,  जिस  के  पास  झ्रावाज़  होती  है,
 जिस  के  पास  संगठन  होता  है,  स्पाय  हमेशा
 उस  के  साथ  होता  है  ।  न्याय  पाने  के  लिये
 भी  हम  को  शक्ति,  संगठन,  प्रभुता  शौर
 एकता  चाहिए  |

 अन्तर्राष्ट्रीय  प्रतिष्ठा  के  नाम  पर,  न्याय
 के  नाम  पर,  पहले  हम  ने  क्या  कहा  था  शौर
 क्या  नहीं  कहा  था,  इस  से  प्रभावित  हो  कर
 झगर  हम  मे  दुर्बलता  की  भावना  दिखाई,
 तो  उस  के  परिणाम  भयंकर  होंगे  ।  राजनीति
 में  सदैव  यह  बात  स्वीकार  की  जाती  है  कि
 श्राज  जो  हम  ने  कहा  है,  यह  श्लावश्यक  नहीं
 है  कि  कल  भी  हम  वही  कहेंगे  ।  जहा  अपनी
 सीमाओं  की  सुरक्षा,  भौगोलिक  एकता  धौर
 सोविरेन्टी  की  बात  है,  हम  एक  इंच  भी  पीछे
 नहीं  हटेंगे  ।  अगर  सम्भव  हुआ,  तो  हम
 समझौते  के  लिए  तैयार  होंगे,  लेकिन  सिद्धान्त
 में  समझौता  नहीं  हो  सकता  है,  नीति  में
 समझौता  हो  सकता  है  ।  हम  को  यह  बात
 बड़ी  दृढ़ता  शौर  बड़ी  सफ़ाई  के  साथ  कहनी
 चाहिए  कि  काश्मीर  हमारा  शग  है  श्रौर
 बह  रहेगा,  चाहे  मू०  एन०  श्ो०  या  सिक्‍यूरिटी
 कौंसिल  कुछ  भी  कहें  t

 इस  सम्बन्ध  में  रूस  ने  हमारी  णो
 सहायता  की  है,  उस  के  लिए  हम
 उस  को  धन्यवाद  देते  हैं  ।  इस  थारे
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 [श्री  राम  सहाय  पाण्डेय]
 में  ब्रिटेने  और  भमरीका  ने  जो  रुख
 अपनाया  है,  उस  की  हम  कड़े  शब्दों  में  निन्‍दा
 करते  हैं  -  उन  की  “डिवाइड  एंड  रूल”  की
 जो  नीति  है,  वह  निन्‍्दनीय  है  ny

 भी  गोपालदस  सेंगी  (जम्मू  तथा
 काश्मीर)  :  सभापति  महोदय,  माननीय
 सदस्य,  श्री  प्रकाशवीर  शास्त्री,  ने  जो  बिल
 इस  सदन  में  पेश  किया  है  भौर  धन्य  माननीय
 सदस्यों  ने  इस  सम्बन्ध  में  जो  विचार  प्रकट
 किये  हैं,  उन  के  लिए  में  उन  सब  का  भाभारी
 हूं  ।  इतना  ही  नहीं,  जम्मू-काश्मीर  की  सारी
 जनता  भी  उन  की  प्राभारी  है,  क्योंकि  जम्मू-
 काश्मीर  की  जनता  को  प्राज  भी  बहुत
 मुसीबतों  का  सामना  है,  भाज  भी  कह  बहुत
 परेशानियों  में  है  श्रौर  जब  उसे  हिन्दुस्तान
 में  कहीं  हमदर्दी  की  भ्रावाज्ञ  सुनाई  देती  है,
 तो  उसे  हौसला  मिलता  है,  एनकरेजमेंट
 मिलती  है  1  इसलिए  में  दोबारा  उन  माननीय
 सदस्यों  को  धन्यवाद  देता  हूं,  जोकि  इस  बिल
 के  हक  में  बोले  हैं  t

 लेकिन  शास्त्री  जी  ने  जो  बिल  पेश  किया
 है  उस  के  झाशय  का  तो  में  समर्थन  करता
 हूं,  लेकिन  जिन  प्रलफ़ाज़  में  वह  बिल  झ्राया
 है,  शायद  उन  का  समर्थन  में  न  कर  सकूं  ।
 उन्होंने  कहा  है  कि  दफ़ा  370  की  एब्रोगेशन
 की  जाये,  उस  को  हटा  दिया  जाये  ।  में  यह
 कहना  चाहता  हूँ  कि  i950  के  बाद,  जबकि
 दफ़ा  370  बनी,  इलेक्शन  कमीशन  प्रौर
 सुप्रीम  कोर्ट  का  श्रधिकार-क्षेत्र  काश्मीर  तक
 कर  दिया  गया,  कश्मीर  का  फ़िनांशल  इस्टे-
 प्रेशन  भी  हुआ  भौर  ये  सब  बातें  दफ़ा  370
 के  तहत  हुईं  |  जब  झाप  370  को  एबरोग्रेट
 करेंगे  झौर  उसकी  जगह  कोई  मुनासिब  एमेंडिड
 आटिकल  नहीं  लायेंगे  तो उस  रिलेशनशिप  को
 धक्का  लगेगा,  उसको  नुक्सान  होगा  जो
 रिह्ता  i950  से  भ्राज  तक  कायम  हुभा  है  ।
 मेरी  भज  यह  है  कि  दफा  370  को  एबरोगेट
 ने  किया  जाय  बल्कि  उसकी  जगह  एक  ऐसा

 SEPTEMBER  I,  964  (Amendment)  झा  ‘1332.

 एमेंडमेंट  लाया  जाय  जिस  के  तहत  हिन्दुस्तान
 की  जो  कांस्टीट्यूशन  है  वह  पूरी  की  पूरी
 वहां  लागू  हो  जाय  |  झसली  बात  यह  है  कि
 हिन्दुस्तान  का  भाईन  बहा  लागू  हो,  सारी
 सुविधायें,  सारे  बैनीफिट्स  जोकि  सेंटर  की
 वजह  से  बाकी  स्टेट्स  को  मिलते  हैं  वे  जम्मू
 झौर  काश्मीर  स्टेट  को  भी  हासिल  हों  ।
 संविधान  में  कनकरेंट  लिस्ट  है  जिस  की
 वजह  से  बहुत  से  प्रोग्रेसिव  लाज़  जोकि
 पालिमेंट  बनाती  है,  लेबर  लाज  जो  पालिमेंट
 बनाती  है,  वे  लाज  सोशल  प्लानिंग  के,  इंड-
 स्ट्रियल  शौर  लेबर  डिसपूट्स  के,  सोशल
 इंश्योरेंस  के,  एम्प्लायमेंट,  श्रनएम्प्लायमेंट  के,
 जो  पालिमेंट  बनाती  है,  सब  के  सब,  खुद-ब-
 खुद  वहां  भी  लागू  हों  -  जिस  तरह  से  वे  दूसरी
 स्टेट्स  पर  लागू  होते  हैं  उसी  तरह  से  वे  जम्मू
 काश्मीर  स्टेट  पर  भी  लागू  हों  ।  वहां  पर
 ये  सब  लागू  नहीं  होते  हैं  ।

 यहां  पर  16वां  एमेंडमेंट  कांस्टीट्यूशन
 का  पास  हुभा  था  जिस  के  तहत  कोई  भी
 आदमी  हिन्दुस्तान  से  अलग  होने  का  प्रचार
 नहीं  कर  सकता  है  ।  इस  को  कानूनी  जुर्म
 करार  दिया  गया  है  ।  लेकिन  काश्मीर  में
 इस  कानून  को  लागू  नहीं  किया  गया  है  श्रौर
 जहां  कोई  ऐसा  कानून  नहीं  ह  या  ऐसी  कोई
 तरमीम  नहीं  की  गई  है,  जिस  का  झसर  हस
 तरह  की  चोज्  पर  रोक  लगाना  हो  t  ये
 सब  370  दफा  की  लानतें  हैं  या  बरकतें,  में
 नहीं  कह

 शनी  'इयामसाल  सर्राफ  :  बरकत  है  ,

 शनी  गोपाल  दस  मेंगी  :  माननीय  सदस्य
 जिन  का  म॑  बहुत  श्रादर  करता  हूं  कहते
 हुं  कि  यह  370  की  बरकत  है।  लेकिन  मेरी
 सोची  समझी  हुई  राय  यह  है  कि  370  दफा
 जम्मू  काश्मीर  के  लिए  हमेशा  से  लानत  रही
 है  ।  जिन्होंने  इस  दफा  को  बनाया  उन  के
 दिल  में  यह  विश्वास  था  कि  यह  बरकत ———
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 साबित  होगी,  उन  का  विश्वास  था  कि  इससे
 जम्मू  तथा  काश्मीर  की  जनता  का  भला
 'होगा  +  लेकिन  चौदंह  बरस  के  बाद  इस  हाउस
 में  मुझे  दु:ख  के  साथ  कहना  पड़ता  है  कि  इन
 पिछले  चौदह  बरसों  में  इस  दफा  की  वजह
 से  हम  बाकी  स्टेट्स  से  बहुत  पिछड़  गये  हैं  ।

 'हिन्दुस्तान  की  स्टेट्स  देश  के  मुख्तलिफ  भंग
 हैं,  उसी  तरह  से  जिस  तरह  से  शरीर  के
 मुख्तलिक  अंग  होते  हैं  -  370  दफा  की  बजह
 से  भारत  का  वह  श्रंग  जिस  को  जम्मू  काश्मीर
 कहा  जाता  है,  सिकुड़  कर  रह  गया  है,  कमज़ोर
 हो  कर  रह  गया  है  यह  न  हिन्दुस्तान  के
 लिए  फबा  की  बात  है  और  न  ही  जम्मू
 काश्मीर  क ेलिए।  न  हिन्दुस्तान  के  लिए
 यह  खुगो  कोबात  ह  श्रौर नहीं  जम्मू
 काइम  र  के  लिए  इस  की  वज/&  से  एक  दीवार
 सी  बीच  में  खड़ी  हो  गई  है  भौर  यह  ताज़ा
 हवा,  वह  सेहत  देने  बाली  हवा,  वे  प्रोग्रेसिव
 लाज  जो  इस  सदन  में  बनाये  जाते  हैं  प्रौर
 जिन  को  बनाने  में  हम  भी  हिस्सा  लेते  हैं  वे
 हमारे  यहां  लागू  नहीं  हो  सकते  हैं  ।  ऐसी

 "स्थिति  में  कैसे  कोई  कह  सकता  है  कि  यह
 भले  की  बात  है  ।

 माननीय  सदस्यों  ने  947  से  ले  कर
 आज  तक  के  वाकात  को,  आज  तक  के  हृतिहास
 को  दोहराया  है  ।  ये  वाकात  हिस्ट्री  में  मौजूद
 है  1  इसलिए  मैं  उनको  दौहराना  नहीं  चाहता

 .हूं।  जम्मू  काश्मीर  की  जनता  की  जो  भ्रवस्था  है,
 उससे  मैं  भ्रापको  भवगत  कराना  चाहता  हूं  ।
 उसकी  भ्रवस्था  बाकी  देश  की  झवस्था  से
 पिछड़ी  हुई  है,  वहां  की  जनता  को  पआरागे  बढ़ाने
 के  लिए,  वहां  की  जनता  की  प्रवस्था  को  सुधारने

 'के  लिए,  यह  जरूरी  है  कि  इस  दीवार  को
 असमार  किया  जाए,  इस  दीवार  को  गिरा  दिया
 जाए  ।  जब.तक  यह  दीवार  नहीं  गिरेगी  तब

 प्तक  वहां  की  जनता  का  भला  नहीं  हो  सकेगा  |

 इसे  हटाने  के  लिए  जहाँ  पालियामेंट  में  काम
 किया  जाए,  वहां  पर  मुझे  एक  बात  धौर  कहनी *  झफसोस  के  साथ  मुझे  कहना  पड़ता  है
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 कि  हिन्दुस्तान  में  कुछ  लोगों  के  दिल
 में  भौर  वहां  पर  भी  कुछ  कुछ  ऐसा  व्याल  है
 कि  हम  हिन्दुस्तान  की  बाकी  जनता  के  साथ
 पूरी  तरह  से  नहीं  हैं  -  मैं  एक  उदाहरण  इस
 बारे  में  भापको  देना  चाहता  हूं  -  सिवाय  जम्मू
 काश्मीर  के  कोई  श्रौर  हिन्दुस्तान  का  प्रान्त
 नहीं  जहां  पर  कांग्रेस  संस्था  काम  न  करती  हो  ।
 हर  जगह  कांग्रेस  है,  जम्मू  काश्मीर  में  नहीं  है
 जम्मू  प्रान्त  की  नैशनल  कान्फेंस  की  प्राविशल
 वकिंग  कमेटी  ने  फंसला  किया  है  कि  वहां  पर
 कांग्रेस  की  स्थापना  की  जाए।  उस  मीटिंग  में
 सूबा  जम्मू  की  नैशनल  कान्करेंस  क ेनेता  शामिल
 थे,  सूबा  जम्मू  की  तरफ  से  एक  मिनिस्टर
 जो  इस  वक्‍त  कैबिनेट  में  है,  वह  भी  शामिल
 थे,  बकिंग  कमेटी  जो  नैशनल  कान्फ्रेंस  को  है,
 उसमें  जम्मू  के  मैम्बर  भी  शामिल  थे,  जम्मू
 की  असेम्बली  के  मैम्बर  भी  शामिल  थे  श्रौर
 उन्होंने  यह  फैसला  किया  कि  वहां  कांग्रेस
 की  स्थापना  की  जाए  ।  उसके  वाद  काश्मीर
 में  एक  कनवैशन  होती  है,  काश्मीर  के  तमाम
 लैजिस्लेटज़ं,  वकिंग  कमेटी  के  मैम्बर  प्रौर
 दूसरे  कई  लोग  उस  में  शामिल  होते  हैं  भौर  वे
 भी  फैसला  करते  हैं  कि  वहां  कांग्रेस  लाई  जाए।
 उसके  बाद  नैशनल  कान्फ्रेंस  की  हाई  कमांड
 मिलती  है  और  वह  भी  फैसला  करती  है  कि
 यहां  कांग्रेस  हाई  कमान  लाई  जाए  लेकिन  इन
 के  बावजूद  भी  झाज  तक  वहां  कांग्रेस  नहीं,
 आई  है।  हमें  कहा  जाता  है  कि  बह  भायेगी
 लेकिन  कब  तक  यह  कोई  नहीं  कहता  ny
 असल  में  प्रापके  जहनों  में  एक  उलझन  है,
 ाप  काश्मीर  को  पूर्रः  तरह  से  भारत  का  एक
 अंग  नहीं  समझते  हैं,  उसको  भाप  सूखा  हुध्ा
 ध्रौर  सिकुड़ा  हुआ  रखता  चाहते  हैं  ।  यह
 पोज़ीशन  हम  को  मंजूर  नहीं  है।  हम
 हिन्दुस्तान  का  पूरा  ंग  बनना  चाहते  हैं।  हम
 हिन्दुस्तान  की  पोलिटिकत  लाइक  में,  सोशल
 लाइक  में  पूरा  ड्िस्सा  लेगा  जाहते  हैं,  उसके
 पूरे  हिस्सेदार  बनना  चाहते  हैं।  यह  जो
 रिजवेंशन  ले  कर  आप  चलते  हैं,  इसपे  हम  को
 नुक्सान  हुभा  है।  मैं  भ्रापसे  जानना  चाहता  ड्
 कि  क्‍या  हिन्दुस्तान  में  जम्मू  काश्मीर  के
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 [at  गोपाल  दत्त  मेग]
 झलावा  और  भी  कोई  स्टेट  है  जहां  पर  रेलवे
 लाइन  न  गई  हो,  क्या  ध्रौर  भी  स्टेट  है  हिंदुस्तान
 में  जहां  आज  तक  कोई  केन्द्रीय  सरकार  का
 कारखाना  न  हो  ।  जहां  जहां  पब्लिक  ंडर-
 टेकिग्ज़  हैं,  उनको  देखने  के  लिए,  उनकी
 देखभाल  करने  के  लिए  एक  पब्लिक  प्रंडरटेकिग्ज़
 कमेटी  बनी  है  इस  सदन  की,  लेकिन  हमारे  यहां
 तो  कोई  पब्लिक  प्रंडरटेकिग  भी  प्राप्रका
 नहीं  है,  जिस  की  पड़ताल  यहू  कमेटी  कर  सके  ny
 इस  तरह  की  कितनी  ही  बातें  हैं  जो  मैं  अज
 कर  सकता  हूं  ।

 आपने  जम्मू  काश्मीर  को  भ्रलग  रक्‍्या
 है  ।  मैं  यहां  पूरे  बसूक़  से कहना  चाहता  हूं  कि
 जम्मू  काश्मीर  भ्रब  अलग  नहीं  रहना  चाहता  है
 भर  उसे  झलग  रखने  की  कोशिश  की  गई  तो
 यहां  के  लोग  झपनी  जानों  पर  खेल  करके  भी
 आपके  साथी  बनने  की  कोशिश  करेंगे  वे  उस
 पोजिशन  को  स्वीकार  नहीं  करेंगे  जो  अब  तक
 रही  है  ।  वे  हिन्दुस्तान  से  झलग  रहना
 बर्दाश्त  नहीं  करेंगे

 36.28  hrs.

 (Mr.  Speaker  in  the  Chair]

 अब  बक्स  भ्रा  गया  है  कि  जम्मू  काश्मीर
 के  रहने  वाले  लोगों  की  संकिड  क्लास  सिटि-
 जनशिप  को,  सैकिड  क्लास  नागरिकता  को
 खत्म  किया  जाए  बौर  हमें  भी  हिन्दुस्तान  के
 फर्स्ट  नागरिक  बनाया  जाए  |  स्पेशल  स्टेटस  से
 किसी  का,  एक  दो  का  फायदा  चाहे  हुआ  हो
 लेकिन  उसकी  वजह  से  हमारा  जो  स्टेटस  है
 वह  स्पेशल  स्टेटस  नहीं  बन  जाता  है,  हमारा
 सैकिड  क्लास  स्टेटस  बनता  है  |  हम  उसे  खत्म
 करना  चाहते  हैं  ।  मैंने  इस  सम्बन्ध  में  भाज

 सुबह  ही  मीर  कासिम  साहब  से  जो  नैशनल
 कान्फ्ीस  के  जनरल  सैक्रेटरी  हैं,  बातचीत  की

 SEPTEMBER  1,  1964  (Amendment)  Bill  7336

 हैँ  ।  वह  श्री  सादिक  जी  वहां  के  मुख्य  मंत्री  हैं,
 उनके  विश्वापात्र  हैं,  उनकी  हमदर्दी  हमारे
 साथ  है।  न्होंने  मुझे  साफ  अ्रलफाज़  में  कहा
 है  कि  उनकी  तमामतर  हमदर्दी  इसके  साथ  है
 और  वह  चाहते  हैं  कि  काश्मीर  में  हिन्दुस्तान  का.
 पूरा  झाईन  लागू  किया  जाए  ।  उसके  लिए
 उन्होंने  ने  जो  तरक़ीब  बतायी  वह  मुझे  बेहद
 पसन्द  भायी  झौर  बहू  मैं  श्राप  के  सामने  रखना:
 चाहता  हूं,  वह  यह  है  कि  सेंट्रल  गवर्नमेंट  लीगल
 एक्सपटंस  की  एक  कमेटी  बनाए  जो  देखे  कि.
 किस  तरह  से  संविधान  की  धारा  370  में
 अमेंडमेंट  किया  जाए  कि  हिन्दुस्तान  का  भ्राईन
 पूरी  तरह  से  जम्मू  काश्मीर  राज्य  पर  लागू हो.

 ,सके  हम  को  इस  बारे  में  काश्मीर  सरकार
 का  भौर  वहां  की  जनता  का  भ्राश्वासन  मिला
 हुआ  है।  भारत  सरकार  को  इस  तरह  का
 कदम  जल्द  उठाना  चाहिए  |

 झो  भागवत  शा  झाजाद  (भागलपुर)  :
 माननीय  उपाध्यक्ष  महोदय,  श्री  प्रकाशबीर
 शास्त्री  सदन  के  सम्मुख  जो  विधेयक  लाये  हैं
 मैं  उसका  समर्थन  करता  हूं  ।

 यह  तो  पूरी  तरह  विदित  है  कि  न  केवल
 इस  सदल  के  सभी  सदस्य,  चाहे  वे  किसी  भी
 दल  के  हों,  बल्कि  हिन्दुस्तान  के  हर  भाग  के
 लोगों  में  श्राज  यह  भावना  पूरी  तरह  जोर
 मार  रही  है  कि  काश्मीर  को  हिन्दुस्तान  का
 झ्रभिन्न  भाग  बना  लिमा  जाये  ।  हम  लोगों
 की  दृष्टि  में  तो  वह  भब  भी  हिन्दुस्तान  का

 अभ्रभिन्न  भाग  है  लेकिन  हमारे  कुछ  बरताव
 के  कारण  लोगों  के  मन  में  अन्य  भावना  आज
 घर  कर  रही  है  -  यह  भावना  उनके
 मन  में  भी  फंलती  जा  रही  है  जो  कि  हमार
 विपरीत  हैं  शौर  उनके  भी  मन  में  जो  कि  हमार
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 समर्थन  करने  वाले  हैं  |  इस  भावना  को  दूर
 किया  जाना  चाहिए  i  श्रभी  पांच  सात  दिन
 पहले  मैं  तीन  महीने  के  बाद  विदेश  से  धाया  ।
 मैं  ने  इंगलैंड  में  न  केवल  कंजरबेटिव  पार्टी
 के  सदस्यों  में  बल्कि  वहां  की  लेबर  पार्टी  के
 सदस्यों  के  मन  में  भी  यह  भावना  पायी  कि
 हिन्दू  माने  हिन्दुस्तान  भ्ौर  मुसलमान  का
 ग्रथे  है  पाकिस्तान,  शौर  चूंकि  काश्मीर  में
 मुसलमान  ज्यादा  हैं  इसलिए  उसे  पाकिस्तान
 का  जंग  होना  चाहिए  ।  जब  मैं  वहां  पर  था
 तो  कानफरेंस  चल  रही  थीं  श्रौर  मुझे  लेबर
 पार्टी  के  सदस्यों  से  भी  मिलने  का  भ्वसर
 मिला  झौर  उनके  ये  विचार  जान  कर  मुझे
 महान  दुःख  हुआ  ।  बहू  समझते  हैं  कि  काश्मीर
 को  हिन्दुस्तान  का  नहीं  पाकिस्तान  का  श्रंग
 होना  चाहिए  श्रौर  मेरी  राय  इस  बारे  में
 पक्‍की  हो  गयी  कि  भ्गर  कोई  इस  बारे  में
 सब  से  बड़ा  सिनर  हूँ  तो  वह  ब्रिटेन  है  -  जिसने
 अपनी  पार्लियामेंट  के  कानून  के  अन्तर्गत
 हिन्दुस्तान  श्रौर  पाकिस्तान  बनाया,  जिसके
 कानून  के  अ्रन्त्ंत  दो  राष्ट्रों  की  स्थापना
 हुई,  जिसके  कानून  के  अन्तर्गत  हिन्दुस्तान  में
 पांच  सौ  देशी  रियासत  मिलायी  गयीं,  प्राज
 उसी  पालियामेंट  के  सदस्य  कहते  हैं  कि काश्मी र
 हिन्दुस्तान  का  अंग  नहीं  हो  सकता  ।  हम
 चाहगे  कि  हमारी  सरकार  ऐसे  मित्रों  का
 साथ  छोड़  दे  जिनके  मन  में  राम  भौर  बगल  में
 छुरी  हो  ।  जिस  मित्र  देश  ने  कामनवैल्थ
 कानफरेंस  में  झ्पनी  सारी  परम्पराशों  को  तोड़
 कर,  सारे  सिद्धान्तों  को  ताक  पर  रख  कर
 काश्मीर  के  प्रश्न  को  कम्युनिके  में  शामिल
 किया,  जिस  मित्र  देश  ने  इतनी  हिम्मत  नहीं
 की  हमारे  देश  पर  श्राक्रमण  करने  वाले  चीन
 को  झाक्रमणकारी  कहता,  हम  उसकी  शोर  ने
 देखें  और  उसकी  राय  की  परवाह  न  करें!

 इंगलैंड  के  बाद  मैं  दुनिया  के  सब  से  बड़े
 डालर  साम्राज्य  प्रमरीका  में  गया  1  मैं
 समझता  हूं  कि  जो  स्थिति  वहां  की  है  वह
 ब्रिटेन  की  स्थिति  का  विस्तार  मात्र  है  ।

 वहां  के  लोग  हिन्दुस्तान  को  स्नेक  चारम्स
 का  देश  समझते  हैं,  वहां  के  लोग  हिन्दुस्तान
 के  एस्ट्रालाजसं  को  जानते  हैं  भौर  यहां  के
 ताज  महल  को  जानते  हैं।  वह  यहां  के  बारे  में
 और  कुछ  नहीं  जानते  ।  हां,  वह  एक  बात  शौर
 जानते  हैं  कि  काश्मीर  को  पाकिस्तान  के  पास
 जाना  चाहिए,  हिन्दुस्तान  के  पास  नहीं  जाना
 चाहिए  ।  इस  सम्बन्ध  में  उनके  सब  से  बड़े
 सलाहकार  हमारे  मित्र  ब्रिटेन  वाले  हैं  ।
 इसलिए  मैं  भी  श्राज  यह  समझता  हूं,  जैसा  कि
 मेरे  भाई  मैँगी  साहव  ने  कहा,  कि  इस  धारणा
 का  कारण  हमारे  विधान  की  धारा  370,
 जिसको  हम  ने  काश्मीर  के  लोगों  को  विशेष
 सुविधाएं  देने  के  लिए  रखा  था  ।  जैसा  कि
 मेंगी  साहब  ने  कहा,  इस  धारा  से  उनको
 विशेष  सुविधाएं  नहीं  मिलीं  बल्कि  नुकसान
 पहुंचा  है।  मेरा  निवेदन  है  कि  भ्राज  ही  मंत्री
 महोदय  को  कहना  चाहिए  कि  वे  हस  विधेयक
 के  सिद्धान्त  को  मानते  हैं,  भौर  प्राज  नहीं  तो
 अगले  झधिवेशन  में  वे  संशोधन  लाकर  इस
 धारा  को  संविधान  में  से  हटा  देंगे  भौर  उसके
 स्थान  पर  ऐसी  धारा  लावेंगे  जिससे  काश्मीर
 के  लोगों  को  वे  सारी  सुविधाएं  प्राप्त  हो  सकें
 जो  कि  शेष  भारत के  लोगों  को  प्राप्त  हैं  t

 झाज  तक  हम  इस  धारा  को  क्‍यों  नहीं
 हटा  पाये,  इसका  कारण  यह  है  कि  हम  भ्रमरीका
 और  ब्रिटेन  की  भ्रोर  देखते  हैं  ।  भ्राज  हम
 शेख  प्रब्दुल्ला  की  भोर  देख  रहे  हैं  ।  भ्राज
 यह  बात  इतिहास  का  अंग  अन  चुकी  है  कि
 शेख  प्रव्दुल्ला  ने  बार  बार  हज़ार  शब्दों  में
 चिल्ला  चिल्ला  कर  कहा  है  कि  काश्मीर  से
 झपनी  किस्मत  हिन्दुस्तान  के  साथ  जक
 ली  है।  उन्होंने  यह  यूनाइटेड  नेशन्स  के  सामने
 भी  दुहराया,  उन्होंने  कहा  कि  पाकिस्तान
 लुटेरा  है,  पाकिस्तान  जालिम  है,  पाकिस्तान
 धमंवाला  राज्य  है।  लेकिन  भगर  प्राज  शेख
 प्रब्दुल्ला  बदल  जाते  हैं,  तो  क्या  इसका  पभ्रर्थ
 है  कि  काएमीर  के  साथ  हमारा  सम्बन्ध  दढ
 जाये  |

 (Amendment)  Bill  333  है
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 [श्री  भागवत  झा  भ्राजाद]

 उपाध्यक्ष  महोदय,  हैदराबाद  के  राजाकारों
 का  नेता  कासिस  रिजवी  भी  यही  कहता  था  कि
 हम  झपना  झंडा  लाल  किले  पर  फहरायगे  और
 ह..!. ह  शेख  भ्रब्दुल्ला  भी  वेसी  ही  बात  करने
 लगे  हैं।  मैं  कह  देना  चाहता  हूं  कि  चाहे  हमारे
 देश  के  कुछ  नेता  शेख  प्रब्दुल्ला  को  हिन्दुस्तान
 का  मित्र  समझते  हों,  लेकिन  इस  देश  की
 जनता  और  कांग्रेस  पार्टी  के  श्रधिकांश  लोग
 उनको  देशद्रोही  समझते  हैं  ।  प्रगर  वह  देश-
 द्रोही  नहीं  हैं  तो  कैसे  वे  उस  सन्धि  से  पीछे
 हट  रहे  हैं  जिस  पर  काश्मीर  के  महाराजा  ने
 हस्ताक्षर  किये  थे  श्रौर  जिनसे  उस  समय  के

 'प्रधान  मंत्री  शेख  भ्रब्दुल्ला  भौर  मंत्री  श्री  शराफ
 सहमत  थे।  हिन्दुस्तान  ने  उस  सन्धि  के  प्रन्तर्गत
 काश्मीर  की  पाकिस्तान  के  लुटेरों  से  उस
 समय  रक्षा  की  जिस  समय  कि  वे  श्रीनगर  के
 पांच,  सात  मील  पर  पहुंच  गये  थे  ।  झाज
 हिन्दुस्तान  की  सरकार  को  इस  बारे  में  भ्रपनी
 नीति  की  स्पष्ट  घोषणा  करनी  चाहिए  ।
 उसे  किस  का  डर  है।  उसे  ब्रिटेन  की  राय  की
 परवाह  नहीं  करनी  चाहिए  ।  उस  ब्रिटेन  की
 जिसने  कामन  वैल्थ  कानफरेंस  में  हमारे  सबसे
 बड़े  ग्राक्रमण  करने  वाले  चीन  के  विरुद्ध  एक
 शब्द  नहीं  कहा  भौर  जिसने  परम्परा  के

 “विरुद्ध  जा  कर  काम  वैल्थ  कानफरेंस  में  जिस
 कामन  वैल्थ  कानफरेंस  को  जवाहर  लाल  जी
 ने  प्रतिष्ठा  प्रदान  की,  काश्मीर  के  झगड़े  की
 बत  को  बाने  दिया  जो  कि  दो  मित्र  राष्ट्रों  का
 आपसी  मामला  था  |  श्रौर  उसका  उल्लेख
 श्पने  कम्यूनिके  में  किया  ।  हम  को  भ्रमरीका
 और  ब्रिटेन  की  राय  की  परवाह  नहीं  करनी
 चाहिए  ।  हम  उनकी  राय  की  तो  परवाह
 करते  हैं,  लेकिन  रूस  की  राय  की  परवाह  नहीं
 करते  जिसने  बार  बार  सीक्योरिटी  काउंसिल
 में  अपने  बीटो  का  हमारे  पक्ष  में  उपयोग  किया,
 जिसके  ब्रघान  मंत्री  श्री  स्थश्ेव  ने  कहा  कि

 हिमालय  के  पार  मेरा  देश  है,  ्रगर  तुम्हारे
 ऊपर  कोई  संकट  दावे  तो  उन  पहाड़ियों  पर

 चढ़  कर  पुक।रन।,  हम  झा  जायेंगे  |  झाज  हम
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 उस  रूस  के  भरोसे  नहीं  हैं  वल्कि  उस  ब्रिटेक
 के  भरोसे  जो  सोटो,  सेटो  और  नाटों  के
 संगठन  बना  कर  हम  पर  झाक्रमण  करने  वाले
 पाकिस्तान  की  सहायता  करता  है  t  पाकिस्तान
 धर्म  वाला  राज्य  है  और  रूढ़िव  [दी  राज्य  है
 और  हिन्दुस्तान  धर्मनिरपेक्ष  राज्य  है  भ्राज
 हमारी  सरकार  को  निडर  हो  कर  काश्मीर  के
 बारे  में  ग्रपनी  नीति  की  घोषणा  करनी  चाहिए,
 हिन्दुस्तान  की  जनता  हिमालय  पहाड़  की
 चोटियों  के  'साए  में,  कन्याकुमारी  तक  ुनमंद्रा
 के  तटों  परं,  गंगा  की  कल  कल  लहरों  के
 सात  लाख  गांवों  के  भारतीय  काश्मीर  को
 हिन्दुस्तान  का  अ्रभिन्न  अंग  देखना  चाहते  हैं
 शौर  वह  देख  कर  कहेंगे  भौर  श्रगर  इस  देश
 की  कोई  सल्तनत,  कोई  सरकार,  कोई  पार्टी
 इसे  के  खिलाफ़  करना  चाहेगी  तो  बैसा  नहीं
 हो  पावेगा  t

 att  काशी  रास  गुप्त  ६(प्रलवर)  :
 उपाध्यक्ष  महोदय,  श्री  प्रकाशवीर  शास्त्री  जी
 जो  यह  बिल  सदन  के  सामने  लाये  उसके  लिए
 वे  बधाई  के  पात्र  हैं  t

 झाज  प्रात:काल  जब  मैं  भरा  रहा  था  तो
 एक  धारा  370  के  सम्बन्ध  में  किताब  मेरे
 पास  थी  ।  उस  समथ  एक  माननीय  सदस्य  ने
 मुझे  देख  कर  कहा कि  यह  किताब  क्‍यों  ले  जा
 रहे  हो,  यह  सारा  मामला  तो  झभी  मैल्टिंग
 पाट  में  पड़ा  है।  जब  हमारी  यह  मनोदशा  हो
 जाये  तो  साफ  जाहिर  होता  है  कि  इसका  मुख्य
 कारण  यह  धारा  370  ही  है  ।

 झाज  कल  जब  से  शेख  भब्दुल्ला  जेल  से
 छूटे  हैं  और  बाहर  श्राये  हैं,  व ेकई(बार  हमारे
 प्रधान  मंत्री  भौर  श्री  तन्‍्दा  जी  से  मिल  चुके
 हूँ।  शेख  भ्रब्दुल्ला  कहते  कि  वे  ऐसा  समझौता
 चाहते  &  जिसमें  हिन्दुस्तान  का  सिक्‍यूलरिज्म
 भी  रहे,  पाकिस्तान  की  बात  भी [रहे  भौर
 काश्मीर  की  बात  भी  कायम  रहे  t  मैं  उनसे
 कहना  चाहता  हूं  कि  धारा  370  के  रहते
 हुए  भी  तो  काश्मीर  भारत  का  प्ंग  है  ।  पर
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 शेख  प्रब्दुल्ला  कभी  भ्पने  श्राप  को  भारतीय
 नहीं  मानते  ।  भाज  तक  उन्होंने  महीं  कहा  कि
 वह  भारतीय  हैं।  भ्रगर  वह  भपने  की  भारतीय
 नहीं.  मानते  तो.  सरकार  क्‍यों  उमसे  बात
 करती  है  घौर  उनकों  पाकिस्तान  जाने  की
 उसमे  इजाजत  क्‍यों  दी  यह  मेरी  समझ  में  नहीं
 झाता  ।  लेकिन  हम  देखते  हैं  कि  भारत
 सरकार  ऐसे  लोगों  को  नेता  मानने  को  तैयार
 है  शौर  उनके  जरिये  काम  करवाना  चाहती  है  ।
 यह  नपुंसक  सरकार  है  भौर  वह  कभी  कामयाब
 नहीं  हो  पायेगी  ।

 इसलिए  उपाध्यक्ष  महोदय,  मैं  यह  बहुत
 साफ  कर  देना  चाहता  हूं  कि  ये  जो  मीठी  मीठी
 बातें  हो  रही  हैं  भौर  जय  प्रकाश  जी  गये  हैं  तो
 झच्छा  है,  भगवान  करे  कि  उनको  कामयाबी
 मिले  ।  लेकिन  हमें  समस्या  का  दूसरा  पहलू
 भी  देखना  चाहिए  v  अगर  यह  कामयाब
 न  हुए  भौर  पभ्रधिक  उलझनें  बढ़ीं  तो  उनका  हमें
 क्या  नतीजा  भोगना  पड़ेगा  |

 जैसा  कि  पभ्रभी  हमारे  झम्य  साथियों  ने
 बतलामा  काशएमीर  घाटी  को  छोड़  कर,  श्रीनगर
 को  छोड़  कर,  श्रीनगर  के  इदंगिद  को  छोड़  कर,
 जम्मू  व  कश्मीर  की  बाकी  झाम  जनता  का
 दिमाग्न  बहुत  साफ  है  1  वह  तो  इस  तरह  से
 सोचती  है  कि  &  पिछले  ससरह  वबष  से  भारत
 के  साथ  हैं,  उन्होंने  हमारे  साथ  भपना  भाग्य
 जोड़ा  हुभा  है  भौर  उन्होंने  ही  भास्त  को  प्रपनी
 रक्षा  के  हेतु  बुलाया  था  इसलिए  भारत  के
 साथ  उनका  नाता  भ्रटूट  है  भौर  झाज  काश्मीर
 के  भारत  प्रवेश  भौर  यह  370  धारा  का  जो
 एक  झगड़ा  है  वह  उन  की  समझ  में  नहीं  आता
 है  भौर  वे  तो  झपने  को  भारत  मैं  पूरी  तरह  से
 हमेशा  के  लिए  मिला  हुआ  मानते  हैं  -  लेकिन
 इस  धारा  370  की  बदौलत  शेख  भशब्दुल्ला
 को  यह  हिम्मत  होती  है  भौर  श्री  फारूख  को
 यह  हिम्मत  होती  हैं  कि  वह  कश्मीर  की  घाटी
 में  बेठ  कर  इस  तरह  से  जनता  को  वरगसामें,
 उनको  भ्रम  में  ढाल  भौर  उन  को  सब  प्रकार

 BHADRA  20,  686  (SAKA)  (Amendment)  Bill  7349
 से  डराये  व  धमकायें  ।  झाज  जिस  प्रकार  से
 पाकिस्तान  बनने  से  पूर्व  नार्थ:  बैस्टरन  फ्रटियर
 प्राविस  में  मुस्लिम  लीग”  ने  जनता  में  एक
 जअहरीला  प्रचार  किया  था  भौर  एक  ार्तेक
 फैलाने  की  कोशिश  की  थी,  जिस  प्रकार
 से  मुस्लिम  लीग  ने  हिन्दुस्तान  के  भ्रन्य  बहुत
 से  भागों  में  भी  बड़ा  जहरीला  प्रथार  किया
 था  झौर  एक  आातंक  फंलाया  था  भौर  जो  भी
 नेशनलिस्ट्स  मुसलमान  होते  थे  उन  को  वह
 दबाते  थे,  गालियां  देते  भौर  धमकाते  थे,  वही
 द्षा  ग्राज  शेल  प्रब्दुल्ला  भौर  फारूख  भौर
 उन  के  समर्थक  पैदा  करने  की  कोशिश  कर
 रहे  हैं।  यह  ठीक  है  कि  कश्मीर  में  हमारे
 साविक  साहब  के  हाथ  में  शासन  की  बागढोर॑
 है  लेकिन  यह  खेद  का  विषय  हैं  कि  नेशनल
 कान्फ्रेंस  भ्राज  करीब  मृतप्रायः  सी  हो  गयी  है  ।
 श्व  फिर  उस  को  रिवाइव  करने  की  बात  की
 जा  रही  है  या  जैसा  कि  सुनने  में  भा  रहा  है  कि
 वहां  कांग्रेस,जाये  ।  मैं  उस  में  भ्रभी  नहीं
 जाऊंगा  ।  हालांकि  जाना  चाहिए  था  ।
 झब  बयां  मामला  उने  का  है  वह  एक  अलग
 बात  है  लेकिन  मैं  यह  कहना  चाहता  हूं  कि
 वहां  पर  प्लराम  जनता  में  इस  तरह  का  एक
 जहरीला  और  वरगलाने  वाला  प्रचार  चल
 रहा  है  भौर  उन  को  हर  प्रकार  से  डरीॉया  व
 धमकाया  जा  रहा  है।  पार्लियामेंट  के  मैम्बरों
 को  पीटने  की  कोशिश  की  जाय,  एमं०  एल
 एज .  को  पीटने  की  कोशिश  की  जाय  शौर
 शेख  झब्दुल्ला  श्र  फारुख  सरीखे  देणद्रोही
 लोगों.  को  नेता  माना  जाय  यह  शर्म  की  बाते
 है।  उन  के  प्रादमी  यह  हरकतें  करें  भ्रौर  हम
 यहां  उन  को  नेता  मानें  यहू  इस  घारा  370
 का  नतीजा  है  ।

 मेरे  कुछ  साथी  कहते  हैं  कश्मीर  से  कि
 उनको  धारा  370  से  बड़ा  नुकसान  हुभा
 लेकिन  मैं  कहता  हूं  कि कश्मीर  हमारे  भारत  देश
 का  एक  भविभाज्य  भंग  है  भ्ौर  इसलिए  सारे  देश
 को  सुकसाम  हुआ  |  सारा  देश  परेशान  है  इसलिए
 जितनी  जल्दी  झाप  इस  घारा  370  को
 समाप्त  कर  देंगे  उतनी  जल्दी  ही  यह  एक
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 [at  काशी  राम  गुप्त]
 श्रनिश्चितता  समाप्त  हो  जायेगी  ।  कानूनन
 शाप  इसे  कर  सकते  हैं  |  भ्रब  कौन  सा  तरीक़ा
 इस  को  समाप्त  करने  का  हूँ  उस  की  तफ़्सील
 में  हमारे  जाने  का  सवाल  पैदा  नहीं  होता  है  t
 ज़रूरत  तो  इस  बात  को  स्वीकार  करने  की  है
 कि  यह  घारा  370  हटाई  जाये  |  श्री  प्रकाशवीर
 शास्त्री  का  भपने  इस  संविधान  (संशोधन)
 बिल  को  लाने  का  जो  मूल  उद्देश्य  है  उसे
 सरकार  को  स्वीकार  करना  चाहिए,  बाक़ी
 शब्दों  में  झगड़ा  करना  बेकार  है  nr  उस  का  जो
 तात्पयें  है  उस  को  यदि  हम  मान  कर  इस  दफ़ा
 को  समाप्त  करने  का  काम  करते  हैं  तो एक  सही
 झौर  स्वागत  योग्य  कदम  उठाते  हैं  ।

 उपाध्यक्ष  महोदय,  कश्मीर  का  इस  प्रकार
 सै  इतना  छोटा  दायरा  बना  दिया  गया  झाख़िर
 उस  का  कारण  क्‍या  है  ?  उस  का  कारण  यह  है
 कि  शेख  भ्रब्दुल्ला  समझते  हैं  भौर  वह  झाज  भी
 इस  की  हिम्मत  करते  हैं  कि  बहा  क ेमुसलमानों  को
 किसी  तरह  से  वरगला  व  डरा  धमका  कर  झपने
 साथ  ले  लें  ।  शेख  साहब  भारत  सरकार  के  साथ
 ससकी  सैकुलरिज्म  की  बात  करते  हैं  भौर  उस
 की  दुहाई  देते  हैं  तो  मैं  पूछना  चाहता  हूं  कि
 सैकुलरज्मि  सिवाय  यहां  भारत  के  भौर  रह
 ही  कहां  गयी  है?  अगर  हम  ने  सैकुलरिज्म
 न  बर्ती  होती  तो  वहां  काश्मीर  में  बहु  से  द्न्द्ि
 ही  होते  धौर  उस  हालत  में  जनमत  संग्रह  का
 बहा  पर  कया  प्रश्त  उठ  सकता  था  ?  दरभसल
 ऐसे  लोग  इस  तरह  की  बातें  कर  के  भौर  हम
 हिन्दुस्तानियों  को एक  खिलौना  बना  कर  भपना
 उल्लू  सीधा  करने  की  चेष्ठा  करते  हैं  ।  प्ाज
 श्री  शेख  भब्दुल्ला  व  श्री  फारुख  ने  काश्मीर
 में  मुसलमानों  को  जनमत  संग्रह  का  नारा  लगा
 कर  वरगलाने  की  हिम्मत  की  है।  यह  दु:साहस
 बाले  व्यक्ति  हैं  ौर  उन्होंने  यह  दुःसाहस  किया
 है  शौर  बह  उसको  केशादुरी  की  बात  मानते  हैं
 झौर  दुर्भाग्य  तो  यह  है  कि  उस  के  उस  दु:साहस
 को  हमारे  कुछ  लोग  सही  मान  लेते  हैं  ।  जो
 दुःसाहस  शेख  भब्दुल्ला  कर  रहे  हैं  उस  का
 मुकाबला  करने  के  लिए  झावश्यक  यह  है  कि
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 हम  धारा  370  को  हटायें  श्लौर  साथ  ही  वहां
 जाकर  हम  प्रपने  साथियों  को  जो  कि  ग्रभी  भी
 उन  के  जहरीले  प्रचार  के  खिलाफ़  हैं  उनको
 मज़बूत  बनायें  ताकि  वे  फिर  से  एक  ताकत  के
 साथ  श्राम  मुसलमानों  में  जाकर  काम  करें,
 उनको  वास्तविकता  समझायें  प्रौर  उनको  उस
 ज़हर  से  जो  वहां  उन  में  भरने  की कोशिश  की
 जा  रही  है  उस  से  बचायें  ।  हम  को  दुबारा  फिर
 उन  भ्रपने  साथियों  को  वहां  पर  मजबूत  करना
 होगा  भौर  उन  के  साथ  बैठ  कर  जनता  में  काम
 करना  होगा  |  यह  ठीक  है  कि  भ्रभी  वह  जहरीला
 प्रचार  श्रीनगर  की  घाटी  के  शहरी  इलाक़े
 में  ही  थोड़ा  बहुत  फैला  हुआ  है  लेकिन  भ्रगर
 उनको  रोका  नहीं  गया,  उनका  राजनीतिक
 स्तर  पर  भी  मुकाबला  न  किया  गया  श्र
 उन  को  यह  हरकतें  करने  दी  गईं  तो  वह  जहर
 गांवों  में  भी  फैल  जायेगा  श्रौर  फिर  स्थिति  को
 सम्हालना  बहुत  मुश्किल  हो  जायेगा  ।  इसलिए
 मेरा  निवेदन  है  कि  न  केवल  धारा  370  को
 हटाना  भावश्यक  है  श्रपितु  यंह  भी  ज़रूरी  है
 कि  हम  लोग  वहां  जा  कर,  सरकार  की  तरफ़
 से  भी  ओर  जनता  के  जो  नमायन्दे  हैं  वे  वहां  पर
 जायं  भौर  स्थानीय  अपने  साथियों  के  हाथ
 मजबूत  करें  भोर  इसको  देखें  कि  किस  तरीके
 से  शेख  व  फारूख  हमारे  उन  साथियों  को
 डराने  व  पीटने  की  हिम्मत  करते  हैं  ।  भाम
 जनता  में  वे  जो  जहर  फेलाते  हैं  उस  का  भी  हमें
 मुकाबला  करना  होगा  ।

 डा०  लोहिया  जी  ने  कहा  कि  जनता  के
 आधार  पर  हमें  कुछ  करना  चाहिए  |  झब  प्रगर
 हम  जनता  के  झाधार  पर  करने  को  बोलते  हैं  तो
 हमें  जनता  में  काम  करना  पड़ेगा  a  केवल  भाषण
 से  या  केवल  खबर  भेज  कर  व  विदेशों  की  बात
 कहने  से  वह  काम  नहीं  हो  जाता  है  1  डा०
 साहब  तो  एक  बहुत  बड़ी  बात  कहते  हैं  अर्थात्‌
 हिन्दुस्तान  और  पाकिस्तान  का  एक  महासंघ
 बनाने  की  बात  वे  करते  हैं  अब  वह  तो  एक
 मुश्किल  बात  है  लेकिन  घारा  370  को  हटाने
 के  लिए  भी  यह  जरूरी  हो  गया  है  कि वह  जनता
 में  जाकर  प्रचार  करे  भौर  उस  जहरीले  प्रचार
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 को  जो  कि  झ्राज  जनता  में  किया  जा  रहा  है
 उसको  जड़  से  समाप्त  करें  |  सरकार  को  इस
 बिल  के  मस्विदे  के  मूल  भ्राशय  को  ध्यान  में  रख
 कर  जल्द  से  जल्द  इसे  मान  लेना  चाहिए  भौर
 उस  के  साथ  ही  साथ  जैसा  मैं  ने  कहा  हमें
 वहां  जनता  में  जाकर  काम  करना  चाहिए  n
 जो  वहां  के  लोगों  की  तकलीफें  हैं  भौर  उनको
 लेकर  जो  कुछ  लोग  उनमें  एक  बग्रावत  की
 भावना  भरने  की  कोशिश  कर  रहे  हैं  उन  का
 मुकाबला  करना  चाहिए  ।

 रैलिक  का  कश्मीर  में  जो  मामला  चला
 था,  मुहम्मद  के  पवित्र  बालों  की  चोरी  का
 जो  मामला  चला  था  उस  केस  को  भ्रब  समाप्त
 करने  का  फैसला  हो  गया  है।  यह  बहुत  झच्छी
 बात  है  लेकिन  इस  के  साथ  ही  साथ  यह  भी
 ज़रूरी  है  कि  हम  वहां  के  मुकामी  लोगों  को
 समझायें  कि  उनका  हत  भारत  के  साथ  भपना
 नाता  बनाये  रखने  में  ही  है  श्रौर  जो  भी  देशद्रोही
 तत्व  वहां  जनता  को  भड़काने  की  कोशिश  करते
 हैं  उनका  मुकाबला  करें  ब्र  ऐसे  लोगों  को
 अपना  दुश्मन  मानें  ।

 Shri  0,  C.  Sharma  (Gurdaspur):
 Mr.  Deputy-Speaker,  jSir,  our  Con-
 stitution  is  thought  to  be  one  of  the
 most  progressive  documents  in  this
 world  and  everybody  thinks  that  this
 Constitution  can  be  a  model  for  other
 tountries  to  follow;  but  when  I  read
 this  article,  No.  370,  I  come  to  the
 conclusion  that  our  Constitution
 8  disfigured  by  this  article  which  is
 nothing  but  a  kind  of  a  constitutional
 anachronism,

 Here  we  are  told  about  the  Maha-
 taja  of  Jammu  and  Kashmir.  Where  is
 the  Maharaja  of  Jammu  and  Kash-
 mir?  There  is  no  Maharaja  of  Jammu
 wnd  Kashmir.  We  have  the  Sadr-i-
 Riyasat  now,  who  is  elected;  but  here
 we  are  told  about  something  which
 existed  many  years  ago.  Again,  we
 tre  tolq  about  other  things  which  are
 ao  longer  there,  for  example,  Domi-
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 nion  of  India.  Which  Dominion  of
 India?  We  have  a  Sovereign,  inde-
 pendent  Republic  of  India;  yet,  this
 article  refers  to  something  which
 might  have  existed  at  one  time  but
 which  is  no  longer  there.

 Apart  from  what  Shri  Prakash  Vir
 Shastri  has  said,  with  which  I  am
 almost  in  full  agreement,  I  say  that
 for  the  good  name  of  India,  for  the
 constituntional  propriety  of  India,  for
 the  legal  correctness  of  this  country,
 this  article  should  be  scrapped  forth-
 with  without  any  hestitation,  without
 any  doubt.  It  is  because  this  article
 refers  to  those  conditions  which  no
 longer  exist,  which  are  not  operative
 now.  Therefore,  this  constitutional
 impropriety  which  is  embedded  in  this
 article  No.  370,  must  go.

 My  second  point  is  that  though  I
 endorse  what  Shri  Prakash  Vir  Shas-
 tri  has  said,  I  would  be  the  last  person
 to  say  that  Kashmir,  Rajasthan,  Hima-
 chal  and  Punjab  should  form  a  kind
 of  a  zone  or  a  kind  of  composite
 State.  I  am  against  that.  I  think,
 Jammu  and  Kashmir  has  a  personality
 of  its  own—a  unique  personality,  a
 personality  recognised  all  over  the
 world—and  I  think  it  should  be  our
 duty  to  keep  that  personality  intact,
 to  make  that  personality  grow  and
 develop,  and  come  to  its  own  on
 account  of  other  things.  Therefore,  I
 do  not  support  that  part  of  his  speech.

 My  third  point  is  that  wisdom  con-
 sists  in  settling  unsettled  things.
 The  act  of  statesmanship  is  an  act  of
 boldness,  firmness  and  decisiveness.
 But  I  do  not  know  what  has  happen- ed  to  my  country  that  instead  of  set-
 tling  unsettled  things  we  have  unset-
 tled  settled  things.

 Take  that  case  which  we  had  here.
 I  say  with  a  due  sense  of  responsi-
 bility  that  we  made  a  mockery  of  our
 judicial  system  when  we  released
 Sheikh  Abdullah.  Our  judicial  sys- tem  stood  condemned  in  the  eyes of  the  whole  world.  Of  course,  I  am

 ‘
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 (Shri  9.  0.  Sharma]
 not  talking  of  the  merits  of  the  case.
 But  that  is  what  happened.  I  think
 it  was  done  perhaps  with  the  best  of
 motives.  But  after  he  had  been  re-
 leased,  what  justification  was  there
 to  lionise  that  man?  What  Jinnah
 could  not  do,  what  Mahatma  Gandhi
 could  not  do,  what  Jawaharlal  Nehru
 could  not  do,  what  Sardar  Patel  could
 not  do,  Sheikh  Abdullah  would  do!
 What  was  that?  He  covld  bring
 about  confederation  between  India
 and  Pakistan!  I  cannot  understand
 what  wisdom  lies  in  this  that  Sheikh
 Abdullah  was  thought  to  be  a  super
 human  being  who  could  achieve  what
 nobody  else  could  achieve.  That  was
 the  third  mistake  that  we  made.

 The  fourth  mistake  that  we  made
 was  this  that  we  sent,  Sheikh  Abdullah
 as  an  emissary  to  Pakistan  to  bring
 about  better  relations  between  us  and
 Pakistan.  Of  course,  other  persons
 are  also  going.  I  ask  only  one  ques-
 tion:  How  can  you  send  a  man  as  an
 emissary  of  our  country  to  bring  about
 better  relations  between  thisand  that
 country  who  does  not  believe  in  our
 country,  who  thinks  that  he  is  not  a
 citizen  of  India,  who  wants  to  see
 that  Kashmir  goes  away  from  India?
 That  was  the  fourth  mistake  that  we
 made.

 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  He  was  not  sent  by  the
 Government.

 Shri  D.  C.  Sharma:  Anyhow,  he
 *waa  given  the  passport  and  other
 things.  He  went  with  our  blessings.

 Then,  another  point  that  I  want  to
 make  ig  this.  Somebody  talked  about
 tripartite  discussions  in  order  to  bring
 about  this.  They  do  not  know  the
 facts.  When  Sheikh  Abdullah  addres-
 sed  a  meeting  at  Rawalpindi,  the  Pre-
 sident  of  that  meeting  said,  “We  do
 not  want  a  tripartite  agreement.  We
 went  a  quadripertite  agreement,  that
 is,  agreement:  between  India  and
 Pakistan  and  Kashmir  and  China  also
 to  determine  the  fate  of  Kashmir.”
 So,  that  was  another  mistake  that  we
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 made.  And  now  we  are  reaping,
 what  I  must  say,  a  kind  of  whirwind
 and  that  whirlwind  is  doing  a  lot  of
 harm  to  the  minds  and  hearts  of  the
 people  of  Jammu  and  Kashmir.  4
 agree  with  my  hon.  friends  Mr,  Mengi
 and  Mr.  Malhotra  that  the  heart  of
 Jammu  and  Kashmir  ig  sound.  But  I
 ask  you  one  question;  Haw  long  can
 a  heart  withstand  such  an  onslaught,
 emotional,  constitutional,  financial  and
 otherwise?  No  heart  can  remain
 sound  under  this  kind  of  stress.
 Therefore,  I  believe,  that  wisdom
 consists  in  this  that  we  should
 try  to  put  an  end  to  this  kind  of
 drama  which  has  been  going  on  bet-
 ween  India  and  Sheikh  Abdullah,  to
 this  kind  of  negotiations  which  have
 been  going  on  between  him  and  our
 country.  He  is  not  a  friend  of  our
 country  because  he  says  that  the
 question  of  accession  is  not  final  and
 not  irrevocable;  he  says  that  the  ques-
 tion  of  accession  was  temporary  and
 transitional.  That  is  what  we  find.
 Can  anybody  eat  his  own  words?  Can.

 .anybody  go  back  upon  what  he  had
 said?  Can  anybody  who  does  so,  speak
 now  in  the  name  of  those  persons
 whom  he  represented  at  one  time  and
 in  whose  name  he  signed  all  this?
 I  think  that  if  one  were  to  go  into
 the  history  of  Sheikh  Abdullah,  one
 would  find  that  the  history  of  that
 gentleman  is  strewn  with  broken
 pledges,  words  which  have  been  taken
 out  of  their  context  and  it  is  also  a
 series  of  deeds  which  I  should  say
 were  very  good  at  one  time  but  which
 do  not  bring  any  good  now.

 I  would  submit  very  humbly  that
 we  are  the  friends  of  Jammu  and
 Kashmir.  They  are  our  brothers.
 They  are  part  ang  parcel  of  us.  They
 are  the  flesh  of  our  flesh,  the  blood
 of  our  blood  ang  the  bone  of  our  bone.
 Their  connection  with  us  is  insepara-
 ble  and  indissoluble.  But  I  would
 ask  Government  not  to  play  with  them
 any  more.  We  have  been  playing  with
 them  for  a  very  long  time,  and  we
 have  been  trying  to  give  them  all
 kinds  of  impressions;  I  think  that  the
 best  thing  is  that  we  tell  them  now
 that  Sheikh  Abdullah  or  no  Sheikh
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 Abdullah,  Britain  or  no  Britain,  Ame-
 rica  or  no  America,  we  stand  by
 them,  and  that  whatever  may  have
 happened,  we  shall  not  go  back  upon
 it.  I  think  that  the  only  thing  that
 we  have  got  to  do  is  this  that  we
 must  tell  them  in  decisive  words  what
 we  have  in  our  hearts,  The  difficulty
 ig  this  that  I  have  something  in  my
 heart,  but  I  say  something  different
 with  my  tongue  and  there  lies  the  con-
 fusion.  Therefore,  I  believe  that  we
 should  speak  out  what  is  in  our  hearts,
 decisively.

 People  have  been  talking  about
 plebiscite.  I  do  not  want  to  go  into
 the  merits  of  the  case,  but  I  must  make
 clear  one  thing.  Anybody  who  has
 read  the  proceedings  in  the  Security
 Council  and  read  the  speeches  of  my
 hon.  frieng  the  Education  Minister,
 Shri  M.  C.  Chagla  will  realise  whe-
 ther  the  people  of  Jammu  and  Kash-
 mir  stand  by  what  Shri  M.  C.  Chagla
 has  said  or  what  Sheikh  Abduliah
 has  said.  I  am  sure,  and  I  dare  say
 that  the  people  of  Jammu  and  Kash-
 mir,  and  everyone  of  them,  would
 stand  by  Shri  M.  C.  Chagla  and  not
 by  Sheikh  Abdullah.  These  who  have
 reag  the  speeches  will  think  that  the
 ghost  of  plebiscite  cannot  be  brought
 into  life  now,  that  the  ghost  had  been
 buried  thousands  of  feet  below  the
 sea,  and  mo  naval  operation  could
 bring  }t  back.  It  is  dead  and  buried.

 Therefore,  I  feel  that  we  should
 try  to  put  an  end  to  all  these  spe-
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 culations  and  all  those  things  which
 take  away  from  the  people  of  Jammu
 ang  Kashmir  that  sense  of  security
 which  we  gave  them  when  Jammu  and
 Kashmir  was  invaded  by  the  bandits
 from  the  North-West  Frontier  Pro-
 vince  when  the  lives  of  its  people  and
 the  honour  of  its  women  folk  were
 in  danger.  Let  us  give  them  back
 that  security,  and  I  think  that  if  we
 take  away  article  370  and  give  them
 full  sense  of  security  and  give  them
 full  recognition,  they  will  be  satisfied.

 My  hon.  friend  Shri  Gopal  Datt
 Mengi  has  said  that  article  370  is  8
 wall.  I  would  say  that  it  is  not  8
 wall,  If  it  were  a  wall,  I  could  de-
 molish  the  wall  easily  and  in  no  time.
 It  is  not  a  wall,  but  it  is  a  big  moun-
 tain  which  stands  between  India  and
 Jammu  and  Kashmir.  Although  ‘we
 have  dug  the  Banihal  tunnel  and  we
 have  done  everything  else,  we  have
 not  domolished  this  mountain  yet;  I
 feel  that  this  mountain  should  be  blas-
 ted  with  dynamite,  with  the  dynamite
 of  good-will,  ‘fi  and  decisi:
 That  way  lies  the  salvation  of  India
 and  that  way  les  the  good  and  wel-
 fare  of  the  people  of  Jammu  and
 Kashmir.

 पर  hrs.

 The  Lok  Sabha  then  adjourned  ह! ड
 Eleven  of  the  Clock  on  Monday,  Sep-
 tember  4,  964/Bhadra  28,  686
 (Saka),

 (AU(LSQen  22-9-964—980.
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